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RAJYA SABHA

Friday, the 6th December, 2019/15 Agrahayana, 1941 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

PAPERS LAID ON THE TABLE
MR. CHAIRMAN: Shri Raj Kumar Singh.

SHRI JAIRAM RAMESH (Karnataka): Sir, the Minister is not present! The
Ministers are absent when their names are called!

MR. CHAIRMAN: This is what is happening about some Members and Ministers,
I am taking note. Members also, who don't come to the House, don't take my permission.
Ministers are duty-bound to come. If they take my permission, then | will allow the
other Ministers to lay on their behalf.

Reports and Accounts (2018-19) of various companies and related Papers.

THE MINISTER OF STATE OF THE MINISTRY OF SHIPPING; AND THE
MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI MANSUKH MANDAVIYA): Sir, | lay on the Table, under sub-section (1) (b) of
Section 394 of the Companies Act, 2013, a copy each (in English and Hindi) of the
following papers:—

(i) (8 Sixty-fifth Annual Report and Accounts of the HIL (India) Limited
(formerly known as M/s. Hindustan Insecticides Limited), New Delhi,
for the year 2018-19, together with the Auditor's Report on the Accounts
and the comments of the Comptroller and Auditor General of India
thereon.

(b) Review by Government on the working of the above Company.
[Placed in Library. See No. L.T. 1007/17/19]

(i) (a) Fifty-eighth Annual Report and Accounts of the Hindustan Organic
Chemicals Limited (HOCL), Navi Mumbai, Maharashtra, for the year
2018-19, together with the Auditor's Report on the Accounts and the
comments of the Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Company.
[Placed in Library. See No. L.T. 1006/17/19]
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(i) (@ Annual Report and Accounts of the Brahmaputra Cracker and Polymer
Limited, Guwahati, Assam, for the year 2018-19, together with the
Auditor's Report on the Accounts and the comments of the Comptroller
and Auditor General of India thereon.

(b) Review by Government on the working of the above Company.
[Placed in Library. See No. L.T. 1286/17/19]

(iv) (@) Thirty-eighth Annual Report and Accounts of the Bengal Chemicals
and Pharmaceuticals Limited, Kolkata, for the year 2018-19, together
with the Auditor's Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Company.
[Placed in Library. See No. L.T. 1005/17/19]

(v) (a) Sixty-fifth Annual Report and Accounts of the Hindustan Antibiotics
Limited (HAL), Pune, for the year 2018-19, together with the Auditor's
Report on the Accounts and the comments of the Comptroller and
Auditor General of India thereon.

(b) Review by Government on the working of the above Company.
[Placed in Library. See No. L.T. 1004/17/19]

Notifications of the Ministry of Consumer Affairs, Food and Public Distribution

SUHIT ARTe, Wrel AR Ardsi+e f[aaRor #arer d g w53 ($f gFa |
IERME): H8led, § FHGRad U 94T ued IR Tl §-

. Acopy (in English and Hindi) of the Ministry of Consumer Affairs, Food
and Public Distribution (Department of Consumer Affairs), Notification No.
G.S.R. 823 (E), dated the 6th November, 2019, publishing the Legal Metrology
(Approval of Models) (Amendment) Rules, 2019, under sub-section (4) of
Section 52 of the Legal Metrology Act, 2009.

[Placed in Library. See No. L.T. 1042/17/19]

Il. A copy (in English and Hindi) of the Ministry of Consumer Affairs, Food
and Public Distribution (Department of Food and Public Distribution),
Notification No. S.0. 4149 (E)/Ess.Com./Sugarcane, dated the 19th November,
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2019, publishing the Sugarcane (Control) Amendment Order, 2019, under
sub-section (6) of Section 3 of the Essential Commodities Act, 1955.
[Placed in Library. See No. L.T. 1295/17/19]

L Notifications of the Ministry of Agriculture and Farmers Welfare

Il.  Reports and Accounts (2018-19) of Coconut Development Board, Kochi; NCDC,
New Delhi; NIPHM, Hyderabad; and MANAGE, Hyderabad and related papers

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI PARSHOTTAM RUPALA): Sir, | lay on the Table—

. (@) A copy each (in English and Hindi) of the following Notifications of
the Ministry of Agriculture and Farmers Welfare (Department of
Agriculture, Co-operation and Farmers Welfare), under sub-section (1)
of Section 3 of the Destructive Insects and Pests Act, 1914:—

(1) S.O. 2525 (E), dated the 15th July, 2019, publishing the Plant
Quarantine (Regulation of Import into India) (Fifth Amendment)
Order, 2019.

(2 S.O. 2603 (E), dated the 19th July, 2019, publishing Corrigendum
to Notification S.O. No. 2525 (E), dated the 15th July, 2019.
[Placed in Library. See No. L.T. 681/17/19]

(i) A copy (in English and Hindi) of the Ministry of Agriculture and
Farmers Welfare (Department of Agriculture, Co-operation and Farmers
Welfare), Notification No. G.S.R. 517 (E), dated the 22nd July, 2019,
publishing the Raisins Grading and Marking Rules, 2019, under
sub-section (3) of Section 3 of the Agricultural Produce (Grading and
Marking) Act, 1937. [Placed in Library. See No. L.T. 1303/17/19]

(iii) A copy (in English and Hindi) of the Ministry of Agriculture and
Farmers Welfare (Department of Agriculture, Cooperation and Farmers
Welfare) Notification No. G.S.R. 863 (E), dated the 20th November,
2019, publishing the Protection of Plant Varieties and Farmers' Rights
(Amendment) Rules, 2019, under Section 97 of the Protection of Plant
Varieties and Farmers Rights Act, 2001.

[Placed in Library. See No. L.T. 1304/17/19]
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(i) A copy each (in English and Hindi) of the following papers, under sub-
section (4) of Section 15 and sub-section (4) of Section 17 of the

Coconut Development Board Act, 1979:—

@)

(b)

©

Annual Report of the Coconut Development Board, Kochi, Kerala,
for the year 2018-19.

Annual Accounts of the Coconut Development Board, Kochi,
Kerala, for the year 2018-19, and the Audit Report thereon.

Review by Government on the working of the above Board.
[Placed in Library. See No. L.T. 1048/17/19]

(i) A copy each (in English and Hindi) of the following papers, under sub-
section (3) of Section 14 and sub-section (4) of Section 17 of the
National Cooperative Development Corporation Act, 1962:—

@)

(b)

©

Annual Report of the National Cooperative Development
Corporation (NCDC), New Delhi, for the year 2018-19.

Annual Accounts of the National Cooperative Development
Corporation (NCDC), New Delhi, for the year 2018-19, and the
Audit Report thereon.

Review by Government on the working of the above Corporation.
[Placed in Library. See No. L.T. 1300/17/19]

(iii) A copy each (in English and Hindi) of the following papers:—

0 @
(b)
©

(iv) @

Annual Report of the National Institute of Plant Health
Management, (NIPHM), Hyderabad, for the year 2018-19.

Annual Accounts of the National Institute of Plant Health
Management, (NIPHM), Hyderabad, for the year 2018-19, and the
Audit Report thereon.

Review by Government on the working of the above institute.
[Placed in Library. See No. L.T. 1301/17/19]

Annual Report of the National Institute of Agricultural Extension
Management (MANAGE), Hyderabad, for the year 2018-19.
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(b) Annual Accounts of the National Institute of Agricultural
Extension Management (MANAGE), Hyderabad, for the year
2018-19, and the Audit Report thereon.

(c) Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 1302/17/19]

Notification of the Ministry of Rural Development

Triior T Farer ¥ Yo Hat (et AR Sife): geiey, # AgTe e
TTHOT IR TR AR, 2005 BT GRT 29 B ST GRT (2) & 3R, 399 Biauy
wfafted] &1 URRAT B & (g, Saa IR @l SRyl | o1 |eT SR arell
T fAebr Haierd (ATHI0T [T fawm) ol SifeRger |, ®1.af. 4274 (@) fadid 27
TR, 2019 B TP Ui (RS T Bl #) |9 ued W Il gl

[Placed in Library. See No. L.T. 1305/17/19]

L Notification of the Ministry of Commerce and Industry

Il.  Reports and Accounts (2018-19) of DMICDC Ltd, New Delhi, India International
Construction and Exhibition Centre, New Delhi and NCCBM, Ballabgarh,

Haryana and related papers.

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(SHRI SOM PRAKASH): Sir, | lay on the Table—

. A copy (in English and Hindi) of the Ministry of Commerce and Industry
(Department for Promotion of Industry and Internal Trade) Notification No.
G.S.R. 410 (E), dated the 6th June, 2019, appointing the 6th June, 2019 as the
date on which Section 2 of the Patents (Amendment) Act, 2002 (38 of 2002),
in so far as it amends Section 71 of the Patents Act, 1970 (39 of 1970), shall
come into force, under sub-section (1) of Section 2 of the Patents
(Amendment) Act, 2002, along with delay statement.

[Placed in Library. See No. L.T. 1090/17/19]

Il. A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:—

() (@ Eleventh Annual Report and Accounts of the Delhi Mumbai
Industrial Corridor Development Corporation Limited (DMICDC
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Ltd.), New Delhi, for the year 2018-19, together with the Auditor's
Report on the Accounts and the comments of the Comptroller
and Auditor General of India thereon.

(b) Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 1089/17/19]

(i) (a) Second Annual Report and Accounts of the India International
Convention and Exhibition Centre Limited, New Delhi, for the
year 2018-19, together with the Auditor's Report on the Accounts
and the comments of the Comptroller and Auditor General of
India thereon.

(b) Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 1087/17/19]

(iii) A copy each (in English and Hindi) of the following papers:—

(@ Annual Report and Accounts of the National Council for Cement
and Building Materials (NCCBM), Ballabgarh, Haryana, for the
year 2018-19, together with the Auditor's Report on the Accounts.

(b) Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 1088/17/19]

Accounts (2016-17) of the Central Agricultural University, Imphal, Manipur and
related papers

FY SR fHATT Hearor J3TeT # 5T FA (37 Harer ARty ARy, § FEEfaRad
U 9 ged W IEdl -

(1) A copy each (in English and Hindi) of the following papers, under sub-
section (4) of Section 30 of the Central Agricultural University Act, 1992:—

(@ Annual Accounts of the Central Agricultural University, Imphal,
Manipur, for the year 2016-17, and the Audit Report thereon.

(b) Review by Government on the working of trie above University.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) above.
[Placed in Library. See No. L.T. 1315/17/19]

MR. CHAIRMAN: Shri Anurag Singh Thakur to lay on the Table, his papers.
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SHRI SOM PRAKASH: Sir, he has given a letter.
MR. CHAIRMAN: You can't lay it without my permission.
SHRI JAIRAM RAMESH: Sir, Ministers are not taking permission!

MR. CHAIRMAN: Mr. Ramesh, | have not given you permission. You have
brought it to my notice, | have taken note of the same. Without my consent, you can't
read on behalf of anybody.

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON COALAND STEEL

DR. VIKAS MAHATME (Maharashtra): Sir, | lay on the Table, a copy each
(in English and Hindi) of the following Reports of the Department-related Parliamentary
Standing Committee on Coal and Steel:—

(i)  Third Report on "Demands for Grants (2019-20)" pertaining to the Ministry
of Coal;

(i) Fourth Report on "Demands for Grants (2019-20)" pertaining to the Ministry
of Mines; and

(iii) Fifth Report on "Demands for Grants (2019-20)" pertaining to the Ministry
of Steel.

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON ENERGY

SHRI T. K. S. ELANGOVAN (Tamil Nadu): Sir, | lay on the Table, a copy each
(in English and Hindi) of the following Reports of the Department-related Parliamentary
Standing Committee on Energy (2019-20):—

(i) First Report on Demands for Grants relating to the Ministry of New and
Renewable Energy for the year 2019-20; and

(i) Second Report on Demands for Grants relating to the Ministry of Power for
the year 2019-20.

REPORTS OF THE PUBLIC ACCOUNTS COMMITTEE

SHRI SUKHENDU SEKHAR RAY (West Bengal): Sir, | lay on the Table, a copy
each (in English and Hindi) of the following Reports of the Public Accounts Committee
(2019-20):—
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(i)  First Report on "Revision of ceilings for Exception Reporting in Appropriation
Accounts";

(i) Second Report on Action taken by the Government on the Observations/
Recommendations of the Committee contained in their Ninety-fifth Report
(Sixteenth Lok Sabha) on "Health and Family Welfare"; and

(iii) Third Report on Action taken by the Government on the Observations/
Recommendations of the Committee contained in their One hundred and
third Report (Sixteenth Lok Sabha) on "Assessment of Entities Engaged in
Health & Allied Sector".

LEAVE OFABSENCE

MR. CHAIRMAN: | have to inform Members that a letter has been received from
Shri Anil Baluni, Member, stating that due to ill-health, he is unable to attend the
sittings of the current 250th Session. He has, therefore, requested for grant of leave
of absence from 18th November, 2019 to 13th December, 2019 during the current 250th
Session of Rajya Sabha. The hon. Member has also spoken to me.

Does he have the permission of the House to remain absent from all meetings of
the House during the current Session?

(No hon. Member dissented)
MR. CHAIRMAN: Permission to remain absent is granted.

MR. CHAIRMAN: | have to also inform Members that a letter has been received
from Shri Motilal Vora, Member, stating that due to ill-health, he is unable to attend the
sittings of the current 250th Session. He has, therefore, requested for grant of leave
of absence from 21st November, 2019 to 13th December, 2019 during the current 250th
Session of Rajya Sabha.

Does he have the permission of the House to remain absent from all meetings of
the House during the current Session?

(No hon. Member dissented)

MR. CHAIRMAN: Permission to remain absent is granted.
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STATEMENT BY MINISTER

Status of implementation of recommendations contained in the One
Hundred and Forty-third Report of the Department-related

Parliamentary Standing Committee on Commerce

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS; THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION; AND
THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(SHRI HARDEEP SINGH PURI): Sir, | lay statement regarding Status of implementation
of recommendations contained in the One Hundred and Forty-third Report of the
Department-related Parliamentary Standing Committee on Commerce on the Action
Taken by the Government on the recommendations/observations contained in the One
Hundred and Thirty-seventh Report of the Committee on Trade with Association of
South-East Asian Nations (ASEAN) pertaining to the Ministry of Commerce and Industry.

STATEMENT REGARDING GOVERNMENT BUSINESS

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI'V. MURALEEDHARAN): With your kind permission, Sir, | rise to announce that
Government Business for the remaining part of the Winter Session, 2019 will consist
of:

1 Consideration and passing of the Recycling of Ships Bill, 2019 as passed
by Lok Sabha.

2. Consideration and passing of the Constitution (Scheduled Tribes) Order
(Second Amendment) Bill, 2019.

3. Consideration and passing of the following Bills, after they are passed by
Lok Sabha:-

(i)  The International Financial Services Centers Authority Bill, 2019.
(i)  The Arms (Amendment) Bill, 2019

4. Consideration and passing of the following Bills after their introduction-
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()  The Anti Maritime Piracy Bill, 2019.

(i)  The Personal Data Protection Bill, 2019
(iii) The Citizenship (Amendment) Bill, 2019
(iv) The Code on Social Security Bill, 2019.
(v) The Central Sanskrit University Bill, 2019.

(vi) The Maintenance 8c Welfare of parents & Senior Citizens (Amendment)
Bill, 2019.

(vii) The Constitution (One Twenty Sixth Amendment) Bill, 2019.

5. Consideration and return of the Appropriation (No.3) Bill, 2019 relating to
the First Batch of Supplementary Demands for Grants (including Railways)
for the year 2019-20.

MR. CHAIRMAN: Hon. Members, the Business for which time has been approved
by BAC will be taken up first. The Business with respect to other Bills will be referred
to BAC. Dr. Satyanarayan Jatiya.

SHRI MADHUSUDAN MISTRY (Gujarat): Sir, ...(Interruptions)...
SHRI JAIRAM RAMESH (Karnataka): Sir, two Ministers were not there.

MR. CHAIRMAN: Don't harm the others. Yesterday also we lost Zero Hour. There
are so many important Zero Hour submissions. | have gone through these, and | have
admitted them also.

SHRI JAIRAM RAMESH: Sir, | have an important observation.
MR. CHAIRMAN: Everything is an important observation. Please sit down.
SHRI JAIRAM RAMESH: *

MR. CHAIRMAN: No, no; this will not go on record and you will not raise
supplementary for one week. ...(Interruptions)... Your name will be marked absent for
one week, for raising any supplementary.

*Not recorded
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SHRI TIRUCHI SIVA (Tamil Nadu): Sir, why should he be punished for this?

MR. CHAIRMAN: | agree with you, Mr. Siva. | am also concerned because some
Members met me privately also in the Chamber and told me, 'Sir, for the sake of
somebody, why should we be penalised? We did not obstruct.' There is a point in that.
There is a contradiction between the two. So, we have to resolve it at the earliest. |
am applying my mind and | will be consulting LoP and other leaders also and then take
a decision at the earliest.

MATTERS RAISED WITH PERMISSION

Need to provide social protection and security to workers engaged
in hazardous jobs in unorganized sector

ST, ARV SACAT (Fed HS=N): A FHIART ST, FOTGRI, ST, dfed, Afgarat,
qedi & AUBRI Pl Y& <1 & [0 I Aed FRSHR o Ay § 9gd uraem
for 1 ool 9191 ARY &1 uRfaior fagw W 8, safay & SHar sigiortar ot <dr
Bl W A9y € - AE SMER W A BT GREAT < BT BM | G b A, HiTST
P A, AT B FHAT BT AT W AW § | ™, W], FHAT 3R dgar, I S
BN WAE & A €, TP ABR PR & (Y, T & UBR P BM P (A7 o
&5 # B BRI dlel SRS &5 b #olgRl bl d {YRem et =nfey | Srsl Sl #ogR
NS & H P BRAT €, IAD! Y& TeI FeAdl g1 9% GaRl § W PRAT ¢ |
98 I b e A1 8, I M & PR W S 2| Y g7 ifSd &7 @
2, SAlely 3@ Bl UhR &1 Harmaon iR fHel &R & allowance e @t &I
Ul T REA! £ ¥ UhR A WER AR BN A1l H BM BRI drel Sl BEATR
g, S 9B HUAR! &, 99 d SUP IS} SARd &, A ST AN Bl Siiad Bl W}l
1 AT § SR 9gd 9N @R Siad W@l ff 94 € o Ie gRart @1 ff "ern
TE1 fyerar €1 o faww oRRefy &, Sief dfdl @ aa 81, Sief afedl @1 9 @,
BT WG Bl ANEY | ST & H B B dlel AR HOIGRI Bl TS Pl GRET
e B, ST I JRET F oy IR g1 a1fey | & uar § % oo e 4, i
SRT AT &3 H P PR & AR AT =31 &3l § B BRa 8, SAbl Sl Jfaeny
1 IS g, a9 g g 96 f e =nfey, F@ife 9 AR @akT 8] dM dRd
2 iR 7 orfod &3 # &M @R g, 996 ax # fagr gt g ar € ofik St ardt
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[E]. IIERMIU Sifea

B Ube o § f faor 811 8, 99 9o SHdT uRAR 3R 91l & T e |
Ed

T Pg AR 9 77 T 6 09 afed &9 & o R+ T, AR & IhTs
B Tl HHART €, PR &, GRIl 4 T I dld AR &, Hals R FGhY
BT H drel AT 2, faSTell @ e @ GRS arel T 2 3 RidT @ d® & w1
€, Sl | WX & B R 8, U ST &F F ANl Pl Yol JReEM & Y, D!
HRATISIT AT ST AR FRAASD Siidq St & fIy S9! 3faeR fau S¢ | a7t 89
RTd wu A UfseT iR SawR @ 91 BRI, S 9T ARd rdedN q A 2

SHRI JOSE K. MANI (Kerala): Sir, I associate myself with the issue Re-raised by
the hon. Member.

SHRI M. SHANMUGAM (Tamil Nadu): Sir, I also associate myself with the issue
raised by the hon. Member.

. 79I FAR o (MER): #8ey, § W A9 98w SaRT Io1¢ Y vy 4
W@ P WEg AT G

Sl HEHe WA ([F8R): Agicy , # W AT 99 @RT SOy ¢ fawy
A ¥ Bl A bRl gl
8 A b S e e e 0 cadse 1 (Ul) Oray LSS maina
U5 S Mlas S8 ug pase

st umufer SHEc RIS 3% | S oTell WIT § diaFT amedl & | 39 sadb
forg ergafa < 21

Need to give Bharat Ratna to Pandit Raghunath Murmu of
Santhali Samaj

Sl TR 2% (NS em): g=are TaRA Aed | et W o I' uw NfaeiiRie
e €, S # rell Wi 4, ugell aR 39 ST ¥ad H dle o J8! g SIS we
# 62 TISU & gIsdel HRYICIl Yadl €, S8 4 U STell dRIFE! 71 3 39 HRgfIel
W ST g | ATed HY AIGHIST € 3R 3iet ot sART forfy €1 * A [urdfc He e,
g3 FATSll 99T # Gl BT SR QA S & fw # MR @ed dRl g

tTransliteration in Urdu Script.
*Hindi translation of the original speech made in Santhali.
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AT HEIGY [ ATell W Bl oI afiet b & sifqwpRe UfSd g1 g4 @l
RA IS B SUM I FHING P e § WeR A FaeT F=adl g e s
& Ay A BT S 1905 § A dun gfotar & o SAifSen 15y b wgReST el |
3T o7 | UfSd g BT AN # a1 AT BT SOl U € | HATed '_i H I
TER TGP P! Yol $1 o1l B |

AT Heled, 1925 § 4 Ufed g1 9¥ 1 '3l fFeor [ o1 fqspr e
AT| 1941 W & I8 F Py AICH] Y YIB! BT UBRM gl | $0db a8 4 ARBladH
1 & Y WU Y | HIRHS AR HETHHT TART S8 o AHS AT HET
Rietr @1 IU & W | IV B GRIDI DI @A DI Sl GBI g8 © AATA
IS B T A H SIS T b (AU feardl wHe e Afee & awr & g
ST TR | AW 3R (ST & (b § ITe1 IR He@yol ¢ |

NfSeN I & Al & T UeA® o I SHQdd Bl WieD JqD]
=i féar € | #gReSt f7el & aRiuer # Ufed IgA1er 9 AfSdhel bleisl iR giRycer
TP TH W B

9T HEIGY, 39 e § 3MUd q1egH H WRGR 9 7)1 g9 € {39 Wior
faar <y |

MR. CHAIRMAN: Time is over.

s FRINH 89T R, Uh fAc |

1. TS HAR AT : A1, § A0 AW SaRT S3Y 1Y vy A W Hl Tg
AT E
St TR * A eI U HIGHTST | dle & oY 3ueT gegars” |

Hon. Members, | would like to inform you that Santhali has today been spoken
for the first time on the floor of the Rajya Sabha, and that too, by a lady Member.

You would also be glad to know that the interpretation from Santhali to Hindi was
done under the new scheme by an empanelled Consultant for Santhali, who is not a
regular employee of the Secretariat, but a PhD student.

Now, we will further continue with Zero Hour. Shri P.L. Punia.

As decided earlier, now, Mr. Deputy Chairman will preside over and also during

*Hindi translation of Santhali portion.
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[+ e

Question Hour. Yesterday, we had a new experiment and Shri Sukhendu Sekhar Ray
presided over Question Hour. He successfully conducted the proceedings.
...(Interruptions)...

SHRI JAIRAM RAMESH (Karnataka): We will miss you, Sir. ...(Interruptions)...

MR. CHAIRMAN: You will never miss me. | am there in my Chamber.
...(Interruptions)...

(MR. DEPUTY CHAIRMAN in the Chair.)

Need to formulate a comprehensive scheme to stop Child labour

2t G.ue. g (STR USRI A SUREi S, § T STHRT € 6 s
991 Ud 984 &l AedqUl vy o) o/ faer @q &1 srawR faar 21 I8 fawy amses
AR Bl M AR AT S| FHATSAT A FIT €1 B a¥ 12 A Bl, "I 21 fRIE
feaw & w0 # qd g # #9R1 S €1 89 AN d1d $W Bl b b [y ey
1 ot €1 1ILO & RUl & AR g g™ 15 IR 20 ARG d15eS oleR ¢ |
fegw § P9 7 ¥ 8 IRIS ged (MYed 3R sifar Ren 9 dfed &d €1 ST
A T 1 PRI ged HolgR] BR I8 € |

BICY, 39 JMfARET B ATt 89IRT ged SfthfhiT & SIRT FUTed iR SIeara e
H Wl ART H G S I2 €1 $9 dgedl B dHd al SHeR] 9 W FH B g1 AN
a1t st ® gfeTaRll @ I Je SO1eT ® 3R dREE! ¥ arad! & 6 e
ST T WRA # I et F SR & Y $% Iom 9d I8 € iR B
A §9 € fed R W 59 W QX1 dRE 9 Uidesg T8 o Ul jel & | o 9y A
gedl & BRIl # bord SR fbae gl =@1feT S S¥ H A g Holgd! BReb U Ue
e Bl AR § |

HEIey, # YD AIEH W ARDR A g B =nedl § (b ared AHD! & S
& U Aud SRI-ASHT g% S| a1 Joge] 4§ i & 9 Sd Ydrd, e
3R JEI-GRT # @M & A &= Aot ol wel alid | of] fbar oy, gwgare |

STt HEHe WA : WISy, H A WER SaRT SaIY Y vy & @ Bl
g Bl gl
8 S e e One cxase  (Ul) Gaoy OLESYS masiaal

U SS AA ew S 25A i f guda ga

tTransliteration in Urdu Script.
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it I ypTeT T ([T UST): HEIRY, # |l A e gaRT SO ¢ vy
dA @ Pl Hag PRAT E |

it femR e fAue (SR UQw): AEigy, # W A9 99 g9RT SO Y
fIwa A W @1 dag Pl gl

it IS UST (HET US¥): HEled, d W A 9e¥ SaRT S3lY Y vy ¥
W P Hag PRAT E |

it AT aRT (BIRTG): FEed, H I AT ¥aW aRT IO Y vy 3
R P Hag PRAT E |

SHRI JOSE K. MANI (Kerala): Sir, | also associate myself with what the hon.
Member has said.

it STFHTURT: A AERAV, § SLARAT U B §Ts, SH¥ gl # I8 Hel
aredr g b et RIS 2% S 9 o1rot derrell # dien | 9t drere 3 S enfeared
IS 39 99T Bl dieid €, Sk foIg 3feT &1 &7 9gd U=~ &1 f&7 8, SRA w1
A IRAT Ted W e B | Y § S gelld d o WHA | el g, g9y
AR fIg ot g8 988 g B A ©

1. ARHAT T S|
Need for Special Focus Status to States facing natural disasters

DR. SASMIT PATRA (Odisha): Mr. Deputy Chairman, Sir, | stand to demand
Special Focus Status for the States facing natural calamities. And, | will make a case

for it in my submission.

The United Nations Office for Disaster Risk Reduction, in its report Economic
Losses and Poverty Disasters, 1998-2017, states that India suffered an economic loss
of approximately 79.5 billion US dollars, which comes to around five lakh seventy
thousand crores of rupees, due to climate-related disasters in the last twenty years.

Sir, with reference to this, | would like to give a simple fact about Odisha in terms
of climate disasters as well. On August 6th, 2019, hon. Chief Minister, Shri Naveen
Patnaik ji, released a Damage Assessment Report on the cyclone Fani, which devasted
Odisha this year. The Report said that the total damage and loss was to the tune of
rupees twenty-four thousand crores, and the recovery needed rupees thirty thousand
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crores. This is the case of only one cyclone. This is the kind of impact that we have
because of natural disasters. According to the National Cyclone Risk Mitigation Project,
Odisha, Andhra Pradesh, Tamil Nadu and West Bengal are the four States which face
the maximum brunt of national disasters in the country over the past century. Therefore,
a special focus is required for such States which actually face this kind of national
calamity. In this regard, the hon. Chief Minister, Naveen Patnaikji, on 11th June, 2019,
in a meeting with the hon. Prime Minister, and also on 15th June, 2019, in the Governing
Council of the NITI Aayog, suggested that an interim measure for States that are hit
by natural calamities should be undertaken and such States, for a specific period of
time, should be mentioned as special-focussed States and be provided benefits which
accrue to a special category State till such time that they are able to recover from the
economic losses that they have faced. This would mean that the Central assistance or
support that is provided would be in the ratio of 90:10 between the Centre and the State
for all programmes. Therefore, | urge, through you, to the hon. Government to kindly
consider that the States which face national calamities may kindly be considered
seriously and be declared as 'Special Focus States', as has been suggested by Naveen
Patnaikji'. Thank you.

DR. AMAR PATNAIK (Odisha): Sir, | associate myself with the issue raised by
the hon. Member.

SHRI PRASHANTA NANDA (Odisha): Sir, | also associate myself with the issue
raised by the hon. Member.

SHRIMATI SAROJINI HEMBRAM: Sir, | also associate myself with the issue
raised by the hon. Member.

SHRI JOSE K. MANI : Sir, | also associate myself with the issue raised by the
hon. Member.

SHRI M. SHANMUGAM: Sir, | also associate myself with the issue raised by the
hon. Member.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, | also associate myself with the issue
raised by the hon. Member.

it IUFHTTRT: ST AR SRV UAIRIYE &A1 dl8d 8, 9 $udT folgdy ol
< |
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Need to celebrate '"Mahila Suraksha Divas' to ensure protection of women

SN HEBeN AN (MER): SU9HMfa SfY, sfudT dgd-agd gfskar & smos
T Gl &1 aaR faar

qEIGY, RN B oAt #, &Y Sfd SR B% o # 9gd a1 wH faa w2
AT H PBET T E

3T, STEl RN BT Yol Bl 8, 98l <adn & a9 sl & |

HEIGY, SfRdl & WY S geAa] °e &l ¢, d d9gd g@e "eAlg g1 S BiE
el "edl €, a9 QRT < 3MMHIRI 81 Sadl & 3R Al WS IR IaR AN &, oAb
# g5 Pl {6 PEI T Bl SAR A H Pl PHI I g 7, @ aoe A YAl
A ¥db B AM T8 o I8 E |

ISy, 59 89 Pl fead AC &, 26 SIFaN] IT 15 3R F €, d9 89X o
A & ged, U G $ g, el g8 ot uar T8l el © fF 89 26 et A
15 G FI 791 8, 9 BAR fORA &1 <Idx 37Ul drdell SIad | "SH-T0LA7" I11d
2 A1 ST al T IR T ¥, W GG 8 98 ST ol ¥ AR FH IIR-
IR FEd & 5 39 T B RN | AEIGT, ST IF ART B GRET Bl 91 8, WIR
39 W M B B! T T8 IR® b Bl IRBR 8 AT IoT B IRPR 8l, I8 30T
B HR TE B, e W gAY TH H AW e o e &1 99 g9 e diw
& o7 ve gfzq o €, a9 smadl el €1 S g9 W@eedl & [ e
AT AN FAR, AP BRUT 8 AGH & S8 H I8 a1d oMl & b g
Weg el 7, e gAY 9Ed wWede Bl AR F 9 S ged 5e @ g,
T g # MU I8 HEAT ATl g (b 89 TR USRI S 3" 7K €, "Slaed
I A B, rgolfad ' 8, "Bl ' §A €, Hed © 91§, U8 9%
5 fEgwm o AN fea™r F-AAdR "SR I fQaq 791 &1 &4 1 {6 &,
Sl gpR W Al B GRem & U WHR A g dredl g b 98 wwe d
UF &7 A1 b wdre R GRaE fead & Y 97w, Re g@aed A od) gardd
3R g T q&1 IR HAAEA b S AN €, I TP BIGR RT GRe faaw /A A
RY RET FWE A9, N {6 8AR |EST & 3SR, U g8 an, Sl 39 UBR
1 FFEMT B BRd & S9P A9 H§ sAd ufd s Uer 81 3R Hgrear el Sft 3 S
FBl & & &0 U TS BT FEI0T B, T8l DI B BH A BH SRA &I, 89 99
TEIST T | Qe # ARBR A dArsdl g 6 AfSesil 3 gRem & [y g gRar
feaa a1 g grem qwe” F9Rr o} |
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(S BEDHIT TREIH]
e 2l S S i G 1S Gl o g e T (Ul) Do QLSS masina T
ot g S iy
LS L alia le-'u"ﬁﬁuene)ﬁ-‘_)eJJ"uil—:-,e (ot Ol S (5L (a5 )
D= WSS e g iuls L
" 8 ey« b g sl U A

=2 U ol s S U G ¢ = P sy S sl Ok

-0 OBL5e8 26S0 Gy oy om0 S8 LIS s il S UsiHse A spe
2 5y S35 Kl s o el s cahy ST (B 1oy 58 6 oTieS LS LSS
ot R o) (oS (S5S e glaw o Jler O3S A3 OXS AS S UnS o O o
ETTRPER R PR AL | [ P PRT: kL P BSPENP I P FEN

G on e Cull 15 b susia 26 (On le U3 SS a e (e dse
260~ DUt Sos o Sdhgh o Sduwoia e
o ) Gl o S S B e ey o on Se 038 @l 15 Lo
S Urer S Om b eon S8 Ml ) W) i b o I8 OB oa"
23l sd S I Gl &S G S L b a L) o B e

s oS AlS ol LS s o b S Glilia S (50 S Ul iz 25
el S 6 00S AlS Ll oy cer LIS s by b5 DS s (S S e il oy
(O A ape Sl S e eSS a0 0 o pU 1S S OniliieS
WAy "Obe! Beposn SOl ) S Gegon 5 a0 s - le (SLalS Oy (63
o o B eom o S 2 G A O O S o D o o S o
=S O On 0 S8 OIS s @l S UL ) Nagiuse o 5ol
o e 25 Gl zob Gss o AS U G WS o e ol e
e o5 (e e com lie o5 G ald (an Sle o 5 aiaanl o Tlie o 5 G BSIS
ot AS IS _lie agd Bgy gy SRS, T Shie (ued Ssn 5 Glieal S OSSOl con
05 AS U el e DS el S LES ju S O5De p2e b el (2 LS
AlgSa Gae e S ol 8 V0w 90 LISy (5 50" A0 SOl b 03 S Lze AS8
S S oy con Sl xS Ol e o Jlu,sl S35 O8 H Culaly S e
=S Elas 2 ol A8 o e eilia VASE SS s s L Ol T n S S s L
=S 0o) Ote Oe S OV On IS oS UsLeS 1S # ok Gl s oSl eSS ) )
(oS Gle i S glaw il w2 AS LS sn 3 o (a8 Lailie ) s lay 55 oS
o Som e b el L0l mlaw Luny e o Jleaind oS oS 1S 508 Gl
Ui d e e’ b Y0e 50 A e Dt ol S calalia (S 052 S U Sl
- - s Llia

tTransliteration in Urdu script.
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it SUFHIRT: ST AR FERATT AU BRAT 918 ©, d Hudl A1 AF Aol
g |

2 MRpET el (JoRm): HEIey, § W @l 39 vy 9§ Adg HRar g

2} I weprer T HEIRY, § W WY Bl 59 A ¥ Adg bRl g

2 IR~ v 99 () WEieY, H W WY Bl 9 [Avy ¥ ddg eRal g |
2 I T SRR ([W8R): Weey, § W Wd Bl 59 [Av ¥ dag bRal gl

it sior Riw RIS IoeT &, fooeth): welgy, # ff W @1 39 vy 9 d9g
BT E

ot IoET wee : HElGy, # N W @I 39 vy q dag FRar g

Sl fiea SR (fBarad uewn): Heled, d WY W@ @1 9 vy A ddg HRal
gl
DR. AMAR PATNAIK: Sir, | also associate myself with the issue raised by the

hon. Member.

SHRIMATI SAROJINI HEMBRAM: Sir, | also associate myself with the issue
raised by the hon. Member.

DR. SASMIT PATRA : Sir, | also associate myself with the issue raised by the
hon. Member.

SHRI SAKALDEEP RAJBHAR (Uttar Pradesh): Sir, | also associate myself with
the issue raised by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I also associate myself with the
issue raised by the hon. Member.

SHRIMATI SHANTA CHHETRI (West Bengal): Sir, | also associate myself with
the issue raised by the hon. Member.

DR. NARENDRA JADHAV (Nominated): Sir, I also associate myself with the issue
raised by the hon. Member.

DR. SONAL MANSINGH (Nominated): Sir, | also associate myself with the issue
raised by the hon. Member.
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SHRI K.T.S. TULSI (Nominated): Sir, | also associate myself with the issue raised
by the hon. Member.

SHRIMATI VIPLOVE THAKUR (Himachal Pradesh): Sir, | also associate myself
with the issue raised by the hon. Member.

DR. AMEE YAINIK (Gujarat): Sir, | also associate myself with the issue raisecfby
the hon. Member.

SHRIMATI AMBIKA SONI (Punjab): Sir, I also associate myself with the issue
raised by the hon. Member.

SHRI JUGALSINH MATHURJI LOKHANDWALA (Gujarat): Sir, I also associate
myself with the issue raised by the hon. Member.

Non-release of MPLADS funds for 2019-20

it TeRpe Rl (JORT): SUFHIULT ST, H 3UeT 3R USHRE M &l e 8HR
S MPLADS funds &1 gfaem €, Sit MPLADS fund faar €, SH&! IR 3T H=AT
EIENIRY

#wEIgg, 9 ft MPLADS fund &9 <X & Relo fdar mar € iR 9 9,
GIIHR WX I ORI & {7 2019-20 ®T ST MPLADS fund €, @8 3t d& Reflst
TET A | ISy WU P QAU QX U F ISR U grant < &1 ST M § fF
s & arex U release €1 & dIG S@ qb Y W B b R M bl RUIS
T o, I9 T MUk T&F AT TS BT ol feurdde ¥, SWd U8l AR Wi &
X U1 ST & I1 & & U U1 ST &, S9! VAT (spY fFatefl ST &1 2020
# ol wEM A g | 9gd WR W RerR B w® E, A o fw ar 7gn arat
g1 BAR UM BY R U UG Alfed il © 6 7 fisel wdl 1 19 @4 781 fog
g, I9H o U F9d g dre S 21 ue o oft Ruid sudht € R s |
& S THA 9, 9 o R I FT SR el BR Ah, sy d idle I A1 I|M
AP neglect fHaT, BAR HUR U & 3SR UH UAT 9] A1 ol &1 SIH BRI
BT QY T BT 7, Fifes Red & doder a1 iR o1 feurdied 2, 9 feurddew
Tt STe=t 9T 9 completion report WY 3R T&T TR Hof, I9& a1 &1 U release
Bl B

Ay w8 o fadt € f fe &9 IR #4EM & 9ig RerR @1 3¢ €, wife
JEl one-third MPs retire 8ld €, dl S9d U9 3R WY &% AR 09, Rrae fag i
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ugdl Al MU AR wU A Faed b o, fSurcde 31 98 $81 9 6 89R @
9 release Bf| #9 5 FRIe TUT & HM already forg faw g, <ffs anft & 2019-
20 &1 Udh ff U1 R Ul T 3mar €1 W MU request ¥ iR demand ¥ f&
S SEAR] HEM & AR 5 BRIS UV I GII installment release 1 ST, fA- &9
ST @ suggest T €, 9 QX Bl Ah | SHY at least AR against YOIUWR ¥ BUT
A S negative BT I €, B9 SO 99 b | A w¥ AT ® {6 g9 forw smuant
feurcHe oR1d AR & JHIRAT F 1 o | g=a1g |

SHRI K. SOMAPRASAD (KERALA): Sir, | would like to associate myself with the
Zero Hour mention made by the hon. Member.

SHRI JOSE K. MANI: Sir, | would also like to associate myself with the Zero Hour
mention made by the hon. Member.

SHRIMATI WANSUK SYIEM (Meghalaya): Sir, | would also like to associate
myself with the Zero Hour mention made by the hon. Member.

FARY T (BRATOM): HEey, § W W B AT GG FART I3V ¢ fawy
F AT FEE IR B

3it R.ue. g weigy, § W W &1 AR 9w §aRT Io1Y Y favy & A1
g BT T

it TOEMT TSt HEIGY, H W W Pl A AR aRT Io1¢ Y fawy & A1
g BT T

it UEiv el (STRES): 7y, § Wl W &I A1 ¥a SaRT IaIY 1Y vy
F A FEE AT

AR AlewIE BANT (SF-HIR): 9816d, § 91 W Bl AT G ART IO
TC v & A1 qEg BT g

0 S Suean Jiile S 33 L Ome ce g 1(aedSysan) ald 2 qliat
103 S Saans il S pnge & gl

Need for double-lining and change in timings of the Lichchavi Express

3l AHAIT IR (ST U<20): SUFHTIT Felqd, MU q91 AT dld Agd &

tTransliteration in Urdu script.



22 Matters raised [RAJYA SABHA] with Permission

v R de &1 R e, s9a fay § ofuel d9gd-9gd SMWR odd &Rl
gl

TEISd, Jfeld, IaRAT, 7% 9 MNIYR Uss SHUe | 39 SMual § Hel, JeliR,
AR TS, IR T, fFeeR, 79, Sl T SlifgeR vad o usd &1 wedl
A IRIUR & HE WR g dlell §B SN, S g3 Ve, TR YR, ITgem
UFAY G YU QAU STUS ot & e JAfd oG & dTel Yerd WM, [deeRT
RIS R g1 AT #1 o8 el &1 39 vy # #9 g9 U ugd drell WRaR
7 W P IR A HA S 9 A w0 ¥ Ad B G g AR aed e e,
ol I=M W fdeT @ sRdieR HR far| # I8l g Ifea dwsn g & FeerT
RIS YT WA ¥ VA Bl GG g STUS AT P IFIG 37 aTell dedlel RIbavyR,
IRISIE IR THST JAT A TG b F<G 3T dTel desiiel A, 1R qAT Jre<rgre
TH P T M 21 o1 DR &b Fold [Te@RT s IeTd WM, SUS dfefal Bl I
RIoRG # ggell A 81§ g Wl g Aredl g 6 f[AeeRT S Yed ®IE $1 wad
JEA Bl SToR 3wl # Ugd gdl 2| IR & I T FAN Bl W UMl U
21 39 WM W 89 |ial R o9 ufaieEt & fog wdlene Sude et €

S B A # UH 9gd qREN Fell on & A, foresdt vewiw, S HanTg-
AOAPHRYR, [I8R 9§ I PR faoell Bl SRl 8, S T A€ B UIH AL g e
®ra Rady Tl & I & {7 e A1eqq | A N JAl ST BT ST P
FRAT AEAT gl gd # 9 WS H UL UUH Prd g3 AT, Afb 918 H 39 P
1 BT QAT TAT| 39 A W Fel dlel Aidal ¥ § W@ g, A1 &1 A1 fdw= gerare,
HHYR Al A9, 4 o HAR [, Ol did |91, sl Ear SroTe, dterist
Jrp 4T, &1 GO AR, SNYR Alep AT, &1 ISR, 150 F41 Ai9g, 31 AR
WX Sfl, 5T GHT WiE € AR SN oY Wd I e 9 21 39 W 9
faeell & fog S arefl U& @3 1S, foresd! gaud &, olfds SEH U Tl 9 8F
A, GRE & giepor I [l e 150 fharier & g3l T3 BRP qRIURT AT Ia!
B g ¥ PReb IRGYR A ST B Al ol © | 3HA FHI DI RAET P A
g9 BT W U6 T IR JHAE BT 2| vedl 9 SifSER dF Rivd ofisd &89 &
PR MSAT BT HINTT H 98d Afd THI @1 €, A Misai U e 81 St
1 ..(awT B E..

=ff ST TheT i, 3MURT F9I TH 81 AT 8, 314 Md! a1d Rbrs
R S8l Sff ¥81 21 3% Sl Wl QEINITE &) T2 &, $UdT 9 30 M Aol | ...(ge)...
I AP Pl I1d Rpre W Fgl O I8l 8, NUD T9I TH 8 T B
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3t RS IR (IR U0 W, § A 96 §aRT $oI¢ ¢ v & @3 &l
g BT g

Alleged derogatory reference to Mahatma Gandhi in class Tenth
English text book in Madhya Pradesh

it sor Riw TS o &, faee): AraR, Irefudr weTe e St & aR
7 USE H, U [hdd H SUHSe W] $ WA gAT §, H ol AT fawy a1
PR el gIAT E |

AR, 9 f&F ugel g9 Ue wHromEe! e, sexviiy Xy orpr Sff @1 um
el | Sl garan fo w8y ueel & 3faR 818 Tl H SNl ® Ve fdhae § g T,
Jgafg iR qgfe o fRwa gard? gafg @ faewar # go-go foar T 8, dfed
Byl o Rl # S forar 1§, IWH del AT - 'Y VAT Afd, S IRE Ui
arell €, T TN Afdd, S He g b1 €, b U Afdd, S g gy @1 § SR
S IS JoI1 IS FETHT T S A BT T8 E | ...(FAEH)... I§ g ¥ He
USE P IS diCl TS 21 98d BA 3R Uiel & Wiy H AUb AT g a1 b
R8I §| 3l o9 Q1 g XISl #ETeHT TEN B ST A JEl 8, O AR Q¥
Bl WRBR IAD! 15041 STAI U, U FETeAT Ml STt & faRT @l efx qr a9
W, W W H ESH IR IE T, W I B SRS B UF FU IR B
qIdel TR T ST B Wiel BIY <l 8, B ST JEIAT T & 8R! Bl AfSAESd
o ST & A1 R fhamdl H, ureamAl H U JeTHT WEl & aR H 9Ee TaR
forar Sirar €1 9% &9 99 foy 98d e a1d ® 8k 9gd far @1 fava &1 3
Il § 9] 9 9 BRAs B Sl ey St ¥ AT g9 fv gt €, SHd!

ST B, b RIclh ] HRds &8l

qER, § S A H ARPR A IE AT BRAT Aedl § (b g9 A B
UAT ST Y 3R RIS RIS S| ..(EEH)... GIRT, § Ah 71809 A I8 3R
W B & TSl el S & AR Bl QR AIER # Bel B STeRd o e ot
FEd ¥, IR UH 3T & gael A%l ARG Bre @I Bls § o SIeir, ai g3t g
IR B S 1 MY S dEd O, URfT & U Wdd! °° & U Wegs 2, uaid
2, AfeT wo @fm & oo &1 1 & & fov ge i T8 21 e St & W
foaRt @1 <2 W A Bam & oy g e g ARy iR SHE ITHE B AHH!
ElN

1. IR T ATed (SR US¥): W), H A AR SaRT IO MY a9y I
Pl WEE Bl & |
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sl fateta S1gR (e uew): W), d W AR 9e §aRT SOy Y vy
A A Bl A bRl gl

SHRI K.T.S. TULSI (Nominated): Sir, | also associate myself with the matter raised
by the hon. Member.

it AhSGIT IOTR: AR, § W A HER FART Io1¢ ¢ 99 & W 3l Tg
BT g
SHRI K. SOMAPRASAD (Kerala): Sir, | too associate myself with the matter

raised by the hon. Member.

SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Sir, | too associate myself with
the matter raised by the hon. Member.

SHRI ABIR RANJAN BISWAS: Sir, | too associate myself with the matter raised
by the hon. Member.

it el B (A FER@): w1, # ff A 9w gaRT SO Y favy 9
W@ P WEg BT G

oI, SR et (aiREH e 97, # W A9 e AR SalY Y favy |
W@ P WEg AT G

it I ypreT 9T IR, § W) AT WS ART ISIY Y ANy F I Bl ARG
DR g

it STAg ofetl @M (SR UQ¥): W), § Wl A 989 gaRT S8V Y vy 4

W P WEEg BT G
A8 S g S pee e i o gt (Ui J) O o gla st
05 US Alen SOA ug pasa

DR. SONAL MANSINGH (Nominated): Sir, | too associate myself with the matter
raised by the hon. Member.

SHRI JOSE K. MANI : Sir, | too associate myself with the matter raised by the
hon. Member.

tTransliteration in Urdu script.
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SHRIMATI SHANTA CHHETRI : Sir, | too associate myself with the matter raised
by the hon. Member.

Lack of welfare benefits to people of Chit Mohal in West Bengal

SHRI P. BHATTACHARYA (West Bengal): Sir, | would like to bring to your kind
notice a very sensitive issue about some of the enclaves, known as in Chit Mohal in
Bengal, in India and in Bangladesh. In accordance with steps agreed to between India
and Bangladesh during Prime Minister, Shri Narendra Modi's visit to Bangladesh on 6th
and 7th June, 2015, Bangladesh enclaves in India and Indian enclaves in Bangladesh
shall stand physically transferred to the other country with effect from the midnight of
31st July, 2015. There are 111 Indian enclaves in Bangladesh and 51 Bangladeshi
enclaves in India, which are to be exchanged, pursuant to the 1974 Land Boundary
Agreement and ratification of the 2011 Protocol Instrument, during Prime Minister, Shri
Modi's visit. The Prime Minister of our country and the Prime Minister of Bangladesh
entered into the Agreement that all the enclaves be transferred. But some problems still
existed in this area, namely, Chitmahal area, which I would like to bring to your kind
notice and to the notice of the Foreign Minister. Sir, still the border between India and
Bangladesh — this is for your kind information —is highly critical of this bilateral
relationship. It is difficult to manage it on account of its sheer length. This was the
most important bilateral initiative between Bangladesh and India, which attempted to
resolve the long-standing border dispute that arose at the time of partition in 1947, by
means of 2015 Land Boundary Agreement (LBA) and exchange of enclaves. It shows
the advance positions between the two countries. But what is happening is that, the
enclaves have already been transferred but the boundary between India and Bangladesh
has not yet been settled. As a result of this, some confusion is still existing and people

from this side are going to that side without any hesitation. So, this is a big problem.
Need to reserve 25 per cent seats in National Institutes for local State students

SHRI G.C. CHANDRASHEKHAR (Karnataka): Sir, I would like to bring to your
kind notice our request to reserve 25 per cent of the seats in all national institutions
for the respective State students. As you are aware, earlier education was State subject
but later this was brought under the Concurrent List. Unfortunately, in the recent days,
too much centralising the education system and trying to take away all the rights of

the States is very dangerous.
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Admissions to premier educational institutions such as I T, 1IM, AlIMS, NID, NIT,
IIT, ICAR, etc., are conducted through centralised examinations like NEET, JEE, GMAT,
CAT, GATE, CLAT, etc., but the students who hail from rural areas are finding it very
difficult to compete with the students from urban areas. So, we can reserve 25 per cent
of the seats in all the national institutions to those from the respective States where
the national institute is set up. This would greatly help to improve the human resource
from all sections of the country.

Sir, 1 would like to give an example of my own State, Karnataka, where National
Law School of India University, Bengaluru, has 160 approved seats in both graduation
and post-graduation, but only 8 local students have got admission. Similarly, in T
Dharwad, Karnataka, out of 120 approved seats, only 6 local students got admission
which clearly shows we need to reserve, at least, 25 per cent of seats to local students
irrespective of any States.

The responsibility of the Government is just not to provide an opportunity to only
well-aware students instead it is to provide an equal opportunity to all the citizens of
the country. But due to highly competitive Central examinations, students from rural
and semi-rural areas are finding it very difficult to crack these national level exams. So,
experts are recommending to reserve 25 per cent of the seats for local students.

According to me, if these esteemed institutions are not useful to local students,
that too, particularly, of rural and backward area students, it will not serve the real
purpose of education. Hence, | request, through you, to reserve 25 per cent of seats,
as early as possible, and help the needy students.

SHRI JOSE K. MANI: Sir, | associate myself with the Zero Hour mention made
by the hon. Member.

=} TS Ut : gEIcy, H ft WY Bl 9T 9o §RT SOl R favy 9 deag
OG-S

Inadequacy of farmer loan waivers

it T TGS (TERTY): SUWHIINT FRIGY, H HERT & AT 3R AGIART AT
& Hdg H U 91T AUD WA W Al T SR AXPR Bl 5D HUR & oAl
AT, YT SR PR ATl & |
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HEIGY, d1 I TPl S A ol A8y, d STHI el od &, Hild ITd] VT
T 2 6 I8 N HUR 98 991, burden 1 G HRU ITH I THAM WX AN
212015 ¥ 2018 TH AERTE H 12,021 fham™l 7 ARl & &1 8% fa ams feamt
DI ATHET Bl 21 IE 98d &1 TFAId 91 71 37 At & g9 & foy e
B I & T, v fewE T8 < @1 ¥ 2011 W 2014 Th 6,268 fHAM! T SIS
DI, M 3T T8 AT 96 TS T, I§ W S H W@ 98 RNl & | SRl F oAaw
A & I 39 9 JeA § 610 fRA™ 7 STHERT B B | HERTE § S Wl B
@I a1d oY, Wb a8 2019 Td WI el g3, dled CHRI Bl AN I8 TAM R ¢ T8
2, HifF T8l W Ul &1 984 991 9ald 2| HERTE # Ud IR [T ofdl 7, fhw
¢ Y R 9k B €, 9IRe b1 4w @t g % 918 v eIk gl 8, s
BRI Bel IRa1E 81 Sl §, GIABRe &9 P 90 U9 e WA 8 T8 8 | 399
3TH, BIo] BT IcUTGA YHIAT 83 €1 I8 Th HE Bl ol A U, dl s I
T W JHA 8 S |

HERT, ¥ HGIART FHISI U HelH dP HB BM o] B FHl, SHY AGART
B BTeld 980 WRME Bl T8 | STl Ed o & Ay STedl § Sfedl $9dI daa oAl
Y| § oS AEH W WRPR A J§ Hel ABdl &, gid g8l W I G I
B PR 35 ©, 3AGIY SAPI AGE T B PI SINGH Ad IS8T, Hifh 9 HGIMRT
FAS SR fHA 39 <9 & & | I AGIART TS IR Bl Bl STedl  STedl
e ot afey iR 59 AT § WERTE WeR &I S 71 8, P b IRBR
B R PIAT AMRY, I8 W AEH AN 8, QS |

Need to remember the importance of Air India on International
Aviation Day on 7th December

SHRI MD. NADIMUL HAQUE (West Bengal): Sir, 7th December is celebrated as
the International Civil Aviation day. It has been so since 1994, when the International
Civil Aviation Organisation decided to celebrate a day annually to recognize the
importance of aviation, especially, international air travel, for the social and economic
development of the world. Studies show that every 100 rupees spent on air transport
contributes to 325 rupees worth of benefits, and every 100 direct jobs in air transport
result in 610 jobs in the economy as a whole. In India, aviation is synonyms with our
national carrier, Air India. Tracing its origins back to the early 1930s, Air India has and
continues to connect India to the rest of the world. A pioneer in the field of aviation,
Air India became the first Asian airlines to enter the Jet age in 1960. Today, the carrier
travels to over 100 destinations across five continents. Air India is currently the only
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Indian carrier that flies long-haul to international destinations and also operates several

direct flights. If it is privatized, Indians will also be forced to opt for foreign carriers
to travel abroad since many non-profitable routes might be shut down. At the domestic
level, Air India connects several remote locations that are not considered profitable by
most airlines. Less profitable routes might be discontinued by profit-oriented private
players. With the Government planning to privatise Air India, many people living in
hard-to-reach locations might have to forego their dreams of taking to the skies. Our
crown jewel is being sold off at the expense of millions of such people who wished
to fly. Ironically, it was the present dispensation in 2013 which opposed the move to
privatise Air India. Today, they are making the same mistake. We appeal to the
Government to stop the process of privatization and restore the faith of our people in
the Maharaja. Sir, | end with a couplet:

"SI @l fheh T B, NI B < |
AT gT R & &, WAy b @I

w5 S8 ST S nd K (S plail” T
S S o b ot i at
Thank you, Sir.

SHRI TIRUCHI SIVA : Sir, | associate myself with the matter raised by the hon.

Member.

SHRI SUKHENDU SEKHAR RAY (West Bengal): Sir, | also associate myself with

the matter raised by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the

matter raised by the hon. Member.

SHRIMATI SHANTA CHHETRI (West Bengal): Sir, | also associate myself with

the matter raised by the hon. Member.

SHRI ELAMARAM KAREEM (Kerala): Sir, | also associate myself with the matter
raised by the hon. Member.

tTransliteration in Urdu script.
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Quality of education in the country

SHRI K.JALPHONS (Rajasthan): Sir, in 2019 CBSE Class-XII Examination, 94,299
children got above 90 per cent marks. Eighteen children got 497 marks out of 500 marks.
Three children got 498 marks out of 500 marks. Two children got 499 marks out of 500
marks. The entire focus of education, right from the nursery class, is on studying by
heart, learning by rot and getting percentages. These are the children who are supposed
to be the future of the country. India is the youngest nation in the world. What good
would it do if these children don't learn creativity, ask question, as to why are they
born, what is their responsibility towards the society and the country? Therefore, even
though the CBSE has done a good job in terms of conducting the examinations, | think,
this entire system of teaching, curricula, education is completely wrong. | can't blame
only the school system, but, I think, the problem starts from home. Every parent wants
the child to make money. Ultimately, the only religion and god we worship really is
money, irrespective of whichever religion we belong to. All the parents want their
children to be doctors, engineers or any professional that makes money. So, the
problem starts at home and the child is sent to a coaching centre at the age of two-
and-a-half or three years for getting admission to the nursery class. What do they
learn? They learn, 'London Bridge is Falling Down, '‘Baa, Baa, Black Sheep, etc. If
thousand children apply for admission to the nursery class, only fifty get admission.
The child who gets admission thinks, "Oh, | am very brilliant!", and other 950 children,
who don't get admission, end up with the feeling that they are the losers at the age
of three. And, what do they teach in the schools? They dictate notes. The children are
supposed to take them down without missing a coma or a full-stop. At 4 o'clock in the
morning, when you are supposed to see the most beautiful dreams, you are dragged
to a tuition centre. At night, when children are supposed to sit and have dinner with
their parents, they are at the tuition centre. Ultimately, the child, who produces whatever
is dictated by the teacher in the class without missing a coma or a full stop, gets
hundred per cent marks. Does India want these kinds of students? We need to have
radical reforms in our education system where the child is allowed to dream for himself.
Today, does any parent tell the child to dream for himself, or to do something for his
country? Does any parent tell the child that it is he who has to make the difference?
Does any school tell things like these to the children? There has to be a radical change

of thinking from families, from educational system.



30 Matters raised [RAJYA SABHA] with Permission

MR. DEPUTY CHAIRMAN: Time is over.

#FRlt BEdHe WA : qEI5Y, d WA Bl 39 Qv I d9g A g

U IS Baur s a8 258 (023 g (M) g USHS ma gl

SHRI JOSE K. MANI : Sir, | also associate myself with the matter raised by Shri
K.J. Alphons.

Need to enhance efficiency of Indian Railways

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, the CAG Report, recently, had
stated that the Indian Railways recorded an operating ratio of 98.44 per cent in financial
year 2017-18. Now, Sir, what is the meaning of operating ratio? It means that to earn
Rs.100, you are spending Rs.98.44. In this way, this has been the worst performance
in the last ten years. The Report also stated that the Railways would have ended up
with a negative balance of Rs.5,676.29 crores, instead of a surplus of Rs.1,665.61 crores,
had it not been for the advances received from NTPC and IRCON. In that case, the
operating ratio would also have risen up to 102.66 per cent. That means, to earn Rs.100,
the Railways would have to spend Rs.102.66.

Interestingly, the operating ratio of the Railways was 90.2 per cent in 2012-13 and
91.3 per cent in 2014-15. This amply shows the picture that the current Government has
systematically managed to ruin yet another PSU.

Since 2016-17, the Railways' revenue surplus has been falling steadily. From 2016-
17 to 2017-18, the net revenue surplus decreased by 66.10 per cent. The share of
internal resources in total capital expenditure fell massively, from 26.14 per cent in 2014-
15 to 3.01 per cent in 2017-18. The Railways is borrowing heavily from the Government
for capital expenditure, which will further complicate its financial situation. There are
multiple reforms that the Railways need to undertake now. The earnings from freight
needs to be increased for which the freight booking system has to be automated.
Issues that the CAG report has flagged off needs to be tackled urgently, like irregular
multiple bookings on the same privilege pass and the creation of new funds without
justifiable reasons.

The Government needs to get its priorities right. While the much-advertised bullet
train project has hit roadblocks, the fastest train, Vande Bharat Express had broke down

tTransliteration in Urdu script.
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in its first trial run. Policy-making is also skewed. Forty per cent seats on the proposed
route goes vacant now. The Railways has reported losses amounting to several crores.

Hon. Prime Minister had said, "The Indian Railways will become the growth
engine of the nation's Vikas Yatra". It is imperative, therefore, that the Government
directs its focus on the lifeline of the common Indian before all is lost.

SHRI K.T.S. TULSI (Nominated): Sir, | associate myself with the matter raised by
the hon. Member.

PAPERS LAID ON THE TABLE
Report of the CAG of India
MR. DEPUTY CHAIRMAN: Now, Papers to be laid on the Table.

SHRI SOM PARKASH: Sir, on behalf of my colleague, Shri Anurag Singh Thakur,
I lay on the Table, under clause (1) of article 151 of the Constitution, I a copy (in English
and Hindi) of the Report of the Comptroller and Auditor General of India for the year
ended March 2018 — Union Government (Defence Services) — Ordnance Factories
(Report No. 15 of 2019). [Placed in Library. See No. L.T. 1156/17/19]

SPECIAL MENTIONS

Demand for installation of Platform Screen Doors in
Delhi Metro to prevent suicide

SHRI VIJAY GOEL (Rajasthan): Sir, the Delhi Metro has become a new hotspot
for suicides. As many as 46 deaths were reported between 2015 and 2018, according
to the information given by the Central Government in Parliament. A joint operation of
the Centre and the Delhi Government, DMRC is by far the largest Metro network in
India with eight colour-coded regular lines, running over 343 kilometres and serving 250
stations. Each day, DMRC caters to over 22 lakh passengers. This also causes a
massive delay in metro services and leaves thousands of passengers stranded very
frequently. Though, the Delhi Metro has installed barricades at a lot of metro stations,

it has not been expanded yet. Data shows that most suicides were attempted on the
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Blue Line (connecting Dwarka Sector 21 and Vaishali/Noida/Electronic City). But, PSDs,
Platform Screen Doors, are installed only at Rajiv Chowk Station on this route. Installing
these doors at operational stations is an extremely challenging task. Metro operations
continue till about 1 a.m. and the first train moves out at about 5 a.m. There is a very
little window for such work. The syncing of the gates with train movement also needs
continuous trials. In order to prevent loss of life, and to ensure that 22 lakh passengers
do not get stranded for hours, it is important to increase the frequency of installation
of barricades across the metro. In addition, it is necessary that Delhi Metro starts an
awareness campaign on the same.

MR. DEPUTY CHAIRMAN: The next Special Mention is of Shri P. Wilson, he is
not present. Now, the next Special Mention is of Prof. M.V. Rajeev Gowda.

Demand to restructure the PM-KISAN Yojana

PROF. M. V. RAJEEV GOWDA (Karnataka): Sir, India is experiencing an economic
slowdown across sectors. There is a slump in demand, income, investment and
employment. The rural economy, which supports two-thirds of our population, is most
severely affected. While the Government has initiated measures to revive the economy,
rural India needs more attention. Statistically, in the last two years, agriculture's
contribution to GDP growth has halved to 6.5 per cent, agrarian GDP is now growing
at a meagre 2 per cent, private investment in agriculture is down by 2 per cent, real rural
wage growth is less than 1 per cent and rural unemployment rates have doubled.

The Government's scheme to deal with rural distress, the PM-KISAN Yojana,
needs to be made more effective. Currently, its impact is limited because only 50 per
cent of the targeted population is registered under the scheme. The annual transfer of
Rs. 6,000 per family is well below the poverty-line estimate of Rs. 58,320 for a typical
rural family. Globally, cash transfer schemes have successfully lifted millions out of
poverty when designed and implemented correctly. The PM-KISAN Yojana needs to
be redesigned to enhance its impact in the following ways: (i) the limit of Rs. 6,000 must
be revised upwards to accurately reflect poverty line estimates and the cash transfer
amount should be adjusted for inflation annually, (ii) tenant farmers and sharecroppers
should be included as beneficiaries under the PM-KISAN Yojana, and (iii) women
agriculturists and their challenges must be given special attention.

Such measures would revive rural demand, boost consumption, prevent people

from falling into poverty and help revive the economy in a humane, inclusive manner.
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Demand to include Indian Cultural Heritage in New Education Policy

1. A qARTE (™ FERE): Staanfy "eiey, a1 fawy € 99 Ren Hify &
ARGIIH ERIER Bl D AR SADT AL

WE-aRE DI APl 3T W1 WM & wy # 98 @ &1 H8l 9l & & 5 R
aut | RE, R 8) ave @) R aEge off, a1g 9 see-ee g1, weaponry &,
horse riding &I, 64 ®al...

st Syl ¥4, sAB Yol 2
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JAH WRGR F R # ST 32 ATl & drg (U2 1968 - 3if 1986) Y
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B FHIY T8 fear 2, SEfe 09 Oval &1 8N o’id smavdd ¢

31d: 3MUd AIEH A R1eq 731 ¥ A9 @i famielt &R gena & o 78 Rrew Nf
q 9RA @I AT R ARGIad R w1 S Rier yonell ®1 el iR o arelt
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OBSERVATIONS BY THE CHAIR
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AR ARl 7 0 fUR W, 9 9gd €1 Seeradly SR "edqol €1 el Wi
# 3Md TWE B T TN €, BFF aR # 9EY T T8 S SR SHGT *1aTs
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THIR # a1, 4 99 AR, a9 a4 3R T 6w & I &9 9 TF § |
G AR W AATAl AT F AP WP, BIIAG, IAP I89-He, I9d &RI & 37T
MY S Vg AR 21 X TRE Y AMfeary st # Y @1 9 gr &, gerT
ST BB TR AT ofgh ¥ 9 F dgd Sl IRE B 9 W ¥ R 39 I« H
nfearfit o g1 W # e gl g dR w59 dRE $ AN 9 I a9
EIRSIERRE RN

ORAL ANSWERS TO QUESTIONS
MR. DEPUTY CHAIRMAN: Now, Question Hour, Question No. 196.
Surge in prices of edible oil

*196. SHRI KUMAR KETKAR: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(@ whether there is a huge gap between demand and supply of edible oil in the
country due to the failure of soyabean crop to a very large extent in Maharashtra;

and

(b) if so, the steps taken by Government to arrest the surge in prices of edible

oil in the open market due to this?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI DANVE RAOSAHEB DADARAO): (a) and (b) A
Statement is laid on the Table.

Statement

(a) and (b) The domestic production of edible oils is not adequate to meet their
demand in the country. The gap between demand and production of edible oils is met

through imports.
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The production of Soyabean in Maharashtra for 2019-20 is expected to be 42.08
Lakh MT as compared to 45.48 Lakh MT m 2018-19. However, the expected production
of 42.08 LMT of Soyabean in 2019-20, in Maharashtra, is more than the last five year
average production of 34.77 LMT. In case of any decline in the domestic production,
the gap between demand and availability is met through import of edible oils.

The wholesale prices of major edible oils varied from (-) 0.68% to (+) 6.88% while
the retail prices varied from 0.17% to 7.05% over the past one year. However, during
the period, the wholesale and retail price of soyabean oil has increased only by 3.13%
and 2.79% respectively.

SHRI KUMAR KETKAR: Sir, it is necessary to recognize that we are an edible
oil guzzling country. We import something like Rs.77,000 crore worth of edible oil and
the imported edible oil is often genetically modified (GM). Our country bans genetically
modified products.

MR. DEPUTY CHAIRMAN: Please put your question briefly.

SHRI KUMAR KETKAR: Why should not the import duty be extended so that
the local producers and local refiners are benefited?

2 ST AR SERTE: IUFHT 816, AT A - U Yol & & 9
AT AR B B § YR 9151 § BH Mg B 1 F ud 71eyH | 3 U & oidie
H e AEdl § (& 39 A1 olc AR SR THR SAET a1k BN & HROT HHT
31 & | AT e J U U8l € (& AT Yo R el g ld 87 SUHHI Jeled,
B 60% dcl 9ER ¥ ofld € 3R 40% B ERe] IcUG Bl 8| WRHR ERe] Ieurad
g & Iy ghen BN erel e 1 PR MU v Ui Wil & Aids &,
Al 34.77 TG T BT IAGA TR AT, $H Wil I8 42.8 oG 7 Ml 21 3R oA
Y & e o, dl 43.72 G T BT IUIGH 3N 3R 9 AT 42.8 G T &l
IUTET B3 & hadl 1.4 A ST &l 3R 2| #8Igd, 89 60% ool I8 ¥ o &,
Afh P! Je/dT < & iy WRGR IR-IR BIPE SN I@d T

2} STHUTIRT: HABR S, AU GIRT A=HeR! gy |

SHRI KUMAR KETKAR: Sir, is it not possible to reduce import by increasing the
import duty because edible oil producers and groundnut and other edible oil producers
and farmers are suffering? | think the price of imported oil, if it is raised, will help the

farmers as well as the refiners.
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St ST IERT SERIT: STFHMT A8I6d, WRHR IR-9R Jg B HRl ©
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@ gfg g¢ € o) Faa O ufaerd & gfg da @ SiFdt & g8 21 a1 g1 Q4 ol
2 f& 0.68 A B 6.88 TH BT variation 3T & AR TAD! BT RATGT 21 dl € |
S8l q& PEAl B [T 8, STd AP Sl °¥¢] SUIG el e, q9 qb 9 SIT&T
TET 9 |

SHRIMATI SHANTA CHHETRI: Sir, as we know, the prices of all essential food
items are rising, be it onion, tomato or edible oil. Onion prices have tripled in the last
two months at most of the places. | would like to ask of the hon. Minister: What is
the Government doing to help the common women and men of this country in a
situation where buying supplies for daily food is becoming a struggle?

MR. DEPUTY CHAIRMAN: This question relates to edible oil.

St ST VENRY SRR STAYUT T8y, TN & $bd 9¢ el 8, 399 ls
dog 2 F| W @ HEd 981 BT Uh T BRI IE ¥ fF 39 IR a_Ad %
A g8 IR ST &7 d& qIRS Fer & HROT WISl &R 8311 | /TS RAER H8RTS
# Tt feReae # U1 811 21 98iey, Ta-iHe & TrT buffer stock o1, S$ SIRT
W o fear T, AfeT W & afiRd 89 b BRUT 39H H SR | WRGR A
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THUASR) &1 TRB A 98Y & < F higl AR € AR 20 SEaR) db I8 BiaT
3T S |

$fielt fea S1gR: I8 Pis SAE T8l ¢

SHRI GV.L. NARASIMHA RAO: Sir, | would like to ask this from the hon.
Minister. There are crops like palm oil which can actually give a substantially large yield
compared to other crops. Does the Ministry propose to enhance or give incentives for
increasing domestic production of palm oil so that we can reduce import of palm oil
from Malaysia and elsewhere in the world, and give benefits to the farmers?

3t TFY ITART IERIG: IUFHART FEIGd, S H+ Ugel & 9ar fb aRaR
BT IR-AR TART BT € b "¢ ST Y 9| $9P (U AR 7 RIS WreT
e e &1 drafed &A1 8, S9H s o, S sprinkler IS &8 =St &1
yrae fear €, R B¢ ST de | 59 d% I8 B¢l SIed Jel 9e, a4
TP M HIAT STO8T 2 |

MR. DEPUTY CHAIRMAN: Question No. 197.
AT BT Hof AT HIAT
*197. 37t U ST : R $iY T e weamor w31 I8 g &1 a1 w1 &

(@) R I T © b 780 g9, IoRAM 3R U oAl B aiHeT ARGRI
ART ATl & qHYUl Sl B ATB BRI DI GV B TS 2l

@) I B, A T IRT AR

(N F1 [E JH T ERT BT g "IN b IR BT b AUl Bl
B AG B fear T T iR

@ Ife &, O Jode @RT /=T o

PV UF fohar Heamor HarerT 7 rod WAt (st Ferer AR (@) A (9) fGaRor @
Jod W Y9 fear mar 2

fageor
(@) St et

@ 9 (@) 7 US¥, IoRIM AR UNE Pl GO I WRGRI GAR
HIfYd &1 T Bl AT6T Jroeil & 9 9R iR e & Refa 9 ueR
B



T Pl AT AT AT BT ey foaRoT A6 & S 8d & ®U oAHIfad
EaCI RN el A HA AW B !
(. BIS H) TR B =
(& BRIS H) (T )
qT QW qEHA] B FHOT AT R |l feperr TR fopet ot srqygfera anforfsaes depl, wrearffre 36,500.00 7,154.00 20.23
AST- a9 2018-19 P Fo1 AERIET (AUHITH) |fed FeaR) 96 iR &= Jrioy
It (ATRREY) I TBIAD B KT forr § 3R SHor
31.03.2018 TF IHTIT AT, T §9 I & fo1g ur € | /1% B
S dretl S1frded IR 2 g wUY dF § |
QTSR (i) TSR HYH F0T 9 941 fpar e Fear] dai (Wt afed) iR ufie — 7361.76 19.895
AT AST-2019 (rediafy- i faer St A sreumfos waa %1 formn € ofR a8 %01
B 0T & o) 30.11.2018 TH HTAT AT, T 59 1T &b fqTd et 2 |
(i) YTORRAT HYE FHVT AT el AT SR BT fhar Rire e o (dfiedes 18,000.00 229.74 0.198
AT -2019 (HEIH 3R afed) | 72 iR ddarferd Fivmwer form & s o
<raiafy HiY #o1 & forg) 30.11.2018 TP THTAT A1, 9 AT & d8d M & | Ugal
TROT #, 30.11.2018 qd 2,00,000 . I HH Iff<T FHoT
IR ATl foramt @ v foar T 2
SIS el ST HIB] ATSTT ST AT del, TEdrRT o1 WRAMT (I8 10,000.00 4501.04 5.55
q9-2017-18 TEHN] dat wfgd) AR &= arior dot | 2.00 ARF HUY

Th 0T & dTel $had GHid SR B fha ur € &R
ST 0T 31.03.2017 TH IHRIT 8, BT 39 AT &
& DR fhaT AT 1 01.04.2017 W SERLAT B ARG
T I TS arel fepar o AT & d8d oy & foe

I g |

8¢
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Waiving off loan of farmers

1*197. SHRI PRABHAT JHA: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@ whether it is a fact that waiving off the entire loan of the farmers was

announced by the present Governments of Madhya Pradesh, Rajasthan and Punjab;
(b) if so, the details thereof;

(c) whether the entire loan of farmers has been waived off as per the declaration

by the said three States; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI KAILASH CHOUDHARY): (a) to (d) A Statement is laid on the Table

of the House.
Statement
(@ Nosir.

(b) to (d) The brief of loan waiver schemes announced by the present State
Governments of Madhya Pradesh, Rajasthan and Punjab and the status of the

implementation are as under:

tOriginal notice of the question was received in Hindi.



States Name & Year of debt Brief of the scheme Total amount Amount No. of
waver scheme to be waived waived off  farmers
off. as a relief  benefited
(Rs. in crore) (Rs. in crore) (in lakh)
Madhya Mukhyamantri Fasal Rin All the farmers who have taken short-term crop loan 36,500.00 7,154.00 20.23
Pradesh Mafi Yojana Year- 2018-19  from any scheduled commercial banks, cooperative banks
including Primary Agriculture Credit Societies (PACS) and
Regional Rural Banks (RRBs) and the loan was outstanding
as on 31.03.2018 are eligible for the scheme. Maximum
amount for waiver is upto Rs. 2.00 lakh.
Rajasthan (i) Rajasthan Krashak Rin All the farmers who have taken short-term crop loan from — 7361.76 19.895
Mafi Yojana-2019 (For cooperative banks (including PACS) and Primary Land
short-term crop loan) Development Banks and the loan was outstanding as on
30.11.2018, are covered under this scheme.
(ii) Rajasthan Krashak Rin Only the Marginal and Small farmers who have taken 18,000.00 229.74 0.198
Mafi Yojana-2019 (for medium and long term agri-loan from cooperative banks
medium and long term (including PACS) and the loan was outstanding as on
agri-loan) 30.11.2018, are covered under this scheme. In the first
phase, farmers with overdue loan amount, less than
Rs. 2,00,000/- as on 30.11.2018, have been covered.
Punjab Crop Loan Waiver Scheme Only the Marginal and Small farmers are eligible for the 10,000.00 4.501.04 5.55

Year-2017-18

scheme upto Rs. 2.00 lakh. Loans, taken from scheduled
commercial banks, cooperative credit institutions (including
urban cooperative banks) and regional rural banks, and
outstanding as on 31.03.2017 is covered under the scheme.
The interest outstanding from 01.04.2017 till date of

notification is also eligible for benefit under the scheme.
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St TTT ST AT SETAT AEIGd, 519 gAE 81 € o SIeengs # 9gd Ry and
fordl Sl €, oifhd B 9 Q91 &) ofcT € 3R S9d R # Sl foran Siran ®
- O T 8, T 991 SR AT T © f /ey Uee 7 36,000 BRI $UY BT Bl
G BT o, WG T8 WX 7 BRI, 15 oTE, 4000 BT B9l ATH T &1 A aWE
A ISRAT H 8,000 RIS P HS A% BMFI I, g8 W 2 PRIS, 29 ARG P Bl
A% AT & 3R USTd # 10,000 PRIS BT Bl A% BT A1, 981 W ABR DI o
AT 81 Y €, WAfdBT ol 9@ Had 4,000 BRIS BN Fol A6 AT W T AT A
AT HA S W U ¥ SR gEmd W €, L (au).. 9% fhamt & e ® f @
Pl & WY §9 TR DI GRS .

2 T, Yo & SHTE [T g |

it guTT 3T U8 FaTd B B TR WRBR! WR R IE Bl & Al R 9Dl bls
SURT §, T MY gADG! monitoring &1, IRHR $H W By HRIART B2

STl Rt oTRR: oMU A AR R QR 8l Y E 1 . (FEE)... e faT an
W E

it HeArer ArRY: AT SUAANT HEIG, A H8led Bl qaTel RO A S
B3 B | HEH W q Sl WAl YuT € - aR<d ¥ S $ iy eFR <w Wi,
Al 19 A AT, I FHI 3 AXE Sl HINUNY Bl € 1 ST g W | e
fpar 8, 19 PIS IMMUST I 8, ST AHY A BT K0T HIBT BI Maedhdl sl & |
IH FAI NI IE <@l Sfdl & 6 IS0 WRER FHel-del AT el Bl g, offdd
10 R UNT B3N & b gAd A just U8l HB AP 0T BT Bl "IYNY Bl &,
SHF 91§ 7 SAD! implement TR € AT TE BT ¥, € 0T WWBR BT ANT T
W FEA € 6 O T_E =01 910 & Gdy 7, ST 3l AR @ R% 9 9™
q Al e T € SR arag # H gl qar g B 80 BOIR [ Wed uaw

# 9, g8t W w20 R fHam & 1T A6 g ¥ 9Et 3R U @l 91w,
dql 34 g frE o, S W 5 g Al &1 k0T AW g B | . (EE)... g9
TRE 3R oA & 910 &N, d g8l Sl 79 g {5 9, 96 SFE W) 20 o

fPaMT BT 0T AE g3 | ...(TIEM)...
it Suwrafer o wifa | e W dody T diel |

2} derer At § A I e ARl § (B (AN b WA gAG  qHg H v
BT, Sb AT BAT] R ST © | AT AT 31 &1 de1 © & feamr & forw kor
AT®I U SifH ' T8l BT €1 BRI WRAGR S dEdl B
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=} SugyTafer =g |

it dharer ARt ST ST, FR WRGR @l © 6 fEaH B sa 99e

2 IuqTafcr: ST A briefly <1 gERT Wi |

2 T S A A WS S A qee wredr § 6w Hed uee, RIS 3R
Gotg # me #A fae S [ Ao @1 Suged ud erufed wu 9 fara
g Y81 87 A SHaRI & U el 8l @

it derer et A SUHEfd qeled, I8 98d € "ewyul a8 | 9F ®
fore, feamt & fog IR g™ w30 AT R AG) S A Ugel! R Ud O AT
TRY & 8, o feam 9w (1Y & d) ™ 1@ fFaE 3 6,000 TU ufq gy
S 9 fhar T 21 S9d e} aw U fhamt & @ # Aler S €1 $9d 3ie’
A e T USTE, Hed Ue®l SR ISR Pl A1 Hel & | § Farer aedr g e
7y Uoe # S fREEl @ Clcd WA €, 98 1 BRIS AR 8 BUIR © 3R ST A
45 @@ fpamt & @at d U1 1 21 FR ISR @ 91d Y, a1 YR & u
Tgf R & F=1 76 AR R 5 FOR © AR SIH W 45 ARI R & @rdt
# U1 U | Sd O% I WRBR I8l I Adbs ba PR Pl T8l Woldl &, a9
JH be WXBR Sk Wkl § A e A Webell 1 gEAR, Uh W AR ©, S b
West Bengal &, ST&i 9§ Ta 1 3fidel ol 89X U T8 Ugdl ©, o fo e
fpami & @ # 6,000 U UET Ah | 39 dRe W o West Bengal 3R 317 14t
WRBRI & ATHs A AT, he WRAR STH! 01 <7 & oy TR €, 79 ST fam
B A e

it SURHTURE: A1 TIRAT AT8d F 3TUeTl &l € b PUAT MU Sid1g agd d1H
=

HY vd frar wearor w50, arfter fadre w30; o damch o w5 (st R Riw
AFR): AT SUFHMI ST, AFHR [ed S Ui e & vy § ym e o, #
MUk HIEH A Aed Pl AT AEdl § 15 g9 AT BT [harads uiRedl el bl
Blghy R ¥ H P UHR ¥ 8 V&1 €| S8l b HEF Uu, JORAM 3R Gorg
g, 39 I st F o sHH Sarsd B] forar ¥ iR SHd feami & sfies Y o
T B MY E| onf wie A dRre feamt B ag R ymas @ S gat ® eiR
g wRIe fead W € S W SmaR 9 fofe 81 Y €1 'F 39 e # St
JIRT 1 disburse T |
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TuTd Sfl, ST ST WIeI b aR H g e ¥, § Aue HEgH W ST 3R Aed
B ATE HAT AR & & o dR R U1 JF1 A1 2 & %1 90! 9 fear g
Bl S, W onft & S 3fe™ <@ T €, S9d JMER W F0T "1 o fhwr
PV Al GBI el gl & | A Aied Rig St g8f 90 gU €, Sd a9y d W
T g Hol JATBT B 7T ot 3R SFF a8 WY TR ol ATGT BT g1d b S @l
2l g foeft ga @ WaR &1y & 21 O ow § R g9 @ WRaR g
2 3R 98 PR IS TN HRal 8, d SHBT e HR+ & v a8l REar 2|
s dw g XA B Rafd # T8 21§ a8 SR AW g 6 feam @1 e
PRAT 8, Al 1 UIeH A SiRAl Ao € SR vHeadl Bl S A1 el T, Ry
SIHT IATET I, SID! IATGHAT d¢ AR A= FIoreit & A1 | SHaT Ariee=

gl, I8 WBN Bl BT I’ 3R HY & 2

FARI oot STFHMUfT Heled, < & bR [HAM wof b a5t A & gY
g1 # A HA Sl | S B b w qRG WRER W ¥ & W fGamt
@I, Sl fa<ii ¥de A Y €, S 01 HIG BRI &I BIg AoHT ARl 2 99 avE
A T WWDHR & oY F [HAMN B1 72 AR BRIS DYAN Hol BT 4G fhaAT T
3R &AM @I el ®d db WBR QN HR oill, I8 H S arsdl gl

it darer AR ST JEIGy, AN GeR | G B doll Awh wRe
& fawg # e gel €, O 39 ey # W aR® 3 ot 7 f gqrr € b ol At
Sifer ' W@l B 1 BAR S & TN HA AFAEG W #al S 7 9 a)E 9 et
PY G DI ST B DI o] g1 8, [hA™T BT MHE] Bl Sl B BT Sl
e o 7, 98 2022 @1 21 O 8% 9 B favrr & ) ' 7, @ e
B W 2022 TP B9 [HAMI B AWM I S| B Al 3 Tl FHI H I A8
g & A @I 3a 7o/ (a1 SY 6 B &1 01 oF &1 Mawadbal 81 el
TS, dfed A d ARl B %0 o @ RAT # Y1 IE BAR] WHR M |

SHRI TIRUCHI SIVA: Mr. Deputy Chairman, Sk, India is an agricultural country;
the largest employment-provider and also contributes significantly to the GDP. But,
owing to the monsoon failure and natural disasters, the farmers are undergoing a very
big stress and considering that, some States like Rajasthan, Madhya Pradesh and
Punjab have waived their loans. Sir, other than the schemes which the Union....

MR. DEPUTY CHAIRMAN: Please ask the question.

SHRI TIRUCHI SIVA: Yes, Sir, | am coming to the question. Sir, other than the
schemes which the Union Government is extending to the farmers, there are thousands
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[Shri Tiruchi Siva]
of farmers who have committed suicides because of farm loans. So, waiving off farm
loan would give relief to those poor farmers.

MR. DEPUTY CHAIRMAN: Mr. Siva, please put your question.

SHRI TIRUCHI SIVA: So, | would request the Union Government whether it would
consider on the same lines as that of the UPA Government that it would waive the
farmers' loans across the country to relieve them of their woes and plight. Thank you

very much.

it daarer de’): STFIUTT ARGy, BAR UuE HAI Sff 7 R dRE | 9Eal &
w0 H 6,000 W R FE [y & IR W 9 B Sl IR oA YR B,
39 AT A fea & Y oy fAear 21 st avE 9 feam & fow o arel a
H B A Bl Aolgd BRAT 8, (A B g9HH gell 8| B W ARBR T,
a8 {HaM &1 U aR ®OT A6 B0 | R gEsl aR Bl AReR Y, 1 fBam
IqUH HoiqR BN 3R g8 e feam &1 =01 9% ol | %R feam doier g1,
FAT Sflae WR B OIS &91 e M? &9 (AT Bl AIgd HRAl A8 &, S

IWAR ITd fIT dE H B 2l

WER qafde} Rig Ysv: Suwwfa #eed, # afud SIRY I§ S=H1 @redl &
fF TRPR @ RE I fFAF & U LW a1 98a U 0 € iR I8 98d Mo
a1 B, offb fbare @ dise™ W el g8 €1 # WRBR A Ig S e g fd
ST e e [ AeE fhaE & g 9918 €, e S Ruid e 9 S g,
I8 Bl 9 d<Id HRIAT ST & b I8 fha™ s9dT 8haR § 3R 98 98rdT feam
B Hel? # MYPT qAMT BT § (b B Silell B 31 T8l €, 37D AP & (oY
IR T RUd 9Re 8, s9¢ U |1 98 "ucs §, 98l 9 98 Rud off e
g, dife A&t feam @ e fa ae |

P A1 B A H FE SN ARl €, b [BAE KT b A d T B, 50h
T =1 9T & IO, R SIRT URNE UR fRAE Bl o7 fedr SR

it daarer dreR): ITAWIRT HEIGy, AFEER e | Udh O TS @ 919 FEl g
# 3MUP! IAMT BT § b BARI ARDR [HAM BI AT U2 1ol W K0T < Vel
g1 PR P 9T WX YRT HOT A9 PR ol €, Al IS dIg I A ARG Tl
# 3R ge Mol 8, S9$ a8 S b IR Uiqerd & @IS <A1 usdl & | $%9d 37efra
P UTHIad STUaT 1 STl €, o fhar & o1 WX &l Uferd &1e1 89 3R &H 6
g, 3y § |qHeil g & [Pae & e 4 ge Hd Sl &1 39 3l $8 ™
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Tl Al & 0T R IS ofd B 8! 81 39 aRE | 39 Aol H WRGR I drel
9T # oAl & fow S eresT 8N, 98 B BRI |

MR. DEPUTY CHARMAN: Now, Question No. 198.
Decline in net returns to farmers

*198. SHRI K.K. RAGESH: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@ whether the net returns to farmers for crops like paddy, sugarcane, maize and

cotton have actually declined in the past three years; and

(b) if so, the details of decline in respect of these crops in the last five years,

year-wise and crop-wise?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI PARSHOTTAM RUPALA): (a) and (b) A Statement is laid on the
Table of the House.

Statement

(a) and (b) The Government announces Minimum Support Prices (MSPs) for 22
mandated agricultural crops including paddy, maize, cotton and fair and remunerative
price (FRP) for sugarcane on the basis of recommendations of Commission for Agricultural
Cost and Prices (CACP). The MSP provides adequate margin over all India weighted
average cost of production. The Union Budget 2018-19 had announced a pre-determined
principle to fire the MSP at 1.5 times of the cost of production. Accordingly, Government
had increased the MSP of all mandated crops of 2018-19 including paddy, maize and
cotton with a return of atleast 50 per cent over all India weighted average cost of
production. Increase in MSP for kharif and rabi crops of 2019-20 is also in line with the
principle of providing at least 50 per cent return over all India weighted average cost
of production. FRP of sugarcane has been fixed by providing reasonable margins for
the growers of sugarcane on account of risk and profits. The details regarding return
over cost of production for last five years for above mentioned crops (as per marketing

season) are given below:



(X per quintal)

Crop 2015-16 2016-17 2017-18 2018-19 2019-20
Cost* MSP  %age Cost* MSP  %age Cost* MSP %age Cost* MSP %age Cost* MSP %age
return return return return return
over over over over over
cost cost cost cost cost
Paddy 1020 1410 K 1045 1470 4 1117 1550 39 1166 1750 50 1208 1815 50
Maize 1 1325 4 966 1365 4 1044 1425 36 1131 1700 5 1171 1760 50
Cotton# 2753 3800 338 2839 4160 44 3276 4020 23 3433 5150 50 3501 52855 50
Sugarcane® 13?2 230 74 134 230 72 145 255 76 155 275 77 156 275 76

* Includes all paid out costs such as those incurred on account of hired human labour, bullock labour/machine labour, rent paid for leased in land, expenses incurred
on use of material inputs like seeds, fertilizers, manures, irrigation charges, depreciation on implements and farm buildings, interest on working capital, diesel/

electricity for operation of pump sets etc., miscellaneous expenses and impnted value of family labour.

#Cost, MSP and returns pertains to cotton (medium staple) for all years, except 2016-17, where it pertains to cotton (long staple)

$Fair and Remunerative Price. Cost does not include transportation cost and insurance premium

@For year 2015-16, 2016-17 and 2017-18 cost, FRP and Returns is for sugarcane with recovery rate of 9.5%. For year 2018-19 and 2019-20, Cost. FRP and
returns are for sugarcane with recovery rate of 10%.

1%

SIaMsuy [edO

[VHEVS VALY Y]

suonsang 01



Oral Answers [6 December, 2019] to Questions 47

The return to farmers vary depending upon the yield, cost of production, input
usages, rainfall, soil quality, seed quality, pests and disease etc.

Apart from increasing MSP, Government has taken several steps to provide
remunerative prices to farmers for their produce which include undertaking procurement
through designated procurement agencies, implementing e-National Agriculture Market
(e-NAM), enacting the Model Agricultural Produce and Livestock Marketing (Promotion
& Facilitation) Act, 2017 and promoting Farmer Producer Organizations (FPOSs).

The Government is working on market architecture so as to ensure that farmers
get remunerative prices on their produce. These include setting up of Gramin Agricultural
Markets (GrAMs) with a view to promote 22.000 number of retail markets in close
proximity of farm gate; competitive and transparent wholesale trade at APMC through
e-NAM.

The recently launched Umbrella Scheme Pradhan Mantri Annadata Aay SanraksHan
Abhiyan (PM-AASHA) provides for a holistic arrangement for assurance of a
remunerative price for farmers. This Umbrella Scheme comprises Price Support Scheme
(PSS) for pulses, oilseeds and copra, Price Deficiency Payment Scheme (PDPS) and
Pilot of Private Procurement & Stockist Scheme (PPSS) for oilseeds to ensure MSP to

the farmers.

MSP operations are given wide publicity through pamphlets, banners, sign boards,
radio. TV and advertisements through print & electronic media. In addition to that
farmers are made aware of the quality specifications and purchase system to facilitate
the farmers to bring their produce conforming to the specifications.

Government's price policy is to ensure remunerative prices to farmers by offering
to procure their produce at MSP. However, farmers are free to sell their produce to the
Government procurement agencies at MSP or in the open market whichever is
advantageous to them.

SHRI K.K. RAGESH: Sir, they have promised to implement the Swaminathan
Commission recommendations. The Swaminathan Commission had suggested the MSP
formula as 50 per cent of the profit over and above the weighted cost of production,
which includes farmer's and family's unpaid labour, which is popularly called as 'C2+50%'.
But CACP...
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MR. DEPUTY CHAIRMAN: Just put your question straightaway.

SHRI K.K. RAGESH: Yes, Sir, | am coming to the question. CACP had calculated
the cost of production as A2+FL where farmer's and family's unpaid labour is not
calculated. Hence, MSP is not calculated accordingly.

MR. DEPUTY CHAIRMAN: Rageshji, put your question.

SHRI K.K. RAGESH: My question is: Will the Government consider implementing
the Swaminathan Commission recommendations so far as the MSP calculations are

concerned?

it ORI SUTET: A1 SUFHRT S, A9 96w 9 MSP @l 701 & aR
# garn iR CACP & Bl &l Sceikd fobar € o5 Swd farm labour @1 Rt # &t
forar Sem &1 # oud AeFH | YR |ed Pl gl dAedl g (b ol Sl CACP @l
U B RE! B, 98 WA PHE GaRT g1¢ ¢ B & AER R &I, farmer's
labour @1 IUFT BRA & G B DI S § | IHBT FHEY I B foram W 2l

SHRI K.K. RAGESH: We are witnessing the sky-rocketing prices of essential
commodities. These commaodities are being produced by our farmers. Onions are sold
by the farmers at Rs. 8 per kg.

MR. DEPUTY CHAIRMAN: Please put your question.

SHRI K.K. RAGESH: Sir, I am putting the question. When we go to the market,
we have to pay Rs. 120 per kg. for it. But the farmers are selling it at Rs.8. My question
is: Will the Government consider enacting a legislation that ailows the farmers to decide
the prices of their produce?

2} IR BUTST: A STUHAHIINT FEIGd, A Qe 1 Sl dRieh Harel 4ol
o1 g8 o1 b g, T, Al AR HURT Sl BART Wl B Sl USTaR €, T4 Al
3T Bl e | AT ST IR | Bl 31 E ® AT I YBR Bl Well bR A fber
HART T2 & SRIAT W BH PR I8 | G ARG WIS F IR H wared o
2 ¢ 3R I9d #1eFq | 9 I Sl 98d © b R Ul BIs legislation g9 @,

weIed, # I ATEdl § & bl & [y I8 9gd 81 e8! dIs & AR popularly
I B b A W 98d o8l AT §, oifdhd H afud "iegd ¥ e wRAr @rsdl
g b AR b afe Al off Aikg g, a1 9 Wit HRA1 81 avs bR < | e e
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it €t oxar 2, sefifre ag religously Wt &xam €1 98 UR$M &A1 ST €,
IR IE HH T8 Bl

HEIGY, BART @ &M &A1 & 3R S Ifad god fel, 59 fag o o
legislation &7 &A1 dEd &, 98 PN IR SN P AR W A IM g ARy |
ST STt & 91, Ugel IR ifoerd oi foram R & f& MSP @1 50 uferera
A b A1 Y °INd fhar Sewn | g (o 6R1 & argofe W Afe el VT e
g & 399 U guR & Nawadhd €, dl I8 91d §H AEEIRG dR A &R Fad ©
IR 39 W I 9ed gal Wl &) Fhdl 21 TR fHaE it IR @ owd Wy
TI BN, 1 A1 & 6 39 W R F A $ Sw)d 2

. I MUTer FTeq; AT STAHNLT Sff, 9T Y w3 S8R erft frer
% & &1 MSP FEiRa &= amud &1 & €, Wfdd § e Al g & @ S9
MSP & 38R WX {HAM B SHB! SUS $T e el 8T 87 F AUD] 1 aredl
g 1 31U serar ael SMey, a8l <RIy g8f B 1,200 ¥UQ Ui faeied ¥ Ul g
Bl I H (AT AR €, Sdld 9 B MSP & ATAR I 9 1,800 BUY Ufel
feded faea1 =1fev| # godl =medl g & 5[4 MSP & 3R IR fhaM &l Sas!
SUSH BT TM eI el U1 RE1 ©, Al AU S YR e [ Bl B DA B2 AT
TEd 3BT BM [HAT 6 WA $HEST & Bifel & AFAR MSP FEiRd v |
g 91d e © fb § 39 a1 ¥ Hewd 7! g fb CACP o Sl MSP...

2} STUUTRE U1, M MU SN, PUAT HaTe Yoy |

Y. YT MUTA AIed: 3T 3¢ [T /T BT IR et & d9 991 feaande
7 foaea € 5 31U I8 Pdeax dd s & I8 g a1 fowg 2

off St g=rdre, W M MUt Aed S

it IR SUTET: AT SUAHTafd Jeiey, ¥ fir 9 9 faqaar & i fawa o1,
M TMUT ATGd St SR gAR WIFER Al 7 Sor ¥, S ol A9 9 I 91 dhEel
I g 6 oM wft o € 6 as vy g @1 & €, J9i o ugd 9 gl
Yg UES! o &1 ® & AU SUH Sad H g A BTN & AT I AWIR B
fawr g1 #EIgy, dMd 9 &7 W @IS S Sl AT A 7, IE 9T WRBR Bl

T B Bl I WBR & A HABR B YOIl @RIg BT I8 B HY 8l
g1 # auel ¥E I JB1 8 b W' B, A oL, A P dld bRl AR e
7 fpar &7 U1 <41, SEY SMYd HE d Sl e 31 Y8l §, § 99 ) 3o 9g9d
g1 SRR TRar # a8 oo 1 pEl-del Bl REl €, H $9 a1d Bl ThRd T8l g,
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[# URENH BUTe]

TR I & AT | fBAE & account # S UMT ftem Ao €, B SR off qren
A TE Tl TT VY AR & JUfR W B BT B, R e @t S it 9l
Aot &, O ART R$lS 8, 98 9RT T & UM 8 3R I8 SUD §F 8, PR
ff 2 o1 3t & god I' TE ' Hhar g1 F R f ey Hea # o % oy
T R I AR BART WRSR FAT PILAY PR B! 8, 8H I9 (a2 H &Y
M 96 I €, BAR TUH HAI Ot BT SOl NId §, &0 SABT DA BRIFEGIT B V@
g # udl STb IR A g @Rl

TG, 2009 ¥ 2014 T& WRIG-BRIE HI I§ Sl ol 357 ofl, 98 3,104 IR
PU P IPA AT I' YR UG A P IPH AT| 2014-2019 b G HRI WWPIR A
St vUd I9H @9 fd € 9 53,000 dRIE TUY WA Y § | WRER 3,104 IRIE S0
3R 53,000 BRIS TUY A7 d HIRE B Bl g 3 Iod WHR AR Hg AWHR
P AP T8 FH HA DI BN HIAT AT | ARG, AR fHdt Wt g &F 8y,
Fg 3R 5T B e fFam & R § S I$9 <9 BT WIN AT A1

SHRI K.T.S. TULSI: Sir, | have a straight question. This question is about the
decline in net returns in agriculture. Now, the point is, according to The Economic
Times, agricultural share in the national output has declined from 50 per cent in 1950
to 17 per cent in 2017-18. The hon. Minister referred to the DISHA. But, | want to say
that according to a report in downtoearth.org, 10 per cent of the poor. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please put your question, Mr. Tulsi.

SHRI K.T.S. TULSI: Seventy six percent farmers want to give up farming. Is that
not proof enough of decline in net returns?

i IR ST SUGHIURT He1ed, § A e &l 39 a1 A We9d g (3
A el BT W R WM e Bl d I9d I R W aar 7 € 6 10 ufoRa
fpamt 7 W Bre of ®

sit F AT gordt: 75 uled &R feam Wl Bisar @ed 2|

2 IR BUICT: BI$ d6d &, g8 AUHI dd 8NN, oifdbd d T Brei|
g Al wgm 6 7 0 uldwa fear, e Wt @1 o™ 8ol &, 4 9 i 4 Wt
S SN, B9 S99 UBR B AGHN dd@) I I8 & | Jordl Wigd, § oud A
# gg q1d M Arsdl g 6 AU 3l Sl I8 gqr © & ART 17 Uiwd d@ @l
BRI T8 T € - Y¥E UP IR 9 e H A9 € I8 qan o b g9l 50-51
afcrerd @ fBR € 1S9 FHY i BT Ufeid 50 TR o iR 89K EE! 50 BRIS
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ofT | it T =7 50 Uierera o, R 4t <=1 B S9aT & @ & (7 39 <% 9 guid:
YT~ SUC T8 7| 3 BART Ig Ufaerd 70 Ufa9rd €, 8R! 3fElel 130 HIs

2, TR 9} I8 < Wren= § W@ €, $AAY SUd] 39 TSR I JeJid Bl A8y |
# g Wt qqr AEdl g & gH o b v feaEl & oorus S W e e @
AT 491 B &

SHRI M. SHANMUGAM: Mr. Deputy Chairman, Sir, the Government of India is
fixing the rate of sugar at ¥ 32 per k.g., but, the cost of production in Tamil Nadu varies
from ¥ 34 to T 38. Because of this reason, most of the mills have been closed down
and the production of sugarcane has come down from 160 lakh tonns to 60 lakh tonns.
I would like to know whether the Central Government is going to subsidise the
difference or not. Are there any measures to improve that?

it TR BUTET: ¥), A1 9 &l I a1 ¥el ¢ f& sugarcane & fomamit
Pl U SAUTE B Hel G -8l e & aofg 9 9 R # € &R 39 99 &t
firel 2 €1 9RT AR P MR A MSP a1 FRP iR oxd 999 9RA WR&R
BRIGHE $HIAT BT IR Rl & R o0 WRAR . SHH S SAP ol F |
gafely ARl TRE | 9D 7SS B DI I Ao A8l 8, TR Food Department
DI AR W = AT BT SR TS IR TS WAl §ART A4S R Bl | U AToT1
2, buffer stock TR SHHT WERAT &1 &I U AT 7, buffer stock &1 SUTGT BH=
& fog ft 397 U@ Ao 21 U dF-aR AISEsi & AgeToR AR WRGR Bl Fis
Frel & Alferdl & SIRT =11 fFAMT BT Aea B DI DIRIE IBd! & | I, JoI I8
gt gY Rl € 6 9 A1 {6l &1 i1 92 percentage SHRIT AT, IHHT YA
2018-19 & AT # dxar fear T 2l

it STHTURY: AT AR, AEHR 9ARAE 989 7 9R-9R 3T 969N e
forar & fop AR w30 o Starg dag # < iR AT AewT AT to the point question
W, A1 B9 Afte A 3ife wdrel BR Wehd © | el U, U HRAT 199,

Completion of pending railway projects
*199. SHRI AHMED PATEL: Will the Minister of RAILWAY'S be pleased to state:

(@ whether it is a faet that Government has decided not to take up new projects
until the completion of existing ones;

(b) the details of the projects in progress and their estimated completion
date;
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(c) the details of projects in each State;
(d) the reasons behind delays in project completion; and

(e) the measures being taken by Government to ensure that all ongoing projects
are successfully completed?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI ANGADI
SURESH CHANNABASAPPA): (a) to (c) A Statement is laid on the Table of the
House.

Statement

(a) to (e) No, Sir. In addition to execution of already ongoing projects, during the
last three-years i.e. 2016-17, 2017-18, 2018-19 and current financial year, 163 new projects
related to new line/gauge conversion/doubling of 10,784 km length, costing ¥1,51,857
crore, have been included in the Budget subject to requisite Government approvals.

Presently, Indian Railways have taken up 498 Railway projects of 49,069 km
length, costing %6.75 lakh crore, which are in different stages of planning/sanction/
execution, out of which, commissioning of 8,979 km length has been achieved and
expenditure of ¥1.53 lakh crore incurred upto March, 2019.

Above projects include:-

188 are new line projects of 21,295 km length, costing ¥3.87 lakh crore, out of
which, commissioning of 2,622 km length has been achieved and expenditure of ¥85,536

crore incurred upto March, 2019.

55 are gauge conversion projects of 7,275 km length, costing ¥ 56,135 crore, out
of which, commissioning of 3,573 km length has been achieved and expenditure of
¥ 19,640 crore incurred upto March, 2019.

255 are doubling projects of 20,500 km length, costing ¥2.32 lakh crore, out of
which, commissioning of 2,784 km length has been achieved and expenditure of ¥48,342

crore incurred upto March, 2019.

Railway projects are not sanctioned State-wise, but may span across various
States of the country. Hence, the details are maintained project-wise and not State-

wise.
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The timely completion of any Railway project depends on various factors like
quick land acquisition by State Government, forest clearance by officials of forest
department, shifting of infringing utilities (both underground and over ground), statutory
clearances from various authorities, geological and topographical conditions of area,
law and order situation in the area of project site, number of working months in a year
for particular project site due to climatic conditions, encountering unforeseen conditions
like earthquake, flooding, excessive rains, strikes of labour, orders of Hon'ble Courts,
situation and conditions of working agencies/contractors etc. All these factors vary
from project to project and site to site and affect the completion time and cost of the
project, which is finally worked out at the completion stage.

Based on operational requirement, thorough review of throughput enhancement
projects has been carried out and with focussed approach, the projects have been
prioritized into Super Critical Projects (58 nos), Critical Projects (68 nos.) and other
throughput enhancement projects (130 nos.).

Presently, the balance length of Super Critical Projects is 2347 Km, 5676 Km of
Critical Projects and 9703 Km for other Doubling Projects. All out sincere and focussed

approach is being adopted by Railway for quick execution and early return to Railways.

In the overall interest of the nation and to ensure that projects are completed in
time without cost overrun, lot of monitoring is done in Railways at various levels (field
level, divisional level, zonal level and Board level) and regular meetings are held with
the officials of State Government and concerned authorities to resolve the pending
issues that are obstructing the progress of projects.

To ensure that projects are completed even before time, Railway has adopted the
concept of incentives to the contractor in the form of bonus clause in contracts which
will further enhance the pace of execution of projects.

For capacity enhancement projects, institutional financing has been done by
arranging loan of 1.5 lakh crore, which has increased Railways' capacity for committed
fund provision for essential projects.

The average annual expenditure in new line/gauge conversion/doubling projects
in 2009-14 was ¥11527 crore, which has increased to 326,022 crore during 2014-19, which
is 126% more of average of 2009-2014.
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Further, allocation of Budget for 2019-2020 is ¥ 30,198 crore, which is, 162% more
with respect to average annual budget outlay of 2009-14.

st 3EHE e WX, WAl ARGy 7 oMUY SRk H gdrn ¥ 5 #9498 A
RIS T & T8 2 31X I 49,069 fhatiiey dfars o gRaSHR W 6.75 o
PRIS BUY B AN AT AT 9 W @ {61 S | ST Adeld I8 g2l b 3t
40 BIR fhelex &t IRASHT gt &, 78 oz # b fhadier BT d1dbI B8R
IR B W IG5 o 22 TR HRIE BUY &I AN MG | F #=f 7eey & I8
ST A1e 6 40 E9R fhelidier @ Sl aRASER €, Uiy €, a8 €, S
TR S AN 31 dTell €, HRIg 5 aRg 22 B9R HRIe Uy, R SAGT Uae foma

AT 87 AR I[H UIaeT {61 71 &, o1 foba w9 7 A S aRIATSHY € A7 rotae

g, 9 complete fpT STEI?

SHRI ANGADI SURESH CHANNABASAPPA: Sir, he is a senior Member having
a great concern about the Railways. Hon. Prime Minister, many times, stated that the
Government of India is going to invest 50 lakh crore rupees in the next ten years. We
have made the plan. We have arranged for the institutional loans and timely completion.
The zeal is required from the States. Whenever any project is to be completed, the land
is the important component today. Wherever the land is available, the project is taken
up fast. As far as arrangement of finance is concerned, institutional finance has already
been arranged. As far as taking up works on various fronts is concerned, wherever the
land is available, the work is going on in full swing.

SHRI AHMED PATEL: Sir, the actual capital expenditure is falling. 9% A1-721
extra budgetary resources like borrowing has increased from 48.55 per cent to 54.42 per
cent. T BT § SiI Government's borrowings € a1 ST loans € 31X 39 W= ST interest
g, 3T 7 U4 & pay HN? 19 actual capital expenditure & ©€ &7 ¥, it is falling
down, 3R & AR% ¥ borrowings increase &1 I8! €, A1 TN BIAM H MY HA
interest 3R borrowings pay &% UIGI?

SHRI ANGADI SURESH CHANNABASAPPA: Sir, it is a very good question. The
average annual expenditure in the new lines, gauge conversion, doubling, etc., in
2009-14 was ¥ 11,527 crores, which increased to ¥ 26,022 crores during 2014-19. It is
226 per cent of the average annual Budget of 2009-14. Compared to the earlier
Government, our spending is more now. So, automatically, the increasing capacity,
definitely, will give more revenue. We can pay the interest.
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SHRI AHMED PATEL.: But the figures are falling down.
SHRI ANGADI SURESH CHANNABASAPPA: Figures are more.

DR. T. SUBBARAMI REDDY: In the reply, the Minister has stated, 'For capacity
enhancement projects, institutional financing has been done by arranging loan of ¥ 1.5
lakh crores.' So, I would like to know, from which route they got ¥ 1.5 lakh crores. Which
is that financial institution and what are their future plans? How much are they going

to raise?

SHRIANGADI SURESH CHANNABASAPPA: Whenever the projects come, there
are many institutions at the Government level, banks are there, insurance companies

are there.
DR. T. SUBBARAMI REDDY: Which banks are those?

SHRI ANGADI SURESH CHANNABASAPPA: At that time the project should be
made viable by both the State and the Centre. Once the land is available, in many
projects, 50 per cent cost sharing will be there. Then the respective JV will be made
and at that time they will apply to the concerned institution. Then the loans will be
made available. There is no shortage of funds for the development of the Railways.

2} I o Heley, | 3MUP AgH | A HA O I YSAl d1edl § (b golc
o gRASET & ddy # wraaad @ Refd @ 22 Japan Overseas Infrastructure
Investment Corporation = 31 d&% g9 uRASHT & fav feaen o= uem foar 22

SHRI ANGADI SURESH CHANNABASAPPA: This question is pertaining to all
India level. The supplementary which he is putting is not pertaining to this question.

PROF. M. V. RAJEEV GOWDA: Sir, | am happy to see that there are projects
moving forward in the Railways, but one super mega critical project, the Bengaluru's
suburban rail, continues to be floundering for more than a decade. The Government
needs to tell us. | request the Minister to persuade the Railways not to put more and
more road blocks and rail blocks in this process. The kind of impact this would have
on the GDP! It would be fantastic if you make the right moves. When will we have the
suburban rail of Bengaluru seeing the light of the day? When can we travel on that,
Mr. Minister?

SHRIANGADI SURESH CHANNABASAPPA: | am happy that Prof. Rajeev Gowda
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[Shri Angadi Suresh Channabasappa]

comes from my State only. His question relates to the previous Government. The earlier
Government did not cooperate to give the land, and complete other formalities, whatever
the Railways wanted. Now that project is going on and we are discussing with the State
Government and the concerned JV company. The Karnataka cadre is there and the
Central Government is there.

SHRI B. K. HARIPRASAD: Sir, it is wrong to say that the earlier Government did
not cooperate.

MR. DEPUTY CHAIRMAN: Allow him to speak.

SHRI ANGADI SURESH CHANNABASAPPA: Let me answer the hon. Member.
We are studying that and as soon as we get the details from the State Government
about land and other facilities, like, investments, definitely, that will be taken up.

MR. DEPUTY CHAIRMAN: Now, Question No. 200.
Shrinking of agricultural land in the country

*200. SHRI A. VIJAYAKUMAR: Will the Minister AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@ whether Government is aware that agricultural lands are shrinking in the
country in recent years;

(b) if so, the measures taken to expand agricultural land/activities to meet the
needs of the growing population in the country;

(c) whether Government has any proposal to acquire agricultural land in other
countries; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI PARSHOTTAM RUPALA): (a) to (d) A Statement is laid on the Table
of the House.

Statement

(@ As perreport on Land Use Statistics for 2014-15 (latest available), agricultural
land/ cultivable land in the country has declined only marginally from 182.01 million
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hectares in 2010-11 to 181.89 million hectares in 2014-15 (Table below). The decline in
agricultural land has been mainly due to diversion for non-agricultural purposes such

as urbanization, roads, industries, housing etc.

(Million hectares)

Year Agricultural Land/ Arable Land / Cultivable land
2010-11 182.01
2011-12 181.96
2012-13 182.09
2013-14 181.85
2014-15 181.89

(b) As per Seventh Schedule of Constitution of India, land comes under the
purview of State Government. Therefore, the State Governments are to take suitable
steps to check diversion of agricultural land for non-agricultural purposes. However,
under the National Policy for Farmers - 2007 (NPF-2007), State Governments have been
advised to earmark lands with low biological potential such as uncultivable land, land
affected by salinity, acidity, etc., for non agricultural developmental activities, including
industrial and construction activities. National Rehabilitation and Resettlement Policy
- 2007 (IMRRP-2007) has also recommended that as far as possible, projects may be
set up on waste land, degraded land or un-irrigated land. Acquisition of irrigated, multi-
cropped agricultural land for non-agricultural uses may be kept to the minimum and
avoided, to the extent possible.

Although there has been a marginal decreasing trend in the cultivable land during
the last ten years, but due to technological advances and various initiatives of the
Government, the production of foodgrains and horticulture crops has been showing an
increasing trend. The production of foodgrains and horticultural crops from 2010-11 to
2018-19 is given in the Annexure (See below).

Further, Ministry of Rural Development is implementing an Integrated Watershed
Management Programme (IWMP) for development of rainfed/ degraded areas. From
2015-16, the IWMP has been converted as the Watershed Component of the Pradhan
Mantri Krishi Sinchayee Yojana (PMKSY). Government of India is also implementing
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National Mission for Sustainable Agriculture (NMSA) with a view to prevent soil
erosion, land degradation and also to maintain balance in various types of land uses
across the country. Under this Mission, all type of land including wastelands/barren
land are developed with suitable need based soil and water conservation measures and
partly such degraded lands developed are put to agricultural uses.

In order to bring waste/degraded land into cultivation, Indian Council of Agricultural
Research (ICAR) has developed several location specific bio-engineering measures to
check soil erosion due to run-off of rain water, sand dune stabilization and shelter belt
technology to check wind erosion, reclamation technology for saline, sodic, waterlogged
and acid soils in the country. Agro forestry intervention has also been suggested. The
ICAR also imparts training, organises Frontline Demonstrations (FLDs) etc. to educate
farmers on all these aspects.

(¢) No, Sir.

(d) Question does not arise.
Annexure

Production of Food grains and Horticulture crops
from the year 2010-11 to 2018-19

(Million Tonnes)

Year Food Grains Horticulture Crops
2010-11 244.49 240531
2011-12 259.29 257277
2012-13 25712 268.848
2013-14 265.05 277.352
2014-15 252.02 280.986
2015-16 25154 286.188
2016-17 27511 300.643
2017-18 285.01 311.714
2018-19 284.95* 313.85**

* As per the Fourth Advance Estimates of production of Foodgrains

** As per the Third Advance Estimate of production of Horticulture crops
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SHRI A. VIJAYAKUMAR: Sir, | would like to know from the hon. Minister whether
the Government has any plans to establish Indian Agriculture Regulatory Authority to
regulate post-harvest management of agricultural produce and to facilitate farmers to

get the MSP fixed for their agricultural produce.

£ TR BUTT: IR, TE Sl ATl 8, I8 o YA A 81 837 HaTol €, F9fery
H gOR YA I HIRT SATPS] PI dIPR TER AT & | b g A1 [a agricultural

commodities & T regulatory authority & @ # go=1 @med & |
st SuuTafer oMy 59 wie W Aad B
it ORI BUTAT: UG U &1 g 59 U & A1 a1 fAeaan g1

MR. DEPUTY CHAIRMAN: Put your supplementary which is related to this

question.

SHRI A. VIJAYAKUMAR: My question is: For increasing agricultural produce, is
the Government planning to establish a regulatory authority? Everywhere, in India, so

many....

MR. DEPUTY CHAIRMAN: The question is about shrinking of agricultural land.

Please put your question relating to this.

SHRI A. VIJAYAKUMAR: Sir, my next question is: What are the steps taken by
the Government to expand farming area to provide adequate support for farmers in the
country, to increase food grain production, in developing organic farming in the country,

especially, for the production of contamination-free fruits and vegetables.

it TR SUTAT: A1 SUTHIART ST, AT 963 ST 9Ted & b 39 S
P FOIdR] HF DI 9V Ig I B AMUYP 7 Fard HT 3 Wl oAT| S dOR SHIA
g, 9% T AN ICR & HuIgHl & d8d §© calaioll iR I Mged Il
B A S 2 I WRBR ST AR Bl TN H ofd Y- fUsd 10 A @t
S TR €, 98 # Sl ga Aham g | 14536 sq. km of waste land has been converted
into non-waste land. @ ¥ IRT ISV T YBI & 3R B9 TUH M 9¢ @ 2

U S gART |arel productivity Ig & IR H BT €, Al $9h o7 A1 89
Sa fpm & 99, S=d Ul Wl & TaER, 39 9Ny dell § I5g WRGRI B
feg 9 J8l e axd, feamt &1 Anies| oY 2 T
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ST, e It AT STFHURT S, 7 udy A1E0H 3 A #301 Sff 9 I8
ST Tre fr R dve 9wl @ i Rige 9 €, suel e 7 e ge e
WHR & TR g YA, S sodic land €, USRI SHIH € A1 Al $ fBAR, SN
T & ravines €, 9P reclaim ®Xd Wdl & ANT g9 & AT Bis THAT Ao
2, R a8 o IR-SUos, oW 8, 396l 89 Wdl & INY IR PR AH?

it URENH BUTAT: AR STAHTULT Sft, # 3MTd AW A AR AGxT B gl
el & & W 4 TR @I S €, @l reclaim 1 & AT STeI-S1e T R
3R S-S CaFraroll ICR & FART IUSE & | 98 199 ARPRI Bl gar Wt fe=r
T B 3R Py I WRGRI 1 sTRI swAd W fhar 21 Use Jarar & a9 &
S R 9drn o, 98 I WRGRI & GART & IfU doR SHEIAT Bl reclaim
TG IATIT GIAT T AT 3o 1 oRAm &1 garan 2, 98 9 AR Bl FEr
A IR AFGYE ¥ 9 & Adhd © |

#irrelt et srR: STwwfa S, § W= St 9 S = € 5 R e 9
3MSTael industrial events 81 8T § 3R SS¥iol &I dedl fedr o I8 & 3R o
S 8, ST B SR SSIST ol §, T ratio Y& o X! ® fb ¥w wdl & fow
g A Sew & v 22 Ife @l o SHiE B 81 8, o aft gar w2 8, @
IE TP 984 S8l a1 & [ 89 I9H Bl ratio I@d € b S+ $S%1 BT SR
IR 39T Wl & T reclaim ®F STRAT?

2 TR BUTET: A SUGHIILT Helqd, I8 |alel U 81 MUeh dik 0% 4ol
ST € 3R VST WRGRI Bl 398 (0T AR g1 b Al & Rord @+ 7,
SABT d AUAT IF 91 & | S8 U8l | & ST BT W WIH 91 © 1 SHH J S7uHT
marking @<d € f& I agriculture &, non-agriculture & AT industrial &1 IT=T @
SRd & 2T W SR QY B ST B ST & 29 ¥ 99 g g8 WRAR gqd!
T W @ g

SHRI ABIR RANJAN BISWAS: Sir, the agriculture-related land reforms by the
Mamata Banerjee Government in West Bengal have yielded magical results.

MR. DEPUTY CHAIRMAN: Please put your question.

SHRI ABIR RANJAN BISWAS: Yes, Sir. Now the question comes. | would like
to know from the hon. Minister whether the Centre has any plan to bring about land
reforms on the lines of West Bengal model for saving agricultural land.

ft RPN BUTS: IR, I BH Ps IHT W RS I WRAR A g8 I feamt
& M, IR HI Y2 § b smud g8t fhaw feam €, SHe W, IRAmE afe SHd
T TRE B SIEGRT & S, @ ' e & fRaE $1 6,000 $UF UgAN B
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BRIHT BT & of obd | AT s § WY Iy Y IRHR a8l 8, a1 89X A1 99
B SABI W 91 Fhdl & MY Ao w7 2, AT Bl dol W YRd ARBR Bl
AT, RN BIAT 8, 98 Th Tl diel 2 3T (UAT Arsel 89 a1 < |

MR. DEPUTY CHAIRMAN: Next question.
Protection of traditional knowledge under India's IPR Policy

*201. DR. AMAR PATNAIK: Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(@ whether studies have been undertaken by Government in the last three
years to determine the appropriateness and extent of applying the existing laws to
protecting Traditional Knowledge and Traditional Cultural Expressions, as per India's
Intellectual Property Rights (IPR) Policy;

(b) if so, the details thereof; and

(c) theinitiatives undertaken by Government to nurture Human Capital in relation
to intellectual property, as per India's IPR Policy, the details thereof?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PIYUSH GOYAL):
(a) to (c) A Statement is laid on the Table of the House.

Statement

(a) and (b) Although no specific study has been undertaken by the Government
in the last three years to determine the appropriateness and extent of applying the
existing laws to protecting Traditional Knowledge (TK) and Traditional Cultural
Expressions (TCE) as per India's IPR policy. However, Forum on Indian Traditional
Medicine (FITM) set up through the joint efforts of Ministry of AYUSH and Research
and Information Systems for Developing Countries (RIS), New Delhi has published
following scoping papers:

. Protection of Traditional Knowledge in India
. Protection of Traditional Cultural Expressions in India

Scoping Paper on Protection of Traditional Knowledge in India and on Protection
of Traditional Cultural Expressions in India has identified scope for the future study.

Further, the Indian Laws are very robust and provide adequate provisions for the
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protection of Traditional knowledge and Biological resources. Protections are granted
through Indian Patent Act 1970 as amended, Biodiversity Act 2002 as well as Traditional
Knowledge Digital Library (TKDL) set up by Council of Scientific and Industrial
Research (CSIR) in collaboration with the Ministry of AYUSH.

(c) The National IPR Policy, 2016 vide Objective 7 lays emphasis on human
capital development for strengthening and expanding human resources, institutions,
capacities for teaching, training, research and skill building in IPRs. Since 2016, several
initiatives have been undertaken to nurture human capital in India in relation with IPR,
which inter alia includes the following:

. Content on IPRs have been included in National Council of Educational
Research and Training (NCERT) curriculum for Business Studies in Commerce
Stream.

. Content on IPRs has also been included in Council for the Indian School
Certificate Examinations (CISCE) curriculum for Legal Studies.

. IPR Awareness sessions have been organised for over 26,000 students from
more than 650 schools across India.

. Over 1,00,000 students from colleges and universities across the nation have
been reached out via more than 1,000 IP awareness programmes.

. 4 community radio programmes discussing specific IPRs were broadcast in
collaboration with National Institute of Open Schooling (NIOS), to reach out
to students outside the formal education system.

. 12 training programmes have been conducted, through which over 670
teachers of the country have been sensitised on the subject.

. More than 100 IPR cells have been established in higher education institutions
to facilitate IP filings for students and faculties.

. Capacity building initiatives with regard to MSMEs include five 5-day
workshops that have been held for officers of MSME Development Institutes
(DIs). These workshops enable the DIs to provide IP consultancy services
to MSMEs and create IP awareness among them. 140 MSME DI officers
have been trained in the mentioned 5 workshops.

. 125 one-day IP workshops have been conducted in MSME clusters of India.
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. The National IPR Enforcement Workshop was organised by DPIIT in August
2017 which was inaugurated by the Hon'ble Minister of Home Affairs.
Subsequent to this workshop, the Ministry of Home Affairs issued an
advisory instructing all State police training academies to include IPR in the
regular training curriculum for police officers.

. To strengthen the enforcement and adjudicatory mechanisms for combating
IPR infringements, 87 enforcement workshops have been organised for
Police officials, 15 workshops for Customs and 14 for Judiciary.

. Rajiv Gandhi National Institute of Intellectual Property Management
(RGNIIPM), Nagpur has conducted 281 capacity building programs on IPRs.

. Department of Science & Technology (DST) Government of India has been
implementing Patent Facilitation Programme (PFP) from the year of 1995.
Under the Programme Department has established Patent Facilitation Cell
(PFC) at Technology Information Forecasting Assessment Council (TIFAC)
(an autonomous body of the Department) and subsequently 26 Patent
Information Centres (PICs) in various states, for creating awareness and
extend assistance on protecting Intellectual Property Rights (IPR) including
patent, copyright, industrial design, geographical indication etc. at state
level.

. Patent Facilitation Centers (PFC) under department of Science and Technology
provides one year training in Intellectual Property Rights and Related Matters
to women from science background and within the age bracket of 27-45
years. During the one year training the women are also paid a stipend
between Rs. 25,000/- to Rs. 35,000/- pm depending on their qualification. PFC
have trained 417 Women Scientists during the last 6 years in 4 batches
under the Women Scientist Scheme-WOS-C, KIRAN-IPR of DST. Out of
these 417 women trained, 145 are registered Patent Agents.

. Ministry of Electronics & Information Technology (MeitY), under the scheme
to Support for International Patent Protection in Electronics and IT sector
sensitizes about Intellectual Property Rights and their protection among
various stake holders consisting of students of engineering colleges,
academia, startup community and business fraternity. Under the scheme
financial support to academic institutions, industry bodies and MeitY
autonomous societies are provided for conducting IPR Awareness workshops/
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seminars pan India. Under the Scheme, MeitY has supported 81 such IPR
awareness workshops/seminars pan India.

. The Protection of Plant Varieties and Farmers' Rights Authority (PPV&FRA),
Ministry of Agriculture & Farmers Welfare has taken several initiatives to
create awareness among farmers to protect their rights over traditional
varieties. The PPV&FR Authority grants 35 awards amounting to Rs.85
Lakhs to farmer(s) and farming communities who have conserved and
preserved land races and wild relatives of economic plants and their
improvement through selection and preservation.

DR. AMAR PATNAIK: Sir, Traditional Knowledge and Traditional Cultural
Expressions cannot be confined to traditional medicines alone, as has been given in
the reply. It has to include both traditional arts and crafts particularly when there have
been reports of pilferage of traditional Indian designs by international designers. My
question is: Will the Government consider a sui generis legislation in India for protecting
Traditional Cultural Expressions or a national development policy for TCEs inclusive
of knowledge of traditional arts and crafts by involving the Ministry of Culture and
other such Ministries?

SHRI PIYUSH GOYAL: I think it is very, very satisfying hon. Mr. Deputy Chairman,
Sir, that our Member has expressed interest in a subject which usually most people in
public life don't take much interest in. | can reassure the hon. Member through you,
that this is not only about medicine. When we talk about Traditional Knowledge in
India, medicine comes to mind right away because it is something which is very well
known, the AYUSH, the Ayurveda, the Unani, etc. All these medicine forms are publicly
known. That is why, we traditionally associate with that. But when we talk of

Traditional Cultural Expressions in India, the IPR Policy very clearly says that this
is something which is very intrinsic to India. It is our culture, it is our heritage, it is
our tradition and it is our national wealth. | am happy to share with the hon. Member,
through you, Sir, that the 3.6 lakh formulations which were a part of our Traditional
Knowledge have now been made available to 13 patent offices all over the world and
due to which we were able to save about 236 cases, which would otherwise have got
patented somewhere else. They were able to deny that patent in different geographies
because of this effort, to make the world aware that India has a lot of traditional
knowledge. Similarly, on Traditional Cultural Expressions, we have had a study conducted
by RIS, let us say, knowledge vetting study, just to get a feel of what Traditional
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Knowledge and what Traditional Cultural Expressions roadmap should be. Now, we are
in the process of working out a much more detailed analysis and to prepare a roadmap
going forward.

DR. AMAR PATNAIK: Sir, my second supplementary is this. Even the RIS
includes only AYUSH. So, | would only request that the Ministry of Culture could
probably be included.

The Government has created the Atal Incubation Centres which focus on scalable
and technical sectors but the National IPR Policy envisages reaching out to the less
visible and the silent IP generators in the rural and remote areas. My question is: How
is the Government making use of the TRIPS Agreement flexibility — there is a provision
of TRIPS Agreement flexibility — in achieving this, and what measures have the
Government taken in this regard?

SHRI PIYUSH GOYAL: Mr. Deputy Chairman, Sir, | fully appreciate the hon.
Member's suggestion and the Ministry of Culture will have to be included. I will have
the matter examined to see what is the involvement of culture that we should engage.
But in every area, there is always a Line Ministry which focuses on it. For this, at
present, it is AYUSH Mantralaya, but we will involve the Ministry of Culture to work
in association with the studies that are going to be conducted. As regards the TRIPS
Agreement, while it is not exactly relevant right now to the question as to how we can
engage and use the TRIPS Agreement to further the interests of traditional knowledge
and traditional culture, | will get back to the hon. Member with more details. But, | can
reassure him that this Government is very committed that rural India should also get
engaged with the world when it comes to India's Traditional Knowledge and culture.
For that, we have brought a lot of sanity in the working of the eight areas of IPR,
whether it is copyright, trademark, patents, where all of these are now synergised into
one office. We are in the process of computerising every process, so that people don't
have to go to any IPR office, whatsoever. In fact, in the whole of the United States,
there is only one IPR office and everybody works online through video conferencing.
I am trying to develop that module. With smart phones proliferating all over India, we
would like that the rural artisans and craftsmen also can engage directly online through
video conferencing, get advice which we provide free of charge. We have incidentally
reduced the charges very significantly for start-ups, artisans, handricrafts and women
entrepreneurs. | can reassure the House, through you, Sir, that this is one area this
Government is very committed to support.
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MR. DEPUTY CHAIRMAN: No supplementaries.

Now Question No. 202. Shri S. Muthukaruppan. The questioner is absent.

73 SN, SEE o WY IR
*202. [The questioner was absent.]
Launching of ""Uber for tractors™ app

*202. SHRI S. MUTHUKARUPPAN: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ whether it is a fact that Government is considering to launch "Uber for
tractors" app to aid farmers;

(b) if so, the details thereof;

() whether it is also a fact that this would help farmers to save precious
groundwater and increase productivity by 10 to 15 percent:

(d) whether it is also a fact that hitech levellers cost at least Rs. 3 lakh, which
is way beyond the reach of the average small farmers; and

(e) if so, the steps taken by Government to help such segment of farmers?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI KAILASH CHOUDHARY): (a) to (e) A Statement is laid on the Table
of the House.

Statement

(a) to (c) The Government has developed and launched Multi lingual Mobile App
"CHC-Farm Machinery" which helps the farmers for getting rented farm machinery and
implements including tractors through Custom Hiring Service Centres (CHC) in their
area.

As on date, 41,992 CHCs with 1,33,723 Agricultural machinery for renting out are
registered on this Mobile app. Total 1,12,505 farmers as users are registered on this
Mobile App.

Through this Mobile App, various advance agricultural implements and machinery
such as Laser land levelers, Zero till seed drill, Happy seeder, Mulchers, etc. will be
available at the doorstep of farmers. Use of these machinery will save considerable
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irrigation and help enhancement of production.

(d) and (e) To enhance the affordability of farmers for purchase of the various
latest Agricultural implements and machinery including Laser leveler so as to boost the
farm mechanization in the country, a special dedicated scheme Sub Mission on
Agricultural Mechanization (SMAM) has been introduced by Government, under which
subsidy is provided for purchase of various types of Agricultural implements and
machinery used for tillage, sowing, planting, harvesting, reaping, threshing, plant
protection, inter cultivation and residue management at the rate of 40% to general
category farmers and 50% for SC/ST/women/small and marginal farmers. Besides this,
to make available farm machinery at the door steps of the farmers on rent basis, Custom
Hiring Centres are promoted by providing the assistance at the rate of 40% of the
project cost to individual farmer upto a project cost of Rs.60 lakh and 80% to the group
of farmers upto a project cost of Rs. 10 lakh. A special consideration for the farmers
of North Eastern Region (NER) is available, 100% assistance limited to Rs. 1.25 lakh is
provided to NER farmers for procurement of various agricultural machinery and
equipments and 95% subsidy upto a project cost of Rs. 10 lakh is provided to group
of NER farmers for establishment of Custom Hiring Centres.

MR. DEPUTY CHAIRMAN: Question No. 203.
Measures to upgrade agriculture technology

*203. SHRI SAMBHAJI CHHATRAPATI: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(@ whether Government has any major programme to upgrade agriculture
technology, provide quality seeds and farm equipment involving some of the best
available outside the country;

(b) if so, the details thereof;

(c) whether Government intends to promote modified traditional agriculture
technology which requires use of cattle, at least for farmers having small land holdings;
and

(d) whether introduction of fuel-driven farm equipment and tractors, the menace
of adverse effect of chemical fertilizers on soil, stray animals, shortage of organic
manure, crop burning, unemployment in rural areas, etc., have caused greater damage
than doing good, especially to the small farmers?
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THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI PARSHOTTAM RUPALA): (a) to (d) A Statement is laid on Table of
the House.

Statement

(a) and (b) Yes Sir. The Government is consistently making efforts to overcome
obsolete technology and introduce new technology in agriculture, such as, High Yield
Variety (HYV) seeds, Agricultural Mechanization, Micro Irrigation, crop forecast using
space and related technology, transparent price discovery for remunerative prices for
the farmers for their produce through competitive on-line bidding system through e-
NAM. speedy collection and dissemination of market information and data through
AGMARK.NET. SMS advisories through mKisan portal on various crop related matters
to farmers and through Soil Health Card, balanced and judicious use of fertilizer etc.

Under Sub Mission on Seeds and Planting Material (SMSP), Government is
implementing seed village programme to upgrade the quality of farmers saved seeds.
Training is also provided to farmers for production and technology aspects. New
climate resilient, temperature tolerant and salt tolerant seed varieties are developed
through germplasm resources.

Governments supports the new technology by providing subsidy to the farmer
for purchase of Agriculture implements under Submission of Agriculture Mechanization
and promotion of Agricultural Mechanization for In-Situ Management of Crop Residue
management. Both the above schemes support the indigenous as well as imported
technology of agricultural machinery.

(c) Yes Sir. To boost the farm mechanization in the country, a special dedicated
scheme Sub Mission on Agricultural Mechanization (SMAM) has been introduced by
Government, under which subsidy is provided for purchase of various types of improved

Agricultural implements for various operations including animal drawn.

(d) Improved agricultural equipments and machinery as well as tractors as a
prime mover are essential inputs for modern agriculture. It enhances productivity
besides reducing human drudgery and cost of cultivation.

There is no harmful effect of chemical fertilizers with recommended doses and
judicious use. However, imbalanced use of chemical fertilizers coupled with low addition

of organic matter over years may cause micronutrient deficiencies in the soil as evident
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in study on - 'Long Term Fertilizer Experiments' 'in different soil types under various
cropping system.

To address the issue of stray animals, under the activities of Rashtriya Gokul
Mission, there is a provision for assistance for establishment of Gokul Gram for
maintaining productive and unproductive cattle. Additionally, Animal Welfare Board of
India (AWBI) is also implementing schemes namely (i) Provision of Shelter House for
looking after animals in distress and (ii) Animal Welfare Board of India Plan Scheme for
maintaining the stray animals in distress, arrangement of feed & fodder, their treatment
and human education programmes for welfare of animals.

To promote the production and use of organic fertilizers / natural manures.
Government has introduced various programmes such as Paramparagat Krishi Vikas
Yojana (PKVY). and Mission Organic Value Chain Development for North Eastern
Region (MOVCDNER) since 2015 to encourage chemical free organic farming for the
farmers through State Governments. Under these schemes, support has been provided
for formation of farmers' clusters/ Farmer Producer Organization; incentives to farmers
for input procurement, value addition including post harvest infrastructure creation,
packaging, branding, publicity, transportation, organic fairs etc.

To address air pollution due to crop burning, a new Central Sector Scheme on
'Promotion of Agricultural Mechanization for In-Situ Management of Crop Residue in
the States of Punjab, Haryana, Uttar Pradesh and NCT of Delhi' for the period from
2018-19 has been started to subsidize machinery required for in-situ management of
crop residue. Due to this initiative overall, about 15% and 41% reduction in number of
burning events were observed in current year (2018) as compared to that in 2017 and
2016, respectively in the States of Punjab, Haryana and Uttar Pradesh.

To create a pool of skilled manpower and promote wage/self-employment among
rural youth and farmers skill training of short duration under Sub-Mission on Agricultural
Bxtension(SMAH) is imparted to the rural youths & farmers in agriculture & allied
sectors through Krishi Vigyan Kendra (KVK), Agriculture Technology Management
Agency (ATMA) and State Agricultural Universities (SAU). Besides skill training of
long duration are operationalised to impart skill-based training to rural youth & farmers
on agri-based vocational areas in compliance with National Policy on Skill Development
& Entrepreneurship-2015 in agriculture & allied sectors.

SHRI SAMBHAJI CHHATRAPATI: Sir, | wish to emphasize that despite so many
efforts taken by the Government, the implementation of programmes is not visible to
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[Shri Sambhaji Chhatrapati]

that extent. | would like to know from the hon. Minister whether the Government
proposes to make special efforts to develop a parallel mechanism to monitor
implementation of the programmes and schemes.

St RPN BUTET: AR STHTART Felgy, AR ey & He ® fo Aife R
% oI BI parallel mechanism Saey fhar SQ | § H1aT € 6 U 31l A1 IS ATST
TEl T 3R I Bl WRAR 39 YBR DI BIg AT I9HR, T BRIATSHT & dgd
YR WRBR Bl W, d 89 50 X @i |

SHRI SAMBHAJI CHHATRAPATI: Sir, I would like to know whether the
Government has tied up with some of the countries which are known for advanced
agriculture technology, especially, for small farmland holdings to lend their technology,
and, if so, which are those countries and the current status of such tie-ups.

st IR BUTAT: WX, YRT 9RGR gRT $s Wi <20 & 91 39 UhR &
THAYS BY & | WRIPR 8§H SURIId & A1 HRA ARPR & AHSI b d8d centre
of excellence particular TS & ¥ o1 I2 €| S A8RTSE H o4 centre of excellence
M & oy oy £ U & e Il § O oY Y €| S9d AT §ART water
management 3R drip irrigation, micro irrigation & forg Y F=iAT & @R 39 W &M
e T B

SHRI K.J. ALPHONS: Sir, since the Minister mentioned Israel, the productivity in
all these countries is so high, would the Minister kindly inform what action is being
taken to increase productivity? We have been continuously talking about adopted-
technologies from these countries. The per hectare productivity in these countries is
so huge, say, for example, when | saw ...

MR. DEPUTY CHAIRMAN: Question, please.

SHRI K.J. ALPHONS: Sir, | said, 'whether the Minister would tell me what action
is being taken.' The per-plant productivity of pumpkin weighs 200 kilos. Here it weighs
what? Five kilos! What are we doing to increase per hectare productivity, per plant
productivity? What is the concrete action taken?

St IR BUTAT: AR SUMHIIRT FEIGY, A v 3t $.91. Tk Aed
P! Ig fIar 98 ® fF SAddl R TR W Wic d 89 IS 96l 9 fio
T I &1 U IHRT BT GHIEE B b AU AR SRR & J1egq I diolf
B A H FIR PR F [T S=aad d@ifee & AN - ol fHaH wa 9gd 99
FARI global warming &1 AT &R 8T & | 39% dold [aH! &I Sl JHAM 81 &l
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2, I ISP AMT PR Ab, 3UD (Y 8F U ol & G2eT H o g 8 | dR¥ee,
St AT BAU A8 BT S AT o, T8 $7ei JATHR0T & HUX B @7 AT | JAHRT
Al yield STATHE dgM & Y Fad T AP © | FABRU & IUFRE & aRT &9
49,000 foramt @1 ¢ & € iR fast & forg 899 U& a1 concept custom hiring
center &Y ®RAMT & &l A ga &l WT FHAT - S AA-HIR BT TN
B ¢alelT & fw &) webd €, WA €1 YU & HegH 9§ 39 bl bl U B b
foay exaex ff fidl, 39 yeR @ g &1 yA ' e W €

MR. DEPUTY CHAIRMAN: Question No. 204.
Implementation of NFSA

*204.LT. GEN. (DR.) D.P. VATS (RETD.): Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(@ the norms and procedures followed to identify the beneficiaries under
National Food Security Act (NFSA);

(b) the action plan formulated by Government to ensure proper and impartial
implementation of NFSA,; and

(c) whether any improvement in the standard of nutrition of the poor people,
particularly children and women, have been noticed after the implementation of the Act,
if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI DANVE RAOSAHEB DADARAO): (a) to (c) A
Statement is laid on the Table of the House.

Statement

(@ NFSA legally entitles upto 75% of the rural population and 50% of the urban
population to receive highly subsidized foodgrains under the Targeted Public Distribution
System (TPDS). The percentage coverage under the TPDS in rural and urban areas for
each State was to be determined by the Central Government and the total number of
persons to be covered in such rural and urban areas of the State was to be calculated
on the basis of the population estimates as per the latest census of which the relevant
figures had been published. Coverage under the Act is under two categories viz.
Antyodaya Anna Yojana (AAY) households and priority households (PHH). As per
provisions of the Act, within the state/UT-wise coverage, State Governments/UT
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Administrations are required to identify the households to be covered under the AAY
in accordance with the guidelines applicable to the said scheme and the remaining
households as priority households, in accordance with such guidelines as the State
Governments may specify. Each of the States/UTs have evolved their own guidelines
for this purpose based on different exclusion/inclusion criterion.

(b) The Action Plan to ensure proper and impartial implementation of the National
Food Security Act aims to strengthen and streamline the operation of the Targeted
Public Distribution System (TPDS). Government in collaboration with States/UTs is
implementing End-to-End Computerization of PDS Operations’ which comprises
digitization of ration cards/beneficiaries data and de-duplication, computerization of
supply chain management of foodgrains, setting up of transparency portal and online
grievance redressal mechanisms in all States/UTs. Till November 2019,4.45 lakh FPSs
out of total 5.35 lakh FPSs in the country had ePoS devices. About 85.8% of the total
ration cards in the country have currently been seeded with Aadhar number to ensure
transparency and rightful targeting of food subsidy. Delivery of foodgrains upto door-
steps of fair price shops is also being ensured to prevent diversion and leakages of
foodgrains under TPDS.

(¢) No study has been conducted to directly assess the improvement in the
standard of nutrition of women and children after the implementation of the National
Food Security Act (NFSA) 2013. However, findings of some Surveys made are as
follows:

(i) The only available National level dataset providing nutritional data for
women and children is the National Family Flealth Survey (NFHS).
Comparison of NFHS 3 (2004-05) with NFHS 4 (2015-16), shows about 55.1
percent of children less than six years received supplementary nutrition
under NFHS 4 as compared to 29.9 percent children during NFHS 3.

(i)  Ministry of Health and Family Welfare (MoHFW), Government of India with
support from UNICEF has conducted the first ever Comprehensive National
Nutrition Survey (CNNS), during 2016 to 2018 in 30 States. The CNNS
results highlight improvements by reduction in stunting (height for age),
wasting (weight for height) and underweight (weight for age) in children
below five years of age from 38.4% to 34.7%, 21.0% to 17.3% and 35.7% to
33.4% respectively as compared to NFHS-4 (2015-16).
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LT. GEN. (DR.) D. V. VATS (Retd.): Sir, the Government has taken a very ambitious
plan to cover 75 per cent of rural population and 50 per cent of urban population under
Public Distribution System. | would like to know from the hon. Minister, through you,
what is the extent of fake, duplicate ration cards issued to the people. There are reports
that even illegal immigrants also got fake ration cards. What is the Government doing
to eradicate this evil?

o} MY VAR SERE: ST A8y, IRGR &I 3R A Sell I9F Bre
Bl B & g IRE B gHET # POS AN o Ig T8 2| S99 WY F aRT IRE
S afea @ Sirar g, gd UT W8l 9 Brs BidT 21 S ITdT S 9 hle

J, J el I Hed R TART I§& IX QU Y| FEIGd, SAP! UgaM bdd

POS #9MMf & WIRT & 8 ddhdl 2l

AT e F U YOl ® b il @rer e s any fear wn €, SHd
AUES HT &7 HEIGY, § AUP HAGH A AME A& Bl g1 A8l &, [ 5 JaTs,
2013 1 S I WIET GR&T ARIH A1 g, 98 984 &1 Jecayul iy o1 ga19
SiI A0S YW Y, Sd AR 75 Uferd AT gd 50 ufoerd st |l @l gaH
Hax fHaT AT 21 T <A H 81.35 BRIS ML 39 oferd Bt e, NaH q 79 BRI
AT BT IS B9 SAd HIEH | 3N < g &1 3¢ Sl AUES &, S9P MMYR TR

TSR 19T IRBR &l A6 UgaH Bl 8| I§ o7 WRBR Bl dk® A & foa
STar 1

2} IuuTafen gART Aftewied] |

LT. GEN. (DR.) D.P. VATS (RETD.): What is the status of the one nation-one-
ration-card policy proposed to end leakages in the public distribution system?

it T AR SRRTE: SUGHURT H8I6d, BART "a9 -9, a9 I dre" 3t
TR IR TR T R8T © JIR S9d {7 g9 deiRed 9910 & | i, HERTE, ORI,
I YT, T IS I H 39P FolRed §917 7T | 39 ©: Irodi # 3 FoRed
g9 2 3R o 9t oAt & 39 iR B FoRed 999 & d1g 12 AT BT U FolReX
RT Bl SO 3R 39 aRE A IE Ufshar SIRT el |

st J1peT RIRT STUTIRT AEITy, W Ugd H 39 9aTd & iy WRGR BT 9E1S
<A1 ATEd & |

2 TR 3MY |are oy |

2 b Rt W), W1 Hare g ® b o ufeds fSReege Riew €, SaH
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EIEEREE

5 @t & o feRgepm @ Aert gt 8, SW e & afd a8 ar Ridie
BT ¥ SUST FE 91 3NN Ig BT € fh WHIST &I A marginalized section ¥,
SAGT S due &, 98 S el e e €|

i SR Y |qard giev |

st e Remen: # qoe wEdr € 6 ve € afd & U gae RRgeeE
RN IR 9 I8, 39¢ oy WRGR R R I8 82 39 cyclical B &I dxA
& U ®1 WReR o § dig aRadd e

st ST YTIRY SRR SUHURT HEIGd, SUd! Sl FaRAT ¥, 98 ¥ IRBR
& U & | 9P (SRR 15T ARPR PRl €1 37 <20 4 85.81 W HISH "R
q SIS Y & | WrEn=! o leakage e & fow ff 89 996 R @ @R Ugand
g1 g3 o € {6 I8 @aRen g RE A U WHN S g

SHRI RIPUN BORA: Sir, | would like to know from the hon. Minister whether
under the Food Security Act there is a mechanism with the Government o periodically
review the condition of the card holders, because after getting the cards they come

above thee poverty line and become rich during the pendency of the card. @I 3md=
I AN & Fe A B b A7 Blg FaRAT Bl 872

it ST IEART IERME: SUFHURT FEGY, ST 6 #7 3fue IR H arm ©
fF 399 79 TR¥iT AT B Hax fhAT AT € 3R 81.35 WRAC IMEET Bl 390 HaAx
BT €1 g o1 fluctuation €, I8 ¥ H 3 T ¥ OI9 BIg AGH A& IEAT ©
7 fHeft SR ¥ 98 WETRT 81 el 7, d S9d folw W g9 ol U dwriarer
GRISECIIN S

et ST gae: W), EAR T S faRad Same emar €, S9H TPDS, AAY, PHH
anfe femar @1 1 By the time you realize what it means, to understand it is a big
problem. ¥ RadRe I8 & & 3w o w0l & &fey f6 3 g9 oer favar
G ford |

st SuwUfer: @31 SN, I8 GId €, 3MU §9 W TR FR of |

SRRt S/ gea: "9eiey, # I yeHl @redl g b from the point of purchase of

foodgrains till its distribution, what kind of transparent mechanism have you planned?

2} T VAR SRR SUNHT AEIGy, AT qawdl o Sl U3 Y8l &, I8
I |l € 6 g9 B & 81 AAY @1 Aded BT €, ST 37 TS |
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WRITTEN ANSWERS TO STARRED QUESTIONS

Research programme on farming

*205. SHRI VIJAY PAL SINGH TOMAR: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ whether Government is conducting any programme to encourage farmers to
engage themselves with scientific activities/ undertaking research work;

(b) if so, the main characteristics of research programme on farming, together
with the details of funds allocated for this purpose during each of the last three years
and the current year and if not, the future plan of Government in this regard; and

(c) whether Government is offering any special plan or scholarship under this
programme, if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMARY): (a) to (c) Yes, Sir. The Government is coordinating
various programmes through the following organizations to encourage farmers to engage
themselves with scientific activities:

() Krishi Vigyan Kendras (KVKs): The KVKs are engaging farmers in conduct
of On-Farm Trials (OFTs) of newly developed technologies on their farms
for their on field assessment in comparison to farmers' practices. These
OFTs are jointly managed by farmers and Subject Matter Specialists of
KVKs to scientifically assess the location specificity and suitability of such
technologies. Some of the progressive farmers also come up with new ideas,
innovations and practices while facing challenges during their work in fields
for raising crops and rearing livestock. The KVKs also document such
farmers' innovations by organizing Farm Innovators Workshops. Besides, as
part of KVK Scheme, the Indian Council of Agricultural Research (ICAR) has
also launched a Farmer First Programme (FFP) aiming at enhancing farmers-
scientists interface for technology assemblage and its application in farmers'
fields.

(i) Protection of Plant Varieties and Farmers' Rights Authority (PPVFRA):
The PPV&FRA encourages farmers to register their varieties as per PPV&FRA
Act and also tests these varieties to determine the Distinctiveness, Uniformity
and Stability (DUS) criteria for one year at two locations;
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(i) National Innovation Foundation-(NIF): The NIF provides in-situ incubation
support to grassroots innovators and innovative farmers for their
technologies by providing financial and/or technical mentoring. It also helps
to validate their claims on their technologies by facilitating scientific validation
trials. Farmers or other grassroots innovators, who have developed innovative
agricultural machineries, are encouraged to work together with NIF engineers
in NIF's lab for product development and for adding value in the innovation/
technology.

The main characteristics of farmer's engagement in scientific activities cover
management, implementation and monitoring of on-farm trials; optimal use of production
resources; direct observation of performance of technological options in their fields;
learning by doing new and improved operations; farmer to farmer cross learnings and
gain of experiences; mentoring for validation, refinement and value addition in
the innovations; facilitation in protecting intellectual property rights of farmers

innovations.

The details of funds allocated to KVKs for conducting OFTs and to FFP centres
for application of technology modules in farmers' fields are given in Statement-I and
Il, respectively (See below). The year-wise details of funds allocated by NIF for
innovation, validation and dissemination during last three years and the current year
are given in Statement-I11 (See below).

ICAR Award for Innovative Farmers: The ICAR has instituted one National and
11 Zonal awards namely, Jagjivan Ram Innovative Farmer Award to recognize the
outstanding contributions of innovative farmers for initiatives in development, adoption,
modification and dissemination of innovations, improved technology and practices that

increase income with sustainability:

(i) National: One annual national award of ¥1.00 lakh in any of the areas of
agriculture and allied sciences + equal amount of travel grants across the
country to promote his/her achievement in addition to Certificate & Citation

given to farmer(s) at national level;

(i)  Zonal: Eleven annual awards of 30.50 lakh each + equal amount of travel
grants to promote his/ her achievement and to motivate farmers in his/ her

respective zone;
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The year wise details of number of awards given and expenditure incurred on

Jagjivan Ram Innovative Farmer Awards during the last three years and current year

are given in Statement-1V (See below).

PPV&FRA Awards for Farmers: The PPV&FR Authority confers 35 Awards to
farmer(s)/farming communities amounting to a total of ¥85 lakhs every year under

the following categories:

0]

(i)

(i)

Plant Genome Saviour Community Award is awarded to five farming
communities and each Award is T 10.00 lakhs along with citation and

memento;

Plant Genome Saviour Farmer Reward is awarded to ten farmers and each
Reward is ¥ 1.50 lakhs along with citation and memento; and

Plant Genome Saviour Farmer Recognition is awarded to twenty farming
communities and each Recognition is ¥1.00 lakh along with citation and

memento.

Statement-1

Year wise details of On-Farm Trials conducted and fund allocated during last

three years and the current year

Year No. of On-Farm Trials Fund allocated to KVKs
on farmers' fields for conducting On-

Farm Trials
( in lakh)

2016-17 29805 1190.33

2017-18 35216 112258

2018-19 42361 950.37

2019-20 34432 1119.66

TortaL 141814* 4382.94

* As many as 141814 farmers were involved in On Farm Trials (OFTSs).
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Statement-11

Year wise details of funds allocated to FFP centres for application of technology
modules in farmers' fields during last three years and current year

( in lakh)
Year Fund allocated under FFP Total
Capital General
2016-17 480.32 1173.28 1653.60
2017-18 283.75 1704.76 1988.51
2018-19 400.00 1000.00 1400.00
2019-20 150.00 900.00 1050.00
TotaL 1314.07 4778.04 6092.11
Statement-111

Year-wise details of funds allocated by National Innovation Foundation for
innovation validation and dissemination during last three
years and the current year

® in lakh)

Particulars Fund allocated

2016-17 2017-18 2018-19 2019-20

Validation and Value Addition 44260 32142 489.07 550.00

Dissemination 99.52 207.35 191.55 300.00

ToTaL 542.12 528.77 680.62 850.00
Statement-1V

Year wise details of number of awards given and expenditure incurred on
Jagjivan Ram Innovative Farmer Awards during the last three
years and current year

Year No. of farmers Amount per Total expenditure
awarded awardee (%) ®

1 2 3 4

2016-17 National-1 award National-1,00,000/- National-1,00,000/-

Zonal - 7 awards Zonal- 50,000/- Zonal- 3,50,000/-
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1 2 3 4
2017-18 National- 1 award National- 1,00,000/- National- 1,00,000/-
Zonal - 10 awards Zonal- 50,000/- Zonal- 4,00,000/-
(except Zone 1l &
111 prize money of
¥ 50,000/- shared
between 2)
2018-19 National-2 award National-1,00,000/- National-1,00,000/-
Zonal-10 awards (Shared between 2) Zonal- 4,50,000/-
Zonal- 50,000/-
(except Zone IV prize
money of ¥ 50,000/-
shared between 2)
2019-20 National- 2 award National- 1,00,000/- National-1,00,000/-
Zonal-7 awards (Shared between 2) Zonal-3,50,000/-
Zonal- 50,000/-
ToTAL National-6 award ¥ 19,50,000/-

Zonal-34 awards

% 19.50 lakh)

Status of companies manufacturing fertilizers

1*206. SHRI LAL SINH VADODIA: Will the Minister of CHEMICALS AND

FERTILIZERS be pleased to state:

(@ the number of Government aided as well as private companies manufacturing
fertilizers like Urea, Ammonium Sulphate, Di-Ammonium Phosphate (DAP), as on date,

along with the State-wise and location wise details thereof;

(b) the number of companies in operation and those which have been shut
down, as on date; and

() the number of companies under consideration of Government for revival, the

State-wise and location-wise details thereof?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF CHEMICALS AND FERTILIZERS (SHRI D.V. SADANANDA
GOWNDA): (a) The State-wise/Sector -wise/Location-wise details of 45 major fertilizers
manufacturing units are given in Statement (See below).

(b)  Out of 45 units, 42 units are in operation and 3 units namely NFCL-Kakinada-
I, ZACL-Goa & Matix-Panagarh have been shutdown as on date.

() Inthe year 2002, Government had decided to close the operations of all the
five Units of Fertilizer Corporation of India (FCIL) namely Sindri (Jharkhand), Talcher
(Odisha), Ramagundam (Telegana), Gorakhpur (Uttar Pradesh) & Korba (Chhattisgarh),
and also all the three Units of Hindustan Fertilizer Corporation Ltd. (HFCL) namely
Barauni (Bihar), Haldia (West Bengal) and Durgapur (West Bengal). The Government
of India is presently reviving four closed fertilizer plants of Fertilizer Corporation of
India Ltd. (FCIL) and one closed unit of Hindustan Fertilizer Corporation Ltd. (HFCL)
by setting up new Ammonia Urea plants of 12.7 Lakh Metric Tonne per annum capacity
each, details are as follows:

Sl. No. Name of Fertilizer plant Name of location & State

where plant is located

1. Ramagundam Fertilizers & Chemicals Ltd.(RFCL) Ramagundam, Telangana

2. Hindustan Urvarak & Rasayan Ltd. (HURL) Gorakhpur, Uttar Pradesh
3. Hindustan Urvarak & Rasayan Ltd. (HURL) Sindri, Jharkhand

4. Hindustan Urvarak & Rasayan Ltd. (HURL) Barauni, Bihar

5. Talcher Fertilizers Ltd. (TFL) Talcher, Odisha

The Union Cabinet in its meeting held on 21.05.2015 has decided to install a new
urea plant of 8.646 LMT in the existing premises of Brahmaputra Valley Fertilizers
Corporation Limited (BVFCL), which will subsequently replace the existing urea plants
Namrup-11 (capacity 2.20 LMTPA) and Namrup-I11 (capacity 2.70 LMTPA).



Statement

Sector-wise/State-wise/Company-wise major fertilizer manufacturing units

Sl. Name of the Name of the Name of the fertilizer manufacturing Fertilizers
No. State Company units/Locations Produced
1 2 3 4 5

Public Sector

1 Haryana National Fertilizers Ltd. National Fertilizers Ltd. Panipat Urea

2. Madhya Pradesh National Fertilizers Ltd. Vijaipur-1 Urea

3. Madhya Pradesh National Fertilizers Ltd. Vijaipur-I1 Urea

4, Punjab National Fertilizers Ltd. Nangal-11 Urea

5. Punjab National Fertilizers Ltd. Bhatinda Urea

6. Assam Brahamaputra Valley Fertilizers Brahmaputra Valley Fertilizers Corporation Urea
Corp. Ltd. Ltd., Namrup-II

7. Assam Brahmaputra Valley Fertilizers Corporation Ltd., Urea

Namrup-111

8. Maharashtra Rashtriya Chemicals & Fertilizers Rashtriya Chemicals & Fertilizers Ltd.: Urea/Com-

Ltd. Trombay plexes
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1 2 3 4 5
0. Maharashtra Rashtriya Chemicals & Fertilizers Ltd., Thal Urea
10. Kerala Fertilizer and Chemicals & Fertilizer and Chemicals & Travancore Ltd.: AlS &
Travancore Ltd. Udyogamandal Complexes
1. Kerala Fertilizer and Chemicals & Travancore Ltd.: Complexes
Cochin
12, Tamil Nadu Madras Fertilizer Ltd. Madras Fertilizer Ltd.: Chennai Urea &
Complexes
Cooperative Sector
13.  Gujarat Indian Farmers Fertilizers Indian Farmers Fertilizers Co-operative Ltd.: DAP &
Co-operative Ltd. Kandla Complexes
14.  Gujarat Indian Farmers Fertilizers Co-operative Ltd.: Kalol Urea
15.  Odisha Indian Farmers Fertilizer Co-operative Ltd.: DAP &
Paradeep Complexes
16.  Uttar Pradesh Indian Farmers Fertilizer Co-operative Ltd.: Urea
Phulpur-I
17.  Uttar Pradesh Indian Farmers Fertilizer Co-operative Ltd.: Urea

Phulpur-11

Z8
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18.

19.

20.

Uttar Pradesh

Uttar Pradesh

Gujarat

Private sector

21.

22.

23.

24,

25,

26.

21.

Andhra

Andhra

Andhra

Andhra

Goa

Gujarat

Gujarat

Pradesh

Pradesh

Pradesh

Pradesh

Krishak Bharati Co-operative Ltd.

Nagarjuna Fertilizers and
Chemicals Ltd.

Coromandel International Ltd.

Zuari Agro Chemicals Ltd.

Gujarat Narmada Valley Fertilizers
& Chemicals Ltd.

Gujarat State Fertilizers &
Chemicals Ltd.

Indian Farmers Fertilizer Co-operative Ltd.: Aonla-I Urea
Indian Farmers Fertilizer Co-operative Ltd.: Aonla-11 Urea
Krishak Bharati Co-operative Ltd.: Hazira Urea
Nagarjuna Fertilizers and Chemicals Ltd.: Urea
Kakinada-I
Nagarjuna Fertilizers and Chemicals Ltd.: Urea
Kakinada-11
Coromandal International Ltd.: Kakinada DAP &
Complexes
Coromandel International Ltd.: Vizag DAP &
Complexes
Zuari Agro Chemicals Ltd.: Goa Urea, DAP &
Complexes
Gujarat Narmada Valley Fertilizer & Chemicals Urea &
Ltd.: Bharuch Complexes

Gujarat State Fertilizers & Chemicals Ltd.: Vadodara ~ Urea, DAP,A/
S& Complexes
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1 2 3 4 5
28.  Guijarat Gujarat State Fertilizers & Chemicals Ltd.: Sikka DAP &
Complexes
29.  Gujarat Hindalco Industries Ltd. Hindalco Industries Ltd.: Dahej DAP
30.  Karnataka Manglore Chemicals & Manglore Chemicals & Fertilizers Ltd.: Manglore Urea, DAP &
Fertilizers Ltd. Complexes
3L Maharashtra SmartchemTechnologiesLimited Smartchem/DFPCL.: Taloja Complexes
32.  Odisha Paradeep Phosphate Ltd. Paradeep Phosphate Ltd.: Paradeep DAP &
Complexes
33.  Rajasthan Chambal Fertilizers and Chambal Fertilizers and Chemicals Ltd.: Gadepan-I Urea
Chemicals Ltd.
34.  Rajasthan Chambal Fertilizers and Chemicals Ltd.: Gadepan-II Urea
35.  Rajasthan Chambal Fertilizers and Chemicals Ltd.: Gadepan-I11 Urea
36.  Rajasthan Shriram Fertilizers & Chemicals Ltd. ~ Shriram Fertilizers & Chemicals Ltd.: Kota Urea
37. Tamil Nadu Coromandel International Ltd. Coromandel International Ltd.: Ennore Complexes
38.  Tamil Nadu Southern Petrochemicals Inds. Southern Petrochemical inds.Corpn.Ltd.: Tuticorin Urea

Corpn. Ltd.

¥8
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39.

41.

42.

Tamil Nadu

Uttar Pradesh
Uttar Pradesh
Uttar Pradesh
Uttar Pradesh

West Bengal

West Bengal

Greenstar Fertilizer Ltd.

GRASIM Industries Limited
Yara Fertilizers India Pvt. Ltd.
Kribhco Fertilizers Ltd.

Kanpur Fertilizers & Ciment Ltd.

IRC Agrochemi-cals Pvt. Ltd.

Matix Fertilizers & Chemicals Ltd.

Greenstar Fertilizer Ltd.: Tuticorin

GRASIM/IGF: Jagdishpur

Yara Fertilizers India Pvt. Ltd./TCL: Babrala
KFL/Kribhco Shyam Fertilizers Ltd.: Shahjahanpur
KFCL: Kanpur

IRC/TCL: Haldia

Matix Fertilizers & Chemicals Ltd.: Panagarh

DAP &
Complexes

Urea
Urea
Urea
Urea

DAP &
Complexes

Urea
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Starvation death

*207. SHRI RIPUN BORA: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(@ whether it is a fact that the country is still fighting starvation deaths;
(b) if so, the details thereof during the last five years;

(c) whether it is also a fact that there is a recent incident of starvation death
in a relief camp in Tripura; and

(d) if so, the reaction of Government thereto?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
(SHRI RAMVILAS PASWAN): (a) to (d) No State Government/Union Territory
Administration has reported any incidence of starvation death during the last five
years. Media reports alleging starvation deaths from time to time have not been
substantiated.

There has been no starvation death in Tripura relief camps.
Impact of skill development programmes

*208. SHRI MANISH GUPTA: Will the Minister of SKILL DEVELOPMENT AND
ENTREPRENEURSHIP be pleased to state:

(@ whether it is a fact that around 25 crore youth are likely to enter the
workforce over the next decade, if so, the details thereof;

(b) what is the anticipated impact on the skill development programmes launched
by Government;

(c) the details of the result of the efforts so far to skill over 40 crore youth by
2022; and

(d) whether it is also a fact that in the context of the adoption of new technologies
and digitization, job competencies required are changing and if so, the expected impact
on the future job situation with details thereof?

THE MINISTER OF SKILL DEVELOPMENT AND ENTREPRENEURSHIP
(DR. MAHENDRA NATH PANDEY): (a) to (d) As per the National Policy on Skill
Development and Entrepreneurship 2015, 104.62 million fresh entrants to the workforce
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are required to be skilled by 2022. Under Skill India Mission, the Government is
implementing more than 40 skill development schemes/programmes across 20 Central
Ministries/Departments, for providing skill development on pan India basis with a
target to skill around one crore youth annually. The Ministry of Skill Development and
Entrepreneurship (MSDE) is implementing a flagship scheme Pradhan Mantri Kaushal
Vikas Yojana (PMKVY) 2016-20 with an objective to impart skill training to one crore
prospective youth pan India for four years with a budgetary outlay of ¥ 12,000 crore.
As on 11.11.2019, 69.03 lakhs candidates have been trained under the scheme.

The Evaluation Study of PMKVY 2.0 by NSDC indicates that individuals trained
and certified under Short Term Training (STT) are 1.8 times more likely to get employed
and there is increase in employment and average monthly income of skilled youth.
Under Recognition of Prior Learning (RPL) certification, individuals have been benefitted
in terms of increase in self-confidence, improvement in technical knowledge, soft-skills
and average monthly income.

Further, in order to meet changing requirement of industry due to adoption of new
technologies Qualification Packs - National Occupational Standards across 9 emerging
technologies such as Cyber Security, Artificial Intelligence, Big Data Analytics, Cloud
Computing, Block Chain, Robotic Process Automation, Internet of Things, Virtual Reality,
and Social & Mobile Application in association with IT-ITeS Sector Skill Council have
been developed. Besides, NASSCOM has also launched FutureSkills platform with an
aim to re-skill two million professionals and potential employees and students in the
industry over a period of 5 years. The Directorate General of Training under MSDE is
implementing a scheme "Dual System of Training" (DST) to enable industry to partner
with ITls for conducting training programmes in high employability courses as per
industry requirement.

Consumer spending in rural areas

*209. SHRI RITABRATA BANERJEE: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(@ whether it is a fact that the consumer spending in rural areas declined by
8.8 per cent in 2017-18, indicating a fall after four decades and consequent rise in
poverty levels; and

(b) if so, the details thereof and the reasons therefor?
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THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
(SHRI RAMVILAS PASWAN): (a) and (b) The Ministry of Statistics & Programme
Implementation has carried out an all-India survey on Household Consumption
Expenditure during National Sample Survey (NSS) 75th round (July 2017 - June 2018).
The survey generates estimates of household Monthly Per Capita Consumer Expenditure
(MPCE) and the distribution of households and persons over the MPCE classes. It is
designed to collect information regarding expenditure on consumption of goods and
services (food and non-food) consumed by the households. The results, after release,
are also used for rebasing of the Gross Domestic Product (GDP) series and other macro-

economic indicators.

The Ministry of Statistics & Programme Implementation follows a rigorous
procedure for vetting of data and reports which are produced through surveys. The
results of this survey were examined and it was observed that there was a significant
variation in the levels in the consumption pattern as well as in the direction of the
change while comparing with other administrative data sources like the actual production
of goods and services.

The matter was also referred to a Committee of Experts which has recommended
refining the survey methodology and improving the data quality aspects on a concurrent
basis. As per the Press Release dated 15.11.2019, the Ministry of Statistics & Programme
Implementation has decided not to release the Consumer Expenditure Survey results of
2017-2018.

However, supplementary inputs from the results of the Consumer Expenditure
Survey conducted during NSS 68th round (July 2011-June 2012), the average MPCE for
each State/UT is given in Statement.

Statement

Average MPCE MMRP (in Rs) for each State/UT during 2011-12

State/UT rural urban
1 2 3
Andhra Pradesh 1754 2685
Arunachal Pradesh 1782 2654

Assam 1219 2189




Written Answers to

[6 December, 2019]

Starred Questions

89

1 2 3

Bihar 1127 1507
Chhattisgarh 1027 1868
Delhi 2762 3298
Goa 2408 3051
Gujarat 1536 2581
Haryana 2176 3817
Himachal Pradesh 2034 3259
Jammu and Kashmir 1743 2485
Jharkhand 1006 2018
Karnataka 1561 3026
Kerala 2669 3408
Madhya Pradesh 1152 2058
Maharashtra 1619 3189
Manipur 1502 1483
Meghalaya 1475 2436
Mizoram 1644 2568
Nagaland 2059 2284
Odisha 1003 1941
Punjab 2345 2719
Rajasthan 1598 2442
Sikkim 1565 2608
Tamil Nadu 1693 2622
Tripura 1334 2144
Uttar Pradesh 1156 2051
Uttarakhand 1726 2339
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1 2 3
West Bengal 1291 2591
Andaman and Nicobar Islands 2712 4642
Chandigarh 2633 3357
Dadra and Nagar Haveli 1123 2671
Daman and Diu 2436 2388
Lakshadweep 2924 3287
Puducherry 2173 3216
ALL INnDIA 1430 2630

Note: Telangana was not a separate state during the survey period 2011-12
Source: NSS Report No. 555: Level and Pattern of Consumer Expenditure, 2011-12
Explanatory Note:

1.

Household: A group of person normally living together and taking food from a common
kitchen constitutes a household.

Household size: The size of a household is the total number of persons in the household.

Household monthly consumer expenditure: The expenditure incurred by a household on
domestic consumption during the reference period of one month is the household's monthly
consumer expenditure.

Monthly per capita expenditure (MPCE): In NSS MPCE is defined as the ratio of household
monthly consumer expenditure and household size (MPCE=household monthly consumer
expenditure household size). Each individual's MPCE is defined as the MPCE of the household
to which the person belongs.

Modified Mixed Reference Period MPCE (MPCE MMRP): This is the measure of MPCE
obtained by the CES when household consumer expenditure on edible oil, egg, fish and meat,
vegetables, fruits, spices, beverages, refreshments, processed food, pan, tobacco and intoxicants
is recorded for a reference period of "last 7 days", and items of clothing and bedding, footwear,
education, institutional medical care, and durable goods is recorded for a reference period of
"last 365 days", and expenditure on all other items is recorded with a reference period of "last
30 days".

Construction of double track railway line in Assam

*210. SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of RAILWAYS be

pleased to state:

(@ the present status regarding construction of double track railway line in

Assam and conversion on NBQ (New Bongaigaon) workshop into a full-fledged Coach-
cum-Wagon Factory; and

(b) the other steps taken by Government to complete the double track work in

Assam in a time-bound manner?
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THE MINISTER OF RAILWAYS (SHRI PIYUSH GOYAL): (a) 6 Doubling projects,
covering a length of 483 km at a cost of ¥15,388 crore have been taken up in Assam
and North Eastern Region, out of which, commissioning of 20 km length has been
achieved and an expenditure of ¥1298 crore has been incurred upto March, 2019. A
budget outlay of ¥725 crore has been provided for 2019-20. Details along with present
status of these projects are given in the Statement (See below).

There is no proposal under consideration at present for conversion of existing
Carriage and Wagon Periodical Over Hauling (POH) Workshop at New Bongaigaon
(NBQ) to a full fledged Coach-cum-Wagon factory.

(b) Till 2013-14. due to overall limited availability of rands, most of the projects
were not progressing satisfactorily. Since 2014-15. based on physical progress of
projects, last mile connectivity projects and projects for decongesting the existing
routes have been given sufficient funds. For this purpose, funds for capacity
enhancement projects have been arranged through institutional financing by tying up
loan for %1.5 lakh crore for assured funding of viable projects. Thus, there is no
constraint of funds for execution of doubling / 3rd line / 4th line projects.

Average Annual Budget allocation for Infrastructure projects and safety works,
falling fully/partly in Assam and North Eastern Region during 2014-19 has been enhanced
to T5,531 crore per year from 32122 crore per year during 2009-14. Thus, the average
annual budget allocation during 2014-19 is 261% of average annual budget allocation
during 2009-14.

Total allocation of Budget for Infrastructure projects and Safety works, falling
fully/ partly in State of Assam and North Eastern States, in 2019-20 is ¥4909 crore which
is 231% of the average annual budget allocation of 2009-14 (32122 crore/year).

Thorough review of throughput enhancement projects has been carried out and
with focused approach, the projects have been prioritized into Super Critical, Critical
and other throughput enhancement projects. All out sincere and focused efforts are
being made by Railway for quick execution of these projects so as to get early returns
to Railway.

In the overall interest of the Nation and to ensure that projects are completed in
time without cost overrun, lot of monitoring is done in Railways at various levels (field

level, Divisional level, Zonal level and Board level) and regular meetings are held with
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the officials of State Government and concerned authorities regarding quick land

acquisition, forestry clearances, tackling law and order issues and to resolve the

pending issues that are obstructing the progress of projects.

Statement

Details alongwith present status of 6 doubling projects in Assam and
North Eastern Region:

SI. No. Name of project with Length Latest Anticipated
length (km) (km) Cost R in Cr.)
1 Lumding-Hojai 45 651

Present Status: Expenditure of 410 crore has been incurred upto March, 2019.
Budget outlay of ¥200crore has been provided for 2019-20.Project completed and
commissioned in July, 2019.

New Bongaigaon - Agthori via Rangiya 143 2043

Present Status: Budget outlay of 50 crore has been provided for 2019-20.Project
sanctioned in the month of July, 2019. Preliminary activities taken up.

New Bongaigaon-Kamakhya via Goalpara 176 2182

Present Status: Expenditure of 495 crore has been incurred upto March, 2019.
Budget outlay of 225 crore has been provided for 2019-20.Earthwork and works
of major bridges and minor bridges have been taken up in available land.

Digaru-Hojai 102 2136

Present Status: Expenditure of ¥393 crore has been incurred upto March, 2019.
Budget outlay of 250 crore has been provided for 2019-20.Earthwork and works
of major bridges and minor bridges have been taken up.

Saraighat Bridge (doubling) 7 2253

Present Status: Project included in Budget subject to requisite Government
approvals.

Kamakhya-New Guwahati Quadrupling 10 6124

Present Status: Project included in Budget subject to requisite Government
approvals.
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WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Indiscriminate use of chemical fertilizers in agriculture

12081. SHRI HARNATH SINGH YADAV: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(@ whether Government is considering to formulate any laws aimed at making
the use of organic fertilizers in agriculture compulsory on the lines of Sikkim Government
in order to reduce dependence on chemical fertilizers;

(b) if so, the details thereof;

() whether it is a fact that indiscriminate use of chemical fertilizers and pesticides
is the main reason for a continuous decline in the fertility and deterioration of soil
health; and

(d) if so, whether there is any action plan to sensitize the farmers about reducing
the use of chemical fertilizers and pesticides along with details thereof?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) to (d) Use of Organic fertilisers is promoted
by the Government through the organic farming schemes of Paramparagat Krishi Vikas
Yojana (PKVY), Mission Organic Value Chain Development in North East Region
(MOVCDNER). An amount of Rs 31000/ ha/3 years is directly provided to farmers in
PKVY towards inputs including organic fertilsers and ¥ 25000/ha is provided under
MOVCDNER for organic inputs.

The quality parameters of organic fertilisers namely City Compost, Vermicompost,
Phosphate Rich Organic Manure(PROM), Organic manure, Bio- enriched Organic Manure,
Bone meal, raw, Bone meal etc. are included under Fertilizer (Control) Order, (FCO), 1985.
Any deviation from the specifications while manufacturing or selling is punishable as
per Essential Commodities Act.

Balanced and judicious use of fertilizers and chemicals is necessary for maintaining
soil health. Government has been recommending soil test based balanced and Integrated
Nutrient Management through conjunctive use of both inorganic and organic sources
(manure, biofertilizers, green manuring, in-situ crop residue recycling etc.) of plant
nutrient through four approaches i.e. right quantity, right time, right mode and right
type of fertilizer for judicious and reduced use of chemical fertilizers. In addition, split

tOriginal notice of the question was received in Hindi.
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application, use of slow releasing fertilizers including neem coated urea and growing
leguminous crops are also advocated.

Educating farmers through demonstrations, melas, and trainings is part of many
schemes. Under SHC scheme, 1946 trainings, 474 melas, and 3.03 lakh demonstrations
have been conducted by states in the last 4 years. National Centre for Organic Farming,
subordinate office of the department has been involved in awareness generation about
use of organic and biofertilisers. Indian Council of Agricultural Research (ICAR) also
imparts training, organises front line demonstrations to educate farmers.

Bringing pre-sowing and post-harvest activities under MGNREGS

2082. SHRI K.K. RAGESH: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@) whether Government is considering to bring pre-sowing and post-harvest
activities under MGNREGS; and

(b) if so, the details of concrete proposal made or funds earmarked for the same,
if any?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) and (b) There are 260 works which are
permissible under Mahatma Gandhi National Rural Employment Guarantee Scheme
(Mahatma Gandhi NREGS), of which 164 works relate to agriculture and allied activities.
Mahatma Gandhi NREGS already lays emphasis that atleast 60% of works at district
level in terms of cost shall be for creation of productive assets directly linked to
Agriculture and Allied Activities which include works related to water security like
construction of farm ponds, wells, earthen check dam, field channels and other water
harvesting structures. The expenditure on Agriculture and Allied Activities is given as
under:

Year 2018-19 2017-18 2016-17

Percentage of expenditure 63.37 66.07 66

Damage to crops in Maharashtra due to unseasonal rains

2083. SHRI RAJKUMAR DHOOT: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ whether Government is aware that unseasonal rain has caused havoc to the
onion and other crops in the State of Maharashtra resulting in steep rise in prices in
particular that of onion and tomatoes;
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(b) if so, the details thereof; and

(c) the action Government has taken or proposes to take to provide financial
and other relief to the farmers of the State?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) and (b) State Government of Maharashtra has
reported that total area of crop damage (more than 33%) due to unseasonal rainfall in
the month of October-November, 2019, is 94.53 lakh hectares. Approximately, 103.52 lakh
farmers have been affected.

(¢) As per memorandum submitted by State Government of Maharashtra 29
districts of the State were affected by floods.

Primary responsibility for disaster management rests with the State Government.
Central Government extends all possible logistics and financial support to the States
to supplement their efforts to meet the situation effectively. The State Government
undertakes assessment of damages and provide financial relief in the wake of natural
disasters including floods, from the State Disaster Response Fund (SDRF) already
placed at their disposal. Additional financial assistance is extended from the National
Disaster Response Fund (NDRF) as per the laid down procedure, which includes an
assessment based on the visit of an Inter-Ministerial Central Team (IMCT).

In the instant case, even before the receipt of memorandum from the State
Government of Maharashtra, Ministry of Home Affairs constituted IMCT, which visited
the affected areas of Maharashtra from 29th August to 1st September, 2019 and again
from 14th to 16th October, 2019 for on-the-spot assessment of damages. State Government
of Maharashtra has submitted memorandum seeking assistance of ¥2110.62 crore from
NDREF. Based on the interim report of IMCT on Maharashtra, an interim amount of Y600
crore 'on account basis' has been sanctioned to the State of Maharashtra. In addition,
the Central share of SDRF amounting to ¥676.125 Crore has also been released to the
State Government for management of relief necessitated by notified natural disaster
during 2019.

Investment in agriculture sector

2084. SHRI MAJEED MEMON: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ whether Government has decided to incur/invest 25 lakh crore in farm sector
in the next three years in order to boost agricultural productivity;
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(b) if so, the details thereof; and

(c) the total amount reserved for the farmers and farm sector separately for the
State of Maharashtra?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) to (c) The Government is fully committed to
boost investment in the farm sector in the country including Maharashtra. In order to
enhance agricultural productivity, strategy for an investment of ¥ 25 lakh crore is
targeted in the coming years for investment both in the public and private sectors. The
Government has been working proactively through various policy and programmatic
interventions to create the environment to facilitate these investments. The details of
various schemes drown up by the Government to active this aim are given in the
Statement.

Statement

Details of Central Sector Schemes/Centrally Sponsored Schemes being
implemented by Department of Agriculture, Cooperation
and Farmers Welfare.

Sl. No. Name of the Scheme

1 Interest Subsidy

2. Pradhan Mantri Fasal Bima Yojana -NCIP
3 Pradhan Mantri Krishi Sinchai Yojana

4, Implementation of MIS/PSS
5

Promotion of Agricultural Mechanization for in-situ Management of Crops
Residue

6. Pradhan Mantri Annadata Aay Sanrakshan Abhiyan (PM-AASHA)
7. Distribution of Pulses for Welfare Schemes
8. PM-KISAN (Income Support Scheme)
Pradhan Mantri Kisan Saman Nidhi (PM-KISAN)
9. PM- KISAN -Pension
10. National BeeKeeping Honey Mission (NBHM)

11. Rashtriya Krishi Vikas Yojana
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SI. No. Name of the Scheme

12, Mission for Integrated Development of Horticulture
13. National Project on promotion of Organic Farming
14. National Project on Soil Health & Fertility

15. Mission for Organic Value Chain for North East

16. Mission for Sustainable Agriculture (RADP)

17. Soil and Land Use Survey of India

18. Paramparagat Krishi Vikas Yojana

19. National Project on Agro-Forestry

20. National Bamboo Mission

21. Sub-Mission on Agriculture Extension

22. Information Technology

23. Sub-Mission Seeds & Planting Material

24, Sub-Mission on Agricultural Mechanization

25. Sub-Mission on Plant Protection and Plant Quarantine
26. Integrated Scheme on Agriculture Cooperation

27. Integrated Scheme on Agricultural Marketing

28. National Food Security Mission

29. National Food Security Mission-Qilseeds &Oil Palm
30. National Food Security Mission- Other Crops

3L Integrated Schemes on Agriculture Census & Statistics
32 National Rainfed Area Authority

Consumption ratio of NPK in major agriculture regions

2085. SHRI MANISH GUPTA: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

@)

in the major agriculture regions, the details thereof;

the current consumption ratio of Nitrogen, Phosphorus and Potassium (NPK)
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(b) the crop where the usage pattern of fertilizers is highly uneven and the
policy programming to counter this, the details thereof;

(c) whether imbalanced use of fertilizers is partly due to the skewed subsidy
policy in favour of urea and the high price of other fertilizers, if so, the details thereof;
and

(d) whether there is any promotion policy on the anvil for use of organic and
bio-fertilizer, if so, the details thereof?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) The All India NPK Ratio for the current year
2018-19 is 6.3:2.5:1. State wise NPK ratio for the year 2018-19 is given in the Statement
(See below).

(b) The large quantum of fertiliser is mainly used in the food grain crops, cotton,
sugarcane and oilseeds. The Government of India is promoting soil test based Integrated
Nutrient Management for balanced and judicious use of fertilizer through Soil health
Card Scheme since 2014-15. Soil Health Cards provide crop-wise recommendation on
appropriate dosage of fertilizer to be applied.

() The Urea fertiliser is governed under the New Urea Policy, P&K fertilisers
are under the Nutrient based subsidy scheme with prices being under the statutory
price scheme determined by the market forces. The consumption of fertilizers also
depends on several other factors such as type of crop, availability of irrigation, soil
fertility status etc.

(d) Steps taken by government for promotion of organic / biofertilisers
Government of India has been promoting the Production/procurement of various organic
inputs (biofertilisers, biopesticides, vermincompost, botanical extracts etc.) under different
schemes viz:

() Paramparagat Krishi Vikash Yojana (PKVY) assistance of ¥ 50,000/- per
hectare/ 3 years is given, out of which ¥ 31,000/- (62%) is provided to the
farmers directly through DBT, for inputs (bio fertilisers, biopesticides,
vermicompost, botanical extracts etc.) production/ procurement, post harvest
infrastructure etc.

(i)  Mission Organic Value Chain Development for North Eastern Region
(MOVCDNER); farmers are given assistance of ¥ 25000/ha/3 years for both

on-farm and off-farm organic inputs.
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(i)

(iv)

V)

Capital investment Subsidy Scheme (CISS) under Soil Health Management
Scheme: 100% assistance is provided to State Government / Government
agencies for setting up of liquid/ carrier based Bio-fertilizer/ Bio-pesticide
units to up to a maximum limit of ¥ 160.00 lakh / unit for Government
agencies and up to T40 lakh/unit (up to 25% project cost) for individuals/
private agencies through NABARD. For setting up of mechanized Fruit/
vegetable market waste/ Agro waste compost production unit 100%
assistance to State Govt./ Govt. Agencies upto maximum limit of ¥ 190.00
Lakh /unit for setting up of large mechanized compost plants of 3000 Total
Per Annum(TPA) capacity. Similarly, for individuals/ private agencies
assistance upto 33% of cost limit to Rs 63 lakh/unit as capital investment
is provided. As per data provided by NABARD, 21 fruit/vegetable waste
compost production units were established under Capital Investment Subsidy
scheme in different states.

National Mission on Oilseeds and Oil Palm (NMOOP): financial assistance®
50% subsidy to the tune of ¥ 300/- per. ha. is being provided for different
components including bio-fertilizers, supply of Rhizobium culture/Phosphate
Solubilising Bacteria (PSB)/ Zinc Solubilising Bacteria (ZSB)/ Azatobacter/
Mycorrhiza and vermi compost.

National Food Security Mission (NFSM): financial assistance is provided for
promotion of Bio-Fertilizer (Rhizobium/PSB) @50% of the cost limited to
%300 per ha.

Indian Council of Agricultural Research (ICAR) Research programmes:

One acre Integrated Organic Farming System (IOFS) models: IOFS models
suitable for marginal farmers have been established in Kerala, Meghalaya
and Tamil Nadu which provides scope to generate more than 80 % of inputs
required for organic farming within the farm, thus reducing the cost of
production.

All India Network Programme on Organic Farming (AI-NPOF): Under this
programme, management package involving reduced application of nutrients
through manures with innovative practices are being evaluated at different
locations which also includes use of bio fertilizers.
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Major States 2018-19
South zone

Andhra Pradesh 46:2.1:1
Telanagana 7.8:3.0:1
Karnataka 3.0:1.7:1
Kerala 11:06:1
Tamil Nadu 1.9:09:1
Puducherry 53:1.1:1
West zone

Gujarat 9.6:2.9:1
Madhya Pradesh 14.2:7.3:1
Chattisgarh 49:28:1
Maharashtra 27:16:1
Rajasthan 27.3:10.3:1
Goa 19:15:1
North zone

Haryana 226:6.2:1
Punjab 33.1:79:1
Uttar Pradesh 18.3:55:1
Uttaranchal 13.7:2.8:1
Himachal Pradesh 3.6:1.1:1
Jammu and Kashmir 49:19:1
East zone

Bihar 8.0:2.7:1
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Major States 2018-19
Jharkhand 20.8:7.9:1
Orissa 47:2.0:1
West Bengal 23:13:1
Assam 3.9:09:1
Tripura 29:14:1
Manipur 24:11:1
Meghalaya

Nagaland 22:15:1
ALL INDIA 6.3:25:1

Measures to address farm distress

2086. SHRIMATI VIJILA SATHYANANTH: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(@ whether it is a fact that Government is considering major measures in the
coming weeks to address farm distress across the country;

(b) if so, the details thereof;

(c) whether it is also a fact that the Ministry has prepared a note on addressing
income deficit syndrome of small and marginal farmers, proposing various steps,

including a financial package and interest waiver for timely crop loan repayers; and
(d) if so, the details thereof?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) and (b) Agriculture being a State subject, the
State Governments undertake implementation of programmes/ schemes for the
development of the sector. Government of India supplements the efforts of the State
Governments through various schemes/ programmes. The various schemes/ programmes
of the Government of India are meant for the welfare of farmers by increasing production

and remunerative returns to farmers. A list of various interventions taken by the
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Government is given in the Statement (See below). All these steps of the Government
of India are for the welfare of the farmers of the country.

The Government had constituted an Inter-Ministerial Committee in 2016 to
recommend a strategy for Doubling of Farmers' Income (DFI) by the year 2022. The DFI
Committee submitted its report and thereafter the Government constituted an Empowered
Body on 23.01.2019 for monitoring the implementation of the recommendation of the
DFI Strategy.

(c) and (d) The Government is implementing the Interest Subvention Scheme (ISS)
through Kisan Credit Card Scheme (KCC). Kisan Credit Card Scheme (KCC) was
introduced to provide timely credit to farmers to meet short term/long term cultivation
requirement, post harvest expenses, consumption requirement etc. KCC is implemented
by Commercial Banks, Cooperative Banks and Rural Regional Banks (RRBs). Presently,
there are 7.03 crore (live & operative KCCs of Coop. & RRBs are 2.85 cr and 1.22 cr
respectively) active KCCs against 14.5 crore operational landholdings. To bring the
maximum number of farmers under KCC in order to provide loan to them at a cheaper
rate under the ISS scheme, the Government has decided to launch a campaign for
saturation of KCC to farmers. Directions have been issued to waive off processing fee,
inspection, ledger folio charges and all other service charges for loans upto ¥3.00 lakh.
Collateral fee loan limit for short term agri-credit has been raised from ¥1.00 lakh to ¥1.60
lakh by RBI. State Governments have been advised to hold bank-wise and village wise
camps to collect KCC application forms from eligible farmers and the applications
collected therein to be submitted to the Bank's branch and KCC will be issued within
14 days from the receipt of completed application. The progress is to be monitored by
State Level Bankers Committee (SLBC). The KCC is now being extended to Fisheries
and Animal Husbandry Farmers from 2018-19.

The Interest Subvention Scheme (ISS) is available to farmers availing short-term
crop loans upto 3.00 lakh at an interest rate of 7% per annum. Additional 3% subvention
is also given to the farmers for prompt and timely repayment of loans. Interest subvention
of 2% and prompt repayment incentive of 3% on restructured crop loans is also given
to farmers affected by severe natural calamities for a maximum period of 5 years on the
basis of report of Inter- Ministerial Central Team (IMCT) for grant of NDRF assistance

and Sub-Committee of National Executive Committee (SC-NEC) is also available.
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Statement

Various interventions taken by the Government for welfare of farmers

The strategy of the Government is to focus on farmers' welfare by making farming

viable. The schemes of Department of Agriculture, Cooperation and Farmers Welfare

focus on directly benefitting farmers through various interventions and schemes and

include:-

0]

(i)

(i)
(iv)

V)

(vi)

(vii)

(viii)

Implementation of flagship scheme of distribution of Soil Health Cards to
farmers so that the use of fertilizers can be rationalize

"Per drop more crop" initiative under which drip/sprinkler irrigation is being
encouraged for optimal utilization of water, reducing cost of inputs and
increasing productivity.

"Paramparagat Krishi Vikas Yojana (PKVY)" for promoting organic farming.

Launch of e-NAM initiative to provide farmers an electronic transparent and
competitive online trading platform.

With a view to provide better insurance coverage to crops for risk mitigation,
a crop insurance scheme namely Pradhan Mantri Fasal Bima Yojana (PMFBY)
was launched from Kharif 2016 season. This scheme provides insurance
cover for all stages of the crop cycle including post-harvest risks in specified
instances, with low premium contribution by farmers.

Under "Har Medh Par Ped", agro forestry is being promoted for additional
income. With the amendment of Indian Forest Act, 1927, Bamboo has been
removed from the definition of trees. A restructured National Bamboo Mission
has been launched in the year 2018 to promote bamboo plantation on non
forest government as well as private land and emphasis on value addition,
product development and markets.

Giving a major boost for the farmer's income, the Government has approved
the increase in the Minimum Support Price (MSPs) for all Kharif & Rabi
crops for 2018-19 season at a level of at least 150 percent of the cost of
production.

Giving a major boost to the pro-farmer initiatives, the Government has
approved a new Umbrella Scheme 'Pradhan Mantri Annadata Aay Sanrakshan
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®)

®)

(xd)

(i)

(i)

(xiv)

Abhiyan (PM-AASHA)'. The Scheme is aimed at ensuring remunerative
prices to the farmers for their produce as announced in the Union Budget
for 2018. This is an unprecedented step taken by Govt. of India to protect
the farmers' income which is expected to go a long way towards the welfare

of farmers.

Bee-keeping has been promoted under Mission for Integrated Development
of Horticulture (MIDH) to increase the productivity of crops through
pollination and increase the honey production as an additional source of

income of farmers.

Extending the reach of institutional credit to more and more farmers is
priority area of the Government and to achieve this goal, the Government
provides interest subvention of 2% on short-term crop loans up to ¥3.00
lakh. Presently, loan is available to farmers at an interest rate of 7% per
annum, which gets reduced to 4% on prompt repayment.

Government sets annual target for the flow of credit to the agriculture sector,
Banks have been consistently surpassing the annual target. The current
year's agriculture credit flow target has been set at ¥ 13.50 lakh crore.

Further, under Interest Subvention Scheme 2018-19, in order to provide relief
to the farmers on occurrence of natural calamities, the interest subvention
of 2% shall continue to be available to banks for the first year on the
restructured amount. In order to discourage distress sale by farmers and to
encourage them to store their produce in warehouses against negotiable
receipts, the benefit of interest subvention will be available to small and
marginal farmers having Kisan Credit Card for a further period of upto six
months post harvest on the same rate as available to crop loan.

The Government has approved for giving the facility of Kisan Credit Card
(KCC) to the farmers practicing animal hushbandry and fisheries related
activities and has also decided to extend the Interest Subvention Facilities
to such categories of farmers.

With a view to provide income support to all farmers' families across the
country, to enable them to take care of expenses related to agriculture and
allied activities as well as domestic needs, the Central Government started
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a new Central Sector Scheme, namely, the Pradhan Mantri Kisan Sarnman
Nidhi (PM-KISAN). The scheme aims to provide a payment of ¥ 6000/- per
year, in three 4-monthly installments of ¥ 2000/- to the farmers families,
subject to certain exclusions relating to higher income groups.

(xv) Further with a view to provide social security net for Small and Marginal
Farmers (SMF) as they have minimal or no savings to provide for old age
and to support them in the event of consequent loss of livelihood, the
Government has decided to implement another new Central Sector Scheme
for providing old age pension to these farmers. Under this Scheme, a
minimum fixed pension of ¥ 3000/- will be provided to the eligible small and
marginal farmers, subject to certain exclusion clauses, on attaining the age
of 60 years.

Establishment of custom hiring centres

2087. SHRI SANJAY SETH: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@ whether Government has established custom hiring centres;
(b) if so, the details of the custom hiring centres established, State/UT-wise;
(c) the aims and objectives behind establishing custom hiring centres;

(d) whether Government has achieved the objective for which these custom
hiring centres have been established;

(e) whether Government has launched a multilingual mobile app to avail the

services of custom hiring centres; and

(f) if so, the details thereof and the steps taken by Government to popularize
this app among farmers?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) to (d) Yes Sir. To make available farm machinery
at the door steps of the farmers on rent basis, Custom Hiring Centres (CHC) are
promoted through a dedicated scheme Sub Mission on Agricultural Mechanization
(SMAM); under which subsidy is provided @ of 40% of the project cost to individual
farmer upto a project cost of ¥60 lakh and 80% to the group of farmers upto a project
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cost of T 10 lakh. A special consideration for the farmers of North Eastern Region
(NER) is available, 95% subsidy upto a project cost of ¥ 10 lakh is provided to group
of NER farmers for establishment of Custom Hiring Centres. For establishment of Hi-
tech and Hi-value agricultural machinery CHC, assistance @ of 40% of the project cost
to individual farmer upto a project cost of ¥250 lakh is provided.

To address air pollution due to crop burning, a new Central Sector Scheme on
‘Promotion of Agricultural Mechanization for In-Situ Management of Crop Residue in
the States of Punjab, Haryana, Uttar Pradesh and NCT of Delhi' for the period from
2018-19 to' 2019-20 has been launched. Under the scheme to establish Custom Hiring
of in-situ crop residue management machinery a financial assistance @ 80% of the
project cost is provided to the farmers.

Due to promotion of farm mechanization in the country, the farm power availability
has been enhanced from 1.73 kW/ha (2013-14) to 2.02 kW/ha (2016-17).

The details of the custom hiring centres established, State/UT-wise, year-wise
under SMAM s given in the enclosed Statement-1 (See below).

The details of the Custom Hiring Centres (CHC) established, State-wise, year-wise
under a new Central Sector Scheme on 'Promotion of Agricultural Mechanization for
In-Situ Management of Crop Residue in the States of Punjab, Haryana, Uttar Pradesh
and NCT of Delhi' is given in the enclosed Statement-Il (See below).

(e) and (f) Yes Sir. The Government has developed and launched Multi lingual
Mobile App "CHC- Farm Machinery" which helps the farmers for getting rented
farm machinery and implements through Custom Hiring Service Centers (CHC) in their

area.

As on date, 41,992 CHCs with 1,33,723 Agricultural machinery for renting out are
registered on this Mobile app. Total 1,12,505 farmers as users are registered on this
Mobile App.

Brief steps taken to create awareness and to popularize this app is given in the
enclosed Statement-111.



Statement-|I

Details of the Custom Hiring Centres established, State/UT-wise and year-wise under Sub Mission on

Agricultural Mechanization (SMAM)

State 2014-15 2015-16 2016-17 2017-18 2018-19
Nos. of  Nos. Farm  Nos. of  Nos. Farm Nos. of Nos. Farm Nos. of  Nos. Farm Nos. of  Nos. Farm
Custom of Hi- Machi- Custom of Hi- Machi- Custom of Hi- Machi- Custom of Hi- Machi- Custom of Hi- Machi-
Hiring tech nery Hiring tech nery Hiring tech nery Hiring tech nery Hiring tech nery
Centres  Hubs Banks Centres  Hubs Banks Centres  Hubs Banks Centres Hubs Banks Centres Hubs Banks
Establi- Establi- Estab- Establi- Establi- Estab- Establi- Establi- Estab- Establi- Establi- Estab- Establi- Establi- Estab-
shed shed lished  shed shed lished  shed shed lished shed shed lished  shed shed lished
at at at at at
village village village village village
level level level level level
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16
Andhra Pradesh 0 20 0 0 100 275 0 600 750 0
Arunachal 0 0 0 6 0 1 0
Assam 8 0 78 0 0 12 0 0 50 0 0
Bihar 126 40 2 229 0 0 0 0
Chhattisgarh 25 71 0 16 137 0 490 0 33
Gujarat 10 2 5 4 1 3 0 0 0 0 0 0

0] SI9MSUY USNILIA
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1 2 4 5 6 7 8 10 11 12 13 14 15 16
Haryana 14 15 0 0 0 625 2 125
Himachal Pradesh 3 1 2 3 0 5 0

Jammu and Kashmir 0 0 4 0 15 0 2
Jharkhand 0 53 45 0 50 0 0 34 0 0 100
Karnataka 2 0 0 0 35 0 0 100

Kerala 15 14 3 4 22 0 50 29 0 100
Madhya Pradesh 18 10 12 0 100 0 85 0 0
Maharashtra 67 38 57 63 0 97 0

Manipur 7 3 0 0 0 5 65 0 250
Meghalaya 0 0 0 0 0 0
Mizoram 0 4 10 0 10 0 0 30 0 0 27
Nagaland 7 6 1 3 5 7 10 0 20 0 0 42
Orissa 31 0 720 372 0 28 450 0

Punjab 33 215 790 35 11 120 0 0

[VHEVS VACYY] 0] SJamsuy USHLM 80T
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Rajasthan 45 10 10 0 0 230 0 8 0 0
Sikkim 0 1 0 0 6 0 0 3 0 0
Tamil Nadu 85 99 250 0 340 0 200 560 0 560
Telengana 9 10 0 30 0 0 0
Tripura 0 4 4 0 0 0 0 83 0 0 100
Uttar Pradesh 135 225 50 125 75 0 631 80 0 281 307 0 130
Uttarakhand 13 5 8 10 0 16 39 0 330 60 0
West Bengal 10 18 60 0 1 6 105 3 10 75 4
ToTAL 663 14 436 268 13 218 1458 13 1877 1851 49 1852 3614 106 1469
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Statement-11

Details of the Custom Hiring Centres (CHC) established. State-wise, year-wise
under a new Central Sector Scheme on 'Promotion of Agricultural Mechanization
for In-Situ Management of Crop Residue in the States of Punjab,
Haryana, Uttar Pradesh and NCT of Delhi'

State 2018-19 2019-20

CHC CHC
Established Established

(nos.) (nos.)

Punjab 4466 5505

Haryana 1194 1300

Uttar Pradesh 2300 1817

TotaL 7960 8622

Statement-111

Brief steps taken to create awareness and to popularize the multilingual mobile

(i) To Create awareness about Mobile App a "Hindi SMS Message" was sent on the
mobile phone of 32,09,128 farmers in Western Uttar Pradesh, Haryana and Punjab,
registered with this department.

(i) Promoted and motivated this mobile App among the farmers & CHC owners
though the officers and staff working at ground level in State Agriculture
departments, KVKs & ICAR institutes and also published the advertisements
through local print and electronic media, banners, painting, pamphlets etc.

(iii) Officers concerned of DAC&FW visited the CHCs in Western Uttar Pradesh,
Haryana, and Punjab to give the live demonstration of CHCs to Farmers about
its use & registration of CHCs on this mobile app.

(iv) An intensive awareness programmes on In situ management of Paddy Straw
through Agricultural Mechanization and Mobile App CHCs -Farm Machinery was
undertaken by this Department from 10.11.2019 to 16.11.2019. These programmes
were organized in collaboration with Officers concerned of State Agricultural
Departments, KVKs, Farmers, CHCs owners & Agricultural Machinery
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Manufacturers at Districts/ Blocks & village Levels in the States of Punjab,
Haryana and Uttar Pradesh. For this awareness programmes total 36 teams of
officers of the Department, were deputed in the districts of States of Punjab,
Haryana and Western Uttar Pradesh mentioned against each team. Total, 21
districts of Punjab, 22 districts of Haryana and 27 districts of western Uttar
Pradesh were covered during this awareness programme.

Infrastructure for organic produces

12088. SHRI R.K. SINHA: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@ whether Government has formulated any policy or road map to double the
export of organic agricultural produces, if so, the details thereof; and

(b) whether Government has taken steps to develop separate infrastructure for
production of organic produce as also to encourage investment in basic capital
infrastructure, if so, the details thereof?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) and (b) National Organic farming policy 2005
envisages improvement in farmers income through promotion of value chain marketing
for organic produce. Consistent efforts have been made to increase export of organic
produce through various interventions that has resulted in quantum jump in exports
(more than doubled in terms of quantity and value) from 2016-17 to 2018-19.

Export data 2016-17 to 2018-19(Source: APEDA)

Year Export (Quantity) Export (Value) in
(MT) crore ¥
2018-19 614090 5150.99
2017-18 458339 345348
2016-17 309767 247817

A dedicated scheme namely Mission Organic Value Chain Development for North
Eastern Region (MOVCDNER) has been implemented in NER mainly for exports of third
party certified organic niche crops. The scheme supports Farmer Producer Organisations
(FPOs) / entrepreneurs in a value chain mode from input production/procurement, to

tOriginal notice of the question was received in Hindi.
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infrastrucutre creation for post harvest management & marketing facilities. The pattern
of assistance under MOVCDNER for infrastructure creation, packaging, branding,
transportation is given in the Statement (See below).

Agricultural & Processed Food Products Export Development Authority (APEDA)
provides assistance under Export Infrastructure Development and Market Development
scheme components for creation of capital assets, integrated pack house, purchase of
insulated refrigerated transport vehicles/mobile pre-cooling unit, single or multiple
products processing facilities, cold store/warehouses, carbon dioxide generators,
fumigated stores and Silos etc. The products covered under TraceNet traceability
system for organic products are eligible under the scheme. The assistance is limited to
the 40% of the total cost subject to the ceiling of ¥ 100 lakhs.

APEDA has also extended the scope of product categories under NPOP to
organic animal feed processing and handling, organic mushroom, sea weed and aquatic
plants and green house production to boost export of certified organic products. In
addition, new products such as tusser, silk worm rearing for cocoon production, wool,
honey, lac, medicinal plants & herbs, roots and tubers have been included under
existing standard for collection of non cultivated material of plant origin forest produces
under NPOP.

A dedicated web portal-www.jaivikkheti.in has also been created to connect
farmers involved in organic farming with consumers directly for better prices.

Statement

Pattern of assistance under MOVCDNER for processing, value
addition & marketing:

Sl. No. Components Rate (%)

B. Value Chain processing

B11 Value Chain Post harvest - Setting up of collection,
aggregation, grading facilities

B.1.1.1  Setting up of functional infrastructure for collection, 11.251akh
aggregation and grading units @ T 15 lakh (75% (175 No. total)
subsidy)

B.12 Setting up of value addition and processing units
including packaging, storage and transportation
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SI. No. Components Rate (%)

B.1.21 Financial assistance for setting up of integrated 600.00 lakh/unit
processing units With TFO of ¥ 800 lakh or more (10 No. total)
limited to 75% to FPCs and 50% to private as
credit linked back ended subsidy

B.13 Value chain packaging, storage and transportation

B.131 Integrated pack house75% subsidy to FPCs on TFO 37.50 lakh/unit
of ¥ 50 lakh or more and 50% to private limited to (20 No. total)
% 37.50 lakh

B.132 Transportation/ 4 wheeler up to TFO of ¥ 12 lakh 6.00 lakh/'FPC.
(50%) (25 No. total)

B.1.3.3.1 Refrigerated transport vehicle up to TFO of ¥ 25 lakh 18.75 lakh/unit
(75% subsidy to FPC and 50% to private) (16 No. total)

B.1.3.3.2 Pre-cooling/ cold stores/ ripening chambers. FPOs 18.75 lakh/unit

(16 No. total)

C. Value chain Marketing - Branding, labeling, certification,
quality control, retail outlets, awareness and publicity
through lead agencies

Cl Branding, labeling, packaging, publicity and certification ¥ 1100 lakh
of processing units etc. L.S. total

C2 Seminars/conferences, workshops, Buyer-seller meets, T 400 lakh
Auction meetings, festivals. L.S. total

C3 Consumer awareness Information dissemination T 400 lakh
through publicity, printed literature films and local L.S. total
advertisements

C4 Hiring of space in prime markets T 600 lakh

L.S. total

Use of dangerous chemical and pesticides in farming

2089. SHRI VIJAY PAL SINGH TOMAR: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

@)

whether Government or any agency has conducted any survey on the death
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of farmers due to ignorance about using dangerous chemicals and pesticides in farming

causing ill effect on human health, if so, the details thereof; and

(b) whether Government has considered imposing restriction or ban on such
chemicals which can severely affect/harm the health of the farmers who use them, the
farm products on which these are used and the health of the human beings who

consume these farm products, if so, the details thereof?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) No survey has been conducted by Department
of Agriculture, Cooperation and Farmers Welfare. Indian Council of Agricultural Research
and State Governments of Andhra Pradesh, Goa, Haryana, Karnataka, Maharashtra,
Punjab, Kerala, Gujarat, Meghalaya, Manipur, Uttar Pradesh, Telangana and Tamil Nadu
have also reported that no such survey has been done. ICMR has reported that it has
recently initiated a Multi-centric study to assess exposure and the health effects of

Pesticides.

(b) Pesticides are toxic substances but they do not pose any adverse effect on
human beings, animals and the environment if they are used as per the label and leaflet
approved by the Registration Committee. Pesticides are registered for use in the country
by the Registration Committee only after satisfying about their efficacy and safety to
human health, animal and environment. The misuse or abuse of pesticide may result

in adverse effect on human health.

However with regard to the safety and efficacy of registered Pesticide, technical
reviews are undertaken through Committee of Experts from time to time and continued
use of such registered pesticides is permitted only if found safe. Till now 44 pesticides
have been banned for import, manufacture and sale; 02 pesticide formulations have
been restricted to be manufactured for export only; 08 pesticides have been withdrawn
and are no longer in use in agriculture; 18 pesticides have been refused registration;
09 pesticides have been restricted for use and 06 pesticides shall be phased out by 31st
December 2020.

State Governments also impose restriction and ban on pesticides from time to time

under the provisions of Insecticides Act, 1968.
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Performance of agricultural schemes

2090. SHRI PARIMAL NATHWANI: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ whether despite various ongoing schemes for promotion of agriculture in
the country, more than 40 per cent of farmers are living below the poverty line;

(b) if so, whether Government has made any study to assess the performance
of each of these schemes during the last three years;

(c) if so, the outcome of such study; and

(d) whether Government proposes to reform such schemes and if so, the details
thereof?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) and (b) As per the erstwihile Planning
Commission's estimates based on the survey conducted by the National Sample Survey
Office (NSSO) in 2011-12, 25.7% of rural population is living below the poverty line
(BPL) including farm and non-farm rural population. However, separate estimate on the
number of farmers living below the poverty line is not available.

Keeping in view the challenges before the farming community, Government of
India regularly monitors and evaluates Schemes from time to time through independent
agencies/institutes and revamps them based on the feedback.

(c) and (d) The outcome of performance evaluation of some schemes are as
follows and many of them have been revamped based on such studies:

Rashtriya Krishi Vikas Yojana- Remunerative Approaches for Agriculture and
Allied Sector Rejuvenation (RKVY-RAFTAAR): The concurrent evaluation of
implementation of the RKVY was done during 2016-17 by Institute of Economic Growth
(IEG) Delhi. Based partially on the recommendations, the scheme was revamped as
RKVY-RAFTAAR which is currently in operation for 2017-18 to 2019-20 with major
focus on pre & post-harvest infrastructure, besides promoting agri-entrepreneurship
and innovations.

National Mission on Micro Irrigation: An Impact evaluation study was conducted
in 2014 by Global Agri System and conclusions reached were that due the operation
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of the scheme (i) Irrigation cost reduced by 20% to 50% with average of 32.3%.
(ii) Electricity consumption reduced by about 31%. (iii) Average productivity of fruits
and vegetables increased by about 42.3 % and 52.8%. (iv) Overall income enhancement
of farmers was in the range of 20% to 68% with an average of 48.5%.

Soil Health Card Scheme: Two impact evaluation studies have been conducted for
Soil Health Card Scheme. The first study was by the National Productivity Council
(NPC) in February 2016 and the 2nd study was conducted by MANAGE, Hyderabad
in 2017. Constant improvement is carried out in scheme design and implementation
based on such studies.

Doubling farmers income

2091. SHRI KUMAR KETKAR: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ whether Government is committed to doubling the farmers' income by 2022;

(b) if so, whether the agriculture import-export Policy is in accordance with it;
and

(c) whether import would boost our farmers' income?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) and (b) The Government is striving to double
the farmers' income by 2022. The Agriculture Export Policy, 2018 strives to increase
India's Agriculture and allied exports which in turn would help in achieving the goal
of doubling the farmers' income by 2022.

() Imports of Agriculture produce would not boost farmers' income. However
imports of inputs and other material which aid in improving the productivity, introduction
of new varieties etc. may boost the farmers' income.

Expenditure on PM-Kisan yojana

12092. MS. SAROJ PANDEY: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@ the number of farmers who have been benefited under 'Pradhan Mantri
Kisan Samman Nidhi (PM-KISAN) Yojana' in the country so far; and

tOriginal notice of the question was received in Hindi.
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(b) the financial expenditure incurred by Government under this scheme so far,
and expenditure likely to be incurred by 2022?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) As on 30-11-2019, around 7.6 crore farmers
in the country have been granted benefit under the 'Pradhan Mantri Kisan Samman
Nidhi (PM-KISAN) Yojana'.

(b) Ason 30-11-2019 an amount of around ¥36,000 crores has been disbursed
under the Scheme. Since the Scheme is ongoing and beneficiaries are added on a
continuous basis, it is not possible to give estimation of expenditure till 2022.

Impact of surplus food on doubling farmer's income

2093. SHRI A.K. SELVARAJ: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@ whether it is a fact that food surpluses have led to dip in farmer's income;
(b) if so, the details thereof;

(c) whether it is also a fact that this has badly affected Government's ambitious
plan to double the farmer's income by 2022; and

(d) if so, the details thereof?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) and (b) There is no apparent co-relation
between food surpluses and farmer's income as despite having surplus food grains
procurement in central pool has been on increasing trend which indicates that out-
reach of MSP is increasing.

Minimum Support Price (MSP) of food grains is announced by the Government
of India at the beginning of the sowing season of crops on the basis of the
recommendations of the Commission for Agricultural Costs and Prices (CACP) based
on the input costs and margin to farmers.

Minimum Support Price of Paddy and Wheat is fixed by GOl every year to ensure
remuneration of best possible price to the farmers. While there is increase in the MSP
over the years, there has also been an increase in the procurement of rice and wheat
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under MSP operations as well. This is indicative of expanding outreach of procurement
operations of Govt. of India. Details of MSP and Procurement during the last four years

is as under:
MSP (Rs per Qtl.) Procurement (in LMT)
Years Paddy Wheat  KMS* Rice RMS#  Wheat

Grade 'A' Common

2016-17 1510 1470 1525 201516 34218 2016-17 22961

2017-18 1590 1550 1625 2016-17 38106 2017-18  308.24

2018-19 1770 1750 1735 2017-18 38184 201819  357.95

2019-20 1835 1815 1840  2018-19 44396 2019-20 34132

* Kharif Marketing Season

# Rabi Marketing Season
(c) and (d) In view of above, the question does not arise.
Increase in farmers income

2094. SHRI RAVI PRAKASH VERMA: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ the percentage of increase in income of farmers during 2016-17, 2017-18,
2018-19 and 2019-20, year-wise;

(b) the details of schemes being run to double the income of farmers by 2022,

scheme-wise; and

(c) the details of the fund allocated, released and utilized, during 2018-19 and
2019-20 till date along with the achievements made thereunder, State-wise and scheme-

wise?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) National Sample Survey Office (NSSO) has
not conducted any survey during the last three years for collecting data of the present
income of country's farmers residing in various parts of the country. However, NSSO
conducted a Situation Assessment Survey (SAS) of Agricultural households during its
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70th round (January 2013- December 2013) in the rural areas of the country with
reference to the agricultural year July 2012- June 2013. The survey collected the details
of income generated by the agricultural households during the agricultural year July
2012-June 2013 from different economic activities. Average monthly income (Z) per
agricultural household for different States/ group of UTs during July 2012 - June 2013
as per the results of the Situation Assessment Survey of Agricultural Households,
NSS 70th round (January 2013 -December 2013) is given in the Statement-I
(See below).

Further, the Doubling of Farmers' Income (DFI) Committee, which has submitted
its report on September, 2018, containing the strategy for doubling of farmers income
by the year 2022, has extrapolated the results of the year 2012-13 survey to the year
2015-16 at 2015-16 prices and shown that average farmers income stands at
T 96,703/- per year.

(b) The Government constituted an Inter-ministerial Committee in April, 2016 to
examine issues relating to "Doubling of Farmers Income™ and recommend strategies to
achieve the same. The Committee submitted its Report to the Government in September,
2018 and thereafter, an Empowered Body was set up on 23.01.2019 to monitor and
review the progress against the recommendations. Due to the efforts made as part of
schemes/ programmes of the Department of Agriculture and Farmers' Welfare which
also aligns with the strategy of doubling farmers' income, there has been an appreciable
improvement in efficiency bringing about a positive impact in the agriculture sector.
Various interventions and schemes that have already been rolled out as envisaged in
the recommendations of DFI Committee to double the income of farmers by 2022 are
given in the Statement-I1 (See below).

(€) The details of the fund allocated, released and utilized, during 2018-19 &
2019 -20 State-wise and scheme-wise is given in the Statement-111.
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Statement-1

Average monthly income (%) per agricultural household for different States/ group
of UTs during July 2012-June 2013 as per the results of the Situation
Assessment Survey of Agricultural Households, NSS 70th round
(January 2013 - December 2013)

State/Group Income Net Net Net Total
of UTs# from receipt receipt receipt income
wages from from from ®
® cultivation  farming non-farm
® of animals  business
®) ®

1 2 3 4 5 6
Andhra Pradesh 2482 2022 1075 400 5979
Arunachal Pradesh 2076 6647 1310 836 10869
Assam 1430 4211 799 255 6695
Bihar 1323 1715 279 240 3558
Chhattisgarh 1848 3347 -19 1 5177
Gujarat 2683 2933 1930 380 7926
Haryana 3491 7867 2645 431 14434
Himachal Pradesh 4030 2876 1047 824 8777
Jammu and Kashmir 7336 3063 801 1483 12683
Jharkhand 1839 1451 1193 238 4721
Karnataka 2677 4930 600 625 8832
Kerala 5254 3531 575 2529 11888
Madhya Pradesh 1332 4016 732 129 6210
Maharashtra 2156 3856 539 834 7386
Manipur 3815 2924 1563 540 8842
Meghalaya 3776 6472 657 887 11792

Mizoram 3655 4561 864 19 9099
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1 2 3 4 5 6

Nagaland 5393 212 1384 59 10048
Odisha 1716 1407 1314 539 4976
Punjab 4779 10862 1658 760 18059
Rajasthan 2534 3138 967 710 7350
Sikkim 3113 1696 980 1009 6798
Tamil Nadu 2902 1917 1100 1061 6980
Telangana 1450 4227 374 260 6311
Tripura 2185 2772 311 162 5429
Uttarakhand 1069 2531 848 253 4701
Uttar Pradesh 1150 2855 543 376 4923
West Bengal 2126 979 225 650 3980
Group of UTs 5179 1864 213 1312 8568
ALL INDIA 2071 3081 763 512 6426

# Figures for remaining States are not published due to inadequate sample size (i.e. number of sample
households less than 300). Figures for UTs have been clubbed and given against 'Group of UTs' due
to the same reason.

Source: Table 1 of Appendix A, NSS Report No. 576: Income, Expenditure, Productive Assets and
Indebtedness of Agricultural Households in India

Statement-11

Various interventions and schems as envisaged in the recommendations of DFI
Committee to double the income of the farmers by 2022

The strategy of the Government is to focus on farmers' welfare by making farming
viable. The schemes of Department of Agriculture, Cooperation and Farmers Welfare
focus on directly benefitting farmers through various interventions and schemes and
include:

() Implementation of flagship scheme of distribution of Soil Health Cards to
farmers so that the use of fertilizers can be rationalized.

(i)  "Per drop more crop" initiative under which drip/sprinkler irrigation is being
encouraged for optimal utilization of water, reducing cost of inputs and
increasing productivity.
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(i)
(iv)

V)

(vi)

(vii)

(viii)

®)

®)

"Paramparagat Krishi Vikas Yojana (PKVY)" for promoting organic farming.

Launch of e-NAM initiative to provide farmers an electronic transparent and
competitive online trading platform.

With a view to provide better insurance coverage to crops for risk mitigation,
a crop insurance scheme namely Pradhan Mantri Fasal Bima Yojana (PMFBY)
was launched from Kharif 2016 season. This scheme provides insurance
cover for all stages of the crop cycle including post-harvest risks in specified
instances, with low premium contribution by farmers.

Under "Har Medh Par Ped", agro forestry is being promoted for additional
income. With the amendment of Indian Forest Act, 1927, Bamboo has been
removed from the definition of trees. A restructured National Bamboo Mission
has been launched in the year 2018 to promote bamboo plantation on non
forest government as well as private land and emphasis on value addition,
product development and markets.

Giving a major boost for the farmer's income, the Government has approved
the increase in the Minimum Support Price (MSPs) for all Kharif & Rabi
crops for 2018-19 season at a level of at least 150 percent of the cost of
production.

Giving a major boost to the pro-farmer initiatives, the Government has
approved a new Umbrella Scheme 'Pradhan Mantri Annadata Aay Sanrakshan
Abhiyan (PM-AASHA)'. The Scheme is aimed at ensuring remunerative
prices to the farmers for their produce as announced in the Union Budget
for 2018. This is an unprecedented step taken by Govt. of India to protect
the farmers' income which is expected to go a long way towards the welfare
of farmers.

Bee keeping has been promoted under Mission for Integrated Development
of Horticulture (MIDH) to increase the productivity of crops through
pollination and increase the honey production as an additional source of
income of farmers.

Extending the reach of institutional credit to more and more farmers is
priority area of the Government and to achieve this goal, the Government
provides interest subvention of 2% on short-term crop loans up to ¥3.00
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(xi)

(ii)

(i)

(xiv)

(xv)

lakh. Presently, loan is available to farmers at an interest rate of 7% per
annum, which gets reduced to 4% on prompt repayment.

Government sets annual target for the flow of credit to the agriculture sector,
Banks have been consistently surpassing the annual target. The current
year's agriculture credit flow target has been set at ¥ 13.50 lakh crore.

Further, under Interest Subvention Scheme 2018-19, in order to provide relief
to the farmers on occurrence of natural calamities, the interest subvention
of 2% shall continue to be available to banks for the first year on the
restructured amount. In order to discourage distress sale by farmers and to
encourage them to store their produce in warehouses against negotiable
receipts, the benefit of interest subvention will be available to small and
marginal farmers having Kisan Credit Card for a further period of upto six
months post harvest on the same rate as available to crop loan.

The Government has approved for giving the facility of Kisan Credit Card
(KCC) to the farmers practicing animal hushandry and fisheries related
activities and has also decided to extend the Interest Subvention Facilities
to such categories of farmers.

With a view to provide income support to all farmers' families across the
country, to enable them to take care of expenses related to agriculture and
allied activities as well as domestic needs, the Central Government started
a new Central Sector Scheme, namely, the Pradhan Mantri Kisan Samman
Nidhi (PM-KISAN). The scheme aims to provide a payment of ¥ 6000/- per
year, in three 4-monthly installments of ¥ 2000/- to the farmers families,
subject to certain exclusions relating to higher income groups.

Further with a view to provide social security net for Small and Marginal
Farmers (SMF) as they have minimal or no savings to provide for old age
and to support them in the event of consequent loss of livelihood, the
Government has decided to implement another new Central Sector Scheme
for providing old age pension to these farmers. Under this Scheme, a
minimum fixed pension of ¥ 3000/- will be provided to the eligible small and
marginal farmers, subject to certain exclusion clauses, on attaining the age
of 60 years.
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A. Details of State-wise funds allocated, released and expenditure under schemes being implemented by Department of Agriculture,
Cooperation and Farmers Welfare during 2018-19 (< in Crore)

Sl Name of the National Food National Food Security Rainfed Area Soil Health Soil Health Card
No. Scheme Security Mission Mission-Oil Seeds Development Management (SHC)
(NFSM) and Oil PaIm(NFSM-  Rainfed (Erstwhile) (SHM)
OS&OP) Erstwhile ~ Area Development
Name of the NMOOP & Climate Change
State Alloc.  Rel. Exp. Alloc. Rel. Exp. Alloc. Rel. Exp. Alloc. Rel. Exp. Alloc. Rel. Exp.
1 2 3 4 5 6 7 8 9 10 n 12 13 14 15 16 17
1. Andhra Pradesh 7406 6254 6278 5250 4165 3201 1750 1750 1313 611 1845 1845 1346 1346 1346
2. Arunachal 9.60 7.20 000 970 652 236 200 120 120 017 057 000 066 049 049
Pradesh
3. Assam 16221 10558 9816 3380 000 000 200 000 000 262 118 000 749 562 562
4.  Bihar 8363 4663 3837 1174 000 079 200 097 000 474 063 000 1290 968 0.00
5. Chhattisgarh 11182 7858 6972 2187 642 578 650 650 241 428 197 000 700 944 350
6. Goa 0.13 0.00 000 005 000 000 008 071 000 026 000 000
7. Gujarat 2686 1721 1425 2506 2237 2177 1160 1160 348 870 016 000 1833 1135 591
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0.00
2.60
0.34
0.00
115
0.99
465
0.00
3.32

461 16.00

0.00
223
0.00
0.00
545
0.00
0.00
0.00
0.00
0.00
0.34
0.00
115
0.00
0.00
0.00
257
0.00

16.00
151
247
149

16.71
2.06

2372

3120
0.34
061
0.23
0.53

8.12
42.19
0.88
12.86
9.98

11.55
113
247
112

2049
155

2098

46.64
0.00
061
0.27
040
342
4,06

2110
092

12.86
499

0.00
1.06
2.00
0.00
16.25
131
1291
15.60
0.00
0.30
0.27
040
342
1.09
17.96
092
9.05
499
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1 2 3 4 5 6 7 8 9 10 n 12 13 14 15 16 17
26. Tripura 2246 1784 1619 172 071 030 6.00 6.00 328 023 052 000 053 064 064
27. Uttar Pradesh 19237 13124 10128 1949 974 818 2000 2508 19.74 1489 906 175 4622 2319 2064
28. Uttarakhand 2049 1783 1198 0.84 043 026 8.00 8.00 799 063 050 019 218 236 224
29. West Bengal 10922 9251 9624 5223 2981 1652 8.00 8.00 586 460 000 000 1274 637 406
30. Andaman and 0.00 000 000 000 038 000 020 015 004
Nicobar Island
31. Chandigarh 0.00 000 0.00 000 000 000 008 006 000
32. Dadra and Nagar 000 000 000 008 006 000
Havali
33. Daman and Diu 0.00 000 0.00 0.00 000 000
34. Delhi 0.00 000 0.00 0.00 000 000
35. Lakshdweep 0.00 000 000 0.00 000 000
36. Pondicherry 0.00 000 0.00 000 000 000 0.00 000 000
ToTaL 1958.03 130959 120724 467.18 24254 189.89 22600 21412 17038 12721 7832 3213 299.88 23740 144.14

NFSM: Expenditure is yet to be reported by the States & UTs are not covered under NFSM.
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(B) Details of State-wise funds allocated, released and expenditure under schemes being implemented by Department of
Agriculture, Cooperation and Farmers Welfare during 2018-19

(X in Crore)
Sl Name of the Paramparagat Krishi Sub-Mission on National E- Sub-Mission on Sub Mission on
No. Scheme Vikas Yojana Agriculture Extension Goverance Plan Agriculture Seeds & Planting
(PKVY) (Erstwhile Support (NEGP-A) Mechansation Material
to State Extension Phase-11 (SMAM) (SMSP)
Programme for
Extension Reforms -
Name of the SMAE)
State Alloc.  Rel. Exp. Alloc. Rel. Exp. Alloc. Rel. Exp. Alloc. Rel. Exp. Alloc. Rel. Exp.
1 2 3 4 5 6 7 8 9 10 n © 13 14 15 16 17
1. Andhra Pradesh 80.78 6800 5419 1886 1886 1694 109 109 109 15000 150.00 150.00 10.17 1890 14.06
2. Arunachal Pradesh 0.00 0.00 000 1115 1115 1255 130 106 000 1000 355 355 200
3. Assam 0.00 0.00 000 611 611 841 30.00 1450 3081 1277
4. Bihar 2.06 0.00 000 2791 2791 4071 302 302 232 5000 25.00 480 1976 022
5. Chhattisgarh 2020 1010 000 1226 1226 1277 112 058 000 5000 2000 10.74 580 6.17
6. Goa 10.10 498 000 144 144 144 000 000 000 100
7. Gujarat 0.00 0.00 000 3498 3498 3297 170 000 000 1500 869 880 106
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1 2 3 4 5 6 7 8 9 10 n 12 13 14 15 16 17

8. Haryana 0.00 0.00 000 1027 1027 814 094 192 174 6000 4500 2949 235 091 001
9. Himachal Pradesh 227 0.00 000 1249 1249 1249 1500 1453 1453 751 847 546
10. Jammu and 0.76 0.00 0.00 8.39 839 837 102 049 000 1362 1022 949 950 592 498

Kashmir

11. Jharkhand 1515 0.00 000 1849 1849 1795 3.00 3.00 455 000 0.00
12. Karnataka 10.10 408 000 2584 2584 2330 104.98 104.98 10446 7.23 16.79 200
13. Kerala 222 0.00 000 1119 1119 799 1500 1037 100 0.08 0.00
14. Madhya Pradesh 4944  24.72 022 2785 2785 3104 10000 5039 2200 3262 2837 6.67
15. Maharashtra 707 0.00 000 3103 3103 4117 151.71 14550 1432 2205 3573 2318
16. Manipur 0.00 0.00 0.00 9.48 516 1023 0.50 000 000 1000 2861 200 0.10 0.09
17. Meghalaya 0.00 0.00 0.00 7.33 733 832 0.70 064 032 400 111 111 200 115 0.00
18. Mizoram 0.00 0.22 0.00 745 6.75 731 0.70 067 067 800 3.75 200 0.00 0.00
19. Nagaland 0.00 043 000 1949 1949 16.03 120 108 054 4196 419 419 300 181 181
20. Odisha 1454 1338 1311 3556 3556 30.86 191 191 000 7296 729 729 670 204 0.00
21. Punjab 202 0.00 0.00 9.46 946 1529 104 000 000 30.00 100 010 0.00
22. Rajasthan 10098 5049 1671 2323 2323 2185 171 073 000 3000 10.00 1680 114 0.00
23, Sikkim 0.00 6.57 6.03 313 279 302 0.50 050 000 500 200 200 100 047 0.00
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24. Tamil Nadu 404 564 536 4541 4541 3643 240 236 097 15321 15321 7354 1672 3391 9.00
25. Telangana 0.00 0.00 0.00 2.70 270 847 0.69 025 000 20.00 6.00 740 822 0.00
26. Tripura 0.00 0.72 0.00 473 473 486 1.00 137 137 5000 3128 2809 100 0.00 0.00
27. Uttar Pradesh 1010 1280 448 10383 9837 8193 4.78 239 260 7500 3658 022 4655 4340 493
28. Uttarakhand 11815 10781 8785 781 781 834 0.72 072 000 5000 3750 3750 1113 10.88 448
29. West Bengal 0.00 0.00 000 3942 3942 4490 196 196 000 1500 1125 924 357 097 0.00
30. Andaman and 0.00 0.00 0.00 150 150 149 0.21 000 015

Nicobar Island
31. Chandigarh 219 0.77 0.00 000 000 000 009 0.00 173
32. Dadra and Nagar 0.00 0.00 000 000 000 000 009 000

Havali
33. Daman and Diu 0.00 0.00 0.00 000 000 000 011 0.00
34. Delhi 0.00 0.00 0.00 000 000 000 010 0.00 100 040
35. Lakshdweep 454 2.27 0.00 000 000 000 017 0.00
36. Pondicherry 0.67 0.00 0.00 178 178 104 024 0.07 127 100 027

TotaL 45737 31298 18795 5805 56973 57660 3100 278 1176 133344 102871 62520 25675 27783 9139
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(C) Details of State-wise funds allocated, released and expenditure under schemes being implemented by Department of Agriculture,

Cooperation and Farmers Welfare during 2018-19

(X in crore)

Sl Name of the Mission for Integrated National Bamboo

Rashtriya Krishi Vikas ~ Per Drop More Sub-Mission on

No. Scheme Development of Mission NBM Yojana (RKVY) Crop component Agro forestry
Horticulture (MIDH) (Erstwhile) National of PMKSY (SMAF)
Agrofrostery &
Bamboo Mission
Name of the (NABM)
State Alloc.  Rel. Exp. Alloc. Rel. Exp. Alloc. Rel. Exp. Alloc. Rel. Exp. Alloc. Rel. Exp.
1 2 3 4 5 6 7 8 9 10 n 12 13 14 15 16 17
1. Andhra Pradesh 11400 10293 11025 1184 710 000 20471 25348 199.30 52000 520.00 49958 250 0.00 0.00
2. Arunachal Pradesh 2600 2000 2268 2255 1127 815 1858 926 529 2500 1250 500 000 0.0 0.00
3. Assam 8400 5600 4359 2315 500 000 20229 20162 6409 9000 3000 110 000 0.0 0.00
4, Bihar 2250 1900 1883 985 492 000 16839 8397 1623 5500 2791 1384 300 0.0 0.00
5. Chhattisgarh 12300 10225 5858 456 228 000 11643 11394 5020 91.00 4339 1034 300 150 0.94
6. Goa 450 2.87 3.92 15.00 745 000 300 120 000 000 0.0 0.00
7. Gujarat 12700 9525 7911 000 000 000 11458 10924 3954 34500 27250 24382 500 4.00 400
8 Haryana 11000 7160 83.89 66.07 8055 1848 4300 2741 219 200 0.00 0.00
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10.

11
12.
13.
14.
15.
16.
17.
18.
19.
20.
21.
22.
23.
24,
25.

Himachal Pradesh  27.50

Jammu and 4750
Kashmir

Jharkhand 34.00
Karnataka 130.00
Kerala 39.50

Madhya Pradesh 3850

Maharashtra 158.00
Manipur 37.00
Meghalaya 42.00
Mizoram 30.00
Nagaiand 32.00
Odisha 89.00
Punjab 71.00
Rajasthan 90.50
Sikkim 25.00
Tamil Nadu 98.00
Telangana 28.00

23.75
110.00

9.50
115.58
68.53
3176
107.00
2550
21.00
25.00
27.00
21.00
35.50
52.00
22.00
129.00
5.00

47.80
88.33

24.20
105.55
17.29
30.02
98.87
35.78
6.62
14.78
36.69
40.69
30.63
3541
37.3
72.77
14.90

0.00

6.42
16.73
8.28
21.08
19.88
8.99
5.82
18.94
12.48
754

0.00
6.89
0.00
6.69

0.00

321
10.00
5.80
21.08
11.93
450
290
18.95
6.24
3.77

0.00
344
0.00
335

0.00

0.65
7.72
0.00
21.08
9.65
450
0.00
17.07
6.24
0.00

0.00
0.00
0.00
0.00

2384
19.83

10151
115.38
68.29
174.38
247.78
16.53
20.58
11.80
40.30
198.80
90.60
160.00
14.06
175.36
258.58

2352
9.59

3249
127.36
82.94
219.17
245.11
1469
16.93
11.06
48.69
242.02
4459
196.99
17.36
216.59
128.69

2019 30.00
885 13.00

1985 75.00
124.47 405.00
1865 22.00
4567 275.00
121.40 480.00
1456 40.00
953 40.00
563 75.00
4711 3500
17837 70.00
0.00 15.00
112.71 240.00
1219 70.00
126.84 355.00
0.00 348.00

26.00
7.80

10.00
37203
4.00
132.56
360.00
40.00
12.00
27.80
35.00
58.00
9.00
168.48
5519
355.00
122.00

14.76
0.00

0.00
31391
0.00
57.98
278.95
20.00
548
18.60
36.80
34.26
0.80
3151
8.93
348.50
84.20

2.00
3.00

4.00
5.56
3.00
350
400
0.00
150
150
150
400
492
400
0.00
250
3.00

1.00
3.00

1.00
5.56
0.00
0.00
2.00
0.00
0.00
150
150
2.00
448
0.00
0.00
0.00
0.80

0.97
150

0.14
5.56
0.00
0.00
174
0.00
0.00
150
150
111
107
0.00
0.00
0.00
0.00
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1 2 3 4 5 6 7 8 9 10 n 12 13 14 15 16 17
26. Tripura 4400 1200 3455 2459 1230 1037 5345 6667 1720 2500 1500 000 000 0.00 0.00
27. Uttar Pradesh 6700 6257 5728 14.39 691 557 33355 38958 24739 11500 87.88 4232 400 0.00 0.00
28. Uttarakhand 5500 4000 4163 0.00 000 000 2278 2886 2216 4300 4300 4212 000 0.00 0.00
29. West Bengal 4400 1500 1123 19421 24349 6190 4000 4000 4.06
30. Andaman and 200 0.00 053 250 135 000 - - -

Nicobar Island
31. Chandigarh 3.00 150 0.56 0.26
32. Dadra and Nagar 0.00 0.00 0.00 3.10

Havali
33. Daman and Diu 0.50 0.00 0.00 057
34. Delhi 150 0.00 0.00 345
35. Lakshdweep 0.50 0.00 0.00 041
36. Pondicherry 0.80 0.00 0.00 282 - - -

TotaL 184680 143009 130426 25067 14495 9100 326075 326720 160780 308300 291565 213881 6748 2835 2003

MIDH:- expenditure reported include unspent balance of previous financial year and provisional.During 2018-19, an additional amount of ¥56.03 crore has been
released to mitigate the floods in Kerala.During 2018-19, an additional amount of ¥ 50.00 crore has been released to mitigate Gaja Cyclone in Tamil Nadu.
PMKSY:- The allocation is as per initial allocation at BE stage conveyed to the States. However, releases have been made according to the revised allocation,
performance of states and demand of states during implementation.
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(D) Details of State-wise funds allocated, released and expenditure under schemes being implemented by Department of Agriculture,
Cooperation and Farmers Welfare during 2019-20

(% in crore)
Sl Name of the National Food Security National Food Security Rainfed Area Soil Health Soil Health Card
No. Scheme Mission (NFSM) Mission-Oil Seeds and Development Management (SHC)
Oil PalIm(NFSM- (RAD) (SHM)
Name of the 0OS&OP)
State Alloc.  Rel. Exp. Alloc. Rel. Exp. Alloc. Rel. Exp. Alloc. Rel. Exp. Alloc. Rel. Exp.
1 2 3 4 5 6 7 8 9 10 n iV 13 14 15 16 17

1. Andhra Pradesh 5568 3049 1396 3067 000 000 1800 1080 000 161 161 000 1197 898 000

2. Arunachal 17.35 581 0.00 9.76 000 0.00 200 120 0.00 000 000 000 159 119 000
Pradesh

3. Assam 22764  39.68 000 1119 000 000 1.00 000 000 000 000 000 611 645 000

4. Bihar 8649  19.70 0.00 440 000 0.00 3.00 000 000 143 000 000 1535 1151 000

5. Chhattisgarh 13199 1017 000 1039 000 000 8.00 000 000 000 000 000 294 220 000

6. Goa 013 0.00 0.00 000 000 000 0.00 000 000 020 000 000

7. Gujarat 345 1071 635 1885 1241 000 1300 666 000 000 228 000 433 325 000
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1 2 3 4 5 6 7 8 9 10 n 12 13 14 15 16 17

8. Haryana 23.72 348 0.00 2.28 000 000 200 000 000 1780 000 000 228 000 000
9. Himachal Pradesh 1217 842 3.32 0.00 000 0.00 8.65 519 000 000 069 000 173 167 000
10. Jammu and 1344 707 0.00 0.39 000 000 200 000 000 1408 000 000 670 335 000

Kashmir

11. Jharkhand 6341 3.26 3.60 4.95 374 000 8.00 000 000 000 354 000 420 210 000
12. Karnataka 15036 5215 4759 9.20 605 000 10.00 600 000 306 000 000 343 257 000
13. Kerala 104 0.00 0.00 000 000 0.0 210 000 000 0.73 000 000 515 387 000
14. Madhya Pradesh 40349 131.22 000 3125 1220 000 450 270 000 69.15 000 000 669 000 000
15. Maharashtra 14204 7042 4064 3167 1646 000 26.00 000 000 000 000 000 85 641 000
16. Manipur 1460 1095 0.00 2.25 169 000 1.00 000 000 000 000 000 101 076 0.00
17. Meghalaya 6.11 257 0.00 012 000 0.0 3.00 180 000 0.00 000 000 059 030 000
18. Mizoram 319 239 0.00 763 420 000 5.00 300 000 037 048 000 039 029 000
19. Nagaland 2158 1384 0.00 603 453 000 7.00 420 000 1226 000 000 213 160 000
20. Odisha 8812 3818 000 1453 000 000 1700 1020 000 0.0 000 000 638 233 000
21. Punjab 15.64 0.00 0.00 0.00 000 0.00 0.00 000 000 1034 000 000 201 000 o000
22. Rajasthan 24557 10920 5743 4555 2479  0.00 6.00 263 000 000 000 000 578 433 000
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23, Sikkim 8.07 5.96 297 069 000 000 200 000 000 409 000 000 048 058 000
24.  Tamil Nadu 5629  26.01 579 1493 944 000 3300 1980 000 566 046 000 556 417 000
25. Telangana 3265 1258 000 1149 000 000 1000 000 000 1056 000 000 868 1005 000
26. Tripura 14.90 4.00 303 117 088 000 400 240 000 040 093 000 164 123 000
27. Uttar Pradesh 16107 6700 1532 961 237 000 3400 2040 000 364 000 000 1320 000 000
28. Uttarakhand 18.38 745 000 041 000 000 900 540 000 064 000 000 161 121 000
29. West Bengal 7791 1852 000 2431 000 000 800 000 000 000 000 000 65 328 000
30. Andaman and 000 000 0.00 020 020 000 018 013 0.00
Nicobar Island
31. Chandigarh 000 000 0.00 000 000 000 000 000 000
32. Dadra aand 000 000 0.00 000 000 000
Nagar Havali
33. Daman and Diu 000 000 0.00 000 000 000
34. Delhi 000 000 0.00 000 000 000
35. Lakshdweep 000 000 0.00 000 000 000
36. Pondicherry 000 000 0.00 042 000 000 000 014 000
ToTAL 212756 71122 20000 30373 9875 000 24725 10238 000 15646 1020 000 13742 8395 0.0

NFSM:- UTs are not covered under NFSM and Expenditure of 2019-20 is yet to be reported by the States.

0] SI9MSUY USNILIA

[6T0Z “aquisoaq 9]

suonsand) pateisun

GET



(E) Details of State-wise funds allocated, released and expenditure under schemes being implemented by Department of Agriculture,
Cooperation and Farmers Welfare during 2019-20

(% in crore)

Sl Name of the Paramparagat Krishi Vikas ~ Sub-Mission on  National E- Goverance  Sub-Mission on Sub Mission on

No. Scheme Yojana (PKVY) Agriculture Extension Plan (NEGP-A) Agriculture Seeds & Planting
(Erstwhile Support to Phase-11 Mechansation Material (SMSP)
State Extension (SMAM)

Programme for
Extension Reforms-

Name of the SMAE)
State Alloc.  Rel. Exp. Alloc. Rel. Exp. Alloc. Rel. Exp. Alloc. Rel. Exp. Alloc. Rel. Exp.

1 2 3 4 5 6 7 8 9 10 n 2 13 14 15 16 17
1. Andhra Pradesh 83.23 0.00 000 1473 736 660 000 000 000 8319 7500 1650 8.05
2. Arunachal 0.00 0.00 0.00 9.66 000 055 000 000 000 408 350 1.60

Pradesh
3. Assam 0.00 0.00 000 1214 000 539 0.00 000 000 1541 1760 027
4. Bihar 212 0.00 000 5011 2506 19.92 0.00 000 000 2165 1450
5. Chhattisgarh 2081 0.00 000 15.18 759 804 000 000 000 2458 20.00 1030 7.84
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10.

11.

12,

13.

14.

15.

16.

17.

18.

19.

20.

Goa

Gujarat

Haryana
Himachal Pradesh

Jammu and
Kashmir

Jharkhand
Karnataka

Kerala

Madhya Pradesh
Maharashtra
Manipur
Meghalaya
Mizoram
Nagaland

Odisha

0.00

0.00

0.00

2.34

0.78

1561

10.40

2.29

50.94

7.28

0.00

0.00

0.00

0.00

14.98

0.00

6.67

0.00

3.64

0.00

0.00

0.80

0.00

25.82

16.83

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

2.00

27.85

10.81

13.00

14.00

24.66

21.52

11.39

36.58

35.79

7.84

8.26

3.66

12.17

33.32

1.00

1393

540

13.00

7.00

12.33

10.76

5.69

18.29

35.79

392

413

183

6.09

16.66

0.75

1491

5.63

5.71

0.00

10.91

10.24

328

10.10

16.21

5.86

212

9.54

2012

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

2584

33.04

34.70

16.03

7.95

76.54

11.67

89.75

7792

15.36

5.87

5.00

2041

64.45

9.86

25.00

68.85

12.85

75.00

12.00

70.00

75.00

150

7.26

15.00

50.00

11.25

12.00

350

450

11.70

490

11.80

3.60

38.90

32.30

110

165

0.75

255

8.90

244

301

541

10.34

0.77

0.08

1248

2761

0.25

0.25
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1 2 3 4 5 6 7 8 9 10 n 12 13 14 15 16 17
21. Punjab 208 292 000 1825 000 742 0.00 000 000 19.9 380 019
22. Rajasthan 104.04 0.00 000 20.75 1038 878 0.00 000 000 1864 1400 018
23, Sikkim 0.00 0.00 0.00 2.74 137 058 0.00 000 000 558 240 0.50
24. Tamil Nadu 4.16 4.69 000 3952 1976 20.60 0.00 000 000 7108 70.00 1300 1388
25. Telangana 0.00 0.00 0.00 8.99 449 555 0.00 000 000 1058 950 172
26. Tripura 0.00 0.00 0.00 418 209 274 0.00 000 000 2829 3065 185 240
27. Uttar Pradesh 10.40 322 000 10063 5032 36.20 0.00 000 000 66.18 2050 237
28. Uttarakhand 12173 1034 000 1200 600 4.9 0.00 000 000 5646 4200 910 066
29. West Bengal 0.00 0.00 000 3661 2745 1741 0.00 000 000 1730 10.00 240
30. Andaman and 0.00 0.00 0.00 260 130 000 0.00 000 0.00

Nicobar Island
31. Chandigarh 2.25 0.00 0.00 000 000 000 0.00 000 0.00
32. Dadra and Nagar 0.00 0.00 0.00 000 000 000 0.00 000 0.00

Havali
33. Daman and Diu 0.00 0.00 0.00 000 000 000 0.00 000 0.00
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34. Delhi 0.00 0.00 000 050 000 000 000 000 000 250 004

35.  Lakshdweep 4.68 0.00 000 000 000 000 000 000 000

36. Pondicherry 0.69 0.00 000 140 000 145 000 000 000 050 019
ToTtaL 46083 7494 000 61283 31899 26158 000 000 000 92711 67587 1125 28530 10043 0.00

SMAE:- Exp report up to Sept 2019 is awaited from Jammu and Kashmir, Rajasthan, West Bengal, Assam, Manipur, Mizoram, Ngaland and Sikkim.

NEGP-IT:- Allocation to states for 2019-20 is under process.
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(F) Details of State-wise funds allocated, released and expenditure under schemes being implemented by Department of
Agriculture, Cooperation and Farmers Welfare during 2019-20

(% in crore)
Sl Name of the Mission for Integrated National Bamboo  Rashtriya Krishi Vikas  Per Drop More Sub-Mission on Agro
No. Scheme Development of Mission (NBM) Yojana (RKVY) Crop component  forestry (SMAF)
Horticulture of PMKSY
Name of the (MIDH)
State Alloc.  Rel. Exp. Alloc. Rel. Exp. Alloc. Rel. Exp. Alloc. Rel. Exp. Alloc. Rel. Exp.
1 2 3 4 5 6 7 8 9 10 n 12 13 14 15 16 17
1. Andhra Pradesh 11400 4938 5047 473 000 000 21034 10340 52000 252.00 150 000 000
2. Arunachal 2600 1250 NR 900 000 000 1946 873 3000 1800 000 000 0.00
Pradesh
3. Assam 8400 3784 3206 900 000 000 21993 107.65 70.00 000 000 000 0.00
4. Bihar 2250  11.00 NR 150 000 000 18453 0.0 5300 000 200 000 0.00
5. Chhattisgarh 12300 1400 4199 476 000 000 13266 6451 7765 000 200 100 0.00
6. Goa 3.00 150 0.19 1628 331 300 000 000 000 0.00
7. Gujarat 12700 6350 1202 1028 000 000 11807 57.16 35500 180.00 500 4.00 0.00
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11.

12.

13.

14.

15.

16.

17.

18.

19.

20.

21.

22.

23.

Haryana

Himachal Pradesh

Jammu and
Kashmir

Jharkhand
Karnataka
Kerala
Madhya Pradesh
Maharashtra
Manipur
Meghalaya
Mizoram
Nagaland
Odisha
Punjab
Rajasthan

Sikkim

110.00

55.00

55.00

34.00

130.00

3950

3850

158.00

37.00

42.00

30.00

32.00

89.00

71.00

90.50

25.00

48.90

16.43

60.00

0.00

50.00

0.00

14.00

52.35

1350

0.00

14.58

7.50

20.00

10.00

25.00

1221

3120

1947

NR

NR

19.14

0.00

7.46

46.86

10.16

16.91

1591

1471

11.39

143

15.97

28.35

0.00

581

7.75

1.00

14.00

10.84

9.75

5.00

10.00

10.00

1.00

0.00

7.80

0.00

111

294

0.00

593

542

487

0.00

0.00

7.96

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

3.98

0.00

0.00

0.00

68.97

2490

2117

109.50

191.20

66.95

182.53

261.76

16.33

20.06

11.74

38.83

207.84

90.95

165.71

1559

3169

12.05

10.19

0.00

53.70

30.00

89.87

128.04

0.99

9.39

5.10

18.94

98.71

0.00

80.36

7.65

30.62

18.94

28.00

30.00

15.00

45.00

410.00

15.00

170.00

325.00

44.00

25.00

45.00

53.00

50.00

15.00

125,00

53.00

0.00

18.00

0.00

0.00

192.00

0.00

102.00

174,00

18.00

0.00

27.00

30.00

30.00

0.00

75.00

0.00

150

2.00

2.00

2.50

6.00

150

150

150

0.00

200

3.50

3.50

1.00

5.00

1.00

0.00

0.00

0.00

0.00

200

450

0.00

0.00

0.75

0.00

0.00

175

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00
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1 2 3 4 5 6 7 8 9 10 u 12 13 14 15 16 17
24.  Tamil Nadu 9800 4900 2662 181 091 000 17663 87.68 52300 204.00 100 000 0.0
25. Telangana 28.00 0.00 616 100 000 000 26118 12994 20000 000 300 000 000
26. Tripura 4400 0.00 991 1220 000 000 5661 2735 3000 1800 000 000 000
27. Uttar Pradesh 6700 4964 2913 293 146 000 34806 1128 10000 4858 400 000 000
28. Uttarakhand 5500 1732 1768 545 272 000 2337 17350 3200 1920 000 000 000
29. West Bengal 44.00 0.00 5.46 22327 109.14 45.00 0.00
30. Andaman and 200 000 000 230 115 150  0.00

Nicobar Island
31. Chandigarh 0.00 000 000 0.20
32. Dadra and Nagar 0.50 0.00 NR 290

Havali
33. Daman and Diu 150 0.00 NR 0.50
34. Delhi 0.50 0.25 N.R 3.30
35. Lakshdweep 0.80 0.00 NR 0.30
36. Puducherry 3.00 150 0.88 270 150 000

ToTAL 188030 65190 47153 14561 3332 398 349661 146148 4956 348965 140578 000 5300 1400 0.0
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Suicide by farm labourers

2095. SHRI NARAIN DASS GUPTA: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ whether Ministry is aware that as per National Crime Records Bureau's
(NCRB) Accidental Death and Suicide report for 2016, 948 farmers committed suicide
every month which is nearly 31 suicides every day;

(b) whether Ministry is also aware that data suggests that suicides among farm
labourers rose by 10 per cent;

(c) if so, whether any policy measures have been undertaken to specifically
bring relief for farm labourers;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) to (e) The National Crime Records Bureau
(NCRB) under the Ministry of Home Affairs compiles and disseminates information on
suicides in its publication titled 'Accidental Deaths and Suicides in India' (ADSI). These
Reports on suicides upto 2016 are available on its website. The Reports for the year
2017 onwards have not been published. During the year 2016 a total of 11,379 persons
involved in farming sector (consisting of 6,270 farmers/cultivators and 5,109 agricultural
labourers) committed suicides.

Agriculture being a State subject, the State Governments undertake implementation
of programmes/ schemes for the development of the sector. Government of India
supplements the efforts of the State Governments through various schemes/ programmes.
The various schemes/ programmes of the Government of India are meant for the welfare
of farmers by increasing production and remunerative returns to farmers. A list of
various interventions taken by the Government is given in the Statement [Refer to the
Statement appended to answer to USQ No. 2086, part (a) and (b)]. All these steps
of the Government of India are for the welfare of the farmers of the country.

The Government had constituted an Inter-Ministerial Committee in 2016 to
recommend a strategy for Doubling of Farmers' Income (DFI) by the year 2022. The DFI
Committee submitted its report and thereafter the Government constituted an Empowered
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Body on 23.01.2019 for monitoring the implementation of the recommendation of the
DFI Strategy.

Reforming APMC Act, 2003

2096. SHRI B.K. HARIPRASAD: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ whether it is a fact that the Government has promised for 50 per cent profits
over the cost of production for the farmers, reforming Agriculture Produce Market
Committee (APMC) Act, 2003, implementing farm insurance and adopting a "National
Land Use Policy'; and

(b) if so, the details thereof and the reason for failures?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) and (b) In Union Budget 2018-19, the
Government had announced the pre-determined principle to keep Minimum Support
Prices (MSPs) at a level of at least one and half times of the cost of production.
Accordingly, Government had increased MSPs for all mandated Kharif, Rabi and other
commercial crops with a return of 1.5 times over all India weighted average cost of
production for the season 2018-19. The Government has recently increased the MSPs
for all mandated kharif and rabi crops for 2019-20 season in line with the principle of
providing 1.5 times return over all India weighted average cost of production.

The Government is pursuing with the States/Union Territories (UTs) to reform
their Agricultural Produce Market Committee (APMC) Acts. In order to make model
Agricultural Produce Market Committee (APMC) Act, 2003 more farmers friendly, the
Government has circulated model Agricultural Produce and Livestock Marketing
(Promotion & Facilitation) Act, 2017 for its suitable adoption by States/Union Territories
(UTs). The essence of the model APLM Act, 2017 is to provide complete freedom to
the farmers to sell their produce, through the alternative competitive marketing channels
of their choice for better price realisation.

The Government has implemented yield based Pradhan Mantri Fasal Bima Yojana
(PMFBY) and weather index based Restructured Weather Based Crop Insurance Scheme
(WBCIS) from Kharif 2016 to provide financial support to farmers suffering crop loss/
damage arising out of natural calamities, adverse weather incidence and to stabilize the
income of farmers etc. Both the schemes are mainly implemented on 'Area Approach'
basis.
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As per Entry 18 and Entry 45 of List Il (State List) of the Seventh Schedule of
the Constitution, the subject 'Land' and its management falls in the jurisdiction of the
States. Each State has its own State-specific Revenue Laws to deal with 'Land' and
matter related thereto.

Suicide by farmers in Maharashtra

2097. SHRI RAJKUMAR DHOQOT:
SHRI RITABRATA BANERJEE:
SHRI RIPUN BORA:

SHRI SANJAY SINGH:

Will the Minister of AGRICULTURE AND FARMERS WELFARE be pleased to
state:

(@ whether it is a fact that despite the best efforts of Central and State
Government to provide relief, farmers are still committing suicide in Maharashtra;

(b) if so, the details thereof for the last two years, year-wise till date; and

(c) the effective measures Government proposes to take to prevent suicide by
farmers in the State?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) to (c) The National Crime Records Bureau
(NCRB) under the Ministry of Home Affairs compiles and disseminates information on
suicides in its publication titled 'Accidental Deaths and Suicides in India' (ADSI). These
Reports on suicides upto 2016 are available on its website. The Reports for the year
2017 onwards have not been published.

Agriculture being a State subject, the State Governments undertake implementation
of programmes/ schemes for the development of the sector. Government of India
supplements the efforts of the State Governments through various schemes/ programmes.
The various schemes/ programmes of the Government of India are meant for the welfare
of farmers by increasing production and remunerative returns to farmers. A list of
various interventions taken by the Government is given in the Statement [Refer to the
Statement appended to answer to USQ No. 2086, part (a) and (b)] All these steps
of the Government of India are for the welfare of the farmers of the country.

The Government had constituted an Inter-Ministerial Committee in 2016 to
recommend a strategy for Doubling of Farmers' Income (DFI) by the year 2022. The DFI



146  Written Answers to [RAJYA SABHA] Unstarred Questions

Committee submitted its report and thereafter the Government constituted an Empowered
Body on 23.01.2019 for monitoring the implementation of the recommendation of the
DFI Strategy.

Reasons for suicide by farmers

2098. DR. SASMIT PATRA:
SHRIMATI CHHAYA VERMA:
CH. SUKHRAM SINGH YADAV:
SHRI SANJAY SINGH:
SHRI MOTILAL VORA:

Will the Minister of AGRICULTURE AND FARMERS WELFARE be pleased to
state:

(@ the number of farmers who committed suicide in the country over the past
five years, year-wise and State-wise;

(b) whether Government has investigated the reasons for these suicides, if so,
the outcome thereof, year-wise and State-wise;

(c) whether losses in agriculture sector and debt burden are the major causes
of farmers' suicide; and

(d) the measure being taken by Government to ensure that such suicides do not
take place in future?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMARY): (a) The National Crime Records Bureau (NCRB)
under the Ministry of Home Affairs compiles and disseminates information on suicides
in its publication titled 'Accidental Deaths and Suicides in India' (ADSI). These Reports
on suicides upto 2016 are available on its website. The State-wise data on suicide
committed by farmers in 2014, 2015 and 2016, is given in the Statement (See below). The
Reports for the year 2017 onwards have not been published.

(b) and (c) Taking cognizance of the problem of Agrarian distress and consequent
farmers suicide in the country, Government had undertaken a study "Farmers Suicide
in India: Causes and Policy Prescription™ as an all India coordinated study in the work
plan 2016-17 through the Institute of Social and Economic Change (ISEC), Bengaluru.
The study covered 13 states of the country which included Karnataka, Maharashtra,
Telangana, Andhra Pradesh, Tamil Nadu, Kerala, Madhya Pradesh, Chhattisgarh, Punjab,
Haryana, Gujarat, Uttar Pradesh and West Bengal.
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The study concluded that frequent crop failure due to vagaries of monsoon,
absence oM. assured water resources and attack of pest and diseases are the most
important causes of farmers' distress. The study had made inter-alia following
suggestions to address the above problems:—

(i) Bringing individual farmers under the ambit of crop insurance;
(i) Judicious use of available water is required;

(i) Government intervention through MSP covering cost of production plus
reasonable profit margin;

(iv) Risk hedging through crop and enterprise diversification should be
encouraged to reduce farmers' distress aiming at sustainable income; and

(v) Regulate informal credit market.

(d) Agriculture being a State subject, the State Governments undertake
implementation of programmes/ schemes for the development of the sector. Government
of India supplements the efforts of the State Governments through various schemes/
programmes. The various schemes/ programmes of the Government of India are meant
for the welfare of farmers by increasing production and remunerative returns to farmers.
A list of various interventions taken by the Government is given in the Statement-II
(See below). All these steps of the Government of India are for the welfare of the
farmers of the country.

The Government had constituted an Inter-Ministerial Committee in 2016 to
recommend a strategy for Doubling of Farmers' Income (DFI) by the year 2022 for the
farmers in the country. The DFI Committee submitted its report and thereafter the
Government constituted an Empowered Body on 23.01.2019 for monitoring the
implementation of the recommendation of the DFI Strategy.

Statement

State-wise and year-wise details of Farmers suicide, for the year 2014-2016

State/UT 2014 2015 2016
1 Andhra Pradesh 160 516 239
2. Arunachal Pradesh 0 7 6

3. Assam 21 A 6
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State/UT 2014 2015 2016
4. Bihar 0 0 0
5. Chhattisgarh 443 84 585
6. Goa 0 0 0
7. Gujarat 45 57 30
8. Haryana 14 28 0
9. Himachal Pradesh 0 0
10.  Jammu and Kashmir 12 0 0
11.  Jharkhand 0 0 3
12, Karnataka 321 1197 1212
13.  Kerala 107 3 23
14.  Madhya Pradesh 826 581 599
15.  Mabharashtra 2568 3030 2550
16. Manipur 0 1 1
17. Meghalaya 0 2 2
18.  Mizoram 0 0 0
19.  Nagaland 0 0 0
20.  Odisha 5 23 20
21. Punjab 24 100 232
22.  Rajasthan 0 3 4
23.  Sikkim 5 15 12
24.  Tamil Nadu 68 2
25.  Telangana 893 1358 632
26.  Tripura 0 1 4
27.  Uttar Pradesh 63 145 69
28.  Uttarakhand 0 0 0
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State/UT 2014 2015 2016

29.  West Bengal 0 0 0
30.  Andaman and Nicobar Islands 8 0 3
31.  Chandigarh 0 0 0
32.  Dadra and Nagar Haveli 0 0 0
Daman and Diu 0 0 0

Delhi (UT) 0 0 0
Lakshadweep 0 0 0

36.  Puducherry 0 0 2
ToTaL (ALL INDIA) 5650 8007 6270

Source: Report on 'Accidental Deaths & Suicides in India' for relevant years, National Crime
Records Bureau.

Statement-11
Various interventions taken by the Government for welfare of farmers

The strategy of the Government is to focus on farmers' welfare by making farming
viable. The schemes of Department of Agriculture, Cooperation and Farmers Welfare
focus on directly benefitting farmers through various interventions and schemes and

include:-

() Implementation of flagship scheme of distribution of Soil Health Cards to

farmers so that the use of fertilizers can be rationalized.

(i)  "Per drop more crop" initiative under which drip/sprinkler irrigation is being
encouraged for optimal utilization of water, reducing cost of inputs and

increasing productivity.
(i) "Paramparagat Krishi Vikas Yojana (PKVY)" for promoting organic farming.

(iv) Launch of e-NAM initiative to provide farmers an electronic transparent and

competitive online trading platform.
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V)

(vi)

(vii)

(viii)

®)

®)

(xd)

With a view to provide better insurance coverage to crops for risk mitigation,
a crop insurance scheme namely Pradhan Mantri Fasal Bima Yojana (PMFBY)
was launched from Kharif 2016 season. This scheme provides insurance
cover for all stages of the crop cycle including post-harvest risks in specified

instances, with low premium contribution by farmers.

Under "Har Medh Par Ped", agro forestry is being promoted for additional
income. With the amendment of Indian Forest Act, 1927, Bamboo has been
removed from the definition of trees. A restructured National Bamboo Mission
has been launched in the year 2018 to promote bamboo plantation on non
forest government as well as private land and emphasis on value addition,

product development and markets.

Giving a major boost for the farmer's income, the Government has approved
the increase in the Minimum Support Price (MSPs) for all Kharif & Rabi
crops for 2018-19 season at a level of at least 150 percent of the cost of
production.

Under Price Support Scheme (PSS) Pulses & Qilseeds are procured at MSP
announced by Government of India as & when the market prices of these
commodities are running below the MSP.

Giving a major boost to the pro-farmer initiatives, the Government has
approved a new Umbrella Scheme 'Pradhan Mantri Annadata Aay Sanrakshan
Abhiyan (PM-AASHA)'. The Scheme is aimed at ensuring remunerative
prices to the farmers for their produce as announced in the Union Budget
for 2018. This is an unprecedented step taken by Govt. of India to protect
the farmers' income which is expected to go a long way towards the welfare

of farmers.

Bee keeping has been promoted under Mission for Integrated Development
of Horticulture (MIDH) to increase the productivity of crops through
pollination and increase the honey production as an additional source of

income of farmers.

Extending the reach of institutional credit to more and more farmers is
priority area of the Government and to achieve this goal, the Government
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(ii)

(i)

(Xiv)

(xv)

(xvi)

provides interest subvention of 2% on short-term crop loans up to ¥3.00
lakh. Presently, loan is available to farmers at an interest rate of 7% per
annum, which gets reduced to 4% on prompt repayment.

Government sets annual target for the flow of credit to the agriculture sector,
Banks have been consistently surpassing the annual target. The current
year's agriculture credit flow target has been set at ¥ 13.50 lakh crore.

Further, under Interest Subvention Scheme 2018-19, in order to provide relief
to the farmers on occurrence of natural calamities, the interest subvention
of 2% shall continue to be available to banks for the first year on the
restructured amount. In order to discourage distress sale by farmers and to
encourage them to store their produce in warehouses against negotiable
receipts, the benefit of interest subvention will be available to small and
marginal farmers having Kisan Credit Card for a further period of upto six
months post harvest on the same rate as available to crop loan.

The Government has approved for giving the facility of Kisan Credit Card
(KCC) to the farmers practicing animal hushandry and fisheries related
activities and has also decided to extend the Interest Subvention Facilities
to such categories of farmers.

With a view to provide income support to all farmers' families across the
country, to enable them to take care of expenses related to agriculture and
allied activities as well as domestic needs, the Central Government started
a new Central Sector Scheme, namely, the Pradhan Mantri Kisan Samman
Nidhi (PM-KISAN). The scheme aims to provide a payment of ¥ 6000/- per
year, in three 4-monthly installments of ¥ 2000/- to the farmers families,
subject to certain exclusions relating to higher income groups.

Further with a view to provide social security net for Small and Marginal
Farmers (SMF) as they have minimal or no savings to provide for old age
and to support them in the event of consequent loss of livelihood, the
Government has decided to implement another new Central Sector Scheme
for providing old age pension to these farmers. Under this Scheme, a
minimum fixed pension of ¥ 3000/- will be provided to the eligible small and
marginal farmers, subject to certain exclusion clauses, on attaining the age
of 60 years.
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Organic farming in the country

2099. LT. GEN. (DR.) D.P. VATS (RETD.):
SHRI VIJAY PAL SINGH TOMAR:
SHRI P. BHATTACHARYA:

SHRI RAIMANI PATEL:
DR. AMEE YAINIK:

Will the Minister of AGRICULTURE AND FARMERS WELFARE be pleased to
state:

(@ whether Government proposes to encourage organic farming in the country,
if so, the details thereof;

(b) whether subsidy is being provided by Government to the farmers for
developing their own organic manure;

(c) if so, the reasons for non-availability of the organic manure in most of the
development blocks in the country, including Uttar Pradesh;

(d) whether Government is likely to take any steps to meet this shortfall; and
(e) if so, the details thereof?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) and (b) Govt. of India is promoting and
encouraging organic farming through the dedicated schemes of Paramparagat Krishi
Vikas Yojana (PKVY) and Mission Organic Value Chain Development for North Eastern
Region (MOVCDNER) under National Mission for Sustainable Agriculture (NMSA). It
is also supported by other schemes viz Rashtriya Krishi Vikas Yojana (RKVY) and
Mission for Integrated Development of Horticulture (MIDH) and Network Project on
Organic Farming (NPOF) under (ICAR). Third party certification of organic farming is
promoted by Agriculture Processed Food and Export Development Authority (APEDA),
Ministry of Commerce due to which exports of organic agri produce has increased
considerably.

The details of the subsidy provided to the farmers for developing organic manure
is given in the Statement (See below).

(c) to (e) No report has been received from States including Government of Uttar
Pradesh regarding shortfall of organic manure.



Written Answers to [6 December, 2019] Unstarred Questions 153

Statement
Details of subsidy provided to the farmers for developing organic manure

Government of India has been promoting the Production/procurement of various
organic inputs (biofeitilisers, biopesticides, vermincompost, botanical extracts etc.)

under different schemes viz:

. Paramparagat Krishi Vikash Yojana (PKVY): assistance of ¥ 50,000 per hectare/
3 years is given, out of which ¥ 31,000 (62%) is provided to the farmers
directly through DBT, for inputs (bio fertilisers, biopesticides, vermicompost,
botanical extracts etc.) production/ procurement, post harvest infrastructure
etc.

. Under Mission Organic Value Chain Development for North Eastern Region
(MOVCDNER) farmers are given assistance of Rs 25000/ha/3 years for both
on-farm and off-farm organic inputs, and seeds/ plant material.

. Capital investment Subsidy Scheme (CISS) under Soil Health Management
Scheme: 100% assistance is provided to State Government / Government
agencies for setting up of liquid/ carrier based Bio-fertilizer/ Bio-pesticide
units to up to a maximum limit of ¥ 160.00 lakh / unit for Government
agencies and up to 340 lakh/unit (up to 25% project cost) for individuals/
private agencies through NABARD. For setting up of mechanized Fruit/
vegetable market waste/ Agro waste compost production unit 100%
assistance to State Govt./ Govt. Agencies upto maximum limit of ¥ 190.00
Lakh /unit for setting up of large mechanized compost plants of 3000 Total
Per Annum(TPA) capacity. Similarly, for individuals/ private agencies
assistance upto 33% of cost limit to Rs 63 lakh/unit as capital investment
is provided. As per data provided by NABARD, 21 fruit/vegetable waste
compost production units were established under Capital Investment Subsidy
scheme in different states.

. National Mission on Qilseeds and Qil Palm (NMOOP): financial assistance@
50% subsidy to the tune of ¥ 300/- per ha is being provided for different
components including bio-fertilizers, supply of Rhizobium culture/Phosphate
Solubilising Bacteria (PSB)/ Zinc Solubilising Bacteria (ZSB)/ Azatobacter/
Mycorrhiza and vermi compost.
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. National Food Security Mission (NFSM): Under NFSM, financial assistance
is provided for promotion of Bio-Fertilizer (Rhizobium/PSB) @50% of the
cost limited to ¥300 per ha.

ICAR Research programmes:

. One acre Integrated Organic Farming System (IOFS) models: IOFS models
suitable for marginal farmers have been established in Kerala, Meghalaya
and Tamil Nadu which provides scope to generate more than 80 % of inputs
required for organic farming within the farm, thus reducing the cost of
production

. All India Network Programme on Organic Farming (Al-NPOF): Under this
programme, management package involving reduced application of nutrients
through manures with innovative practices are being evaluated at different
locations which also includes use of bio fertilizers.

Usage of fertilizers and pesticides for cotton

2100. SHRI MAHESH PODDAR:
SHRI HUSAIN DALWAL:

Will the Minister of AGRICULTURE AND FARMERS WELFARE be pleased to
state:

(@) whether usage of fertilizers and pesticides per hectare for cotton has increased
since Bt. cotton was approved in India;

(b) if so, what is being planned to be done to reverse it;

(c) whether cotton growing farmers on an average made a loss in 2014-15 and
the following years;

(d) if so, what is being planned to be done to reverse it; and

(e) whether yield growth of cotton took place in early years of Bt. cotton when
its cultivation percentage was miniscule and that cotton yield has stagnated since
when Bt. cotton cultivation became mainstream in the country?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) and (b) There has been an overall increase
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of fertilizer use after the introduction of Bt cotton in India. However in the last few
years a declining trend has also been observed. The year to year variation in the
consumption of fertiliser in the states is due to variation in the climatic conditions that
affects crop condition and fertilizer application. The per hectare fertiliser consumption
of major cotton producing states from 2004-05 to 2016-17 is given in the Statement-I
(See below).

Introduction of Bt cotton in India in 2002 led to a significant decline in insecticide
usage on cotton from 1.0 to 1.2 kg/ha (prior to 2002) to 0.5kg/ha by 2006. But increased
infestation of whiteflies in North India and Whiteflies, thrips and leaf hoppers across
the country necessitated intensive application of insecticides in the subsequent years,
especially during 2013 and 2014.

The ICAR-Central Institute of Cotton Research (CICR), Nagpur and the cotton
centres under All India Coordinated Research Project (AICRP) on cotton has developed
and validated technologies for Integrated Nutrient Management aimed at integrating all
available organic sources of plant nutrients, thereby decreasing the quantity of fertilizer
applied. The Institutes & SAUs are also advocating and sensitising farmers on balanced
and rational use of fertilizers based on soil test values. These techniques are being
demonstrated through frontline demonstration on crop management and mass media.
This effort has resulted in effective control of pest and reduced pesticides consumptions
among the participating farmers.

Government of India is implementing 'Sub -Mission on Plant Protection and plant
Quarantine' Scheme, under which Integrated Pest Management approach is being
promoted to educate the farmers about judicious use of chemical pesticides and to
recommend use as per the direction prescribed on the label and leaflets.

(c) to (e) The yield of cotton has increased from 191 kg lint/ha in 2002-03 to 436
kg lint/ha in 2019-20 (first advance estimates). However, production declined during
2015-16 due to incidence of sucking pests in northern India and during 2018-19 due to
drought like condition in the country especially in Gujarat State.

DAC&FW is implementing cotton development programme under National Food
Security Mission (NFSM) in 15 major cotton growing states viz., Assam, Andhra
Pradesh, Gujarat, Haryana, Karnataka, Madhya Pradesh, Maharashtra, Odisha, Punjab,
Rajasthan, Telangana, Tamil Nadu, Tripura, Uttar Pradesh & West Bengal from
2014-15 with an aim for enhancing production & productivity.

Area, Production and Yield of Cotton from 2013-14 to 2019-20 is given in the
Statement-11.



Statement-|1

Details of per hectare consumption of fertilizers of major cotton producing States

Years Andhra Gujarat Haryana Karnataka Madhya Maharashtra Orissa Punjab Rajasthan Tamil ~ All India  Average
Pradesh Pradesh Nadu consumption
2004-05 22408  102.86 76.12 7421 70.11 93.46 129.33 7995 19734  1047.46 116
2005-06 14350 14246 101.20 82.90 14311 89.70 159.74 7300 19481 113042 126
2006-07 22635 12493  106.86 92.09 173.08 106.03 145.70 7869 20983 126356 140
2007-08 19106 14948 10823 97.93 157.48 12343 152.66 91.06 15430 122563 136
2008-09 24028 17744 127.47 130.94 102.09 13519 19396 185.07 14176 30846  1742.66 174
2009-10 24503 18758 155.58 92.27 7340 155.32 178.65 191.90 11813 33136  1729.22 173
2010-11 26198 20350 152.80 151.98 80.36 218.17 18347 21160 13278 36111  1957.75 196
2011-12 23717 21507 134.35 164.23 92.22 27315 19785 23098 11919 27642 194063 199
2012-13 25544  158.10 127.56 121.28 87.81 237.26 17971 203.15 12092 19251 168374 168
2013-14 26879 21799 13558 170.25 84.08 25740 17317 19175 12926 17273 1801 180
2014-15 22943 21567 127.18 14591 165.96 215.99 17737 16148 9424 25739  1790.62 179
2015-16 22302 19738 130.19 139.71 14454 206.14 16898 183.99 9842 26575  1758.12 176
2016-17 24489  189.01 126.19 139.06 1275 190.71 16724 18128 10188 24092  1708.68 171
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Statement-11

Details of Area, production and yield of major cotton growing states during 2013-14 to 2019-20

(A= Area in lakh ha, P= Production in lakh bales of 170 kgs. each and Y= Yield in kg per ha)

State 2013-14 2014-15 2015-16 2016-17 2017-18 2018-19* 2019-20**
Andhra Pradesh A 2389 821 6.66 4.72 6.46 6.21 5.86
P 69.56 2841 18.88 1564 2087 1494 17.37
Y 495 588 482 563 549 409 504
Telangana A 0 17.13 17.73 14.09 18.97 18.27 17.61
P 0 38.00 36.61 34.44 51.95 40.95 36.37
Y 0 377 351 416 466 381 351
Gujarat A 2519 271.73 2122 2382 26.24 26.60 26.29
P 101.50 105.00 94.00 85.75 101.87 60.92 90.76
Y 685 644 587 612 660 389 587
Haryana A 5.36 6.48 6.15 5.70 6.65 7.08 701
P 23.02 23.00 9.93 2041 16.27 2013 2140
Y 730 603 274 609 416 483 519
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State 2013-14 2014-15 2015-16 2016-17 2017-18 2018-19* 2019-20**
Karnataka A 6.62 8.75 6.42 5.10 547 7.36 5.50
P 18.75 2311 20.00 10.10 1844 14.30 1294
Y 481 449 530 337 573 330 400
Madhya Pradesh A 5.14 547 5.63 5.99 6.03 6.14 6.10
P 17.30 17.50 18.00 2051 16.20 2329 19.30
Y 572 44 44 582 457 645 538
Maharashtra A 4192 4190 42.07 38.00 4351 4254 43.69
P 88.34 70.00 75.00 106.19 60.94 71.28 7187
Y 358 284 303 475 238 285 303
Orissa A 124 127 125 1.36 145 158 170
P 299 400 3.00 3.82 408 490 408
Y 410 535 408 478 478 527 408
Punjab A 4.46 420 3.39 2.85 291 2.68 3.92
P 19.68 16.00 7.50 10.31 12.83 12.23 18.17
Y 750 648 376 615 750 776 788
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Rajasthan

Tamil Nadu

Others

All-India
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393

12.87

557

152

408

456

033

093

479

119.60

359.02

510

487

15.27

187

6.86

624

031

0.90

494

128.19

348.05

462

448

12.14

461

142

3.69

442

05

130

442

122.92

300.05

415

471

1402

142

3.59

0.50

1.00

108.28

325.77

511

5.84

18.93

551

183

445

413

0.50

122

415

125,86

328.05

443

6.29

20.27

133

2.69

0.50

118

401

126.58

287.08

386

6.45

2049

128

3.06

043

0.86

12584

322.67

* Ath Advance Estimates, ** 1st Advance Estimates
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Decline in production of pulses

2101. DR. BANDA PRAKASH:
SHRI LAL SINH VADODIA:

Will the Minister of AGRICULTURE AND FARMERS WELFARE be pleased to
state:

(@) whether the production of pulses in the country has been witnessing a
decline in the country during the last two years;

(b) if so, the details thereof;

(c) whether Government has taken any measures to improve the production and
productivity of pulses during the last three years; and

(d) if so, the details thereof?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) and (b) The sowing and production of various
crops including pulses depends on weather conditions, rainfall situation, irrigation
facilities, inter-crop profitability, soil conditions, expectation of better remuneration from
other competing crops etc. The pulses production in the country reached highest
record of 25.42 million tonnes during 2017-18. During 2018-19 as per Fourth Advance
Estimates, total pulses production in the country is estimated at 23.40 million tonnes
which is higher by 3.14 million tonnes than the previous five years' (2013-14 to 2017-
18) average production of pulses. The final Estimate for an agriculture year is released
in the month of February of following year.

(c) and (d) For increasing the production and productivity of pulses in the
country, Government is implementing National Food Security Mission (NFSM) - Pulses
in 638 districts of 28 States and 2 Union Territories (Jammu and Kashmir and Ladakh)
of the country. Under this Mission, assistance is being provided to the farmers on
cluster demonstrations, cropping system based demonstrations, seed distribution, seed
production, micro-nutrients, soil ameliorants, resource conservation techniques/ tools,
water application tools, cropping system based trainings, etc.

Besides, in order to further boost the production and productivity of pulses,
Government is also implementing special action plan for increasing pulses production
in low productivity districts, intercropping of pulses with sugarcane and programme for
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Targeting Rice Fallow Area under NFSM-Pulses. In addition to this, pulses seed
minikits are distributed free of cost to the farmers to enhance production and productivity
of pulses in the country.

The Minimum Support Prices (MSPs) for pulses have also been increased over
the years to encourage the farmers to grow more pulses by ensuring remunerative
prices.

Fair value for farmers produces

2102. SHRI SANJAY RAUT: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@ whether Government has decided to dismantle Agricultural Produce Marketing
Committee (APMC) systems and switch to National Agriculture Market or e-NAM, an
electronically-operated trading platform, to enable farmers to sell their produce and get
fair value in the country;

(b) if so, the details thereof along with the reasons therefor; and

(c) the details of steps taken or proposed to be taken by Government to ensure
farmers get fair value of their produce?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) and (b) Agricultural Produce Market Committees
(APMCs) are regulated under respective State Agricultural Produce Market Committee
Act of the State. Government of India plays a supportive role through various schemes,
programmes and policy support. National Agriculture Market (e-NAM) scheme is
implemented in the APMCs to provide for efficient online trading of agriculture and
horticulture commodities for transparent price discovery for the produce of farmers
through competitive online bidding system. APMCs in the States/Union Territories
(UTs) are integrated with e-NAM platform as per the priority of the respective States/
UTs. As per the information received from States/UTs, at present, no proposal is under
consideration to dismantle Agricultural Produce Marketing Committee (APMC) system
in States/UTs.

() In order to ensure farmers get fair value of their produce, the Government
has already taken several steps.

The Government had increased Minimum Support Prices (MSPs) for all mandated
Kharif, Rabi and other commercial crops with a return of 1.5 times over all India
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weighted average cost of production for the season 2018-19. The Government has
recently increased the MSPs for all mandated kharif and rabi crops for 2019-20 season
in line with the principle of providing 1.5 times return over all India weighted average
cost of production.

With a view to ensure deliver of MSP to the farmers, the Government is
implementing an umbrella scheme namely Pradhan Mantri Annadata Aay SanraksHan
Abhiyan (PM-AASHA).

Government of India has circulated a new model "The Agriculture Produce and
Livestock Marketing (Promotion & Facilitation) Act, 2017" to States/Union Territories
(UTs) for its adoption, which provides alternate marketing channels to facilitate farmers
in marketing their produce at competitive and remunerative prices.

Besides, Government is implementing National Agriculture Market (e-NAM) scheme
wherein online trading of agriculture and horticulture commodities is carried out through
transparent price discovery process helping the farmers get remunerative prices for
their produce.

Further, Government of India has been promoting various schemes such as
Rashtriya Krishi Vikas Yojana-Remunerative Approaches for Agriculture and Allied
Sector Rejuvenation (RKVY-RAFTAAR), Agricultural Marketing Infrastructure (AMI)
scheme, Mission for Integrated Development of Horticulture (MIDH) and Pradhan
Mantri Kisan SAMPADA Yojana (Scheme for Agro-Marine Processing and Development
of Agro-Processing Clusters), which aim at promoting modern infrastructure including
that of post-harvest and marketing and cold chain infrastructure for agriculture marketing
in the country to facilitate farmers in getting fair value for their produce.

The Government has been forming and promoting clusters in the form of Farmer
Producer Organizations (FPOs) to enhance their economy of scale and better market
linkages for member farmers for better price realization for their produce.

Including potato, onion and tomato under Market Intervention scheme

2103. SHRI NEERAJ SHEKHAR: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ whether Government proposes to include potato, onion and tomato under
Market Intervention Scheme in Eastern Uttar Pradesh, being the major producer of
these vegetables;

(b) if so, the details thereof; and
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(c) if not, the reasons therefor?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) to (c) All the horticultural/agricultural
commaodities which are perishable in nature and for which Minimum Support Price is
not being announced including potato, onion and tomato are covered under existing
Market Intervention Scheme. This Scheme is implemented based on the proposal of
State/UT Governments as per extant guidelines.

Assistance to farmers for agricultural and horticulture crops

12104. DR. KIRODI LAL MEENA: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ whether the State Governments have formulated various schemes to protect
the farmers from unstable prices;

(b) if so, the details thereof;

(c) whether Central Government proposes to provide aid to the farmers for
profitable prices for agriculture and horticulture produces under the existing schemes;

(d) if so, the details thereof;

(e) whether there is a possibility to include the produces under Price Support
Scheme (PSS) which are not included in Minimum Support Price (MSP) regime; and

() if so, the details thereof and the financial assistance provided to States in
this regard?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) and (b) Agriculture is a State Subject. The
State Governments are free to opt and formulate policies as per their requirement to
protect the interest of farmers including to ensure stable prices e.g. Bhavantar Bharpayee
Yojana operated for certain vegetables in Haryana so that farmers receive fair prices for
their produce.

(c) to (f) Government fixes Minimum Support Prices (MSP) of 22 notified crops
which are widely grown and have large area under cultivation. These are items of mass
consumption with long shelf life and are necessary to maintain food security.

tOriginal notice of the question was received in Hindi.
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An umbrella scheme "Pradhan Mantri Annadata Aay SanraksHan Abhiyan" (PM-
AASFIA), by incorporating the erstwhile Price Support Scheme (PSS) with certain
modifications and rolling out of new schemes of Price Deficiency Payment Scheme
(PDPS) and pilot of Private Procurement and Stockist Scheme (PPSS), has been launched
in the year 2018. Under PM-AASHA, States / UTs can choose either PSS or PDPS in
a given procurement season with respect to particular oilseeds crop for the entire State.
Pulses and copra are procured under PSS. Only one scheme i.e. PSS or PDPS will be
made operational in one State with respect to one commodity. Further, States have the
option to roll out Private Procurement and Stockist Scheme (PPSS) on pilot basis in
district / selected APMC(s) of districts involving the participation of private stockists
for oilseeds. The brief of PSS, PDPS and PPSS are as under:-

PSS:- Procurement of these commodities are undertaken by Central Nodal agencies
at Minimum Support Price (MSP) announced by the Govt. as and when prices fall below
the MSP as well as compliance of State Govt. to PSS guidelines. As per the guidelines
of Price Support Scheme for procurement of pulses, the overall quantity of procurement
by Central Government will be restricted to 25% of the actual production of the
commodity for that particular season.

PDPS:- This scheme envisages direct payment of the difference between the MSP
and the selling / modal price to pre- registered farmers selling his produce in the notified
market yard through a transparent auction process. All the payments will be done
directly into the bank account of farmers. This scheme does not involve any physical
procurement of crops as the farmers are paid the difference between the MSP and Sale
/ Modal price on sale in notified market.

PPSS:- In addition to PDPS, oilseeds producing states will have the option to roll
out Private Procurement Stockist Scheme (PPSS) on pilot basis in district/ selected
APMC(s) of district involving the participation of private stockist. The pilot district/
selected APMC(s) of district will cover one or more crop of oilseeds for which MSP
is notified.

In addition to the above, Government of India is also implementing Market
Intervention Scheme (MIS) for procurement of agricultural and horticultural commodities
which are perishable in nature and are not covered under the Price Support Scheme
(PSS).

The details of procurement of pulses, oilseeds & copra at MSP under PSS
(PM-AASHA) and sanction accorded under MIS since 2016 are given in the
Statement-1 and II.



Statement-1

Details of Pulses and Oilseeds Procured at MSP under PSS (as on 30.11.2019)

Year Oil seed and Copra Pulses Total
Quantity Procured MSP Value Quantity Procured MSP Value Quantity Procured MSP Value
(In MTs) (X In Lakh) (In MTs) (X In Lakh) (In MTs) (X In Lakh)
2016-17 222,168.46 94,671.40 205,490.39 103,938.84 427,658.85 198,610.23
2017-18 1,169,265.86 507,272.64 1,573,481.70 856,612.71 2,742,747.56 1,363,885.34
2018-19 1,615,735.29 709,110.87 4,175,316.02 2,014,559.84 5,791,051.31 2,723,670.72
2019-20* 1,189,810.35 507,483.82 941,850.46 458,015.47 2,131,660.81 965,499.29
ToTaL 4,196,979.96 1,818,538.73 6,896,138.57 3,433,126.86 11,093,118.53 5,251,665.58

* procurement ongoing

0] SI9MSUY USNILIA

[6T0Z “aquisoaq 9]

suonsand) pateisun

G9T



Statement-11

Details of Sanction accorded under MIS from 2016-17 to 2019-20 (as on 30.11.2019)

SI. No. Year Period Commodity State Market  Sanctioned MIP Value
Intervention Qty (X in Lakhs)
Price (MIP) (in MTs.)

0] SI9MSUY USNIIM\ 99T

(X Per

MTs.)
1 2016-17 01.09.2016 to 30.09.2016 Grapes Mizoram 42,000 3,800 1596.00
2. 2016-17 01.11.2016 to 30.11.2016 Onion Karnataka 6240 100,000 6240.00
3. 2016-17 01.12.2016 to 30.12.2016 Onion Telangana 7070 5,000 35350
4, 2016-17 07.12.2016 to 14.02.2017 Arecanut-Chali Karnataka 251,000 28,000 70280.00
5. 2016-17 07.12.2016 to 14.02.2017 Arecanut-Red Karnataka 270,000 12,000 32400.00
6. 2016-17 14.12.2016 to 12.01.2017 Oil PalmFFB Tamil Nadu 7650 1,000 76.50
7. 2016-17 17.02.2017 to 18.03.2017 Ginger Arunachal Pradesh 8570 12,675 1086.25
8. 2017-18 08.04.2017 to 07.05.2017 Potato Uttar Pradesh 4870 100,000 4870.00
0. 2017-18 02.05.2017 to 31.05.2017 Red Chilli Telangana 50,000 33,700 16850.00
10. 2017-18 02.05.2017 to 31.05.2017 Red Chilli Andhra Pradesh 50,000 88,300 44150.00
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11.

12.

13.

14.

15.

16.

17.

18.

19.

2017-18

2017-18

2017-18

2017-18

2017-18

2017-18

2018-19

2018-19

2019-20

04.06.2017 to 03.07.2017

17.06.2017 to 16.07.2017

13.06.2017 to 12.07.2017

09.06.2017 to 08.07.2017

27.06.2017 to 26.07.2017

02.03.2018 to 31.03.2018

13.04.2018 to 20.06.2018

13.04.2018 to 12.05.2018

09.09.2019 to 15.12.2019

Potato
Turmeric
Garlic
Onion
Onion
Potato
Garlic
Onion

Apple

Nagaland
Andhra Pradesh
Rajasthan
Madhya Pradesh
Rajasthan

Uttar Pradesh
Rajasthan
Rajasthan

Jammu and
Kashmir

6,000
55,720
28,600

5,867

3,650

5490
32,570

6,180

MIP will be fixed by the Designated

6,600
12,100
10,000
651,000

20,000
200,000
154,000

260,000

Price Committee

396.00

6742.12

2860.00

38194.17

730.00

10980.00

50157.80

16068.00
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Conflict of interest of APMCs under APLMA

2105. DR. SANTANU SEN: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@ whether there is a conflict of interest of the Agriculture Produce Market
Committees (APMCs) under the Agriculture Produce and Livestock Marketing (Promotion
and Facilitation) Act, 2017 (APLMA, 2017);

(b) the total loss incurred by farmers across the country in light of contract
farming being left out of the APLMA,;

(c) the measures undertaken by Government in the past five years for States
which have not yet accepted the APMC model to accept the same; and

(d) the total loss incurred by APMC farmers owing to the inclusion of private
farmers under the APLMA?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) Agricultural Produce Market Committees
(APMCs) are regulated under respective State Agricultural Produce Market Committee
Act of the State. Government of India has provided model Agricultural Produce and
Livestock Marketing (Promotion & Facilitation) Act, 2017 for suitable adoption by
States/Union Territories (UTs) to promote agricultural marketing reforms in their States/
UTs. Hence, there is no conflict of interest of the APMCs and APLM Act, 2017.

(b) A Separate Model Agricultural Produce and Livestock Contract Farming &
Services (Promotion & Facilitation) Act, 2018 is intended to provide benefits and
remunerative prices to farmers by providing facilitative eco-system for contract produce
output but also for services all along the agricultural food value chain starting from
pre-harvest, harvest and post-harvest including marketing. Hence, the question of loss
incurred by farmers across the country in light of contract farming being left out of the
APLM Act does not arise.

(c) The Government has taken a number of measures in the past five years for
States which have not yet accepted the APMC model to adopt the same, namely-

(i)  States are advised and persuaded through various meetings and conferences
to adopt the model APLM Act, 2017.
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(i) States have been requested through written communications to adopt the

reforms by amending their respective State APMC Act.

(i) Assistance under Agriculture Marketing Infrastructure (AMI), a sub-scheme
of Integrated Scheme for Agricultural Marketing (ISAM), to State agency

projects has been linked to marketing reforms.

(d) The market reforms intended through model Agricultural Produce and
Livestock Marketing (Promotion & Facilitation) Act, 2017, is to improve the income of
all farmers including that of APMC farmers by bringing efficiency in marketing system
as well as in APMC markets. Hence, the question of loss by APMC farmers due to
model Agricultural Produce and Livestock Marketing (Promotion & Facilitation) Act,

2017 does not arise.
Annual growth in the MSP

2106. SHRI K.K. RAGESH: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@ whether the year-wise details of annual growth in the Minimum Support

Price (MSP) for various crops of the last five years is available; and
(b) if so, the details thereof?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) and (b) The details of MSP fixed by Government
and year-wise increase in MSP for all mandated crops for last five years are given in

the Statement-1 and Statement-I1 respectively.



MSP for all mandated crops (according to crop year)

Statement-1

(X per quintal)

SI. No. Commodity Variety 2014-15 2015-16 2016-17 2017-18 2018-19 2019-20
Kharif crops
1 Paddy Common 1360 1410 1470 1550 1750 1815
Grade 'A’ 1400 1450 1510 1590 1770 1835
2. Jowar Hybrid 1530 1570 1625 1700 2430 2550
Maldandi 1550 1590 1650 1725 2450 2570
3. Bajra 1250 1275 1330 1425 1950 2000
4, Maize 1310 1325 1365 1425 1700 1760
5. Ragi 1550 1650 1725 1900 2897 3150
6. Arhar(Tur) 4350 4625" 5050 54507 5675 5800
7. Moong 4600 4850 5225 55757 6975 7050
8. Urad 4350 4625" 5000 54000 5600 5700
0. Cotton Medium Staple 3750 3800 3860 4020 5150 5255
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10.

11.

12.

13.

14.

15.

16.

17.

18.

19.

20.

21.

Long Staple
Groundnut
Sunflower Seed
Soyabean Yellow
Sesamum
Nigerseed
Rabi Crops
Wheat
Barley
Gram
Masur (Lentil)
Rapeseed&Mustard
Safflower
Toria

Other Crops

4050

3750

2560

4600

3600

1450

1150

3175

3075

3100

3050

3020

4100

4030

3800

2600

4700

3650

1525

1225

3500**

3400**

3350

3300

3290

4160
4220*
3950*
2775*
5000M

3825*

1625
1325
40000
39509
3700*
3700*

3560

4320
4450
4100*
30500
5300*

4050*

1735
1410
4400@
4250*
4000*
4100*

3900*

4890

5388

3399

6249

5877

1840

1440

4620

4475

4200

4945

4190

5550

5090

5650

3710

5940

1925

1525

4875

4800

4425

5215
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SI. No. Commodity Variety 2014-15 2015-16 2016-17 2017-18 2018-19 2019-20
22. Copra 5250 5550 5950 6500 7511 9521

(Calender Year) 5500 5830 6240 6785 7750 9920
23.  De-Husked Coconut 1425 1500 1600 1760 2030 2571

(Calender Year)
24, Jute 2400 2700 3200 3500 3700 3950
25. Sugarcane* 220 230 230 255 275 275
# Fair and remunerative price.
* Including Bonus of ¥ 100 per quintal
** Including Bonus of ¥ 75 per quintal
A Including Bonus of ¥ 200 per quintal
M Including Bonus of % 425 per quintal
@ Including bonus of % 150 per quintal

Statement-11
Increase in Minimum Support Prices (according to crop year)
(in %age)

SI. No. Commodity Variety 2015-16 2016 -17 2017 -18 2018-19 2019-20

Kharif Crops
1 Paddy Common 37 4.3 54 12.9 3.7

Grade A' 36 41 53 113 37
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10.

11.

12.

13.

14.

Jowar

Bajra
Maize

Ragi
Arhar(Tur)
Moong
Urad

Cotton

Groundnut
Sunflower Seed
Soyabean
Sesamum

Nigerseed

Hybrid

Maldandi

Medium Staple

Long Staple

Yellow

26

26

20

11

65

6.3

54

6.3

13

12

08

13

16

22

14

35

38

43

30

45

9.2

7.7

81

16

15

47

39

6.7

6.4

48

4.6

45

71

44

10.1

79

6.7

8.0
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SI. No. Commodity Variety 2015-16 2016 -17 2017-18 2018-19 2019-20
Rabi Crops
15.  Wheat 52 6.6 6.8 6.1 46
16.  Barley 65 82 6.4 21 59
17. Gram 10.2 143 10.0 50 55
18. Masur (Lentil) 106 16.2 76 53 73
19.  Rapeseed & Mustard 8.1 104 8.1 50 54
20.  Safflower 82 121 108 206 55
21.  Toria 89 82 96 74
Other Crops
22.  Copra. (Calender Year) Milling 5.7 72 9.2 156 26.8
Ball 6.0 70 8.7 142 280
23.  De-Husked Coconut 53 6.7 100 15.3 26.7
(Calender Year)
24, Jute 125 185 94 5.7 6.7
25.  Sugarcane 45 0.0 109 78 00

[VHEVS VACYY] 0] SIamsuy USHLM /T

suonsand paJeisun



Written Answers to [6 December, 2019] Unstarred Questions 175

Production and demand of fruits and vegetables

2107. SHRIMATI THOTA SEETHARAMA LAKSHMI: Will the Minister of
AGRICULTURE AND FARMERS WELFARE be pleased to state:

(@ whether India ranks second in the world in the production of fruits and
vegetables;

(b) if so, the details thereof; and

(c) whether the production of fruits and vegetables is adequate to meet the
domestic demands, if so, the details of demand and production of fruits and vegetables
during the last three years in the State of Andhra Pradesh?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) and (b) As per the country-wise production
data for the year 2016, available on the website of the Food and Agriculture Organisation
(FAO), India is second in the production of Fruits and Vegetables. Details are given
in the Statement-1 (See below).

(c) As reported by the State Government of Andhra Pradesh, production of
fruits and vegetables is adequate to meet the domestic demands of Andhra Pradesh.
Details thereof are given in the Statement-II.

Statement-1

(A) Details of Major Fruit (excl. Melon) Producing Countries in the World

SI.No. Country 2016

Production
(Million Tonnes)

1 2 3

L China 27208
2. India 90.89
3 Brazil 39.69
4. USA 2711

5. Mexico 2143
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1 2 3
6. Spain 19.05
7. Indonesia 18.52
8. Philippines 16.32
9. Italy 18.00
10. Turkey 2174
11. Others 320.62
WoRLD ToTAL 865.88

Source: FAO Website (http://faostat3.fao.org/home/E)

(B) Details of Major Vegetables & Melons Producing Countries in the World

SI. No. Countries 2016
Prod. (Million

Tonnes)

1 China 543.16
2. India 11991
3 USA 3312
4. Turkey 2440
5. Iran 14.29
6. Egypt 16.80
7. Russian Federation 16.29
8. Mexico 1433
9. Spain 13.60
10. Italy 12.32
11. Others 249.65
World 1075.20

Source: FAO Website (http://faostat3.fao.org/home/E)
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Statement-11
Details of Production and Demand of Fruits and Vegetables in Andhra Pradesh

(In '000 Tonnes)

SI. No. Year Production Demand
1 2016-17 21639.28 5407.84
2. 2017-18 2212413 5407.84
3 2018-19 (3rd Adv. Est.) 24706.04 5407.84

Production of onion

2108. SARDAR BALWINDER SINGH BHUNDER: Will the Minister of
AGRICULTURE AND FARMERS WELFARE be pleased to state:

(@ whether Government has taken note that the production of onion has been
increasing in recent months;

(b) if so, the details thereof;

(c) whether Government is taking any steps to lift the ban on export of onions
to safeguard the interests of the onion growers; and

(d) if so, the details thereof?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) and (b) Monthly production data is not
captured. However, the All India Mandi Arrival data for recent months given below
indicates decreasing arrivals in recent months.

Monthly all India Mandi arrival of Onion (in Lakh MT)

Year September October November

2019 7.38 744 6.04

These arrivals are also lesser with respect to arrivals in the corresponding months
of 2018. The estimated production of Kharif and Late Kharif of 2019 is lesser with
respect to Kharif and Late Kharif production of 2018.

(c) and (d) As intimated by Director General of Foreign Trade, Ministry of Commerce
& Industry, there is no such proposal under consideration.
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Issues with Bt. Cotton

2109. DR. NARENDRA JADHAV: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ the details of difference in yield of Bt. cotton compared to conventional

cotton during past five years;

(b) whether there is stagnation in yield of Bt. cotton in past five years, if so,

the details thereof;

(c) whether per hectare usage of fertilizers and pesticides has increased for
production of Bt. cotton, if so, the details thereof;

(d) whether any steps are being taken to decrease excessive use of fertilizers

and pesticides;
(e) whether alternatives to Bt. cotton are being developed locally; and

(H the details of average revenue and losses made by cultivators of Bt. cotton

in the past five years?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) and (b) Majority of cotton crop area in the
country is covered under Bt. Cotton. Yield data is not maintained independently for Bt.
and conventional cotton. However there is no stagnation in yield of Bt. Cotton. The
yield of cotton in past five years is as under:

Years Production (in lakh bales)
2014-15 348.05
2015-16 300.05
2016-17 325.77
2017-18 328.05
2018-19 (4th advance estimate) 287.08

(c) and (d) Various awareness programmes on Integrated Nutrient and Pest
Management have been organized to sensitize farmers for judicious use of fertilizers

and pesticides.
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(e) Both ICAR and State Agricultural Universities have developed and released
several non-Bt. varieties of cotton. Besides, ICAR have also developed low cost
production and protection technologies to cultivate these varieties of cotton.

() No any States has reported such losses.
Review of soil health card scheme

2110. SHRI SAMBHAJI CHHATRAPATI: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(@ whether it is a fact that the State Governments have not taken the scheme
for distribution of Soil Health Card seriously with the result that majority of farmers are
yet to derive desired benefits and if so, the details thereof; and

(b) whether Government intends to review the scheme afresh and re-lay emphasis
on soil testing to apprise the farmers the nature of fertilizer or mineral needed for better
productivity?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMARY): (a) and (b) No Sir. The successful implementation
of Soil Health Card (SHC) scheme through State Governments in the last 4 years has
resulted in 10.33 crore farmers receiving SHCs in cycle 1 (2015-17) and 11.51 crore
farmers in second cycle (2017-19) across the country.

Based on the suggestions/ recommendations from States and other stakeholders,
Model Village programme has been initiated in the current year. Under the pilot project,
one village per block is adopted for farm holding based soil testing and to take up large
number of demonstrations up to a maximum number of 50 demonstration (1 ha each)
in each adopted village for balanced and judicious use of fertilisers. So far 6954 villages
have been identified by the States and 11.50 lakh farmholding based Soil Health Cards
distributed to farmers. In addition, 246968 demonstration and 6951 Farmer Melas are
approved to the States.

Distribution of soil health cards in Uttar Pradesh

2111. DR. ASHOK BAJPAI: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@ whether Government has the information about the number of Soil Health
Cards distributed, district-wise in Uttar Pradesh;
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(b) if so, the details thereof; and

(c) whether Government also has information about the amount of fertilizers
saved by the farmers by judicious use of fertilizer with the help of soil card?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) and (b) The number of Soil Health Cards
distributed in Uttar Pradesh during Cycle I (2015-17) and Cycle 11 (2017-19) are 1.70
crore and 1.98 crore respectively. During current year (2019-20) under Model Village
Programme, 186 lakh cards are distributed so far. The district-wise information is given
in the Statement (See below).

(c) Nation Productivity Council (NPC) in its study report submitted in February,
2017, informed that there is a saving of 8-10% in chemical fertilizer use in case of farmers
applying fertilizers and micro-nutrients as per recommendations of Soil Health Cards.

National Institute of Agricultural Extension Management MANAGE, Hyderabad
in their 'Impact study of Soil Health Card Scheme' submitted in November 2017 also
reported reduction in fertilizer use, especially nitrogen as a result of use of fertilizers
according to recommendation of the Soil Health Card.

Statement

Details of Soil Health Card Distribution Report in Uttar Pradesh

Sl. District Name Cycle-1 Cycle-ll Model Village
No. (2015-17) (2017-19) (2019-20)

1 2 3 4 5

L Agra 277170 225633 7321

2 Aligarh 217506 269908 3757

3 Allahabad 351618 356462 3100

4. Ambedkar Nagar 188335 197755 1838

5 Amethi 148375 150770 1780

6. Amroha 190312 188607 1947

7. Auraiya 166674 226407 239%

8. Azamgarh 365140 476258 3591
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1 2 3 4 5

9. Baghpat 176179 168988 2395
10. Bahraich 188517 353242 2572
11. Ballia 229919 164502 5125
12, Balrampur 167240 191908 1625
13.  Banda 177919 238035 3366
14.  Barabanki 398194 401363 3073
15. Bareilly 271541 337972 1582
16. Basti 205258 254527 2430
17.  Bijnor 353098 591547 1541
18.  Budaun 304926 349978 1323
19.  Bulandshahr 332755 251021 651
20.  Chandauli 136533 205080 1595
21.  Chitrakoot 85730 108596 1218
22.  Deoria 320930 284085 4836
23.  Etah 176547 254264 2304
24.  Etawah 193285 332080 2582
25.  Faizabad 171080 228809 1644
26.  Farrukhabad 198752 220630 3891
27.  Fatehpur 351209 279001 3679
28.  Firozabad 272984 188387 1428
29.  Gautam Buddha Nagar 84746 92637 102
30.  Ghaziabad 67682 80943 855
31.  Ghazipur 429961 509955 1655
32.  Gonda 256275 354449 833

33.  Gorakhpur 322991 451324 3831
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1 2 3 4 5

34. Hamirpur 146644 243423 3443
35 Hapur 104816 108766 640
36.  Hardoi 465833 632212 12866
37.  Hathras 153848 287421 1971
38.  Jalaun 288942 280019 1701
39.  Jaunpur 326796 624663 3726
40.  Jhansi 252267 131788 1851
41, Kannauj 198352 225371 3005
42.  Kanpur Dehat 236850 290566 2312
43.  Kanpur Nagar 194505 268483 3218
44.  Kasganj 91735 167536 2764
45.  Kaushambi 175133 172413 2510
46.  Kheri 531970 643264 2803
47.  Kushi Nagar 198809 345326 3861
48.  Lalitpur 209270 87115 1383
49.  Lucknow 169424 222520 1398
50.  Maharajganj 284828 235305 7190
51.  Mahoba 140035 160207 2855
52.  Mainpuri 209101 178723 568
53.  Mathura 176950 140680 3761
5. Mau 294800 125401 1694
55.  Meerut 208183 291573 488
56.  Mirzapur 228434 235573 2305
57.  Moradabad 182450 144451 3390

58.  Muzaffarnagar 165215 197440 1053
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1 2 3 4 5
59. Pilibhit 209913 302119 1197
60.  Pratapgarh 223085 309888 3040
61.  Rae Bareli 263183 228400 2070
62. Rampur 209159 188804 1627
63.  Saharanpur 207408 229634 1571
64.  Sambhal 227175 180288 2103
65.  Sant Kabeer Nagar 172383 185830 727
66.  Sant Ravidas Nagar 45340 131466 64
67.  Shahjahanpur 288821 387085 1566
68.  Shamli 84480 108101 532
69.  Shravasti 94023 157830 152
70.  Siddharth Nagar 220003 420464 2444
71.  Sitapur 546472 605370 3225
72.  Sonbhadra 70575 1254838 1821
73.  Sultanpur 117869 129449 1574
74.  Unnao 506144 460952 5972
75.  Varanasi 113969 235427 1426
ToTAL 17014573 19811962 186433

Compensation to farmers for crop loss

t2112. SHRI VISHAMBHAR PRASAD NISHAD: Will the Minister of
AGRICULTURE AND FARMERS WELFARE be pleased to state:

(@ the details of amount paid as compensation for loss of crops to farmers
owing to unseasonal rain and drought during the last five years, State-wise;

tOriginal notice of the question was received in Hindi.



184  Written Answers to [RAJYA SABHA] Unstarred Questions

(b) the rate of compensation per acre and the timeline of amendments made

therein; and
(c) the details thereof?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) The financial assistance under State Disaster
Response Fund (SDRF)/National Disaster Response Fund (NDRF) in the wake of
notified natural disasters is given by way of relief and not as compensation of loss as
suffered/claimed. Unseasonal rain has not been notified as a natural calamity by the
Government of India. State Governments may, however, use up to 10 per cent of the
funds available under the SDRF for providing immediate relief to the victims of natural
disasters that they consider to be 'disasters' within the local context in the State and
which are not included in the notified list of disasters of the Ministry of Home Affairs,
Government of India and incur expenditure as per the SDRF/NDRF guidelines, issued
by Government of India (Ministry of Home Affairs) on 08.04.2015. A statement containing
details of financial assistance approved from the NDRF to States in the wake of drought

during last five years is given in the Statement (See below).

(b) and (c) Based on the recommendation ot the Fourteenth Finance Commission
on financing of expenditure on immediate relief during natural calamities for the period
2015-20 and the report of the Expert Group, the Ministry of Home Affairs revised the
items and norms of assistance from the State Disaster Response Fund (SDRF) and the
National Disaster Response Fund (NDRF) for the period 2015-20 on 08.04.2015. As per
the guidelines issued by the Ministry of Home Affairs which is applicable from
2015-16 to 2019-20, assistance is provided from SDRF/NDRF towards input subsidy for
the crop loss of 33% and above. The rate of input subsidy for crop loss is
T 6800/- per hectare for rainfed areas, ¥ 13500/- per hectare for assured irrigated areas

and ¥ 18000/- per hectare for all type of perennial crops.

Besides, under Pradhan Mantri Fasal Bima Yojana (PMFBY), claims are provided
to insured farmers for notified crops against the shortfall in yield due to adverse
climatic conditions as per the formula envisaged in operational guidelines of the

scheme.
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Details of financial assistance from NDRF to States in the wake of drought

185

(X in crore)
Sl Name of State Calamity Central assistance
No. approved by High
Level Committee
1 2 3 4
During 2014-15
1 Haryana Drought 168.87
2. Karnataka Drought 200.85
3. Uttar Pradesh Drought 771.34
4. Maharashtra Drought 1962.99
5. Andhra Pradesh Drought 23751
ToTAL: 3347.56
During - 2015-2016
1 Karnataka Drought 1540.20
Drought-R 72323
2. Chhattisgarh Drought 1276.25
3 Madhya Pradesh Drought 2032.68
4. Maharashtra Drought-K 3638.83
Drought-R 679.54
5. Odisha Drought 815.00
6. Telangana Drought 791.21
7. Uttar Pradesh Drought 1304.52
Drought-R 622.76
8. Andhra Pradesh Drought 433.77
9. Jharkhand Drought 336.94
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1 2 3 4
10.  Rajasthan Drought 119341
11.  Uttarakhand Drought-R 70.22
ToTAL: 15458.56
During - 2016-2017
1 Karnataka Drought (K) 1782.44
Drought (R) 795.544
2. Andhra Pradesh Drought (K) 51893
3 Kerala Drought (K) 112.05
4. Tamil Nadu Drought (K) 1748.28
5. Rajasthan Drought (K) 588.34
6. Puducherry Drought (R) 17.70
TotaL 5563.28
During - 2017-18
1 Chhattisgarh Drought (K) 39591
2. Madhya Pradesh Drought (K) 836.09
3 Rajasthan Drought (K) 526.14
4. Andhra Pradesh Drought (R) 113.14
5. Uttar Pradesh Drought (R) 157.23
TotaL 202851
During - 2018-19
1 Andhra Pradesh Drought (K) 900.40
2. Karnataka Drought (K) 949.49
Drought (R) 1029.39
3 Maharashtra Drought (K) 4714.28
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1 2 3 4

4, Rajasthan Drought (K) 1206.62

5. Gujarat Drought (K) 127.60

6. Jharkhand Drought (K) 27242
TotaL 9200.20

R: Rabi

K: Kharif

Debit of money deposited under PM-Kisan Yojana

2113. SHRI AKHILESH PRASAD SINGH: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(@ whether it is a fact that most of the farmers brought into notice that money
deposited under the Pradhan Mantri Kisan Samman Nidhi Yojana (PM-KISAN) is being

debited from their accounts;
(b) if so, the reasons therefor and number of such farmers, State-wise; and
(c) the steps taken by Government to prevent such incidents?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) No Sir, the reversal occurred in the accounts
of only 1,19,743 beneficiaries at the initial stage. The total number of beneficiaries are

more than 7.6 cr. farmer families.

(b) The reversal occurred due to mismatch of beneficiaries names and the names
as available in the details of their given bank accounts. Total number of such farmers
is 1,19,743. The State-wise details of such farmers have been given in the Statement

(See below).

(c) The procedure for transactions has now been modified and stringent
pre-verification procedures have been incorporated so that such incident does not

reoccur.
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Statement

State-wise details of such farmers in wose accounts reversal took place due
to mismatch of the names of beneficiaries and the names in

the details of bank accounts

Sl. Name of State Cases of Reversal of

No. transactions

1 Assam 2

2. Haryana 55

3 Himachal Pradesh 346

4. Jammu And Kashmir )

5. Jharkhand 2

6. Maharashtra 32,897

7. Uttar Pradesh 86,314

8. Uttarakhand 78
ToTtaL 1,19,743

Watershed projects under PMKSY in Maharashtra

2114. SHRI AMAR SHANKAR SABLE: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ the schemes that are available to provide irrigation water to farmers in
rainfed agricultural areas;

(b) the number of watershed projects that have been sanctioned and completed
under Pradhan Mantri Krishi Sinchayee Yojana (PMKSY-Watershed Component),
State-wise, including Maharashtra;

(c) the amount of funds released for watershed projects under PMKSY, Statewise,
including Maharashtra;

(d) whether Government intends to sanction new watershed projects under
PMKSY for rainfed agricultural areas in Maharashtra; and
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O]

if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) The Pradhan Mantri Krishi Sinchayee Yojana
(PMKSY) was launched during the year 2015-16 with the motto of 'Har Khet Ko Paani'
for providing end-to-end solutions in irrigation supply chain, viz. water sources,

distribution network and farm level applications. The components of PMKSY are as

under:

Accelerated Irrigation Benefit Programme (AIBP): Faster completion of
ongoing Major and Medium Irrigation projects including National Projects.
This component is implemented by the Department of Water Resources,
River Development & Ganga Rejuvenation.

PMKSY-Har Khet Ko Pani (HKKP): Source augmentation, distribution,
ground water development, lift irrigation, repair, restoration, renovation of
traditional water bodies. This component is implemented by the Department
of Water Resources, River Development & Ganga Rejuvenation.

PMKSY-Per Drop More Crop (PDMC): Enhancing water use efficiency at
farm level through Micro Irrigation technologies viz. Drip and Sprinkler
Irrigation. This component is implemented by the Department of Agriculture,
Cooperation & Farmers Welfare.

PMKSY-Watershed Development (WDC): Department of Land Resources
had been implementing Integrated Watershed Management Programme
(IWMP) since 2009-10 for development of rainfed and degraded areas. In
2015-16, IWMP was amalgamated as the Watershed Development Component
of the Pradhan Mantri Krishi Sinchayee Yojana (WDC-PMKSY). The activities
undertaken inter alia include ridge area treatment, drainage line treatment,
soil and moisture conservation, rainwater harvesting, nursery raising,
afforestation, horticulture, pasture development, livelihoods for assetless
persons, etc.

(b) and (c) Under the erstwhile IWMP, 8214 watershed development projects were

sanctioned in erstwhile 28 States (except Goa) including Maharashtra [now 27 States
and UT of Jammu and Kashmir and Ladakh], during the period 2009-10 to 2014-15. The
State-wise details of projects sanctioned, projects completed and funds released as on
30.11.2019 is given in the Statement (See below).
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(d) and (e) Government is focusing on completion of all ongoing projects and
therefore no new projects under the WDC-PMKSY are being sanctioned.

Statement

State wise details of watershed projects sanctioned, area covered by the projects,
completed and funds released as Central share to States under WDC-PMKSY

(Area in million ha, Amount in ¥ crore)

SI. No. State Sanctioned No of Central share
(from 2009-10 to 2014-15)@ projects  released (from
completed  2009-10 to

Total no.  Area of the 2019-20%)

of Projects projects
1 2 3 4 5 6
1. Andhra Pradesh* 432 1810 158 1060.68
2. Arunachal Pradesh 156 0.467 13 244.33
3. Assam 372 1577 143 492.75
4.  Bihar 123 0.612 0 15131
5. Chhattisgarh 263 1195 112 330.35
6.  Gujarat 610 3.103 292 1288.64
7. Haryana 8 0.362 0 101.94
8. Himachal Pradesh 163 0.840 0 28358
9. Jammu and Kashmir™~ 159 0.652 0 230.82
10.  Jharkhand 171 0911 30 191.52
11. Karnataka 571 2.569 304 1894.70
12. Kerala &8 0423 2% 128.69
13.  Madhya Pradesh 517 2937 204 1497.49
14. Maharashtra 1186 5128 598 241395
15.  Manipur 102 0491 5 149.10
16. Meghalaya % 0.236 47 173.03

17.  Mizoram 8 0.373 32 259.89
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1 2 3 4 5 6
18. Nagaland 111 0476 61 539.15
19. Odisha 310 1.700 127 1004.31
20. Punjab 67 0.314 0 60.42
21. Rajasthan 1025 5.764 377 2534.70
22, Sikkim 15 0.066 0 22.08
23, Tamil Nadu 270 1.368 112 924.94
24. Telangana* 330 1.399 121 590.30
25.  Tripura 65 0.213 20 21096
26. Uttarakhand 6 0.346 5 131.08
27.  Uttar Pradesh 612 3.045 225 808.49
28.  West Bengal 163 0.693 0 197.08
ToTAL 8214 39.07 3012 17916.28

@ Sanctioned under the erstwhile Integrated Watershed Management Programme (IWMP), which
has been amalgamated as the Watershed Development Component (WDC) of the Pradhan Mantri
Krishi Sinchayee Yojana (PMKSY) with effect from 2015-16.

* As per final audited details received from Andhra Pradesh and Telangana after bifurcation of
erstwhile Andhra Pradesh

A erstwhile Jammu and Kashmir

** As on 30,11.2019 reported by States

# As on 30.11.2019 including releases under the erstwhile IWMP.

Note: There is no sanctioned project in Goa.

Doubling/electrification/new rail line projects in Tamil Nadu

2115. SHRI A. VIJAYAKUMAR: Will the Minister of RAILWAYS be pleased to
state:

(@ whether Government has taken up a number of projects for doubling/

electrification/ new railway lines in Tamil Nadu;

(b) if so, whether the allocation made for railway projects are not matching with
the required funds and thereby causing huge delay in completion of railway projects
in Tamil Nadu; and

(c) if not, the reasons therefor and the target fixed for major projects in Tamil
Nadu?
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THE MINISTER OF RAILWAYS (SHRI PIYUSH GOYAL): (a) Presently, 09 New
Line Projects covering a length of 871 Km at a cost of 311,612 crore, 08 Doubling
Projects covering a length of 592 Km at a cost of ¥5,673 crore and 10 Railway
Electrification projects covering route Km of 1633 route Km at a cost of Y1570 crore,
falling fully/partly in the State of Tamil Nadu are under different stages of planning/
sanction/execution. The aggregate cost of these 27 projects is ¥18,855 crore.

The project-wise details of projects including expenditure and outlay are made
available in public domain on Indian Railways website i.e. www.indianrailways.gov.in
>Ministry of Railways >Railway Board >About Indian Railways >Railway Board
Directorates >Finance (Budget).

(b) and (c) Average Budget Allocation for Infrastructure projects and safety
works, falling fully/partly in State of Tamil Nadu, for 2014-19 is ¥1,979 crore, which is
225% of the average annual Budget outlay of 2009-14 (3879 crore).

Allocation of Budget for infrastructure projects and safety works falling fully/
partly in State of Tamil Nadu, for 2019-2020 is 32,410 crore, which is 274% of the
average annual Budget outlay of 2009-14 (X879 crore).

The timely completion of any Railway project depends on various factors like
quick land acquisition by State Government, forest clearance by officials of forest
department, shifting of infringing utilities (both underground and over ground), statutory
clearances from various authorities, geological and topographical conditions of area,
law and order situation in the area of project site, number of working months in a year
for particular project site due to climatic conditions, encountering unforeseen conditions
like earthquake, flooding, excessive rains, strikes of labour, orders of Hon'ble Courts,
situation and conditions of working agencies/contractors etc. All these factors vary
from project to project and site to site and affect the completion time and cost of the
project, which is finally worked out at the completion stage. Therefore, confirmed
timeline for completion of projects cannot be given.

Setting up of special courts for resolving farmers' problem

2116. SHRI SANJAY SINGH: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@ the reasons for not setting up of special courts for farmers to resolve their
payment-related problems;
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(b) whether there is a plan to incentivize the farmers instead of giving subsidy;
(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) There is no proposal for setting up special
courts for farmers. However, different schemes run by the Government for disbursement
of benefits to the farmers already have in-built multi-tier mechanism of grievance
redressal at Center, State and District level.

(b) to (d) Government has already started a new Central Sector Scheme, namely,
the Pradhan Mantri Kisan Samman Nidhi (PM-KISAN) with a view to augment the
income of the farmers by providing income support to all landholding farmers' families
in the country, to enable them to take care of expenses related to agriculture and allied
activities as well as domestic needs. Under the Scheme an amount of ¥6000/- per year
is transferred in three 4-monthly installments of ¥2000/- directly into the bank accounts
of the farmers. Farmers falling within the following exclusion criteria relating to higher
income status are not eligible for the benefit under the Scheme:

(A) All Institutional Land holders; and

(B) Farmer families in which one or more of its members belong to following
categories:

(i) Former and present holders of constitutional posts

(i) Former and present Ministers/ State Ministers and former/present
Members of Lok Sabha/ Rajya Sabha/ State Legislative Assemblies/
State Legislative Councils, former and present Mayors of Municipal
Corporations, former and present Chairpersons of District Panchayats.

(@iii) All serving or retired officers and employees of Central/ State
Government Ministries /Offices/Departments and its field units Central
or State PSEs and Attached offices /Autonomous Institutions under
Government as well as regular employees of the Local Bodies (Excluding
Multi Tasking Staff / Class 1V/Group D employees)

(iv) All superannuated/retired pensioners whose monthly pension is
%10,000/-or more (Excluding Multi Tasking Staff/ Class IV/Group D
employees)
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(v)  All Persons who paid Income Tax in last assessment year.

(vi) Professionals like Doctors, Engineers, Lawyers, Chartered Accountants,
and Architects registered with Professional bodies and carrying out
profession by undertaking practices.

The scheme is effective from 1.12.2018. The entire responsibility of identification
of beneficiaries rests with the State/UT Governments. An exclusive web-portal
www.pmkisan.gov.in has been launched for the Scheme. The financial benefits are
released to the beneficiaries on the basis of the data of farmers prepared and uploaded
by the State / UT Governments on the PM-Kisan web-portal. For enroliment, the farmer
is required to approach the local patwari / revenue officer / Nodal Officer (PM-Kisan)
nominated by the State Government. The Common Service Centres (CSCs) have also
been authorized to do registration of the farmers for the Scheme upon payment of fees.
Farmers can also do their self-registration through the Farmers Corner in the portal.
Farmers can also edit their names in PM-Kisan database as per their Aadhaar card
through the Farmers Corner. Farmers can also know the status of their payment through
the Farmers Corner. The village-wise names of the beneficiaries are also available in the
Farmers Corner.

Sharing of information regarding fertilizers through Soil Health Cards

12117. SHRI MOTILAL VORA: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@ whether it is a fact that Soil Health Card is merely a paper indicating the
physical condition of soil due to recording of only general information on it;

(b) if so, whether Government is aware of the suggestion of experts where it has
been stated that details of fertilizers should be given on Soil Health Card as per the
next crop after asking farmers, which would be useful for farmers and at the same time
modern labs should be set up for soil testing;

(c) if so, steps being taken by Government in this direction; and
(d) if not, the reasons therefor?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) to (d) Soil Health Card provides information

tOriginal notice of the question was received in Hindi.
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to farmers on nutrient status of their soil in respect of 12 parameters namely macro -
nutrients (Nitrogen, Phosphorous & Potassium), secondary nutrient (Sulphur), micro-
nutrients (Zinc, Iron, Copper, Boron & Manganese) and others (Electrical Conductivity,
pH & Organic Carbon).

The Soil Health Card also provides 2 sets of fertilizer recommendations on
appropriate dosage of nutrients along with organic manure to be applied for improving
soil health and fertility for 6 crops. Provision for providing fertilizer recommendation
for additional crop based on farmer's requirement is also available on the SHC portal.

Under Soil Health Management (SHM) scheme, funds have been provided to
states based on their requirement for setting up of static, mobile, mini and village level
soil testing labs. As on date there are 1293 static, 165 mobile, 6337 mini and 154 village
level soil testing labs in the country. Modern equipment like Atomic Absorption
Spectrophotometer, Inductively Coupled Plasma Spectrophotometer, etc. can be procured
by States.

Monitoring prices of medicines

2118. DR. VIKAS MAHATME:
SHRIMATI VIJILA SATHYANANTH:

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state:

(@ whether Department of Pharmaceuticals has any scheme to monitor the
prices of medicines;

(b) if so, the details thereof; and

(c) the steps taken by the Government for creating consumer awareness on
exorbitant prices of the medicines in India along with the details thereof?

THE MINISTER OF CHEMICALS AND FERTILIZERS (SHRI D. V. SADANANDA
GOWDA): (a) and (b) Yes, Sir. The National Pharmaceutical Pricing Authority (NPPA),
an independent body of experts under Department of Pharmaceuticals (DoP), monitors
the prices of Scheduled and Non scheduled drugs in India as per provisions of the
Drugs (Prices Control) Order, 2013 (DPCO, 2013). As per provisions of Para 16 of the
DPCO, 2013, Pharmaceutical Companies may increase/decrease the prices of scheduled
drugs on the basis of annual wholesale price index (WPI) for preceding calendar year
on 1st April every year and as per provisions of Para 20 of the DPCO, 2013 manufacturers
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of Non-scheduled formulations may increase the MRP of their formulations maximum
up to 10% of the maximum retail price during preceding twelve months. If a company
violates the provisions of DPCO, 2013, action for overcharging is taken against the
company.

(c) NPPA has launched a mobile app "Pharma Sahi Dam" and a consumer
complaint platform "Pharma Jan Samadhan" to disseminate information on drug pricing
and for consumer grievances. Consumer complaints are addressed through the
Centralized Public Grievance Redress and Monitoring System (CPGRAMS) portal, in a
time bound manner. To create consumer awareness, there also exists a Central Sector
Scheme named Consumer Awareness, Publicity and Price Monitoring (CAPPM). The
Scheme is implemented at the Central level by NPPA and at the State level through Price
Monitoring and Resource Units (PMRUSs). The guidelines of the Scheme are available
on the website of Department of Pharmaceuticals i.e. https://pharmaceuticals.gov.in/
schemes. CAPPM also creates Consumer awareness through print and electronic media,

organizing seminars etc.
Number of Jan Aushadhi Kendras in the country

2119. SHRI P. BHATTACHARYA:
SHRI VIJAY PAL SINGH TOMAR:

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state:

(@ the names of the locations in the country, where Jan Aushadhi Kendras
have been set up;

(b) whether Government has taken any steps for setting up Jan Aushadhi
Kendras especially in backward areas of the country;

(c) if so, the details thereof; and
(d) if not, reasons therefor?

THE MINISTER OF CHEMICALS AND FERTILIZERS (SHRI D. V. SADANANDA
GOWDA): (a) As on 30.11.2019, 5825 Janaushadhi Kendras are functional in different
parts of the country. State wise list of Kendras, functional across the country is
enclosed as Annexure. Location wise complete details of these Kendras are also

available on website www.janaushadhi.gov.in.
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(b) to (d) As on 30.11.2019, 570 Janaushadhi Kendras are functional in 124

aspirational districts which are considered relatively backward. A list of Janaushadhi

Kendras functional in aspirational districts is enclosed in the Statement.

Statement

State-wise list of Janaushadhi Kendras functional across the country and in the

aspirational districts, as on 30.11.2019

Sl Name of the Number of Number of
No. State/UT Janaushadhi Kendras Janaushadhi Kendras
functional in the functional in
State/UT aspirational
districts
1 2 3 4
1 Andaman and Nicobar Islands 2 0
2. Andhra Pradesh 185 27
3 Arunachal Pradesh 24 1
4, Assam 81 3l
5. Bihar 153 42
6. Chandigarh 6 0
7. Chhattisgarh 209 53
8. Dadar and Nagar Haveli 14 0
9. Daman and Diu 4 0
10. Delhi 124 0
11. Goa 8 0
12, Guijarat 511 21
13. Haryana 171 2
14, Himachal Pradesh 59 5
15, Jammu and Kashmir e 2
16.  Jharkhand 53] 47




198  Written Answers to [RAJYA SABHA] Unstarred Questions
1 2 3 4
17.  Karnataka 580 51
18.  Kerala 497 7
19.  Ladakh 2 0
20.  Lakshadweep* 0 0
21.  Madhya Pradesh 154 20
22.  Maharashtra 401 42
23.  Manipur 35 2
24.  Meghalaya 1 0
25.  Mizoram 21 1
26.  Nagaland 16 1
27.  Odisha 188 2
28.  Puducherry 15 0
29.  Punjab 190 8
30.  Rajasthan 134 10
3L Sikkim 2 2
32, Tamil Nadu 577 20
33, Telangana 118 15
34.  Tripura 24 2
35.  Uttar Pradesh 886 53
36.  Uttarakhand 182 73
37.  West Bengal 117 10
TotaL 5825 570

* Medicines are directly supplied to the administration of Union Territory of Lakshadweep
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Prices of anti-cancer medicines

2120. DR. VIKAS MAHATME:
SHRIMATI VIJILA SATHYANANTH:
DR. PRABHAKAR KORE:

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state:

(@ whether Government is aware that the prices of anti-cancer medicines are

high in India;
(b) if so, the details thereof;

(c) whether it is a fact that cancer patients incur a large portion of their

treatment money on anti-cancer medicines only;
(d) if so, the details thereof;

(e) whether Government has taken any steps to control the prices of anti-cancer

medicines; and
(f) if so, the details thereof?

THE MINISTER OF CHEMICALS AND FERTILIZERS (SHRI D. V. SADANANDA
GOWDA): (a) and (b) No, Sir. The cost of both patented and generic chemotherapeutics
is significantly less in India than in most other countries, yet, these medicines are not
easily affordable to a large section of society due to low population coverage with

insurance programs and low average household income levels.

(c) and (d) The treatment of cancer is multimodal, incorporating mainly radiotherapy,
chemotherapy and surgery depending on the site and stage of disease. The intent to
treat is curative where it is reasonable to expect complete response and sustained
remission. The rest of cases receive treatment directed towards palliation of symptoms
or supportive care. 70% of all cases who are treated with curative intent receive
chemotherapy either primarily, or prior to or adjunct to radiation or surgery. Similarly
40% of palliative treatment comprise of chemotherapy. Chemotherapy forms a part of
treatment for nearly 60% of cancer patients, often being administered as an adjunct to

definitive surgery or radiotherapy.
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(e) and (f) The National Pharmaceutical Pricing Authority (NPPA) has fixed the
ceiling prices of 81 anti-cancer scheduled formulations under the National List of
Essential Medicines, 2015 (NLEM, 2015).

Further, the NPPA, vide order S.O. 1041(E) dated 27th February, 2019, put a cap
on Trade Margin of 42 select non-scheduled anti-cancer medicines under 'Trade Margin
Rationalisation' Approach. By this approach, the MRP of 526 brands of these medicines
have been reduced by upto 90%. This move will result in an approx annual savings
of around ¥ 984 crore to the patients. The details of prices fixed by the NPPA is
available on the website of the NPPA i.e. nppaindia.nic.in.

Authorizing private entities to import fertilizers

2121. SHRI KANAKAMEDALA RAVINDRA KUMAR: Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state:

(@ whether Government has authorized any private entities to import fertilizers

from foreign countries;
(b) if so, details thereof;

(c) whether Government has put in any mechanism to monitor the activities of
the private fertilizer importers to ensure the timely supply of fertilizers to farmers;

(d) if so, details thereof; and
(e) if not, reasons thereof?

THE MINISTER IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI D. V. SADANANDA GOWDA): (a) and (b) No Sir, the Government has not
authorized any private entity to import fertilizers from foreign countries.

Import of fertilizers (other than Urea) is free and on private account under OGL,
commonly known as Open General Licence (OGL). Various companies import these
fertilizers as per their commercial judgment, and not by any authorisation by the

Government.

Urea is under statutory price control and presently for its direct agriculture use,
the import on Government account is permitted through State Trading Enterprises
(STEs) namely MMTC Limited (MMTC), State Trading Corporation Limited (STC) and



Written Answers to [6 December, 2019] Unstarred Questions 201

Rashtriya Chemicals & Fertilizers (RCF) under the Foreign Trade Policy of the
Government. Of the above mentioned STEs, MMTC and STC are PSUs of Department
of Commerce, Ministry of Commerce and Industry and RCF is a PSU of Department of
Fertilizers, Ministry of Chemicals and Fertilizers.

Government is also importing urea from Oman India Fertiliser Company (OMIFCO)
under a Long-Term Urea Off Take Agreement (UOTA) between GOI & OMIFCO. The
project is promoted by Indian Farmers and Fertilizers Cooperative Ltd. (IFFCO) and
Krishak Bharati Cooperative Ltd. (KRIBHCO) from India side and Oman Oil Company
from the Omani side. IFFCO and KRIBHCO are distributing the OMIFCO urea to the
States as per supply plan of Government of India.

(c) and (d) Yes Sir, Government does monitor the activities of the private fertilizer
importers to ensure the timely supply of fertilizers to farmers.

The following steps have been taken by Government to ensure timely supply of
fertilizers to farmers of the country:-

() Before the commencement of each cropping season, Department of
Agriculture, Cooperation and Farmers Welfare (DAC&FW), in consultation
with all the State Governments, assesses the requirement of fertilizers. After
assessment of requirement, DAC&FW projects month-wise requirement of
fertilizers.

(1) On the basis of month-wise & Staie-wise projection given by DAC&FW,
Department of Fertilizers allocates sufficient/ adequate quantities of fertilizers
to States by issuing monthly supply plan and continuously monitors the
availability through following system:

i.  The movement of all major subsidized fertilizers is being monitored
throughout the country by an on-line web-based monitoring system
called integrated Fertilizer Monitoring System (iFMS);

ii. The State Governments are regularly advised to coordinate with
manufacturers and importers of fertilizers for streamlining the supplies
through timely placement of indents for railway rakes through their
state institutional agencies like Markfed etc.

iii.  Regular Weekly Video Conference is conducted jointly by Department
of Agriculture & Cooperation and Farmers Welfare (DAC&FW),
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Department of Fertilizers (DoF), and Ministry of Railways with State
Agriculture Officials and corrective actions are taken to dispatch fertilizer
as indicated by the State Governments.

iv.  The gap between demand (requirement) and production is met through
imports. The import for the season is also finalized well in advance to
ensure timely availability.

() In view of the points (c) and (d) above, the question (e) does not arise.
Phasing out of support to pharma industry

2122. SHRI DHARMAPURI SRINIVAS: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(@ whether it is a fact that Government is planning to phase out support to
pharma industry by 2020;

(b) if so, the details thereof, if not, the reasons therefor;

() whether any resistance has been coming from pharma industry in this
regard;

(d) the steps being taken by Government to increase the support to pharma
industry towards research and development?

THE MINISTER OF CHEMICALS AND FERTILIZERS (SHRI D. V. SADANANDA
GOWDA): (a) No, Sir.

(b) and (c) In view of the reply to (a) above, does not arise.

(d) The Department of Science and Technology has been implementing the
Drugs and Pharmaceuticals Research Programme (DPRP) since 1994-95 having activities
of collaborative projects (Industry-academia Partnership) and National facility projects
(state-of-the-art infrastructure projects). During 2004-05, the programme started extending
soft loans to Indian Pharma Industries. Further, this programme supported Grants-in-
aid to Indian Pharma Industries for Clinical Trials in neglected diseases such as malaria,
kala-azar, Tuberculosis, Filariasis, etc. from 2008-09 onwards

The loan component of DPRP was discontinued from 2018-19 onwards, as similar
type of programmes are being implemented in Technology Development Board (TDB)
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and Biotechnology Industry Research Assistance Council (BIRAC) of Department of
Biotechnology. The other components of DPRP such as collaborative projects, facility
projects and Grants-in-aid to Indian Pharma Industries for clinical trials are being
continued.

The Department of Biotechnology (DBT), towards strengthening the product
development for Biopharmaceuticals, has initiated a Mission entitled: Industry-Academia
Collaborative Mission for Accelerating Discovery Research to Early Development for
Biopharmaceuticals - "Innovate in India (/3) Empowering biotech entrepreneurs &
accelerating inclusive innovation". The National Biopharma Mission approved by the
Cabinet at a total cost of US$ 250 million for five years with 50% funding through World
Bank loan is being implemented by Biotechnology Industry Research Assistance Council
(BIRAC) - a Public Sector Undertaking of Department of Biotechnology (DBT). The
Mission is focusing on development of (i)Vaccines for Pneumococcus, Dengue, HPV
and candidates for other diseases of high burden in India (ii) Biosimilars for cancer,
diabetics and rheumatoid arthritis and (iii) Medical devices and diagnostics (iv) Process
Development Laboratory; Chemistry, Manufacturing, Control Units and cGLP validation
facility for Bio therapeutics. DBT has supported R&D projects in disease areas covering
Japanese Encephalitis, Chikangunya, Dengue, Malaria, Visceral Leishmaniasis and Anti-
Microbial Resistance.

Further, the Drugs (Prices Control) Order, 2013, Para-32(iii) provides exemptions
from price control to a manufacturer producing a new drug involving a new delivery
system developed through indigenous Research and Development for a period of five
years from the date of its market approval in India.

Import of fertilizers

2123. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state:

(@ whether India is importing a major portion of fertilizers being utilized by
farmers in India;

(b) if so, details thereof;
(c) the details regarding reasons for low fertilizer production domestically;

(d) whether Government has taken any steps to increase the production of
fertilizers in india; and
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(e) if so, details thereof, if not, reasons thereof?

THE MINISTER OF CHEMICALS AND FERTILIZERS (SHRI D. V. SADANANDA
GOWDA): (a) and (b) The gap between demand (requirement) and indigenous production
of fertilizers is met through imports. The import for the season is also finalized well in
advance to ensure timely availability.

The import during the last three years is as under:

Import of Fertilizers

Qty. in LMT
Year Urea DAP* MOP* NPK*
2016-17 5481 4385 37.36 521
2017-18 59.75 4217 47.36 4.99
2018-19 7481 66.02 4214 546

*Based on the information received from various companies

(c) The production of all fertilizers during 2014-15 to 2018-19 are given below:-

(Figure in LMT)

Year 2014-15 2015-16 2016-17 2017-18 2018-19

Fertilizers Production 385.39 413.14 41441 41361 414.85

The above data shows that the production has increased during last five years,
except during 2017-18, which is insignificant. Therefore, reasons for low fertilizer
production does not arise.

(d) and (e) The Government had announced New Investment Policy - 2012 on 2nd
January, 2013 and its amendment on 7th October 2014 to facilitate fresh investment in
urea sector and to make India self-sufficient in the urea sector.

Under NIP- 2012 read with its amendment, Matix Fertilizers & Chemicals Limited
(Matix) has set up a Coal Bed Methane (CBM) based Greenfield Ammonia-Urea complex
at Panagarh, West Bengal. The commercial production of Matix started on 1st October,
2017. Chambal Fertilizers & Chemicals Limited has also set up a Brownfield project at
Gadepan, Rajasthan. The commercial production of CFCL-III started on 1st January,
20109.
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These plants are likely to add the capacity of around 12.7 LMT each to the
indigenous urea production of the country.

Government of India is reviving 5 closed fertilizer plants of Fertilizer Corporation
of India Ltd. (FCIL) and Hindustan Fertilizer Corporation Ltd. (HFCL) namely Talcher,
Ramagundam, Gorakhpur and Sindri plants of FCIL and Barauni plant of HFCL by
setting up new Ammonia Urea plants of 12.7 Lakh metric tonne per annum capacity.
These projects upon implementation/ operationalization will bridge the gap between
demand and supply of urea in the country, and will rejuvenate the fertilizer sector.
Subsequent to commissioning/ start of the above plants, the indigenous urea production
will be enhanced by 63.5 Lakh Metric Tonne per year leading to corresponding reduction
in import of urea. The details of the location of these plants is as given under:

SI.No.  Name of Fertilizer plant Name of location & State
where plant is located

1 Ramagundam Fertilizers & Chemicals Ltd.(RFCL) Ramagundam, Telangana
2. Hindustan Urvarak & Rasayan Ltd. (HURL) Gorakhpur, Uttar Pradesh
3. Hindustan Urvarak & Rasayan Ltd. (HURL) Sindri, Jharkhand

4. Hindustan Urvarak & Rasayan Ltd. (HURL) Barauni, Bihar

5. Talcher Fertilizers Ltd. (TFL) Talcher, Odisha

The Cabinet in its meeting held on 21.05.2015 has also decided to install a new
urea plant of 8.646 Lakh Metric Tonne Per Annum (LMTPA) in the existing premises
of Brahmaputra Valley Fertilizers Corporation Limited (BVVFCL), which will subsequently
replace the existing urea plants Namrup-1l (capacity 2.20 LMTPA) and Namrup-Ill
(capacity 2.70 LMTPA).

Additional funds to meet subsidy requirement

2124, SHRIMATI VIJILA SATHYANATH: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(@ whether it is a fact that Ministry has sought additional ¥23,000 Crore to meet
the subsidy requirement for the January-March quarter;

(b) if so, the details thereof;
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(c) whether it is also a fact that the backlog of pendency will be cleared from
the balance funds available during the current fiscal and the remaining dues will be paid
on receipt of additional budget; and

(d) if so, the details thereof?

THE MINISTER OF CHEMICALS AND FERTILIZERS (SHRI D. V. SADANANDA
GOWDA): (a) and (b) Department of Fertilizers has sought ¥ 48051 Crore in the 1st
batch of supplementary Demand for Grants during 2019-20 to wipe out the carry over
liabilities of ¥ 32488.54 Crore of fertilizer subsidies as on 31.03.2019 and balance
¥ 15562.46 Crore to meet the additional requirement of funds in 2019-20 on account of
lesser budget allocation in respect of Indigenous Urea and additional import of urea
due to gap in assessed requirement of urea and Indigenous production.

(c) and (d) The subsidy claims, preferred by companies, are scrutinized as per the
policy guidelines and payment procedure notified from time to time. The claims are
processed on FIFO basis subject to availability of funds. Out of the allocated budget
of ¥83466.00 crores for the year 2019-20, ¥28492.68 crores have been paid in the current
financial year i.e. 2019-20 towards carryover liabilities for the year 2018-19. Clearance
of remaining backlog dues depends on availability of funds.

Proposed e-waste recycling plant at CIPET, Bengaluru

2125. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(@) the status of first-ever Government-run electronic waste (e-waste) recycling
plant that was announced to be set up in Bengaluru in July, 2018, which would be
maintained by the Central Institute of Plastics Engineering and Technology (CIPET);

(b) whether Government intends to set up such a facility in Bengaluru, which
is known as the IT Capital of India; and

(c) if so, by when it will be operational?

THE MINISTER OF CHEMICALS AND FERTILIZERS (SHRI D. V. SADANANDA
GOWDA): (a) Central Institute of Plastics Engineering and Technology (CIPET), an
autonomous body under the administrative control of the Department of Chemicals and
Petrochemicals, Ministry of Chemicals & Fertilizers, Government of India, has been
entrusted with the job of establishment of an electronic waste (e-waste) recycling plant
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at Bengaluru in PPP mode. The Government of Karnataka has been requested for
allotment of requisite land along with civil infrastructure which is awaited.

(b) and (c) Yes Sir. The e-waste recycling plant will become operational in about
03 months after the land and requisite civil infrastructure is provided by the Government
of Karnataka.

Market-linking of fertilizer prices

2126. SHRI MANISH GUPTA: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(@ whether there is a policy for market- linking of fertilizer prices or whether any
reforms in this sector are being considered, if so, the details thereof;

(b) whether promoting private capex and encouraging proven private sector
players is being thought of, if so, the details thereof; and

(c) the role and extent of the private sector in fertilizer production and whether
there is any proposal to revamp any existing fertilizer PSU in West Bengal?

THE MINISTER OF CHEMICALS AND FERTILIZERS (SHRI D. V. SADANANDA
GOWDA): (a) and (b) Sir, as far as market-linking of urea prices is concerned, the MRP
of urea is statutorily fixed by the Government. The MRP of 45 kg bag of urea is 3242
per bag (exclusive of charges towards neem coating and taxes as applicable) and the
MRP of 50 kg bag of urea is ¥268 per bag (exclusive of charges towards neem coating
and taxes as applicable).

As far as market-linking of P&K fertilizers is concerned, the Government has
implemented Nutrient Based Subsidy (NBS) Policy w.e.f. 1.4.2010 for Phosphatic and
Potassic (P&K) Fertilizers. Under the NBS Policy, the Government announces a fixed
rate of subsidy (in ¥ per Kg basis), on each nutrient of subsidized P&K fertilizers,
namely Nitrogen (N), Phosphate (P), Potash (K) and Sulphur (S), on annual basis taking
into account all relevant factors including international prices, exchange rate, inventory
level and prevailing Maximum Retail Prices of P&K fertilizers. The per Kg subsidy rates
on the nutrients N, P, K, S is converted into per Tonne subsidy on the various
subsidized P&K fertilizers covered under NBS Policy. Under the Policy, MRP of P&K
fertilizers has been left open and fertilizer manufacturers/marketers are allowed to fix the
MRP at reasonable rates as per market dynamics. At present 21 grades of P&K
fertilizers namely DAP, MAP, TSP, MOP, Ammonium Sulphate (produced by M/s FACT
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and M/s GSFC), SSP and 15 grades of NPKS complex fertilizers are covered under the
NBS Policy.

So far as reforms in fertilizer sector are concerned, the following reforms have
been undertaken by the Department of Fertilizers in last 5 years:

(i) Based on CCEA decision, vide notification dated 25th May, 2015 Department
of Fertilizers had made it mandatory for all the domestic producers of urea
to produce 100% as Neem Coated Urea, with the objective of promoting the
balanced use of fertilizers. Entire quantity of indigenously produced urea
and imported urea is being neem coated w.e.f. 1st Sept., 2015 and w.e.f. 1st
Dec, 2015 respectively.

(i) Based on CCEA decision, vide notification dated 4th Sept., 2017, the
Government of India has introduced 45 kg bag of urea in place of 50 kg bag
of urea in order to reduce the consumption of urea.

(ili) The Department of Fertilizers has also implemented Direct Benefit Transfer
(DBT) System across all States/UTs w.e.f. March, 2018. Under DBT system,
100% subsidy on various fertilizer grades is released to the fertilizer
companies, on the basis of actual sales made by the retailers to the
beneficiaries through Point of Sale (PoS) devices installed at each retailer
shop and the beneficiaries are identified through Aadhaar Card, Kisan Credit
Card, Voter Identity Card etc.

(c) Sir, As far as the role and extent of the Private Sector in Fertilizer production
is concerned, Private Sector is producing 44.46% of total Urea Production; 56.58% of
Di Ammonium Phosphate(DAP) of the total DAP production; and 57.49% of Complex
Fertilizers of the total Complex Fertilizers produced in 2019-20 (upto Oct., 2019). The
details of the same as well as the production of Private Sector 2015-16 onward upto
Oct. 2019 is given in the enclosed Statement (See below).

As far proposal to revamp any fertilizer PSU in West Bengal is concerned, at
present, there is no proposal under consideration of Government of India to revamp
any existing fertilizer PSU in West Bengal. However, CCEA in its meeting held on
04.08.2011 approved revival of closed units of FCIL and HFCL. Presently Barauni unit
of HFCL and Sindri, Gorakhpur, Ramagundam and Talcher units of FCIL are being
revived. Decision cn revival of Haldia and Durgapur units of HFCL would be taken after
viewing the progress of revival of above mentioned units of FCIL/HFCL, based on the
assessment of demand-supply gap of urea in the country.



Statement
Details of extent of the private sector in fertilizer production

(Production in 'LMT")

Year Urea DAP Complex Fertilizers

Total Private %age of Total Private %age of Total Private %age of

Production Sector Private Production Sector Private  Production  Sector Private

Production Sector Production Sector Production  Sector

2015-16 244.75 104.60 42.74 37.87 2114 55.82 83.01 4807 5791
2016-17 242,01 103.79 42.89 43.65 25.78 59.06 79.66 44.44 55.79
2017-18 240.23 106.72 4442 46.50 27.03 58.13 82.57 52.42 63.49
2018-19 240.00 100.80 4200 38.99 24.80 63.61 89.98 56.18 62.44
2019-20 138.28 61.48 44.46 2552 14.44 56.58 5142 29.56 57.49

(Upto Oct. 19)
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Demand - production details of fertilizers

12127. MS. SAROJ PANDEY: Will the Minister of CHEMICALS AND FERTILIZERS
be pleased to state:

(@ the details of the demand of fertilizers per year in comparison to the
production per year in the country at present; and

(b) whether the said demand is likely to increase in future, if so, the estimated
quantum of the demand in million tonne per year by 2022 and the steps taken by
Government so far to increase the production in proportion to this projected demand?

THE MINISTER OF CHEMICALS AND FERTILIZERS (SHRI D. V. SADANANDA
GOWDA): (a) Sir, the details of the demand (requirement) and production of major
fertilizers (Urea, DAP, MOP, Complex and SSP) during last three years in the country
and at present are given below:

(figures in LMT)

Year Requirement (Demand) Actual Production
2016-17 614.33 41441
2017-18 598.95 41361
2018-19 603.00 41485
2019-20 640.48 (up to October)
245,01

(b) Department of Agriculture, Cooperation and Farmers Welfare (DAC&FW)
assess the requirement of fertilizers on the season to season basis. Before each season
i.e Rabi and Kharif, DAC&FW organizes Zonal Conferences with States to assess the
requirement of fertilizer while taking into account cropping pattern, cropped area, crop
wise recommended dose of fertilizers, requirement of nutrients in soil as per soil health
status & recommended doses, irrigated area, consumption pattern etc. As such, it is
not possible to forecast the quantum of fertilizer required for the future years.

The Government had announced New Investment Policy (NIP) - 2012 on 2nd
January, 2013 and its amendment on 7th October, 2014 to facilitate fresh investment in

tOriginal notice of the question was received in Hindi.
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the urea sector and to make India self-sufficient in the urea sector. Under NIP -2012 read
with its amendment, Matix Fertilizers & Chemicals Limited (Matix) has set up a Coal Bed
Methane (CBM) based Greenfield Ammonia -Urea complex at Panagarh, West Bengal.
The commercial production of Matix started on 1st October 2017. Chambal Fertilizers
& Chemicals Limited (CFCL) has also set up a Brownfield project at Gadepan, Rajasthan.
The commercial production of CFCL-II1 started on 1st January, 2019.

The Government of India is reviving 5 closed fertilizer plants of Fertilizer Corporation
of India Ltd. (FCIL) and Hindustan Fertilizer Corporation Ltd. (HFCL) namely Talcher,
Ramagundam, Gorakhpur and Sindri plants of FCIL and Barauni plant of HFCL by
setting up new Ammonia Urea plants of 12.7 Lakh metric tonne per annum capacity.
These projects upon implementation/ operationalization will bridge the gap between
demand and supply of urea in the country, and will rejuvenate the fertilizer sector.
Subsequent to commissioning/ start of the above plants, the indigenous urea production
will be enhanced by 63.5 Lakh Metric Tonne per year leading to corresponding reduction
in import of urea.

Government of India has also proposed to set up a new Ammonia-Urea Plant at
Brahmaputra Valley Fertilizers Corporation Limited (BVVFCL), Namrup-IV having capacity
of 12.70 LMT or Urea through nomination (PSU) route.

The Government of India has also notified the New Urea Policy (NUP) - 2015 on
25th May, 2015 for existing 25 gas based urea units with the objective of maximizing
indigenous urea production; promoting energy efficiency in urea production; and
rationalizing subsidy burden on the Government. NUP-2015 has led to additional
production of approximately 20 LMT as compared to 2014-15, from the existing gas
based urea plants and the total production of urea during the year 2015-16 was 244.75
LMT, i.e. the highest ever urea production in the country. The indigenous urea
production for the years 2016-17, 2017-18 & 2018-19 was 242.01 LMT, 240.23 LMT &
240 LMT respectively.

Standardization and quality improvement

2128. SHRI ASHWINI VAISHNAW: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state the steps taken by Department of Pharmaceuticals
for Standardization and quality improvement along with the details thereof?

THE MINISTER OF CHEMICALS AND FERTILIZERS (SHRI D. V. SADANANDA
GOWDA): The subject of standardization and quality improvement of pharmaceuticals
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comes under the Ministry of Health & Family welfare. However, with the objective to
ensure drug security in the country by increasing the efficiency and competitiveness
of domestic pharmaceutical industry the Department of Pharmaceuticals has prepared
an umbrella scheme for Development of Pharmaceuticals Industry with the following
sub-schemes: (a) Assistance to Bulk Drug Industry for Common Facility Centre; (b)
Assistance to Medical Device Industry for Common Facility Centre; (c) Pharmaceuticals
Technology Upgradation Assistance Scheme (PTUAS); (d) Assistance to Pharmaceutical
Industry for Common Facilities; and (€) Pharmaceutical Promotion Development Scheme
(PPDS). The said scheme is a Central Sector Scheme with a total financial outlay of ¥
480 Crore.

Under the sub-scheme PTUAS, Small and Medium Pharma Enterprises (SMEs) are
facilitated to upgrade their plant and machinery to World Health Organization (WHO)/
Good Manufacturing Practices (GMP) standards so as to enable them to participate and
compete in global markets. Assistance in the form of interest subvention against
sanctioned loan by any scheduled commercial bank/financial institution, both in Public
and Private sector is provided. The upper limit of interest subvention on loans for
technology/infrastructure upgradation shall be restricted to 6% per annum for a period
of three years on reducing balance basis. The maximum loan eligible for this purpose
will be ¥ 4 Crore, availed by the concerned SME.

Under the sub-scheme PPDS financial assistance is provided for conducting
seminars/knowledge improvement programs etc. for various subjects relevant to growth
of pharmaceutical industry which include Quality Management System/Quality
Improvement Programme.

Revival of textile sector

12129. SHRI P.L PUNIA: Will the Minister of COMMERCE AND INDUSTRY be
pleased to state:

(@ whether it is a fact that the Ministry has recommended for revival of the
textile sector;

(b) if so, the details thereof; and

(c) whether Government, for revival of textile sector, intends to review the Free
Trade Agreements with the countries like Bangladesh from whom no duty is charged
for access to the Indian markets?

tOriginal notice of the question was received in Hindi.



Written Answers to [6 December, 2019] Unstarred Questions 213

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PIYUSH GOYAL): (a)
and (b) The Government is continuously working to promote the textile sector.
Government has launched Amended Technology Up-gradation Fund Scheme (ATUFS)
for upgradation of technology in textiles sector. In order to bring about integration of
value chain in the sector, the Scheme for Integrated Textile Park (SITP) has been
launched. Further, for handloom, National Handloom Development Programme,
Comprehensive Handloom Cluster Development Scheme, Handloom Weaver
Comprehensive Welfare Scheme and Yarn Supply Schemes have been launched. For
powerloom sector, a comprehensive scheme namely PowerTex India and for the
development of silk industry an integrated Scheme "Silk Samagra" has also been
launched. For promoting textiles industry in the North East Region, a scheme North
East Region Textile Promotion Scheme (NERTPS) is being implemented.

(c) The trade relations between India and neighboring countries are governed
by bilateral and multilateral trade agreements. India-Bangladesh Trade Agreement does
not prescribe any tariff concessions for the bilateral trade between the two countries
and it is only a facilitative mechanism for the enhancement of trade. The Agreement
was last renewed in June 2015 for a period of 5 years with automatic renewal clause.
The renewal is effective from 01 April 2015. At present, no formal review of the regional
agreements viz, The Agreement on SAARC Preferential Trading Arrangement (SAPTA)
and South Asian Free Trade Area (SAFTA) has been carried out and is proposed.

Impact of RCEP agreement

2130. SHRI DHARMAPURI SRINIVAS: Will the Minister of COMMERCE and
INDUSTRY be pleased to state:

(@ whether Government has signed Regional Comprehensive Economic
Partnership (RCEP) pact during the Prime Minister's recent visit to Bangkok;

(b) if so, the detail thereof;

(c) whether Government is aware that the impact of the agreement will be worst;
and

(d) the details of remedial measures being taken by Government to ward off the
negative impact of the RCEP agreement?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PIYUSH GOYAL):
(a) to (d) During the 3rd Regional Comprehensive Economic Partnership (RCEP) Leaders
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Summit which was held on 4 November, 2019 in Bangkok, India stated that the current
structure of RCEP did not fully reflect the RCEP Guiding Principles or address the
outstanding issues and concerns of India, in the light of which India did not join
consensus. The Government also held regular stakeholder consultations and had taken
the inputs received during these consultations into consideration while formulating its
position in the RCEP negotiations. Moreover, RCEP had provisions on trade remedies
while India sought an automatic trigger safeguard mechanism (ATSM) for tackling
import surges.

Opening of domestic trade market for foreign players

2131. SHRI RIPUN BORA: Will the Minister of COMMERCE AND INDUSTRY be
pleased to state:

(@ whether Government has opened the domestic trade market of goods, services
and investments to foreign players during the period from 2014 to 2019;

(b) if so, the new openings made during this period therefor; and

(c) the detail of concessions and other benefits given to the MNCs and present
status of projects and investments thereof?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PIYUSH GOYAL): (a)
and (b) Government has put in place a liberal and transparent policy for Foreign Direct
Investment (FDI), wherein most of the sectors are open to FDI under the automatic
route. The Government reviews the FDI policy on an ongoing basis and makes changes
from time to time, to ensure that India remains an attractive & investor friendly
destination. It has been the continuous endeavour of the Government of India to put
in place an enabling and investor friendly FDI policy. The intent is to make the FDI
policy more investor friendly and remove the policy bottlenecks that have been hindering
investment inflows into the country. The Government has undertaken a number of FDI
policy reforms in different areas of economy since 2014. Reforms have been carried out
across sectors such as Defence, Insurance, Pension, Other Financial Services, Asset
reconstruction Companies, Broadcasting, Pharmaceuticals, Single Brand Retail Trading,
Construction & Development, Civil Aviation, Power Exchanges, e-commerce activities,
Coal Mining, Contract Manufacturing, Digital Media and others.

(c) Details of concessions and other benefits given to the MNCs and present
status of projects and investments are not centrally compiled.
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Conditions diluting indian interests under RCEP

2132. SHRI HARNATH SINGH YADAV: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@ the details of conditions diluting the Indian interests under Regional

Comprehensive Economic Partnership (RCEP) agreement; and

(b) whether Government has protected the interests of farmers, micro, small and
medium enterprises, textiles industry, dairy, drugs and chemical industries by rejecting

the said agreement, if so, the details thereof?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PIYUSH GOYAL): (a)
and (b) During the 3rd RCEP Leaders Summit which was held on 4 November, 2019 in
Bangkok, India stated that the current structure of RCEP did not reflect the RCEP
Guiding Principles or address the outstanding issues and concerns of India, in the light
of which India did not join consensus. The Government has held regular stakeholders'
consultations with and received inputs from the domestic industry, exporters, trade
experts, concerned Ministries/Departments and State Governments. These inputs were
taken into consideration while formulating India's position in the Regional Comprehensive
Economic Partnership (RCEP) negotiations, with a view to achieving balanced outcomes,
balancing ambitions with addressing domestic sensitivities including that of farmers,
micro, small and medium enterprises, textiles industry, dairy, drugs and chemical

industries.
National e-Commerce Policy

2133. PROF. M.V. RAJEEV GOWDA: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@ whether Government has decided to incorporate any changes to the draft
National e-Commerce Policy, including, but not limited to, those proposed by various

stakeholders in consultative discussions or otherwise;
(b) if so, the details thereof;

(c) whether Government is planning to release the updated final National e-

Commerce Policy by the year end; and
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(d) if not, the reasons therefor?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PIYUSH GOYAL): (a)
and (b) A draft National e-Commerce Policy covering various areas of e-Commerce has
been prepared and placed for comments in public domain. Comments from various
stakeholders have been received. Meetings have been held under the chairmanship of
Minister for Commerce and Industry and by officials with industry stakeholders, e-
Commerce companies, associations of kirana stores, traders and retailers to discuss
matters relating to e-commerce. They had been asked for their inputs/suggestions on

the draft e-Commerce Policy. Views/suggestions received are under consideration.

(c) and (d) The formulation of National e-Commerce Policy is under consideration

of the Government, for which no timeline has been fixed.
Impact of RCEP

2134. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(@ whether Government has made an assessment of the impact of proposed

Regional Comprehensive Economic Partnership (RCEP) agreement;
(b) if so, the details thereof, if not, the reasons therefor;
() whether Government has taken a decision not to sign the said agreement;
(d) if so, the details thereof;

(e) whether Government's decision would protect the interests of small

entrepreneurs in India; and
(H if so, the details thereof?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PIYUSH GOYAL): (a)
to (f) With a view to assessing the impact of the proposed Regional Comprehensive
Economic Partnership (RCEP) agreement, the Government also held regular stakeholders'
consultations and received inputs from the domestic industry, exporters, trade experts
and concerned Ministries/Departments. These inputs were taken into consideration

while formulating India's position in the Regional Comprehensive Economic Partnership
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(RCEP) negotiations. During the 3rd RCEP Leaders Summit which was held on 4
November, 2019 in Bangkok, India stated that the current structure of RCEP did not
fully reflect the RCEP Guiding Principles or address the outstanding issues and concerns
of India, in the light of which India did not join consensus. India's position in RCEP
was also aimed at protecting the interests and domestic sensitivities of its stakeholders

including small entrepreneurs.
Students passing out of 11IFT

2135. DR. VINAY P. SAHASRABUDDHE: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@ the number of students who have passed out of the Indian Institute of

Foreign Trade (IIFT) in the past five years;

(b) the number of students who have passed out of IIFT in the past five years
belong to SC. ST and OBC category; and

(c) the strength of the teaching staff at IIFT and how many of them belong to
SC, ST and OBC category?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PIYUSH GOYAL):
(@) and (b) The details of students who have passed out of the Indian Institute of
Foreign Trade (IIFT) in the past five years including those belonging to SC, ST and
OBC category is given in the Statement-1 (See below).

(c) The details of strength of teaching staff at IIFT including those belonging
to SC, ST and OBC category is given in the Statement-I11.



Statement-1

MBA (1B) (Full Time)

Years Delhi Kolkata Delhi &
Kolkata
Gen OoBC SC ST PH Total Gen oBC SC ST PH Total Total
2013-15 148 0 06 00 00 174 56 03 01 00 00 60 234
2014-16 143 13 08 00 00 164 78 10 03 00 00 a1 255
2015-17 140 13 06 01 01 161 & 10 o 00 00 103 264
2016-18 158 06 o 00 00 168 112 05 01 00 00 118 286
2017-19 117 b 12 03 00 167 R0 15 o7 00 00 112 279

0] SIBMSUY USNIIM\  8T7Z

*SC/ST/OBC students, who qualify for IIFT, also subsequently qualify for IIMs and join them. Thus, reserve category students remains limited in IIFT.

MBA (IB) Part Time

[VHEVS VACYY]

Years Delhi Kolkata Delhi &

Kolkata
Gen oBC SC ST PH Total Gen oBC SC ST PH Total

2012-15 a1 0 3 0 0 A 18 0 0 0 0 18 112

2013-16 19 0 5 0 0 24 Prog. Did not commence 24

2014-17 K 0 3 1 0 36 Prog. Did not commence 36

2015-18 2 1 4 0 0 37 n 0 3 0 0 14 51

2016-19 K3 3 2 0 0 40 15 0 3 0 0 18 5

suonsand paJeisun
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List of Ph.D. degrees

Years Gen SC/ST/PH Total
2014-15 4 0 4
2015-16 9 0 9
2016-17 8 1 9
2017-18 4 0 4
2018-19 u 0 u

Executive Program Diplomas

EPGDIB (VSAT)

Year Gen SC ST OBC PH Total
2014-15 54 4 1 2 0 61
2015-16 71 4 0 2 0 60
2016-17 Not Held
2017-18 50 4 0 2 0
2018-19 59 1 1 0 1

EPGDIBS
Year Gen SC ST OBC PH Total
2014-15 4 5 0 0 0 49
2015-16 47 3 0 0 0 50
2016-17 40 8 0 0 0 48
2017-18 Not Commenced

2018-19 Not Commenced




Year EPGDIB (On Campus) Delhi EPGDIB (On Campus) Kolkata Total

Gen SC ST oBC PH Total Gen SC ST OBC Total  Delhi &

Kolkata
2013-15 107 2 0 8 0 117 19 0 0 0 19 136
2014-16 8 3 1 2 1 R Prog. Did not commenced R
2015-17 78 5 0 6 1 D Prog. Did not commenced D
2016-18 69 2 1 2 1 I&) Prog. Did not commenced I&)
2017-19 &4 6 1 5 0 76 16 0 0 0 16 R

EPGDIM (On Campus) Delhi

0] SIBMSUY USNLIM\ 022

[VHEVS VACYY]

Year Gen SC ST oBC PH Total
2013-15 K¢S 0 0 3 0 %6
2014-16 3l 2 0 0 0 Kl
2015-17 5 3 0 0 0 2
2016-18 2 0 0 0 0 2
2017-19 2 0 0 1 0 0

suonsand paJeisun
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EPGDIF (On Campus) Delhi

Year Gen SC ST OBC PH Total

2013-15 2 0 0 0 0 2

2014-16 15 1 0 0 0 16

2015-17 9 0 0 0 0 9

2016-18 17 1 0 0 0 18

2017-19 15 2 0 0 0 17
Statement-11

The Strength of the teaching staff at IIFT including those belonging to SC, ST
and OBC Category

Campus Total SC ST OBC
Delhi 37 1 Nil 5
Kolkata 18 1 Nil 1
GRAND ToTAL 5

Development of Special Economic Zones

2136. SHRI T.G. VENKATESH: Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(@ whether Government has taken a decision to extend the time for developers
for development of Special Economic Zone (SEZ) projects in the country;

(b) if so, the details thereof;

(c) the details of the SEZs which have got extension in the State of Andhra
Pradesh; and

(d) whether any tax exemptions and other incentives have been offered, if so,
the details thereof?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PIYUSH GOYAL): (a)
and (b) In terms of Rule 6(2)(a) of the Special Economic Zones Rules, 2006, the letter
of approval granted to a SEZ developer is valid for a period of three years within which
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time effective steps are to be taken by the developer to implement the approved
proposal. The Board of Approval (BoA) under Department of Commerce may, on an
application by the developer and on recommendation of Jurisdictional Development
Commissioner, extend the validity period of the letter of approval. BoA has granted
extension of validity period to 153 developers of SEZ across the country including 7
developers in Andhra Pradesh to complete their projects till now. Developers have
sought extension of validity period of the letter of approval granted to them for the
execution of their projects for various reasons including adverse business climate due
to global recession, delay in approvals from statutory bodies, delay in environmental
clearance, etc.

(c) The details of the SEZs which have got extension in the State of Andhra
Pradesh are given in the Statement (See below).

(d) The tax exemptions and other incentives allowed to SEZs are in-built into
the SEZs Act, 2005. Main fiscal concessions and duty benefits allowed to SEZ
developers and units are as follows:

i Exemption from Central Sales Tax, Exemption from Service Tax and Exemption
from State sales tax. These have now subsumed into GST and supplies to
SEZs are zero rated under IGST Act, 2017.

ii.  Exemption from Income Tax for 15 years as per Income Tax Act
iii. Duty free import/domestic procurement of goods

iv.  Exemption from State sales tax and other levies as extended by the respective
State Governments.

Statement

Details of SEZ which have got extension in Andhra Pradesh

Sl Name of the Location Type of SEZ

No. Developer

1 2 3 4

1 M/s. MAS Fabric Park Chintavaram village, Chillakru Textile and
(India) Private Limited Mandal, Nellore District, Andhra Apparel

Pradesh
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M/s. Andhra Pradesh
Industrial Infrastructure
Corporation Ltd.

M/s. Dr. Reddy's
Laboratories Ltd.

Gambheeram Village, Anandapuram

Mandal, Visakhapatnam District,
Andhra Pradesh

Devunipalavalasa Village,
Ranasthalam Mandal,
Srikakulam District, Andhra
Pradesh

IT/ITES

Pharmaceuticals

M/s. Beneficent Parigi and Serikokum Villages, Multi
Knowledge Parks & Parigi Mandal, C. Kodigepalli Services
Properties Limited village, Madakasara Mandal,

Anantapur District, Andhra

Pradesh
M/s. Kakinada SEZ Kakinada, East Godavari District, Multi
Private Limited Andhra Pradesh. Product
M/s. Indus Gene Kodur and Settipalli villages, Biotech and
Expression Ltd. Chilamathur Mandal, Anantapur related

District, Andhra Pradesh activities
M/s. Wipro Ltd. Resapuvanipalem Village, Old TB IT/ITES

Hospital Area, Visakhapatnam,
Andhra Pradesh

Economic impact of Free Trade Agreements

2137. SHRI PARTAP SINGH BAJWA: Will the Minister of COMMERCE AND

INDUSTRY be pleased to state:

(@ whether an economic impact assessment has been conducted for the Regional
Comprehensive Economic Partnership (RCEP) Free Trade Agreement with the ASEAN
countries and five other nations;

(b) whether an economic impact assessment has been conducted for the Bay
of Bengal Initiative for Multi-Sectoral Technical and Economic Cooperation (BIMSTEC)
Free Trade Agreement; and

(c) if so, the details thereof and if not, the reasons therefor?
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THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PIYUSH GOYAL): (a)
to (c) With a view to assessing the impact of the proposed Regional Comprehensive
Economic Partnership (RCEP) agreement and Bay of Bengal Initiative for Multi-Sectoral
Technical and Economic Cooperation (BIMSTEC) Free Trade Agreement, the Government
held regular stakeholders' consultations and received inputs from the Apex Chambers
of Commerce and Industry, Industry Associations, exporters, trade experts and concerned
Ministries/Departments.

Acquisition of land of tenant farmers

12138. SHRI RAJMANI PATEL.: Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(@ whether there is any provision to give employment in the company
(institution) to the family of the tenant farmers whose land is acquired for establishing
any industry;

(b) if so, the details of such tenant farmers whose land was acquired for setting
up of Ultratech Cement Factory, Satna, Maihar Cement Factory, Satna and J.P. Cement
Factory, Rewa in Madhya Pradesh along with details of the unemployed people who
were given jobs in these companies; and

(c) the details of each one of them with their names and addresses?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PIYUSH GOYAL): (a)
to (c) As per the information received from M.P. Industrial Development Corporation
Limited, Bhopal, under the prevailing rules for allotment of land for establishment of
Industrial units, namely,"M.P. Rajya Audyogik Bhoomi Evm Bhawan Prabhandhan
Niyam, 2015" (M.P. State Industrial Land and Building Management Rules, 2015), there
is no provision to give employment in the company (institution) to the family of the
tenant farmers whose land is acquired for establishing any industry.

However, before aforesaid rules came into force, "M.P. Industries (Allotment of
Sheds, Plots and Land) Rules, 1974" (as amended form time to time) were in force. As
per these rules, there was a provision in this regard in the lease document executed
between Government and allottee units. The said provision was as under:-

"The lessee shall provide regular employment to at least one person of family of
each Bomiswami, whose land has been acquired for the company. Where there

tOriginal notice of the question was received in Hindi.
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is an educated person available in the family, the company shall arrange to impart
appropriate training for him/her and absorb him/her in a post commensurate with
his/her qualification. Where there is no such person in the family, employment as
unskilled labour shall be given to one person of the family on a regular basis."

Such details are not maintained by the Department for Promotion of Industry and
Internal Trade.

Private investment in the country

2139. SHRI K.T.S. TULSI: Will the Minister of COMMERCE AND INDUSTRY be
pleased to state:

(@ total private investment in India, in amount and percentage, from 2009
onwards, calculated for every five years; and

(b) the details thereof?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PIYUSH GOYAL): (a)
and (b) The data on total private investment in India is not maintained in this department.

However, the investment reported through FDI in the country increased from US$
189.51 billion (2009-10 to 2013-14) to US$ 283.90 hillion (2014-15 to 2018-19) and registered
a growth of 50%. The financial year-wise amount and percentage of growth in FDI
inflow can be seen in the following table:—

Sl. Financial Year Amount of FDI Inflow Growth
No. (in US $ billion)

1 2 3 4

1 2009-10 37.75 (-) 10%"
2 2010-11 34.85 (8%
3 2011-12 46.56 (+)34%
4. 2012-13 34.30 (-) 26%
5. 2013-14 36.05 (+) 5%
6. 2014-15 4515 (+) 25%

7. 201516 5556 (+) 23%
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1 2 3 4
8 201617 60.22 (+) 8%
9.  2017-18(P) 60.97 +) 1%
10. 201819 (P) 62.00 +) 2%

~Compared with figures of previous financial year 2008-09 i.e. US$ 41.87 billion.

Source: Reserve Bank of India. (P) - Figures are provisional.
China's FTA with other countries

12140. CH. SUKHRAM SINGH YADAV:
SHRI VISHAMBHAR PRASAD NISHAD:
SHRIMATI CHHAYA VERMA:

Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(@ India's view on China's proposed Free Trade Agreement (Regional

Comprehensive Economic Partnership) among sixteen countries;

(b) whether it is a fact that according to experts, the said agreements are

expected to adversely affect the agriculture and commerce sector of India; and
(c) if so, the details thereof?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PIYUSH GOYAL): (a)
to (c) India was negotiating a Free Trade Agreement known as the Regional
Comprehensive Economic Partnership (RCEP) which included China and 14 other
countries namely Australia, Brunei, Cambodia, Indonesia, Japan, Laos, Malaysia,
Myanmar, New Zealand, Philippines, Singapore, South Korea, Thailand and Vietnam.
During the 3rd RCEP Summit, which was held on 4th November, 2019 in Bangkok, India
highlighted the fact that the current structure of RCEP did not reflect the RCEP Guiding
Principles or address the outstanding issues and concerns of India, in light of which
it did not join consensus. India's position in the RCEP negotiation was formulated to
achieve balanced outcomes, balancing ambitions with addressing domestic sensitivities,

including of the agriculture and other sectors.

tOriginal notice of the question was received in Hindi.
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Establishment of technology and innovation support centres

2141. DR. AMAR PATNAIK: Will the Minister of COMMERCE AND INDUSTRY

be pleased to state:

(@ whether it is a fact that Government has entered into an agreement with
World Intellectual Property Organisation (WIPQ) for establishment of Technology and
Innovation Support Centres (TISC);

(b) the details thereof and the reasons therefor;

() the number of TISCs established or planned to be established by Government

so far; and
(d) the budgetary allocations towards the same?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PIYUSH GOYAL): (a)
Yes, Sir.

(o) A Service Level Agreement (SLA) has been signed between erstwhile
Department of Industrial Policy & Promotion now Department for Promotion of Industry
and Internal Trade, Ministry of Commerce & Industry, Government of India and World
Intellectual Property Organization (WIPO), Geneva for establishing Technology and
Innovation Support Centre (TISC) network in India on 3rd May, 2017. The creation and
expansion of TISC network is aligned to the vision statement of National IPR Policy,
2016. The mandate of a TISC inter-alia includes:

i. Creating awareness & capacity building on IPRs
ii.  Providing search facility to inventors

ii. Providing practical training and tools for the staff
iv.  Conducting IP training programs

v.  IP asset management, assistance in commercialization and strengthening

Technology Transfer Offices.
() Six TISCs have been established and nine more TISCs have been approved.

(d) There is no specific budgetary allocation toward the same.
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Low factory output recorded as per 1P

2142. DR. K.V.P. RAMACHANDRA RAOQ: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@ the manner in which Government is considering the eight year low factory
output, as per Index of Industrial Production (1IP) during September, 2019;

(b) whether Government analysed the reasons and outcome of such low
industrial production; and

(c) whether Government has taken any remedial measures to boost industrial
production?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PIYUSH GOYAL): (a)
to (c) Global growth is forecast at 3.0% for 2019, its lowest level since 2008-09 as per
the World Economic Outlook of the IMF, October 2019. India continues to be one of
the fastest growing economies of the world.

The production of industries depends on several factors, such as, domestic
demand, demand for exports, level of investment and prevailing prices. The Government
has been continuously taking measures to boost investment, production and demand
through its initiatives such as Make in India, Startup India, Ease of Doing Business,
Business Reform Action Plan, Intellectual Property Rights (IPR) Policy and sectoral
schemes/programmes. Foreign Direct Investment (FDI) policy and procedures have
been simplified and liberalised progressively. Recently, several short-term and long-term
measures have been announced to boost investment, production and demand. Corporate
tax rate has been slashed to 22% for domestic companies and 15% for new domestic
manufacturing companies; drive initiated for GST refund to MSME within 30 days; ban
lifted for purchase of new vehicles in Ministries/ Departments, and tax benefits provided
to boost demand of vehicles. The Government has made upfront capital release of
¥ 70,000 crore to Public Sector Banks and has made additional provision for lending
and liquidity of ¥ 5 lakh crore to increase credit flow to industries. To bolster
consumption/ demand, the banks have cut interest rates, a move that would lead to
lower EMI for home, auto and other loans. To strengthen real estate sector, Alternate
Investment Fund has been established to provide last mile funding for completion of
stalled projects under affordable and middle-income housing category. Reform momentum
towards self-certification, labour laws, environment clearance will boost investment and
production.
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IPAB'S non provision to appeal to Supreme Court

2143. SHRIMATI SHANTA CHHETRI: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@ whether the Intellectual Property Appellate Board (IPAB), which currently
exercises jurisdiction over Trademarks, Patents, Geographical Indications and Copyright
cases, does not provide any provision for appeal to the Supreme Court;

(b) if so, whether this makes protection of Trade name/Trademark in India
vulnerable, especially since our Hon'ble Prime Minister is making huge efforts to bring
in foreign companies to India to set up shop; and

(¢) whether the Ministry of Law and Justice has any recommendation to amend
this Act to include appeal to Supreme Court from IPAB?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PIYUSH GOYAL):
(@) Yes, Sir.

(b) No, Sir. The applicants of all Intellectual Property Rights (IPRs) can directly
file Special Leave Petition (SLP) before the Hon'ble Supreme Court against any order
of IPAB. They can also prefer writ petition before the High Court against orders of
IPAB and IP offices by invoking Article 226 of the Constitution of India and then file
SLP before the Hon'ble Supreme Court.

(c) Ministry of Law & Justice only vets the amendments proposed by concerned
Ministry or Department. As provisions for filing SLP directly against orders of IPAB
and also against writ petitions disposed by High Court with respect to orders of IPAB
and IP offices are already in place, there is currently no proposal under consideration
for such amendment by Department for Promotion of Industry and Internal Trade

(DPIIT).
e-Commerce Policy

2144. DR. ABHISHEK MANU SINGHVI: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@ the details of the Special Task Force to draft National e-Commerce Policy;

(b) the details of discussions on data localisation and data protection; and
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(c) the details of the public consultations carried out on the policy, if any?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PIYUSH GOYAL):
(a) to (c) The Department of Commerce initiated an exercise and established a Think
Tank on 'Framework for National Policy on E-commerce' and a Task Force under it to
deliberate on the challenges confronting India in the arena of the digital economy and
electronic commerce (e-Commerce). Some of the issues that were discussed by the think
tank included aspects of e-Commerce and the digital economy such as physical and
digital infrastructure, the regulatory regime, taxation policy, Foreign Direct Investment
(FDI), technology flows, skill development and trade-related aspects. The first meeting
of the Think Tank was held on 24th April, 2018 while the second meeting of the Think
Tank was held on 30th July, 2018. The meetings saw participation by senior officers of
various Ministries/ departments of the Government involved in different aspects of e-
Commerce, high level representatives from the industry bodies, e-commerce companies,
telecommunication companies and IT companies, NGOs and independent experts.

The Think Tank was further divided into various sub-groups, comprising
representation at the technical level from the Government, industry and experts with
domain knowledge. In addition to the discussions in these meetings, several written
inputs/ suggestions were received from stakeholders. The sub-group reports and these
submissions further fed into the draft recommendations. These were then presented
before the Think Tank in its meeting held on 30th July, 2018.

Gazette Notification dated 20th September, 2018 amended the Government of India
Allocation of Business Rules, 1961 notifying that "Matters related to E-Commerce" are
allocated to the Department of Industrial Policy and Promotion (now Department for
Promotion of Industry & Internal Trade (DPIIT).

Subsequently, the draft National e-Commerce Policy was prepared, and placed in
public domain for seeking suggestions/ views. Comments from various stakeholders
have been received. Meetings have been held under the chairmanship of Minister for
Commerce & Industry and officials with industry stakeholders, e-Commerce companies,
associations of kirana stores, traders and retailers to discuss matters relating to

e-Commerce.

The Ministry of Electronics and Information Technology (MeitY) on 31st July
2017, vide OM No.3(6)/2017-CLES, constituted a Committee of Experts under the
Chairmanship of Justice B N Srikrishna, Former Judge, Supreme Court of India, to look
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into all aspects relating to personal data protection. The Committee gave its report on
27th July, 2018. The Committee also submitted a draft Personal Data Protection Bill.
Wide consultations were held on the draft bill and open feedback was invited on the
contents of the bill. These are currently being processed and it is proposed to table
the bill in Parliament.

Draft National Logistic Policy

2145. DR. T. SUBBARAMI REDDY: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@ whether the Ministry has prepared draft National Logistic Policy for commerce
and trade;

(b) if so, the details thereof;

(c) whether it is aimed at reducing the high transaction cost of traders;
(d) if so, to what extent;

(e) how does it compare with that of other developed countries; and

() steps aimed at simplification of documentation for exports and import and
digitization of processes in customs and other statutory procedures?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PIYUSH GOYAL):
(a) to (c) Yes Sir. The vision of the proposed policy is to drive economic growth and
business competitiveness of the country through an integrated, seamless, efficient,
reliable, green, sustainable and cost effective logistics network leveraging best in class
technology, processes and skilled manpower.

(d) and (e) While, there is no official estimation of logistics cost for India, some
private institutions have estimated the logistics cost to be 13 to 14 percent of the GDP.
The proposed policy aims to reduce this to 9 -10 percent of the GDP.

(f In order to simplify documentation for exports and imports through
digitization, Department of Revenue, CBIC have taken several initiatives like (i) SWIFT
(Single Window Interface For Trade) (ii) Adoption of Digital Signature (iii) 24x7 Customs
Clearance - for 'facilitated' Bills of Entry and factory stuffed containers and goods
exported under free Shipping Bills at select ports (iv) Import Data Processing and
Management System (IDPMS) - jointly launched with RBI to facilitate efficient data
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processing for payment of imports and effective monitoring (v) E-Sanchit (vi) Two new
IT Modules ICEDASH i.e (Ease of doing business monitoring dashboard) and ATITHI
app for electronic filing by passengers for baggage (vii) PCS IX which is a platform for
port related processes developed by Indian Ports Association.

Trade agreements signed between India and China

12146 SHRI MOTILALVORA: Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(@ the number of agreements signed between India and China during the recent
visit of the President of China to India;

(b) the value of import and export that would be done through these agreements;

(c) the steps taken by Government to maintain the balance of export-import
between the two countries; and

(d) if not, the reasons therefor?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PIYUSH GOYAL):
(a) and (b) No agreements were signed between India and China during the recent visit
of the President of People's Republic of China to India for the 2nd Informal Summit.

(c) and (d) Government of India has been taking continuous and sustained steps
to bridge the trade deficit by lowering trade barriers for Indian exports to China. In this
regard, various meetings have been held at the official level with Chinese counterparts
as a part of our ongoing efforts to obtain market access for various Indian agricultural,
dairy and pharmaceutical products etc. in the light of potential of these products in the
Chinese market. Various protocols have been signed to facilitate export of Indian rice,
rapeseed meal, tobacco and fishmeal / fish oil, chilli meal, from India to China. A
workshop was jointly conducted by National Medical Products Administration China,
and Central Drugs Standard Control Organisation India, with the objective to train
Indian Pharma exporters on the updated regulatory practices of China on 21st June,
2019 at Shanghai, China.

The Government of India has also taken various measures to extend support to
exporters by facilitating Buyers Sellers meets between potential Chinese importers and

Indian exporters to increase exports of sugar, oil meals, Indian rice, grapes, marine

tOriginal notice of the question was received in Hindi.
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products etc. In addition. Indian exporters are encouraged to participate in major trade
fairs in China to showcase Indian products.

Implementation of **One Nation One Card" scheme

2147. DR. VINAY P. SAHASRABUDDHE: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(@ the number of States that have initiated the scheme 'One Nation One Card'
for consumers, covered under Public Distribution System (PDS);

(b) the number of people who have availed the benefits of this card and the
number out of them who belong to SC, ST and OBC category; and

(c) by when does the Ministry plan to launch this card nationwide for benefiting
people from all States of the country?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI DANVE RAOSAHEB DADARAO): (a) to (c) The
Department of Food & Public Distribution in collaboration with all States/UTs is
implementing a Scheme namely "Integrated Management of Public Distribution System
(IM-PDS)" during 2018-19 and 2019-20. The main objective of the scheme is to introduce
nation-wide portability of ration card holders under National Food Security Act, 2013
(NFSA) through 'One Nation One Ration Card' System, to lift their entitled foodgrains
from any Fair Price Shop (FPS) in the country without the need to obtain a new ration
card.

Under this system any migratory beneficiary covered under NFSA are eligible to
lift their highly subsidised quota of foodgrains in the States having enabled the facility.

At present the facility of inter-State portability is enabled in 8 States i.e. in four
clusters of 2-adjoining States of Andhra Pradesh & Telangana, Gujarat & Maharashtra,
Haryana & Rajasthan, and Karnataka & Kerala.

It is further envisaged that all four clusters, as above, and a few other States
having already implemented intra-State portability shall be integrated together into
single national-platform w.e.f. January 2020. Thereafter, rollout of National Portability in
other States/UTs shall be done as and when the national de-duplication of all ration
cards/beneficiaries under NFSA is completed and biometric/Aadhaar authentication
based distribution is enabled in the State/UT.
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Reduction in supply of food items to BPL families

12148. SHRIMATI CHHAYA VERMA:
SHRI VISHAMBHAR PRASAD NISHAD:
CH. SUKHRAM SINGH YADAV:

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
be pleased to state:

(@ whether it is a fact that supply of some of the food items have been
stopped by reducing the ration being provided to families living Below Poverty Line
(BPL);

(b) the details of food items that have been stopped during the last three
years;

(c) the reason for reduction in the food items being issued to poor people;
and

(d) the details of food items proposed to be stopped by the Ministry in near
future?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI DANVE RAOSAHEB DADARAO): (a) The
National Food Security Act, 2013 (NFSA) has been adopted by all the States/UTs,
which provides benefits of food subsidy under two categories- (i) Antyodaya Anna
Yojana (AAY) and (ii) Priority households (PHH). There is no BPL category under NFS
A. AAY Households are entitled to receive 35kg of foodgrains per household per month
at the rate of ¥ 3/2/1 per kg for rice, wheat and coarse grains respectively and Priority
Households are entitled to receive 5 kg of foodgrains per person per month at the same
rate as above. Coverage under NFSA for receiving highly subsidized foodgrains has
been delinked from poverty estimates. Hence, there is no separate BPL categoiy under
NFSA.

(b) to (d) There was no reduction in the entitlement of foodgrains to beneficiaries
under AAY and PHEI category under NFSA during the last three years. There is no
proposal under consideration to stop foodgrain items being currently provided under
the provisions of National Food Security Act.

tOriginal notice of the question was received in Hindi.
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Export of sugar

2149. SHRI R. VAITHILINGAM: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(@ whether it is a fact that it is expected that sugar mills could be exporting
about 30-35 lakh tonne of sugar in 2018-19 as against the allocated minimum indicative
export quota of 50 lakh tonne, unless the export quota is backed by Government with
some force or penalty on mills which are not exporting against their quotas;

(b) if so, the steps taken by Government in this regard; and

(c) whether it is also a fact that Government is considering to enhance the
export of sugar after meeting the domestic needs?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI DANVE RAOSAHEB DADARAO): (a) and (b)
With a view to evacuate surplus sugar from the country, mill-wise Minimum Indicative
Export Quotas (MIEQ) of 50 LMT of sugar for export in the 2018-19 sugar season
(October, 2018 to September, 2019) was fixed and sugar mills were advised to export
sugar as per their MIEQ allocation. Against allocation of 50 LMT of sugar for export,
about 37 LMT of sugar has been exported in sugar season 2018-19. No compulsion was
made on sugar mills by the Government to export sugar from the country and sugar

mills were free to export sugar as per their commercial decision.

() Inview of huge carryover stock of sugar and estimates of surplus production
of sugar than the estimated consumption in the current sugar season 2019-20, the
Government has allocated mill-wise Maximum Admissible Export Quantity (MAEQ) of
60 LMT of sugar amongst sugar mills for export in the sugar season 2019-20.

PDS crisis in Manipur

2150. SHRI K. BHABANANDA SINGH: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(@ whether there is any PDS allocation crisis in Manipur, if so, the reasons
therefor;

(b) the amount of PDS items that have been distributed in Manipur during the
year 2019, the details thereof;
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(c) whether any action is taken by Government to stop the leakages in the
process of allocation and distribution through PDS to ensure foodgrains reach the

hands of deserving people of Manipur; and

(d) whether it is a fact that rice allocation of six months has not reached the

public?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI DANVE RAOSAHEB DADARAO): (a) No Sir.

(b) and (c) The items allocated by Government of India through Public Distribution
System are foodgrains that include rice, wheat & nutri-cereals in addition to sugar and

kerosene oil.

Department of Food & Public Distribution makes allocation of foodgrains to the
States/UTs under Targeted Public Distribution System (TPDS) in terms of National
Food Security Act(NFSA), 2013. Government of Manipur has implemented NFSA, 2013
w.e.f April, 2016 onwards and as per the demand of the State Govt., 100% rice is being
allocated under Antyodaya Anna Yojana(AAY) and Priority Households(PHH) category.
Details of foodgrain distributed under PDS in respect of Manipur during the year 2019

is as under:

(Figures in MT)
Commaodity Year Distributed
Rice 2019-20* 105473.305

* - w.e.f April, 2019 to November, 2019

The Central Government is reimbursing a fixed subsidy of ¥ 18.50 per kg @ 01
kg per month per AAY family on sugar to participating States/UTs. However, the State
of Manipuris not participating in the current sugar subsidy scheme effective from
01.06.2017.

Minisitry of Petroleum & Natural Gas makes allocation of PDS Kerosene to States/
UTs on quarterly basis. Scale and criteria of distribution are decided by the respective
State/UT. During the period April-September, 2019 out of 7.4 TKL allocated to the State
of Manipur, 7.0 TKL was uplifted.
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Responsibility for distribution of foodgrains, sugar and kerosene within the State/
UT rests with the concerned State/UT Govt. wherein the responsibilities of identification
of beneficiaries, issuance of ration cards to them and proper distribution of foodgrains
to the eligible beneficiaries through fair price shops (FPISs) rest with the concerned
State/UT Government.

Streamlining and upgradation of TPE'S is a continuous process. Department of
Food & Public Distribution is implementing a scheme on 'End-to-End Computerisation
of TPDS Operations' on cost sharing basis with the States/UTs. The scheme consists
of activities namely, digitization of ration cards/beneficiary and other databases,
computerization of supply-chain management, setting up of transparency portals and
grievance redressal mechanisms and installations of ePoS devices; at Fair Price Shops.

(d) Does not arise.
Buffer stock of onions

2151. SHRI NARAIN DASS GUPTA: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(@ the total buffer stock capacity of onions in Government's warehouses;
(b) the amount of onions disposed of in the year 2018-19; and
(c) the reasons for their disposal?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI DANVE RAOSAHEB DADARAO): (a) As of now,
Government doesn't own any warehouse specifically designed for onions.

(b) and (c) About 13,510 metric tonnes of Rabi onion was procured during peak
season and disposed off during lean season under the Price Stabilization Fund (PSF)
by the Government through NAFED during the year 2018-19 for making appropriate

price stabilizing market interventions.
Foodgrains stock with FCI

2152. SHRIMATI WANSUK SYIEM: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(@ whether grain stocks in Central Pool at around 73.6 million tonnes in
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September this year were 2.4 times more than buffer norm for October and 80 per cent
higher than buffer norms for July this year;

(b) whether burgeoning stocks with FCI jack up cost of stored grain and in turn
raised food subsidy bill to unsustainable levels; and

()  whether study by NABARD and ICRIER has suggested that shifting a part
of rice production to Central and Eastern States and promoting wheat cultivation in the
rice-growing regions of Punjab and Haryana could help India prevent an impending
water shortage?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI DANVE RAOSAHEB DADARAO): (a) The stock
of foodgrains in the Central Pool as on 1st September, 2019 was 73.64 million tonnes
consisting of 32.12 million tonnes of rice (including paddy in terms of rice) and 41.49
million tonnes of wheat.

Total Stock of foodgrains and Foodgrain stocking Norms in central pool as on
1st July, 2019 and 1st October, 2019 are given below:

(Fig. in million tonnes)

As on Stock Position (including Foodgrain Stocking
paddy in terms of rice) Norms

1st July, 2019 84.76 4112

1st October, 2019 68.29 30.77

(b) The primary factor for increase of the food subsidy is increase of MSP year
after year without increase in issue price. It is also a fact that burgeoning stocks with
FCI increases the cost of the stored grain and food subsidy. Subsidy incurred by FCI
in test 3 years are as follows:

(X Crore)
SI. No. Year Subsidy Incurred
1 2016-17 1,09,135.93
2. 2017-18 1,16,281.69

3. 2018-19 (RE) 1,31,787.00




Written Answers to [6 December, 2019] Unstarred Questions 239

() NABARD sponsored a study on 'Water Productivity Mapping of Major
Indian Crops' conducted by ICRIER in 2018. Details of the report is given in the
Statement.

Statement

Details of NABARD sponsored study on water productivity mapping of major
crops conducted by ICRIER in 2018

Rice Production in India

NABARD sponsored a study on 'Water Productivity Mapping of Major Indian
Crops' conducted by ICRIER in 2018. The study maps the water productivity of ten
major Indian crops across cultivating districts and states seeks to inform targeted
policies and investment interventions for meeting the twin objectives of 'har khet ko
pani' (water to every field) and 'more crop per drop'. Rice is unique among the major
food crops in its ability to grow in a wide range of hydrological situations, soil types
and climates (McLean et al., 2002). Important agro-ecologies of rice include upland rice,
rain fed lowland rice, irrigated lowland rice and flood-prone rice. It is also one of the
largest water consumers in the world. However, ironically the major rice-producing
countries of the world, China and India, are also the leading countries facing current
and future water risks globally (OECD, 2017).

There are no national estimates available to show the status of water productivity
in agriculture and other sectors in India- though numerous studies at smaller scales of
farms or commands or the specific areas of interest and for some crops have been
conducted. Key indicators for Asia and the Pacific (ADB, 2017) show that though total
Internal Renewable Freshwater Resources for India remain stable at 1446 BCM, other
indicators have undergone a large change during 2002-2014 due to growth in agriculture
and allied activities.

India has one of the lowest values of water productivity and further economic
value of water in agriculture is much lower than in other sectors. Growing physical
shortage of water and scarcity of economically accessible water owing to increasing
cost of production and supply of the resource has always challenged the researchers
and planners with increasing productivity of water use in agriculture in order to get
maximum production or value from each unit of water used or applied (Kijne et al., 2003,
Kumar and Amarasinghe, 2009). Improving water productivity in agriculture is the
cornerstone of any water demand management in India.
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Water use in rice

Sixty percent of rice in India is produced with irrigation and the remaining primarily
depends on natural rainfall. Water intensive irrigation practices for rice result in the
consumption of about one-third of total water required for agriculture in India. This
study estimated the Total Consumptive Water Use (TCWU) of 221.2 km3 (221 BCM)
per year for rice production in India. More than 93 percent of this water is consumed
in the dominant rice districts identified in this study. States like Punjab, and Haryana,
despite having higher land productivity and nearly 100 per cent irrigation cover under
rice reported a low irrigation water productivity indicating the need for a shift in their
rice based cropping pattern as well as improvement in the efficiency of irrigation water
use. On the other hand the states like Chhattisgarh, Jharkhand, Odisha, Bihar and
Assam must be encouraged for rice production owing to their suitability in terms of
land as well as water productivity.

Suggestion towards promoting rice cultivation in suitable regions in terms of land and
water productivity: (based on NABARD & ICRIER Study)

. The existing regions of high yields and physical water productivity located
in the states of Punjab, Haryana, Andhra Pradesh and Tamil Nadu consume
excessively large quantities of irrigation water causing water stress and
economic distress. Farmers and the governments in these states need to: (a)
reallocate a part of the rice area (~ 10-15 per cent) to other less water
consuming high value crops, dairy and fodder production, and horticultural
orchards (b) invest in improved irrigation water management practices like

precision irrigation.

1. Each unit of applied irrigation water for rice has the highest productivity in
the states like Jharkhand, Bihar, Chhattisgarh, Assam and Odisha where rice
crop is either under-irrigated or faces water stress during critical periods due
to monsoon breaks, dry spells, deficient rains and farmers have little or no
resilience. Irrigation needs are small but critical. Policies must be focused
towards: (a) improving/ ensuring the procurement policy of the crop
(b) ensuring better market price reforms and assured realisation of minimum
support price (MSP) (c) investing in improving and expanding the public
irrigation systems, (d) significantly improving the rural electrification and
farmers access to affordable power- comparable to support at the national
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level (e) deeper penetration of the solar-powered pumps with assured grid
connection in regions with low penetration of electricity supply, and (f)
better spread of extension and input services including improved seeds for
pushing up the production frontiers.

Source: Water Productivity Mapping of Major Indian Crops, 2018 by NABARD AND ICRIER.

Hallmarking of Jewellery

2153. SHRI JOSE K. MANI: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(@ whether, in pursuance of India notifying the proposed quality control order
to the WTO, steps are afoot to make hallmarking of jewellery mandatory from December

15 of this year;

(b) whether there are more than 800 hallmarking centres in the country, mainly
in urban areas, which are equipped to hallmark jewellery in three categories-14, 18 and

22 carat;

(c) whether, to enable the consumers in rural areas to avail of the facility,

Government is planning to set up another 400 hallmarking units at district levels; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI DANVE RAOSAHEB DADARADO): (a) It has
been decided that notification in respect of Hallmarking of Gold Jewellery and Artefacts
would be issued on 15th January, 2020 and it would become mandatory in the country
w.e.f. 15th January, 2021.

(b) to (d) Yes, Sir. As on 31 Oct 2019, 877 Assaying and Hallmarking centres have
been recognized by BIS which are equipped to hallmark jewellery in three categories
14, 18 and 22 carats as per IS 1417:2016. The State wise list of Assaying and Hallmarking
Centre is given in the enclosed Statement. The Assaying and Hallmarking centres are
setup by private entrepreneurs and is a market driven activity where decision to open
a Centre is taken by the entrepreneur based on / commercial viability as assessed by

the entrepreneur at that location.
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Statement

State-wise - No. of A& H Centres

SI. No. State/UT A & H Centres
1 Andhra Pradesh 43
2. Arunachal Pradesh 0
3. Assam 5
4. Bihar 25
5. Chhattisgarh 6
6. Goa 2
7. Gujarat 74
8. Haryana 18
9. Himachal Pradesh 2
10. Jammu and Kashmir 3
11. Jharkhand 9
12, Karnataka %0
13. Kerala 69
14. Ladakh 0
15. Madhya Pradesh 16
16 Maharashtra 123
17. Manipur 0
18. Meghalaya 0
19. Mizoram 0
20. Nagaland 0
pal Odisha 19
22. Punjab 23
23. Rajasthan Viv)
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SI. No. State/UT A & H Centres
24. Sikkim 0
25, Tamilnadu 100
26. Telangana )
27. Tripura 2
28. Uttar Pradesh 65
29. Uttarakhand 3
30. West Bengal 102
3L Andaman and Nicobar Islands 0
32 Chandigarh 4
33. Delhi a4
34. Dadra and Nagar Haveli 0
35. Daman and Diu 0
36. Puducherry 2
3r. Lakshadweep 0
TotaL 877

Suggestions on rules under the Consumer Protection Act, 2019

2154. SHRI MAJEED MEMON: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(@ whether Government has invited suggestions from the public to be
incorporated in the Rules under the Consumer Protection Act, 2019;

(b) if so, the broad details of the suggestions received from the public;

(c) whether Government has received suggestions to be incorporated in the
Rules for some special provision for expeditious and speedy disposal of cases of senior
citizens above 70 years of age in District Consumer Courts; and

(d) if so, the steps Government has taken for preferential hearing of the cases
of senior citizens in consumer courts?
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THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI DANVE RAOSAHEB DADARAO): (a) Yes Sir,
the draft rules have been uploaded in the Department's website inviting comments/
views from the stakeholders.

(b) The suggestions broadly relate to draft rules on e-Commerce, Mediation,
Direct Selling, Qualification for appointment, method of recruitment, procedure of
appointment, term of office, resignation and removal of the President and members of
the State Commission and District Commission etc.

(c) and (d) There is provision in the Consumer Protection Regulations 2005 for
listing & disposal of cases filed by or against senior citizens, physically challenged,

widows & persons suffering from serious ailments on priority basis.
Review of Food Policy

2155. LT. GEN. (DR.) D.P. VATS (RETD.): Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(@ whether Government has a proposal to review the country's food policy,
especially the distribution system to achieve "Zero Hunger" across the country, if so,
the details thereof; and

(b) whether people living in rural areas have to depend on the Public Distribution
System (PDS) due to the drought/flood situation prevailing in some parts of the

country?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI DANVE RAOSAHEB DADARAO): (a) and (b)
There is no proposal to review the country's food policy. Government of India enacted
National Food Security Act (NFSA) which came into force w.e.f. July, 2013. NFSA
provides for coverage of upto 75% of the rural population and upto 50% of the urban
population for receiving foodgrains under Targeted Public Distribution System (TPDS),
thus covering about two-thirds of the population of the country for receiving foodgrains
@ Rs 1/2/3 per kg for nutri-cereals/wheat/rice respectively. Identification of beneficiaries
under the Act is under two categories- households covered under Antyodaya Anna
Yojana (AAY) and Priority Households (PHH), within the coverage determined for the
State/UT. While Priority Households are entitled to receive 5 kg per person per month,
AAY households, which constitute the poorest of the poor, continue to receive 35 Kg.
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of foodgrains per household per month. At present, the Act is being implemented in
all the States/UTs covering about 80 crore persons to get highly subsidized foodgrains.
The coverage under the Act is substantially high to ensure that all the vulnerable and
needy sections of the society get its benefit.

The Government of India makes additional allocation of foodgrains for natural
calamities based on the request of State/UT Govt. As per the extant norms, in case of
natural calamities, the allocation of foodgrains for 3 months of demand can be made
to the States/UTs on the basis of the request received so that the relief measures are
not affected.

The implementation of NFSA through the Public Distribution System (PDS) is a
joint responsibility of the Central and State Governments/UT Administrations, and the
State Governments/UT Administrations are responsible for the identification of
beneficiaries under the NFSA. The scheme of End-to-End Computerization of the PDS
has ensured rightful targeting of the beneficiaries all over the country. Further,
Government of India has issued advisories to all States/UTs to identify and cover the
weakest sections of the society under PDS and launch special drives to issue ration
cards to them. Advisories have been issued to all State/UTs that no beneficiary/
household shall be deleted from the list of eligible beneficiaries/households only on the
grounds of not possessing Aadhaar and shall also not be denied subsidized foodgrains
or cash transfer of food subsidy under NFSA due to non-availability of Aadhaar or
failure of biometric authentication.

Aadhaar-based technical improvements in PDS

12156. SHRI P.L. PUNIA: Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(@ the States that have adopted Aadhaar-based technical improvements in PDS
model in the country, the State-wise details thereof;

(b) whether it is a fact that many States are facing pressure even after adopting
the said technical improvements, if so, the details thereof; and

(c) whether Government proposes to do away with the Aadhaar based technical
improvements in PDS mode, if so, the details thereof?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI DANVE RAOSAHEB DADARAO): (a) to (c) The
Department in association with all States/UTs is implementing a scheme on 'End-to-End
Computerization of PDS Operations'. The scheme includes digitization of ration cards/
beneficiaries data including seeding of Aadhaar numbers and installation of ePoS
(electronic Point of Sale) devices at all FPSs for bringing transparency in the distribution
and ensured delivery of highly subsidised foodgrains under NFSA. State/UT wise
statement showing progress of Aadhaar seeding and ePoS installation is given in the
Statement (See below).

Further, Department has issued a notification under the Section-7 of the Aadhaar
Act 2016 on 08/02/2017 (as amended from time to time) for the use of Aadhaar in PDS
for the distribution of subsidized foodgrains to eligible beneficiaries under the National
Food Security Act, 2013 (NFSA). The said notification issued on 08/02/2017 requires
that beneficiaries under NFSA who do not possess an Aadhaar number or are not yet
enrolled for Aadhaar, but are desirous of availing subsidies under NFSA, should make
an application for Aadhaar enrolment by 30/06/2017; presently extended up to
31/12/2019.

Also, in case of any areas/FPS locations with poor internet connectivity/temporary
unavailability of network, which may result in failure of biometric authentication of
beneficiaries, the Department has issued clear instructions to all State/UT Governments
that no genuine beneficiary shall be denied for aforesaid reasons including technical
failure/poor biometric of the beneficiary.

Statement

Details of Digitization, Aadhaar seeding & FPD automation

Sl. No. State Digitization ~ % Aadhaar Seeding FPS
(%) in Ration Cards Automation
(%)
1 2 3 4 5
1 Andaman & Nicobar 100% 97% 96%
2. Andhra Pradesh 100% 100% 100%
3. Arunachal Pradesh 100% 57% 1%

4, Assam 100% 0% 0%
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1 2 3 4 5

5. Bihar 100% 7% 32%
6. Chandigarh (DBT) 100% 100% NA
7. Chhattisgarh 100% 98% 97%
8. Dadra and Nagar Haveli 100% 100% 100%
9. Daman and Diu 100% 100% 100%
10.  Delhi 100% 100% 0%
11.  Goa 100% 98% 100%
12 Gujarat 100% 99% 100%
13. Haryana 100% 100% 100%
14.  Himachal Pradesh 100% 100% 100%
15, Jammu and Kashmir 100% 83% 100%
16.  Jharkhand 100% 95% 100%
17.  Karnataka 100% 100% 99%
18.  Kerala 100% 99% 100%
19.  Lakshadweep 100% 100% 100%
20.  Madhya Pradesh 100% 90% 100%
21.  Maharashtra 100% 98% 100%
22, Manipur 100% 81% 0%
23.  Meghalaya 100% 0% 0%
24.  Mizoram 100% 93% 0%
25.  Nagaland 100% 69% 0%
26.  Odisha 100% 99% 100%
27.  Puducherry (DBT) 100% 100% NA
28.  Punjab 100% 99% 100%

29.  Rajasthan 100% 97% 97%
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1 2 3 4 5
30.  Sikkim 100% 91%. 99%
31.  Tamil Nadu 100% 100% 100%
32.  Telangana 100% 99% 100%
33.  Tripura 100% 100% 100%
34.  Uttar Pradesh 100% 100% 100%
35.  Uttarakhand 100% 9% 60%
36.  West Bengal 100% 64% 82%
Summary 100% 85.8% 83.2%

Procurement of foodgrains under MSP regime

2157. DR. BANDA PRAKASH: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(@ whether the foodgrains produced by the farmers as Rabi and Kharif crops
have been procured by Government at the prescribed Minimum Support Price (MSP)
in the country during last two years;

(b)  Procurement of foodgrains under MSP regime whether the prices of agricultural
products are decreasing steadily, resulting in major differences in rates of agricultural
produces; and

(c) if so, whether Government is considering to formulate any fixed rule or issue
directions for procurement of foodgrains at the MSP regularly at prescribed times from
each of the foodgrain mandis in order to resolve the said problem, if so, the details
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI DANVE RAOSAHEB DADARAO): (a) to (c)
Government fixes Minimum Support Prices (MSPs) for 22 mandated agricultural crops
including foodgrains and Fair & Remunerative Price (FRP) for sugarcane on the basis
of the recommendations of the Commission for Agricultural Costs and Prices (CACP).
The procurement of foodgrains of Fair and Average Quality (FAQ) as determined by
Government of India by Central Government and State Government agencies including
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Food Corporation of India (FCI) is never done below the Minimum Support Price (MSP).
However, producers/farmers are free to sell their produce in open market.

Generally, there has not been any decrease in the retail/whole sale price of
foodgrains.

Benefits of "One Nation One Card" scheme

2158. SHRI MANAS RANJAN BHUNIA: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(@ whether Government is planning to introduce "One Nation One Card" in all
the States;

(b) if so, the exact planning to introduce such ration card;

() the manner in which problems of different States would be addressed in this
scheme; and

(d) the manner in which the people would be benefited with the newly proposed

ration card scheme?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI DANVE RAOSAHEB DADARAO): (a) to (d) The
Department of Food & Public Distribution in collaboration with all States/UTs is
implementing a Scheme namely "Integrated Management of Public Distribution System
(IM-PDS)" during 2018-19 and 2019-20. The main objective of the scheme is to introduce
nation-wide portability of ration card holders under National Food Security Act, 2013
(NFSA) through 'One Nation One Ration Card' System, to lift their entitled foodgrains
from any Fair Price Shop (FPS) in the country without the need to obtain a new ration
card. This system would largely benefit numerous migratory beneficiaries who frequently
change their place of dwelling in search of work/employment or for other reasons
across the country and eventually get deprived of their quota of subsidised foodgrains
under NFSA due to migration from their native place.

Through this system migratory beneficiaries shall be able to access their food
security entitlements from any FPS of their choice/convenience by using their same/
existing ration card after biometric/Aadhaar authentication on electronic Point of Sale
(ePoS) device at the FPS in another State/UT.
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At present the facility of inter- State portability is enabled in 8 States i.e. in four
clusters of 2-adjoining States of Andlara Pradesh & Telangana, Gujarat & Maharashtra,
Haryana & Rajasthan, and Karnataka & Kerala.

It is further envisaged that all four clusters, as above, and a few other States
having already implemented intra-State portability shall be integrated together into
single national platform w.e.f. January 2020. Thereafter, rollout of National Portability
in other States/UTs shall be done as and when the national de-duplication of all ration
cards/beneficiaries under NFSA is completed and biometric/Aadhaar authentication
based distribution is enabled in the State/UT.

Pensionary documents of retired personnel of FCI

12159. SHRI RAM NATH THAKUR: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(@ whether it is a fact that the pensionary documents of personnel who retired
under compulsory retirement scheme are not available in the Kolkata office of Food
Corporation of India (FCI);

(b) if so, the details thereof; and

(c) the details of action taken against the negligent officers who are responsible
for this?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI DANVE RAOSAHEB DADARAO): (a) No Sir.

(b) and (c) In view of above, question does not arise.
Rise in prices of onions

12160. SHRIMATI CHHAYA VERMA:
SHRI VISHAMBHAR PRASAD NISHAD:
CH. SUKHRAM SINGH YADAV:

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(@ whether it is a fact that onion prices have risen unexpectedly during the last
three months, i.e. September, October and November;

tOriginal notice of the question was received in Hindi.
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(b) the year-wise and month-wise details of price rise taking place in wholesale
and retail market of onions during the last three years;

(c) whether it is also a fact that Government machinery has failed to control the
price rise of onions;

(d) whether farmers have benefited from this price rise or whether traders/
middlemen have benefited more from price rise of onions; and

(e) the details of obstacles being faced while controlling the price rise of
essential food commodities?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI DANVE RAOSAHEB DADARAO): (a) to (e) The
year-wise and month-wise average prices of onion, including during the last three
months, is given in the Statement (See below).

Prices of food items are inter-alia affected by mis-match in demand and supply,
shortfall in production owing to adverse weather conditions and seasonality, increased
transportation cost, supply chain constraints like lack of storage facilities, artificial
shortage created by hoarding and black marketing, etc. Untimely and prolonged rains
during month of September and October, 2019 caused damage to Kharif onion crop
leading to short supply and increase in its prices.

Several steps such as creation of onion buffer of about 57,373 MT during Rabi
2019, withdrawal of incentive on export of onions under Merchandise Exports from
India Scheme (MEIS) w.e.f. 11.06.2019, imposition of Minimum Export Price (MEP) of
S850/MT on 13.9.19 and subsequent ban on exports of onions since 29.09.19, facilitation
of import by private traders, imposition of stock limit on onion traders, approval for
import/procurement of 1.2 lakh MT of onion etc., have been taken by Government to
curb price rise.

Statement

All-India monthly average retail and wholesale prices of
onion during last three years

Retail Prices (% per kg)

Months 2017 2018 2019

January 14.84 42.69 18.03
February 14.61 3512 16.48
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Months 2017 2018 2019
March 1452 26.18 15.87
April 14.36 19.28 16.25
May 14.07 16.72 16.96
June 14.56 17.78 19.04
July 15.04 21.02 2111
August 26.02 21.60 24.82
September 26.58 20.60 38.30
October 30.11 2141 4702
November 39.07 22.02 61.08
December 4344 19.36 82.17*
Annual Average 22271 23.65 3143

Wholesale Prices (R per qtl.)

Months 2017 2018 2019
January 3105.87 3517.81 134056
February 1075.55 2862.89 1211.99
March 1070.99 2047.78 1142.17
April 1050.96 1466.91 1202.01
May 1014.80 1250.93 1271.48
June 1049.06 1340.90 1458.92
July 1079.22 1618.80 1633.96
August 202340 1666.86 1991.04
September 206155 1573.00 3200.87
October 2392.32 1646.47 3980.88
November 3197.39 1710.03 524353
December 3549.30 1455.93 7186.55*
Annual Average 1722.53 1846.53 2572.00

Source: State/UTs Civil Supplies Departments; * - up to 4th Dec, 2019
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Import of onions

2161. SHRI VIVEK K. TANKHA: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(@ whether Government is planning to import one lakh tonnes of onion to
check the ongoing rise in prices;

(b) if so, the details thereof, along with the price per tonne for the same; and

(c) the details of onion as procured/ imported by Government in the last five
years and the details of the amount of such stocks that were wasted/became rotten?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI DANVE RAOSAHEB DADARAO): (a) and (b)
Government has approved import/ procurement of upto 1.2 lakh tonnes of onions to
check the ongoing price rise. MMTC has been directed to import upto 1 lakh tonne
onions through global/ country-specific import tenders.

(c) Details of onion as procured/ imported by Government in the last five years

is given as follows:-

Year Procurement (in 000 MT) Import (in 000 MT)
2014-15 Nil Nil

2015-16 852 1.987
2016-17 18.37 Nil

2017-18 5.03 Nil

2018-19 1350 Nil

Onion are highly perishable commodity that is prone to weight and moisture loss,
quality deterioration, sprouting, losses in grading and separation etc.

Setting up of district consumer courts

2162. DR. ANIL AGRAWAL.: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(@ whether district consumer courts are yet to be set up in a number of districts
despite the assistance provided by the Central Government;
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(b) if so, the details thereof and the corrective steps taken in this regard along

with the criterion fixed for setting up of such courts, State-wise; and

(c) the number of cases registered, disposed and pending in these courts along
with the steps taken to clear these cases in a time-bound manner?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI DANVE RAOSAHEB DADARAO): (a) and (b) As
per the information available, a statement showing the District Consumer Fora set up
in the States is given in the Statement (See below). As per the Consumer Protection
Act, 1986, the State Governments are to establish District Consumer Forum in each
district of the State. The State Government may, if it deems fit, establish more than one

District Forum in a district.

(c) As per available information, since inception 43,01,258 cases have been
filed, 39,59,149 disposed and 3,42,109 cases are pending in the District Consumer Fora
across the country.

For strengthening the infrastructure and for smooth functioning of the Consumer
Fora, the Central Government provides financial assistance to the States for construction
of buildings of Consumer Fora and also for acquiring non-building assets such as
furniture, equipment etc. The Central Government also provides computer hardware,
software and technical manpower for computerization of the working of the Consumer
Fora.

The Central Government holds annual conference of the Presidents of the State
Commissions and Secretaries In-charge of Consumer Affairs of the State /JUT Governments
to evaluate the functioning of the Consumer Fora in the country. In a conference held
on 27/10/2018, the Presidents of State Commissions and the State Governments were
impressed upon to take necessary steps for reducing the pendency in the Consumer
Fora.

For supervision and monitoring the functioning of Consumer Fora, the NCDRC
issued regulations in March 2018, which requires the State Commission to inspect each
District Forum once in a calendar year and based on the inspection report, the President
of the State Commission can issue administrative direction to the District Forum to

improve the functioning of the District Forum.
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SI. No. States No. of District Fora
1 Andhra Pradesh 17
2. Andaman and Nicobar Islands 1
3 Arunachal Pradesh 18
4, Assam 23
5. Bihar 3
6. Chandigarh 2
7. Chattisgarh 27
8. Daman and Diu 2
9. Dadar and Nagar Haveli 1
10. Delhi u
11. Goa

12.  Gujarat 3
13. Haryana 2
14, Himachal Pradesh 2
15, Jammu and Kashmir 2
16.  Jharkhand 24
17.  Karnataka 3
18.  Kerala 14
19.  Lakshadweep 1
20.  Madhya Pradesh 51
21.  Maharashtra 40
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SI. No. States No. of District Fora
22. Manipur 9
23. Meghalaya n
24.  Mizoram 8
25.  Nagaland n
26.  Orissa 3
27.  Puducherry 1
28.  Punjab 20
29.  Rajasthan 37
30.  Sikkim 4
31.  Tamil Nadu 2
32.  Telangana 12

33.  Tripura 4
34.  Uttar Pradesh I
35, Uttarakhand 13

25

36.  West Bengal

ToTAL 674

Storage of foodgrains

2163. SHRI KUMAR KETKAR: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(@ the quantity of foodgrains which are not stored under covered godowns;
and

(b) the quantity of foodgrains turned into non-edible quality?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI DANVE RAOSAHEB DADARAO): (a) Stocks
stored outside the Covered godowns i.e CAP (Cover and Plinth) which is a scientific
storage structure, due to logistic constraints during peak procurement season. As on
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01-11-2019, 97,53,604 tonnes of Central Pool wheat stocks is stored in CAP(Cover and
Plinth), out of which 3,83,447 tonnes of wheat stocks is stored by Food
Corporation of India (FCI) and rest 93,70,157 tonnes wheat stocks is stored by State
Agencies.

(b) As on 01/11/2019, 2197 tonnes of damaged wheat stock of State Agencies
is lying in CAP. No wheat stock got damaged in FCI CAP (Cover and Plinth) during
2019-20.

Production of fish, eggs and milk in the country

2164. DR. SASMIT PATRA: Will the Minister of FISHERIES, ANIMAL
HUSBANDRY AND DAIRYING be pleased to state:

(@ the total production of fish, eggs and milk (cow and buffalo) in the country
over the past five years;

(b) the reasons for the increase or decrease in their production; and

() whether the country is self-sufficient in the production of fish, eggs and milk
to fulfil the demand of it's people?

THE MINISTER OF STATE IN THE MINISTRY OF FISHERIES, ANIMAL
HUSBANDRY AND DAIRYING (SHRI PRATAP CHANDRA SARANGI): (a) The year-
wise details of the fish, eggs and milk (cow and buffalo) production in the country
during the last five years (i.e. 2014-15 to 2018-19) are as under:

Name of the item Financial Year
(units)

2014-15 2015-16 2016-17 2017-18 2018-19

Fish production 10260.28 10761.76 ~ 11430.84 1259029  13340.85(p)
(In 000 tonne)

Egg Production 78483868 82928436 88136956 95216098 103317631
(Lakh No.)

Cow Milk 66423.45 7364539  78098.88 8363357 89833.59
Production
(,000 Tonnes)

Buffalo Milk 74709.90 76459.00  81266.30 86261.68 01817.14
Productio
(,000 Tonnes)

(p) provisional.
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(b) The fish and milk production have been increasing with an average annual
growth rate of 6.86% and 6.41% respectively, during the last five years. These increases
are primarily due to several initiatives/policies taken up by the Government of India Viz.
implementation of various Centrally Sponsored Schemes (CSS)/ Central Sector Scheme
(Cs).

Furthermore, the Union Government has also created a separate Ministry for
Fisheries, Animal Husbandry and Dairying with two separate Departments namely
(i) Department of Fisheries and (ii) Department of Animal Husbandry and Dairying,
which provides focused attention for the overall development of Fisheries, Animal
Husbandry and Dairying sectors, including enhancement of production and productivity,
improving the livelihood of the marginal farmers who are associated in these sectors
of the country.

() Yes Sir. India is self-sufficient in the production of fish and milk to fulfil the
demand, as India is the second largest fish producing county in the world, as well as
first position in world with regards to milk production. However, fish and milk production
in India have been increasing steadily. Besides, the country's per capita availability of
egg is estimated at 74 per person per year as per the Basic Animal Husbandry Statistics.
However, as per recommendation of National Institute of Nutrition, the requirement of
eggs per capita per year will be 183 eggs.

Implementation of scheme for improvement of breeds of native cows

12165. SHRI AMAR SHANKAR SABLE: Will the Minister of FISHERIES, ANIMAL
HUSBANDRY AND DAIRYING be pleased to state:

(@ whether the cows and milch cattle in India outnumber the global number of
milch cattle;

(b) if so, the average annual milk production in India in comparison to the global
production along with, the details thereof;

(c) whether Government is running any scheme to improve the breeds of native

COWS;

(d) if so, the details thereof; and

tOriginal notice of the question was received in Hindi.
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(e) the details of the schemes being run by Government for the benefit of
cattlekeepers?

THE MINISTER OF STATE IN THE MINISTRY OF FISHERIES, ANIMAL
HUSBANDRY AND DAIRYING (SHRI SANJEEV KUMAR BALYAN): (a) As per 20th
Livestock Census (provisional) country has 192.52 million cattle population and 109.85
million buffalo population. Country has highest bovine population in the world with
302.37 million which is 17.86% of the world cattle and buffalo population of 1692.65
million (as per Food and Agriculture Organization Statistics). In the cattle population
Brazil is leading in the world with 214.9 million cattle.

(b)  As per Integrated Sample Survey (provisional estimates for 2018-19) 187.75
million metric tonnes of milk is produced during 2018-19. India is the highest producer
of milk in the world. As per FAO Statistics during 2017, 176.3 million metric tonnes of
milk was produced in the country which is 21.64% of the total milk produced in the
world (814.63 million metric tonnes during 2017). The average productivity of cattle and
buffaloes vis a vis to average productivity of cattle and buffaloes in the world is given
in the following table:

SI. No. Category Average Productivity in kg per year/ animal
India World

1 Cattle 1642 2430

2 Buffalo 1997 1809

Source: FAO Stat

(c) and (d) In order to complement and supplement the efforts made by the States
and Union Territories to improve breeds of native cows Government of India is
implementing Rashtriya Gokul Mission for development and conservation of indigenous
bovine breeds, genetic upgradation of bovine population and enhancing milk production
and productivity of bovines thereby making milk production more remunerative to the

farmers.

(e) In order to complement and supplement the efforts made by the States and
Union Territories for benefit dairy farmers including cattle keepers Government of India

is implementing following schemes:
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o

Rashtriya Gokul Mission: The major activity covered under the scheme for

the benefit of dairy farmers and cattle keepers are as under:

The works done to achieve the objectives of the mission are as under:

0]

(ii)

(i)

(iv)

V)

(vi)

Gokul Gram: 21 Integrated indigenous cattle development Centres -
"Gokul Grams"- are being established under the Rashtriya Gokul
Mission with the aim of conservation and development of indigenous

bovine breeds in a scientific and holistic manner.

National Kamdhenu Breeding Centre: Two National Kamdhenu Breeding
Centres (NKBC) as repository of indigenous germplasm of all indigenous
breeds and supply of certified germplasm to the farmers undertaking
rearing of indigenous breeds and increasing their stock are under
establishment. Establishment of NKBC in Andhra Pradesh at
Chintaladevi located in Nellore District has been completed and work
is under progress for Northern Region NKBC in Madhya Pradesh.

Pashu Sanjivni: Animals are being identified under the Pashu Sanjivni
using poly urethane tags with 12 digit unique identification number
and their data is being uploaded on INAPH database. As on date 2.49
crore animals have been tagged and their data have been uploaded on
INAPH data base.

E Pashu Haat Portal: E Pashu Haat portal has been developed for
connecting breeders and farmers regarding availability of quality bovine
germplasm of indigenous breeds. Information of 11 crores semen doses;
363 embryos and 18.13 lakh live animals is available on the portal as
on date 4.12.2019.

National Gopal Ratna and Kamdhenu Awards: In order to create
awareness and reward for farmers and Institutions who are engaged
in scientific management of recognized Indigenous cattle breeds,
National Gopal Ratna and National Kamdhenu Award have been
instituted under Rashtriya Gokul Mission.

Krishi Kalyan Abhiyan: Al coverage with High Yielding Indigenous
Breeds: In the 112 aspirational districts identified by Niti Aayog. Under
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(vii)

(viii)

®)

the programme 9.05 lakh artificial inseminations have been performed
for protection of indigenous breeds.

Nationwide Al programme: Nationwide Al programme has been launched
on 11th September 2019 for implementation in 600 districts with less
than 50% Artificial Insemination coverage covering 100 villages per
district 200 animals per village. During the programe from 15th September
2019 to 15th March 2020, about 1.2 crore animals will be covered, so
far 4.60 lakh Artificial inseminations have been performed as on date
4.12.2019.

Establishment/strengthening of Embryo Transfer and In-Vitro
Fertilization centres: Projects for strengthening/ establishment of 30
ETT/IVF labs have been sanctioned for propagation of elite animals of
indigenous breeds and to meet demand to bulls of indigenous breeds.
Out of 30 labs approved under the scheme 13 labs have been made
functional. Centre of Excellence for Indigenous Breeds (CoEIB) are
under establishment for providing training in ETT, IVF, Sex Sorted
Semen production, Genomics and retraining of skilled manpower in
latest developments in breeding technologies.

National Bovine Genomic Centre for Indigenous Breeds (NBGC-IB):
Funds have been released to National Bureau of Animal Genetics
Resources and National Dairy Development Board for development of
genomic chip. A custom made genotyping chip (INDUSCHIP) which is
suitable to genotype Indian cattle breeds and their crosses has been
developed by National Dairy Development Board (NDDB) and till date
15000 animals have been genotyped in order to create referral
population. NDDB has developed buffchip for genomic selection of
buffaloes with the help of United States Department of Agriculture
(USDA) and till date 1600 buffaloes have been genotyped.

Establishment of Facility for Sex Sorted Semen Production: Projects
from 12 semen stations Gujarat, Haryana, Kerala, Karnataka, Madhya
Pradesh, Maharashtra Tamil Nadu, Telangana, Uttar Pradesh,
Uttarakhand, Punjab and Himachal Pradesh have been sanctioned and
Central Share has been released to 10 stations. The use of sex sorted
semen will not only enhance milk production but also crucial in limiting
population of male cattle/ stray cattle.
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(n

()

(V)

D

(Vi

National Programme for Dairy Development: The scheme is being implemented
for creating and strengthening of infrastructure for procurement, processing
and marketing of milk and milk products.

Dairy Entrepreneurship Development Scheme: The scheme is being
implemented through National Bank for Agriculture and Rural Development
(NABARD) throughout the country under which back ended capital subsidy
(25% of the. total sanctioned project cost for General Category and 33.33%
for Schedule Tribe and Schedule Caste beneficiaries is provided through
eligible financial institutions subject to the norms of the scheme in order to
subsidise the loan. Along with other components the scheme include
establishment of small dairy unit from 2 to 10 milch animals.

Dairy Processing and Infrastructure Development Fund: The scheme focuses
on creation/modernization/expansion of processing infrastructure and
manufacturing facilities for value added products.

National Dairy Plan-1 (NDP-1): NDP-1 World Bank assisted multi State initiative
is being implemented with the objective of enhancing milk production and
productivity of dairy animals and to provide rural milk producers greater
access to the organised milk processing sector. The scheme implemented
upto November 2019, However, benefit of the scheme continuously accrue
with the dairy farmers and cattle keepers.

Livestock Health and Disease Control: The scheme is being implemented to
tackle the issue of livestock health and assistance is made available to State
Governments and Union territories for control of animal diseases.

National Animal Disease Control Programme (NADCP): National Animal
Disease Control Programme for Foot and Mouth Disease and Brucellosis
has been launched in September, 2019 with an allocation of Rs 13343 crore.
The scheme being implemented for eradication of FMD by 2025 through
biannual vaccination of 53.2 crore animals (Cattle, Buffalo, sheep and goats)
and control of Brucellosis by 2024 through vaccination of 3.6 crore calves
annually.

(V1) National Livestock Mission sub-mission Livestock Development: under the

component Risk management and insurance assistance is made available for

livestock insurance.
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(IX) Under the Ministry of Rural Development Department of Rural Development
the sustainable livestock practices are being promoted across the country
under components of Deendayal Antyodaya Yojana-National Rural
Livelihoods Mission (DAY-NRLM). The major intervention areas under these
livestock practices are engagement of ‘pashu sakhi' the livelihood Community
Recourse Person (livestock) at village level who is livestock extension cadre
at village level, which basically works as awareness campaigner and
connecting link with livestock department for providing basic knowledge
about general management, breed management, feed and fodder management,
health management, first aid and ethno veterinary treatment. The total no.
of pashu sakhis are 172009.

Nutritional value of milk of indigenous cow

12166. SHRI R.K. SINHA: Will the Minister of FISHERIES, ANIMAL HUSBANDRY
AND DAIRYING be pleased to state:

(@ whether it is a fact that milk of the cows of indigenous breeds having rump
(tail head) possesses greater nutritional value and resistance power to fight against
incurable diseases; and

(b) if so, whether the same has been proven scientifically t00?

THE MINISTER OF STATE IN THE MINISTRY OF FISHERIES, ANIMAL
HUSBANDRY AND DAIRYING (SHRI SANJEEV KUMAR BALYAN): (a) and (b) As
informed by Indian Council of Agriculture Research (ICAR) under Department of
Agriculture Research and Education (DARE), Ministry of Agriculture and Farmers
Welfare no research has been conducted on the aspect of milk of cows of indigenous
breeds possess greater nutritional value and resistance power to fight against incurable
diseases.

Schemes for the development of animal husbandry, dairy and
poultry in the country

2167. SHRI G. C. CHANDRA SHEKHAR: Will the Minister of FISHERIES, ANIMAL
HUSBANDRY AND DAIRYING be pleased to state:

(@ the various schemes being implemented by Government for the development
of animal husbandry, dairy and poultry in the country during the last two years and
the current year;

tOriginal notice of the question was received in Hindi.
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(b) the total number of farmers who have been benefited by these schemes so
far;

() whether Government has failed to achieve the growth targets in the animal
husbandry sector, if so, the details thereof;

(d) whether Government has received any proposal from some States regarding
animal husbandry and dairy projects under the Centrally Sponsored Schemes; and

(e) the funds allocated and released to various States by the Central Government
during the said period?

THE MINISTER OF STATE IN THE MINISTRY OF FISHERIES, ANIMAL
HUSBANDRY AND DAIRYING (SHRI SANJEEV KUMAR BALYAN): (a) The details of
the various schemes being implemented by the Government for the development of
animal husbandry, dairy and poultry in the country during the last two years and the
current year are as follows:

l. Rashtriya Gokul Mission(RGM) I1. National Programme for Dairy Development
(NPDD)

I1l.  Dairy Entrepreneurship Development Scheme (DEDS)
IV National Dairy Plan-1 (NDP-I)
V. National Livestock Mission (NLM)

VI.  Livestock Health & Disease Control (LH&DC) (Including National Animal
Disease Control Programme (NADCP) for control of Foot & Mouth Disease
and Brucellosis)

In addition, National Animal Disease Control Programme (NADCP) for control of
Foot & Mouth Disease and Brucellosis is a new scheme for control of Foot & Mouth
Disease and Brucellosis disease with 100% central support to States with a financial
outlay of ¥ 13,343.00 crore for five years (2019-20 to 2023-24) by vaccinating 100%
cattle, buffalo, sheep, goat and pig population for FMD and 100% bovine female calves
of 4-8 months of age for brucellosis.

(b) Benefit of the RGM scheme in terms of increase in production and productivity
of milk is accruing to all 104.52 million rural households engaged in dairy farming with
very high proportion being small and marginal farmers and landless. Only one of the
subcomponent of Rashtriya Gokul Mission namely Artificial insemination under the
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Krishi Kalyan Abhiyan is form of benefit accruing directly to the farmers and was
started in 2018-19. Under this programme 225 villages per district and 100 animals per
village covered in 112 aspirational districts. During Krishi Kalyan Abhiyan 9 lakh Als
were conducted free of cost at farmers doorstep. Under NPDD scheme, 2.61 lakh farmers
have been enrolled as on 30.11.2019 whereas under NDP-I, 59 lakh farmers have been
benefitted till 30.10.2019. Further, 3.76 lakh dairy entrepreneurs have been benefitted
under DEDS scheme till 31.10.2019. Under NLM, the total number of farmers who has
been benefitted is given in the Statement (See below).

(€) No, Sir. Milk production in the country is growing at the average annual
growth rate of 6.41% during the last 5 years. As per National Account Statistics 2019,
the value of output of milk in 2017-18 is ¥ 7.02 lakh crore (at current prices) surpassing
total value of output from food grains.

(d) and (e) Yes, Sir. Government receives proposal from the States regarding
animal hushandry and dairy projects under these schemes. The details of fund allocation
and released to various States under the scheme by the Central Government during the
last two years and current year are as under:

® in lakh)
Sl. No. Name of the Fund allocated/released
Scheme 2017-18 201819 2019-20 (till November,
2019)
1 RGM 18763.82 75043.61 25357.74
2. NPDD 17033.99 26986.00 25406.74
3 NDP-I 25920.00 32722.00 1766.00
4, NLM 30441.40 29740.14 30932.19
5. LH&DC 29062.95 37524.93 30438.65
Dairy Entrepreneurship Development Scheme
(X In lakh)
2017-18 2018-19 2019-20 (till
October, 2019)
Allocation 20302 32300 32500
Units (Nos.) 61494 38846 6801

Amount 29182.36 22986.69 521651
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Statement

Major Achievements (Physical) under National Livestock Mission
(Last two years and current year till October)

Components under NLM All States/UTs

Beneficiaries covered under Rural Backyard Poultry 754680
Development scheme (Nos)

Mother Unit Established (Nos) 137
State Poultry farm assisted (Nos) 3

Beneficiaries covered under Innovative Poultry Productivity

Project (Nos) 13394
Strengthening of Sheep/Goat/Rabbit farms 9 farms
Conservation of Threatened Breed 4 breeds
Cluster Base Mass Deworming Programme 616000 animals
Ram/Buck/Boar Show 3 show
Propagation of Artificial Insemination 3 centre
Genetic Improvement of Goat (GIG) 6 breeds
Genetic Improvement of Sheep (GIS) 5 breeds
Breed Improvement by Introduction of Exotic Sheep 860 animals &

6 farms
Rural Backyard Programme for Goat 2760 units
Rural Backyard Programme for Sheep 150 units
Innovative Pig Development project for North Eastern States 21 farms
(IPDPNE) 7 Labs
Rural Backyard Programme for Pig 2774
Modernisation and Pig breeding infrastructure 4
Establishment of carcass utilisation/ Plant/Rural Slaughter 1 Carcass utilization
House. 6 Rural Slaughter

House




Written Answers to [6 December, 2019] Unstarred Questions 267

Components under NLM All States/UTs
Strengthening of State Pig Breeding Farms 6
Support to Breeding Programmes 2
Propagation of Reproductive Technologies 0
Distribution ofHand Driven chaff cutter (Nos) 775
Distribution of Power Driven chaff cutter (Nos) 5695
Fodder seeds production, procurement and Distribution (Tons) 6700
Silage Making Units (Nos) 151
Risk Management and Livestock Insurance 131429
Training and capacity building 72355
Regional livestock fair 2
Livestock mela 210
Farmers exposure visit programme 529
Exposure visit of Livestock Extension Facilitator 264
Poultry Venture Capital Fund (PVCF) EDEG 12188
Integrated Development for Small Ruminants and Rabbits 47196
(IDSRR) EDEG

Pig Development EDEG 7220
Salvaging & Rearing of Male Buffalo Calves EDEG 137

Quality of milk produced in the country

2168. SHRI ANIL DESAI: Will the Minister of FISHERIES, ANIMAL HUSBANDRY
AND DAIRYING be pleased to state:

(@ the number of dairy units that are working in the country;

(b) whether there is any quality control machinery of Government for quality
control over private dairy operators; and

(c) the difference in the quality of milk produced by Government dairy units and
that produced by private players?
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THE MINISTER OF STATE IN THE MINISTRY OF FISHERIES, ANIMAL
HUSBANDRY AND DAIRYING (SHRI SANJEEV KUMAR BALYAN): (a) As per
information received from Food Safety and Standards Authority of India (FSSAI), the
number of dairy units that are working in the country is 4861.

(b) Regular surveillance, monitoring and inspections are undertaken by State/
UT Governments under Food Safety and Standards (FSS) Act, 2006 to check compliance
of the provisions of FSS Act 2006, Rules and Regulations made there under. In case
any violations are observed during surveillance, sampling and inspections, penal actions
have been initiated against the defaulting food business operators as per provisions
of the Act.

(c) Standards prescribed for milk and milk products under Food Safety and
Standards (Food Products Standards and Food Additives) Regulations, 2011 are same
for Government Dairy and Private Players.

Expenditure on welfare of cows

2169. SHRI AHAMED HASSAN: Will the Minister of FISHERIES, ANIMAL
HUSBANDRY AND DAIRYING be pleased to state:

(@ the amount of money that has been spent for the welfare of cows in the last
three years;

(b) the amount of money allocated per day for fodder of cows in the Government
cow shelters;

(c) the number of cows that died in cow shelters run by Government, religious
organisations and NGOs; and

(d) the reasons for death of cows in these cow shelters, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF FISHERIES, ANIMAL
HUSBANDRY AND DAIRYING (SHRI SANJEEV KUMAR BALYAN): (a) So far as
Central Government is concerned, the Animal Welfare Board of India is providing
Grants for construction of Shelter Houses, Regular Grants, and Ambulance Services to
Animals in Distress and Scheme for Relief of Animals. During the last three years
(2016-17 to 2018-19) total ¥ 94,175,455.00 has been provided. The State Governments
are also providing grants for the welfare of animals. So far information received from
Rajasthan and Chhattisgarh, both the States has expended ¥ 499.45 cr and 43.52 cr.
respectively.
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(b) The Central Government does not allocate any fund for the Government
Shelter. However, as per information received from Government of Chhattisgarh allotted
T 141.10/- per day per animal for fodder/feed for cows in Government Cow Shelter "Go
Abhyaran Jhalam" Dist-Bemetara

(c) and (d) So far as information received from the State Governments, total 5298
number of animals have died in Chhattisgarh in shelter run by Non Government
Organization. As informed by the State Government the deaths were due to old age and
natural death.

However, information in respect of other states will be laid on the table of the
house after collection of information from the states.

Illigal running of daries in urban areas

12170. SHRI RAMKUMAR VERMA: Will the Minister of FISHERIES, ANIMAL
HUSBANDRY AND DAIRYING be pleased to state:

(@ whether milk dairies can be run in urban areas: and
(b) if not, the steps Government is taking to prevent illegal running of dairies?

THE MINISTER OF STATE IN THE MINISTRY OF FISHERIES, ANIMAL
HUSBANDRY AND DAIRYING (SHRI SANJEEV KUMAR BALYAN): (a) and (b) As
informed by Ministry of Housing and Urban Affairs, Government of India, the subject
comes under the jurisdiction of the State Governments/UTs concerned.

Steps to address the problems of wastage of food and
other perishable items

2171. SHRI R. VAITHILINGAM: Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(@ whether it is a fact that Government is working on an ambitious plan to
address the problem of wastage of food and other perishable items by linking producing
States with States which have demand for such items and also ensuring fast supply
to food processing industry which would help in achieving the goal of doubling
farmers' income;

(b) if so, the details thereof;

tOriginal notice of the question was received in Hindi.



270  Written Answers to [RAJYA SABHA] Unstarred Questions

(c) whether it is also a fact that Government would become a facilitator to
ensure that perishable items reach those involved in food processing industry; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING
INDUSTRIES (SHRI RAMESWAR TELI): (a) to (d) The Ministry of Food Processing
Industries is already implementing a Central Sector Scheme - Pradhan Mantri Kisan
Sampada Yojana - (PMKSY) with a total outlay of ¥6000 crore for the period 2016-20
coterminous with the 14th Finance Commission cycle across the country. PMKSY has
seven component schemes with four old schemes of (i) Mega Food Parks; (ii) Integrated
Cold Chain and Value Addition Infrastructure; (iii) Food Safety and Quality Assurance
Infrastructure; (iv) Human Resources and Institutions and three new schemes
(i) Creation/Expansion of Food Processing & Preservation Capacities; (ii) Infrastructure
for Agro-processing Clusters; (iii) Creation of Backward and Forward Linkages. The
Ministry is also implementing another Central Sector Scheme "Operation Greens" as a
vertical of PMKSY since November 2018 for integrated development of value/supply
chain of Tomato, Onion and Potato (TOP) crops in selected States on pilot basis. The
objectives of PMKSY are to create modern infrastructure with efficient supply chain
management from farm gate to retail outlet for giving a major boost to the growth of
food processing sector across the country and help Government's initiative in doubling
of farmers' income, create huge employment opportunities especially in the rural areas,
reduce wastage of agricultural produces, increase the processing level and enhance the
export of the processed foods. The scheme components such as Mega Food Parks,
Infrastructure for Agro-processing Clusters are based on cluster development approach
to facilitate food processing and preservation of the agricultural, horticultural, milk, fish
other allied produce in the surplus producing areas. The schemes of Integrated Cold
Chain and Value Addition Infrastructure and Creation of Backward and Forward Linkages,
Operation Greens have components, inter alia, to provide seamless transport facilities
for agri-produce from farm gate to consumers that includes from the deficit areas to

surplus areas.

Through implementation of the PMKSY the MoFPI is already facilitating the
investors by providing financial assistance as capital subsidy in the form of grants-in-
aid to individuals, farmers, entrepreneurs, organizations such as Central and State
PSUs/Joint Ventures/Farmer Producer Organizations (FPOs)/NGOs/Cooperatives/SHGs/
Public and Private Companies etc. under various component schemes PMKSY for
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setting up of food processing industries/units/projects in the entire food processing

value/supply chain i.e from the farm gate to consumer.
Investment in FDIs

2172. SHRI A K. SELVARAJ: Will the Minister of FOOD PROCESSING INDUSTRIES

be pleased to state:

(@ whether it is a fact that more than US $ 1 billion has been invested in food

processing industry during the last five years;
(b) if so, the details thereof;

(c) the units of food processing industries that came up in each State during

the last five years; and

(d) whether these units have commenced production or are in the documentation

stage as on date?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING
INDUSTRIES (SHRI RAMESWAR TELI): (a) and (b) Based on Annual Survey of
Industries, the cumulative capital invested and as per Department for Promotion of
Industries & Internal Trade, the foreign direct investment (FDI) equity inflow in the

registered food processing industries for the last five years is given below:

Year Cumulative Capital FDI equity inflows
Invested (X Crore) (in US$ million)
2014-15 368,443 515.86
2015-16 386,349 505.88
2016-17 417,694 727.22
2017-18 448937 904.90
2018-19 Not available 628.24

(c) and (d) As per the latest available Annual Survey of Industries (ASI) estimates,
the State/UT-wise number of registered and operational food processing factories/units
during 2012-13 to 2016-17 is given in the Statement.



Statement

State-wise and Year-wise Registered and Operational Food Processing Factories/units

SI. No.  State/UT 2012-13 2013-14 2014-15 2015-16 2016-17

Registered Operational Registered Operational Registered Operational Registered Operational Registered Operational

1 2 3 4 5 6 7 8 9 10 11 12

0] SIBMSUY USNIM 2.2

1. Andaman and 6 6 6 6 6 6 5 5 5 4
Nicobar Islands

2. Andhra Pradesh 5735 4647 5739 4538 5833 4572 5914 4632 5859 4702
3. Arunachal Pradesh NA NA NA 28 28 30 30 30 29

4, Assam 1256 1090 1294 1200 28 1222 30 1305 30 1389
5. Bihar 736 662 794 716 838 752 894 771 881 751
6. Chandigarh 14 12 19 19 19 18 18 18 19 14
7. Chhattisgarh 1008 849 1048 886 1142 940 1274 1060 1309 1168
8. Dadra and Nagar 11 8 7 6 6 6 6 6 8 7

Haveli

9. Daman and Diu 37 37 31 31 45 38 33 23 32 31
10. Delhi 159 135 166 150 165 151 166 154 166 140
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Goa

Gujarat
Harayana
Himachal Pradesh
Jammu and Kashmir
Jharkhand
Karnataka

Kerala

Madhya Pradesh
Maharasthra
Manipur
Meghalaya
Nagaland

Odisha
Puducherry

Punjab

90

1923

608

163

156

206

2038

1501

738

3077

19

18

15

931

75

2792

80

1564

470

143

121

190

1711

1343

633

2479

19

17

14

829

60

2197

86

1903

631

172

144

198

2034

1459

672

3038

21

18

17

932

69

2787

82

1593

546

150

137

176

1802

1358

576

2664

21

18

15

816

52

2382

89

2000

880

168

162

220

2084

1524

815

3013

25

20

20

968

65

2840

88

1553

709

152

154

182

1801

1439

755

2623

24

20

20

870

61

2356

97

2068

857

170

152

233

2160

1578

846

3032

25

19

20

20

1064

59

97

1587

675

164

151

219

1878

1562

758

2518

25

19

21

952

57

2380

98

2239

917

193

176

228

2251

1629

875

2808

28

26

21

1127

60

97

1745

751

169

164

220

2037

1556

818

2424
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1007

55

2498
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1 2 3 4 5 6 7 8 9 10 11 12
27. Rajasthan 795 705 761 729 856 754 879 809 882 821
28. Sikkim 21 20 21 21 21 21 21 19 19 19
29. Tamil Nadu 5161 4208 5205 4230 5149 4311 5082 4254 5077 4583
30. Telangana 3616 3093 3849 3303 3966 3854 3860 3432 3968 3443
31. Tripura 68 67 71 70 75 74 79 78 95 91
32. Uttar Pradesh 2097 1755 2037 1785 2054 1744 2086 1719 2067 1752
33. Uttarakhand 383 304 380 295 384 313 364 304 372 305
34. West Bengal 1624 1422 1740 1590 1807 1661 1879 1578 1959 1849
ToTAL 37077 30890 37349 31963 37315 33272 35000 33259 39740 34711

Source: Annual Survey of Industries, M/o Statistics and Programme Implementation
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Setting up of FPI units and food parks in Madhya Pradesh

12173. SHRI AJAY PRATAP SINGH: Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(@ whether Government proposes to establish new food processing units and
food parks in Madhya Pradesh during the period 2020-21, if so, the details thereof;

(b) whether Government has selected districts/regions for these units/food parks,
if so, the details of the selected regions; and

(c) whether Government has earmarked any budget for the said project, if so,
the details of the budget earmarked therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING
INDUSTRIES (SHRI RAMESWAR TELI): (a) to (c) The Ministry of Food Processing
Industries (MoFPI) does not set up any food processing industries/projects/units on
its own. It provides financial assistance as capital subsidy in the form of grants-in-aid
to individuals, farmers, entrepreneurs, organizations such as Central and State PSUs/
Joint Ventures/Farmer Producer Organizations (FPOs)/NGOs/Cooperatives/SHGs/ Public
and Private Companies etc. under the Central Sector Umbrella Scheme Pradhan Mantri
Kisan Sampada Yojana (PMKSY) to set up food processing industries/projects/units/
plants in the country including in the State of Madhya Pradesh. The PMKSY has a total
allocation of I6000 crore for 2016-2020 coterminous with the Fourteenth Finance
Commission cycle. The scheme components of PMKSY are- (i) Mega Food Parks,
(ii) Integrated Cold Chain and Value Addition Infrastructure, (iii) Infrastructure for
Agro- processing Clusters, (iv) Creation of Backward and Forward Linkages (v) Creation
/ Expansion of Food Processing & Preservation Capacities, (vi) Food Safety and
Quality Assurance Infrastructure and (vii) Human Resources and Institutions. The
Ministry is also implementing the scheme "Operation Greens" as a vertical of PMKSY
since November, 2018 for integrated development of value chain of tomato, onion and
potato (TOP) crops in selected States that includes the State of Madhya Pradesh.
These schemes of MoFPI are demand driven. Financial assistance to the eligible
applicants is provided against the Expression of Interests (Eol) issued by the MoFPI
from time to time. For any proposal for setting up of new food processing units and
food parks during 2020-21 in any State including Madhya Pradesh will be considered
in the Fifteenth Finance Commission cycle subject to approval of the competent
authority for continuation of the relevant schemes during the next Finance Commission

cycle.

tOriginal notice of the question was received in Hindi.
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FPIs in Gujarat

12174. SHRI NARANBHAI J. RATHWA: Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(@ the number of food processing industries currently functional in Gujarat and
the number of labourers working in such industries;

(b) the details of such food processing industries in Gujarat that have been
provided financial and technical assistance by Government during the last three years,

location-wise; and

(c) the value of such vegetables/fruits and foodgrains at present that get rotten
in Gujarat every year?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING
INDUSTRIES (SHRI RAMESWAR TELI): (a) As per the latest Annual Survey of
Industries (ASI) 2016-17 estimates, there are a total of 1,745 functional food processing
factories/units in Gujarat engaging 1,19,403 persons.

(b) The food processing industries/projects/units that has been provided financial
assistance by Ministry of Food Processing Industries in the State of Gujarat during the
last three years is given in the Statement (See below).

(c) Any state specific data on the food loss/wastage is not available. However,
as per Study, "Assessment of Quantitative Harvest and Post-Harvest Losses of Major
Crops and Commodities in India" carried out by Central Institute of Post- Harvest
Engineering and Technology (CIPHET), Ludhiana in 2015 for the crop year 2012-13, the
estimated cumulative percentages of annual harvest and post- harvest losses of major
agricultural produces in India are as follows:

Agricultural Produces Cumulative Wastage (%)
Cereals 4.65-5.99
Pulses 6.36-8.41
Oil Seeds 3.08-9.96
Fruits & Vegetables 458-15.88

tOriginal notice of the question was received in Hindi.
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Statement

Details of Financially Assisted (by Ministry of Food Processing Industries) Food
Processing Industries/Projects/Units in Gujarat during the last three
Years and Current Year (as on 31.10.2019)

Sl. No. Name of the Project with location

Mega Food Parks
1 Gujarat Agro Infrastructure Mega Food Park Pvt. Ltd., Surat
2. Fanidhar Mega Food Park Pvt. Limited, Mehsana

Integrated Cold Chain and Value Addition Infrastructure Scheme

3. Mehsana Dairy & Food Products Ltd, Mehsana

4. Kitchen Xpress Overseas Ltd., Ahmedabad

5. Sabarkantha District Co-operative Milk Producers' Union Limited, Sabarkantha
6. Ahmedabad District Co- operative Milk Producer's Union Limited, Ahmedabad
7. Saraf Foods Ltd, Vadodara

8. Teknofine Foods Pvt Ltd, Banaskantha

9. Wholesome Foods, Kheda

10. Instafarm Products Pvt. Ltd., Mehsana

11. Asandas & Sons, Mehsana

12, Pheonix Frozen foods, Anand

Infrastructure for Agro Processing Clusters

13. Patel Retail Pvt.Ltd., Kachchh

14. Shukun Builders Private Limited, Banas Kantha

15. J R Foods & Beverages, Navsari

Creation/Expansion of Food Processing & Preservation Capacities
16. Instantly Yours Inc, Surat

17. Amara Bio Extracts LLP, Surat
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SI. No. Name of the Project with location

18. Poshtik Food Products LLP, Surat

19. Parwati Agro Products Private Limited, Surat
20. Mai Yummy Food Products, Surat

21. My Choice Food Products, Surat

22, Shree Hari Fruit Drinks, Surat

23. Shreeji Krupa Fruit Juices, Surat

24. Blue Bird Foods India Pvt. Ltd, Surat

25. Metrolike Tasty Food Products, Surat

26. Patel Retail Pvt Ltd(Unit-I), Kutch

27. Patel Retail Pvt Ltd(Unit-2), Kutch

28. Patel Retail Pvt Ltd(Unit-3), Kutch

29. Patel Retail Pvt Ltd(Unit-5), Kutch

30. Dheer Food Industries, Surat

3L Skretting west Coast Private Limited, Surat
32. Chhabee Nutricos Industries LLP, Surat

33. Curry Cullture LLP, Surat

3A. Athos Collagen, Surat

35. Greatvalley Agro Pvt. Ltd, Surat

Backward & Forward Linkages

36. Panchmabhal District Cooperative Milk Producers Union Limited, Panchmahal
37. Shakti Cashew Industries, Rajkot

38. Austin Foods and Beverages Pvt Limited, Anand
39. Fable Food Products Pvt Ltd, Valsad

40. Aarkay Food Products Ltd, Ahmedabad
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Sl. No. Name of the Project with location

41 Vasant Masala Private Limited, Gandhinagar
42. Shreeji Wellness Pvt Ltd, Mehsana
Operation Greens Scheme

43. Nedspice Dehydration India LLP, Bhavnagar

Committee to review functioning of PRIs

2175. SHRI RAKESH SINHA: Will the Minister of PANCHAYATI RAJ be pleased
to state:

(@ whether Government would form a committee to review the functioning of
Panchayati Raj Institutions (PRIs) to know the success rate and also inaccuracies

inherent in the present form;
(b) the age profile of female representatives in these institutions; and
(c) the share of panchayats in rural development?

THE MINISTER OF PANCHAYATI RAJ (SHRI NARENDRA SINGH TOMAR):
(a) and (b) Panchayat, being "Local Government", is a State subject and part of State
list of Seventh Schedule of Constitution of India. Mandate for setting up of Panchayats
is provided by Article 243 in Part IX of the Constitution of India. Accordingly the
Panchayats are setup and operate through the respective State Panchayati Raj Acts.
Currently, there is no proposal in the Ministry of Panchayati Raj to form any committee
to review the functioning of Panchayati Raj Institutions (PRIs). According to Article
243D of the Constitution of India, not less than one-third of the total number of seats
in all Panchayati Raj Institutions (PRIs) are to be reserved for women, however, twenty
States have provided 50% reservation of seats for women in the PRIs through their
State Panchayati Raj Acts. As per Article 243F of the Constitution of India the minimum

age of men or woman for being a member of Panchayat is twenty-one years.

() Article 243 G of the Constitution provides that, "Legislature of a State may,
by law, endow the Panchayats with such powers and authority and may be necessary
to enable them to function as institutions of self government”. According to Article
243G of the Constitution of India such power and authority to Panchayats may contain

provisions for "the implementation of schemes for economic development and social
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justice as may be entrusted to them including those in relation to the matters listed in
the Eleventh Schedule". Since the powers to Panchayats are devolved through
respective State Panchayati Raj Acts, the extent of devolution of powers to Panchayats
varies from State to State. While in the implementation of the Centrally Sponsored
Scheme of Mahatma Gandhi National Rural Employment Guarantee Scheme, Gram
Panchayats have been provided key role.

Insufficiency of funds in PRIS

2176. DR. SANTANU SEN: Will the Minister of PANCHAYATI RAJ be pleased to
state:

(@ whether the Ministry is aware of the growing insufficiency of funds in the
Panchayati Raj Institutions (PRISs);

(b) if so, the measures taken by the Ministry to ensure greater fiscal federalism;
and

(c) the list of measures taken by the Ministry to resolve these issues under the
Finance Commission to ensure better devolution of funds to the PRIs?

THE MINISTER OF PANCHAYATI RAJ (SHRI NARENDRA SINGH TOMAR):
(a) and (b) Panchayats get funds through sectoral schemes implemented by the Central
and State Governments, Central and State Finance Commissions, levy of taxes, etc.
Under Fourteenth Finance Commission (FFC) award, ¥ 2,00,292.20 crore have been
allocated to the Gram Panchayats constituted under Part 1X of the Constitution in 26
States, amounting to an assistance of ¥ 488 per capita per annum at an aggregate level,
for the award period year 2015-2020 for delivering basic services. The allocations under
FFC are more than three times the corresponding allocations made under 13th Finance
Commission for the period year 2010-2015. As on 02.12.2019, ¥ 1,71,880.82 crore of FFC
fund constituting around 86% of the total allocation for 2015-2020 has been released
to the States for transfer to Gram Panchayats.

(c) Ministry of Panchayati Raj has taken several measures, which include
providing guidelines/advisories to States from time to time on effective devolution,
capacity building of Panchayati Raj Institutions (PRI) etc. The States are also required
to transfer the Finance Commission grants to the Gram Panchayats within 15 days of
their receipt, in the absence of which they are to pay penal interest at RBI bank rate
from their own funds. This is monitored by the Ministry and considered while making
recommendations regarding States to the Ministry of Finance for release of FFC grants.
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Railway projects in Bihar

2177. SHRI AKHILESH PRASAD SINGH: Will the Minister of RAILWAYS be
pleased to state:

(@ the railway projects under implementation in Bihar; and

(b) the status of these projects with estimated cost, expenditure incurred and
date of completion of the projects?

THE MINISTER OF RAILWAYS (SHRI PIYUSH GOYAL): (a) and (b) Presently, 55
projects (36 new lines, 05 gauge conversions and 14 doublings), costing 371,795 crore,
covering a length of 4,952 Km falling fully/partly in the State of Bihar are in different
stages of planning/approval/execution, out of which 1,256 Km length has been
commissioned and an expenditure of 320,294 crore has been incurred upto March'2019.
An outlay of 32,403 crore has been provided for the current financial year 2019-20 for
these projects. This includes:

. 36 new lines projects are covering a length of 3,008 km, costing 354,759
crore, out of which, commissioning of 472 Km length has been achieved and
an expenditure of 13,881 crore incurred upto March'2019.

. 5 gauge conversion projects are covering a length of 1,007 km, costing
35,462 crore, out of which, commissioning of 716 Km length has been
achieved and an expenditure of 33,772 crore incurred upto March'2019.

. 14 doubling projects are covering a length of 937 km, costing 311,574 crore,
out of which, commissioning of 68 Km length has been achieved and an
expenditure of ¥2,641 crore incurred upto March'2019.

The project-wise details including estimated cost, expenditure incurred, and outlay
are made available in public domain on Indian Railways website i.e.
www.indianrailways.gov.in > Ministry of Railways > Railway Board > About Indian
Railways > Railway Board Directorates > Finance (Budget).

. Average Budget allocation for Infrastructure projects & safety works, falling
fully/partly in the State of Bihar for 2014-19 is ¥3061 crore, which is 270%
as compared to average annual Budget outlay of 2009-14 (31132 crore).

. Allocation of Budget for Infrastructure projects & safety works falling fully/
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partly in State of Bihar for 2019-20 is 4093 crore, which is 362% as compared
to the average annual Budget outlay of 2009-14 (¥1132 crore).

. During 2009-14, 318 Km (150 km of New line, 160 km of Gauge conversion
and 8 km of Doubling projects) have been commissioned in the state at an
annual average rate of 64 km per year.

. Since 2014-19, 695 Km (240 km of New line, 280 km Gauge conversion and
175 km of Doubling projects) have been commissioned in the state at an
annual average rate of 139 km per year which is 218% of commissioning
during 2009-14.

The timely completion of Railway projects depend on various factors like quick
land acquisition by State Government, forest clearance by officials of forest department,
shifting of infringing utilities (both underground and over ground), statutory clearances
from various authorities, geological and topographical conditions of area, law and order
situation in the area of project site, number of working months in a year for particular
project site, due to climatic conditions, encountering unforeseen conditions like
earthquake, flooding, excessive rains, strikes of labour, orders of Hon'ble Courts, situation
and conditions of working agencies/contractors etc. All these factors vary from project
to project and site to site and affect the completion time and cost of the project, which
is finally worked out at the completion stage. As such, no confirmed time line can be
given for completion of these projects.

VIP references for release of Head Office quota

2178. SHRI GC. CHANDRASHEKHAR: Will the Minister of RAILWAY'S be pleased
to state:

(@ whether VIP references for release of Head Office (HO) quota to the Ministry
of Railways/Railway Zones are not accorded priority in recent times;

(b) if so, the details thereof including number of references received and quota
released during the last two years, Zone-wise;

()  whether complaints/representations from VIPs/Members of Parliament (MPs)
have been regularly received against officials of MR Cell for deliberate and biased
treatment of VIP references;

(d) if so, the details thereof and the action taken thereon; and
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(e) the other related steps and initiatives being taken by Government?

THE MINISTER OF RAILWAYS (SHRI PIYUSH GOYAL): (a) In order to meet the
urgent travel requirements of High Official Requisition (HOR) holders (which includes
Central Government Ministers, Judges of Hon'ble Supreme Court/High Courts of various
States), Members of Parliament and other emergent demands, who are on the waiting
list, a limited number of berths/seats have been earmarked as Emergency Quota in
different trains and in different classes. The quota is released by the Railways in
accordance with the priority as per warrant of precedence and well established practice
being followed since long. At the time of allotment of berths/seats, emergency quota
is first allotted for self travel of HOR holders/Members of Parliament, etc., strictly as
per their inter-se seniority in warrant of precedence. Thereafter, other requisitions
received from various quarters including those from Members of Parliament are considered
and the remaining quota is released taking into account various factors like official
status of passengers travelling, nature of urgency like travelling on government duty,
bereavement in the family, sickness, job interview, etc. While the requests received from
HOR holders/Hon'ble Members of Parliament for their self travel are complied with, in
case of requests forwarded by them for other than self travel, at times, it is not feasible
to accommodate all such requests when the demand exceeds the availability.

(b) Since a large number of requests are received from various quarters at
various levels and are dealt with on day to day basis, details of requests received for
release of accommodation out of Emergency Quota including those from HOR holders/
Hon'ble Members of Parliament are only preserved as per extant guidelines.

(c) and (d) No, Sir. However, some instances of attempts to get accommodation
released out of Emergency Quota on the authority of fake letter heads of high dignitaries
and some Railway Officers have come to notice. As reservation staff remains alert for
such letters during peak rush periods, the genuineness of these letters is checked.
When it is confirmed that these are fake, no accommodation is released on such
requests and further action like lodging of criminal case is taken.

(e) Indian Railways have already taken various steps to streamline the process
of reservation of accommodation by Hon'ble Members of Parliament, its confirmation
by release of emergency quota thereof, conducting of checks to keep a watch on the
activities of the staff involved in release of emergency quota, etc. Recently, Minister
of State of Railways has written a letter to all the Hon'ble Ministers and Members of
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Parliament seeking their co-operation in systematizing the procedure of prioritization of
letters received for release of accommodation out of Emergency Quota. Further,
improvement in the functioning of computerized Passenger Reservation System (PRS),
release of emergency quota, etc. is a continuous and ongoing process.

Passengers Amenities Committee
2179. KUMARI SELJA: Will the Minister of RAILWAYS be pleased to state:

(@ whether a Passengers Amenities Committee visited 17 railway stations to
assess problems faced by passengers;

(b) if so, the details thereof;
(c) the number of stations in Haryana that were visited by the Committee;
(d) the findings of the Committee; and

(e) the steps being taken by Government to improve passenger amenities at the
railway stations of Haryana?

THE MINISTER OF RAILWAYS (SHRI PIYUSH GOYAL): (a) and (b) Yes, Sir. The
present Passengers Amenities Committee (PAC) visited 99 railway stations over 8
railway zones, till date covering 11 States nationwide.

(c) 23 Railway stations in Haryana State were visited by the members of the
PAC till date.

(d) and (e) Suggestions/recommendations of the PAC as received regarding
provision/ upgradation of passenger amenities including cleanliness are examined and
wherever found feasible, action is initiated subject to availability of funds and inter-
se priority of works. However, Upgradation/provision of passenger amenities at Railway
Stations is a continuous and on-going process.

Proposal for east coast freight corridor

2180. SHRI V. VIJAYASAI REDDY: Will the Minister of RAILWAYS be pleased to
state:

(@) whether it is a fact that Government is going to construct a new freight
corridor between Kharagpur in West Bengal and Vijayawada in Andhra Pradesh named
as East Coast Freight Corridor, if so, the details thereof;
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(b) whether the proposal has been sent to the Finance Ministry for its approval;
(c) if so, the details thereof; and

(d) the present status of Eastern and Western Freight Corridors which were
announced long back?

THE MINISTER OF RAILWAYS (SHRI PIYUSH GOYAL): (a) to (c) No, Sir. At
present, Eastern and Western Dedicated Freight Corridors are the only two sanctioned
Freight corridors by the Government of India.

(d) Eastern Dedicated Freight Corridor (EDFC) and Western Dedicated Freight
Corridor (WDFC) are targeted to be completed in phases by December, 2021. Financial
and Physical Progress of the project is 64.5% and 68% respectively till October, 2019.

Corporatization of production units

2181. SHRIMATI VANDANA CHAVAN: Will the Minister of RAILWAYS be pleased
to state:

(@ whether a detailed study for corporatizing production units has been initiated,
as per the 100-days Action Plan of the Ministry;

(b) if so, the details and outcome thereof;

(c) the status of the Indian Railway Rolling Stock Company (IRRSC), including
the time-frame within which it would be formed;

(d) whether the Ministry has engaged in consultations with Unions regarding
the corporatization of production units; and

(e) if so, the details and outcomes thereof and if not, the reasons therefor?
THE MINISTER OF RAILWAYS (SHRI PIYUSH GOYAL): (a) Yes, Sir.
(b) The details and outcomes thereof are not finalized.

(¢) No time-line can be indicated for corporatization of Production Units at this
stage, prior to finalization of the framework of corporatization.

(d) and (e) Consultations with stakeholders including Unions in this process have
commenced and will continue. As part of these initiatives, Railway Board has interacted
with both the Staff Federations on multiple occasions (i.e., on 02.07.2019, 13.08.2019 &
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09.10.2019) to sensitise them and apprise them about background & advantages of the
policy.

Use of renewable energy in railways

2182. SHRIMATI VANDANA CHAVAN: Will the Minister of RAILWAYS be pleased
to state:

(@ whether Government has plans to use renewable energy to source the
electricity needs of Railways to reduce carbon footprint;

(b) if so, the details thereof, including the proposed targets for the same; and
(c) the steps taken by the Ministry in this regard?

THE MINISTER OF RAILWAYS (SHRI PIYUSH GOYAL): (a) to (c) Yes. Sir. Indian
Railways has planned to source about 1000 Mega Watt (MW) Solar Power and about
200 MW of wind power progressively by 2021-22. 201 MW (98 MW solar and 103 MW
wind power) has already been set up till 31.10.20109.

Quantum of railway revenue from different sources
2183. SHRI RAKESH SINHA: Will the Minister of RAILWAYSS be pleased to state:

(@ the number of passengers who travelled in trains in the years 2016-17, 2017-
18 and 2018-19;

(b) the comparative contributions of revenue received from passengers in its
various zones;

(c) the revenue received from allocation of space for book stalls, tea stalls and
other business activities; and

(d) the number of passengers who failed to travel due to non-confirmation of
their tickets in 2015-16, 2016-17, 2017-18 and 2018-19?

THE MINISTER OF RAILWAYS (SHRI PIYUSH GOYAL): (a) The number of
passenger traffic during the last three years is given below:

Year No. of Passengers (In Crore)
2016-17 812
2017-18 829

2018-19 844
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(b) Zone wise Passenger Earnings for the last three years is as under:-

(X in crore)
Zones 2016-17 2017-18 2018-19
Central 5045.29 5368.91 5732.15
Eastern 2232.32 2279.63 235091
East Central 2334.38 2412.87 2533.77
East Coast 1306.11 1411.34 1510.79
Northern 6321.10 6357.20 6512.04
North Central 4428.08 4755.98 4993.07
North Eastern 1500.66 1542.88 1574.45
Northeast Frontier 1155.74 1178.18 1349.02
North Western 1929.28 2004.03 2091.34
Southern 4011.80 4247.05 4482.49
South Central 4530.90 4861.18 5166.53
South Eastern 1501.60 1568.90 1664.39
South East Central 1071.28 1127.90 1158.50
South Western 139322 1487.79 1555.66
Western 4327.55 4541.46 4712.72
West Central 3004.41 3304.26 3477.38
Metro 186.74 19358 20144
ToTAL 46280.46 48643.14 51066.65

(c) Revenue received from allocation of space for book stalls, tea stalls and

other business activities is as under:

Year

Amount R in Crore)

2018-19

1652.67
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(d) Waiting list passengers can cancel their tickets till 30 minutes before the
scheduled departure of the train and take refund as per extant refund rules. Since the
passengers can cancel the tickets on their own due to change of plan or due to non-
availability of confirmed accommodation, it is not practically feasible to identify the
cancellations done only on account of non-confirmation of tickets.

Explosion at Hubballi railway station

2184. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of RAILWAYS be
pleased to state:

(@ whether the Ministry admits that lapse by the Railway Protection Force
(RPF) staff was prima facie evident in the low-intensity explosion at Hubballi railway
station that occurred on 21st October, 2019 where one civilian was injured;

(b) if so, the details thereof; and

(c) the additional steps taken by Government to increase safety of passengers
at railway stations in the country, considering the increasing threat of anti-national

elements?

THE MINISTER OF RAILWAYS (SHRI PIYUSH GOYAL): (a) and (b) A low
intensity explosion occurred at Hubballi Railway Station on 21.10.2019. On receiving
information regarding a left over luggage in Train no. 17225 at Hubballi Railway Station
(Platform no. 4), Railway Protection Force (RPF) took unclaimed baggage to Station
Manager's Office and some paddy dust in red cloth along with 08 nos. of small plastic
boxes with dry lemon like articles were found inside it. A food supplier took one lemon
like article and tried to break it and a low intensity explosion took place injuring his
palm. Immediately he was rushed to the hospital by RPF. Since the unclaimed luggage
was handled without observing due precaution and an outsider was permitted to tamper
with contents of the unclaimed luggage, the Station Master as well as the RPF personnel
on duty have been taken up for lapses on their part.

(c) Policing on Railways being a State subject, prevention of crime, registration
of cases, their investigation and maintenance of law and order in Railway premises as
well as on running trains are the statutory responsibility of the State Governments,
which they discharge through Government Railway Police (GRP)/District Police. Cases
of Indian Penal Code (IPC) crimes are registered and investigated by the concerned
GRP. Railway Protection Force (RPF) supplements the efforts of GRP to provide better
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protection and security to passenger area and passengers and for matters connected

therewith.

However, the following steps are also being taken by the Railways in coordination

with GRP for safety and security of passengers in trains and at stations:-

1

On vulnerable and identified routes/sections, 2200 trains (on an average) are
escorted by Railway Protection Force daily in addition to 2200 trains escorted
by Government Railway Police of different States daily.

Surveillance is kept through Close Circuit Television (CCTV) cameras,
provided at about 501 stations over Indian Railways, to ensure safety and
security of passengers.

Security Help Line number 182 is operational over Indian Railways for
security related assistance to passengers in distress.

Through various social media platforms viz. twitter, facebook etc., Railways
are in regular touch with passengers to enhance security and address their
security concerns.

An Integrated Security System (ISS) consisting of surveillance of vulnerable
stations through CCTV Camera Network, Access Control etc. has been
sanctioned to improve surveillance mechanism over 202 railway stations.

Anti sabotage checks are undertaken with sniffer dogs at all major stations
as well as in - trains. Further baggage scanners are being used at entry
points of major stations for checking of luggage of passengers and use of
Door Frame Metal Detectors (DFMD) and Hand Held Metal Detectors
(HHMD) are ensured.

Time to time mock bomb blast drills are conducted at some major and
sensitive Railways stations over Indian Railways by the Railway authorities
in full coordination with sister agencies to check preparedness of the disaster
management teams and equipments.

Close liaison is made by the Railways with the State Police/GRP authorities,
Central and State Intelligence agencies and Civil authorities at all levels for
prevention of crime, registration of cases, their investigation and maintenance
of law and order in Railway premises as well as on running trains.
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9. Frequent announcements are made through Public Address System to educate
passengers to be alert and inform about unclaimed articles/bags/materials
found at stations and in trains.

10. RPF Special Task Force teams, Crime Prevention and Detection Squads etc.
are functioning to curb passengers' related offences. Surprise checks are
conducted in night hours and staff are briefed to be extra vigilant and alert.

11.  Drives are conducted from time to time against the entry of unauthorized
persons in trains and railway premises.

Ongoing and pending railway projects

12185. SHRIMATI KANTA KARDAM: Will the Minister of RAILWAY'S be pleased
to state:

(@) the status of ongoing and pending railway projects in the country at present,

State-wise and Zone-wise;

(b) whether many ongoing rail projects are getting delayed due to which their
costs are escalating drastically;

(c) if so, the details thereof and if not, the reasons therefor; and

(d) the project-wise, State-wise and Zone-wise details of estimated amount for
the completion of these projects and the details of amount spent on these projects till
date?

THE MINISTER OF RAILWAYS (SHRI PIYUSH GOYAL): (a) to (d) Presently,
Indian Railways have taken up 498 Railway projects of 49,069 km length and costing
%6.75 lakh crore, which are in different stages of execution/planning/sanction, out of
which, commissioning of 8,979 km length has been achieved and expenditure of ¥1.54
lakh crore incurred up to March, 2019.

The timely completion of any Railway project depends on various factors like
quick land acquisition by State Government, forest clearance by officials of forest
department, shifting of infringing utilities (both underground and over ground), statutory
clearances from various authorities, geological and topographical conditions of area,
law and order situation in the area of project site, number of working months in a year

tOriginal notice of the question was received in Hindi.
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for particular project site due to climatic conditions, encountering unforeseen conditions
like earthquake, flooding, excessive rains, strikes of labour, orders of Hon'ble Courts,
situation and conditions of working agencies/contractors etc. All these factors vary
from project to project and site to site and affect the completion time and cost of the
project, which is finally worked out at the completion stage.

Fund to projects are allotted project-wise, not State-wise.

Details of projects including details of allotment of funds and expenditure project-
wise are made available in public domain on Indian Railways website i.e.
www.indianrailways.gov.in >Ministry of Railways >Railway Board >About Indian
Railways >Railway Board Directorates >Finance (Budget).

Status of station redevelopment plan

2186. DR. L. HANUMANTHAIAH: Will the Minister of RAILWAY'S be pleased to
state:

(@ the present status of the redevelopment plan of railway stations in the
country; and

(b) the State-wise details of stations identified, funds allocated and progress of
works so far, under the said plan?

THE MINISTER OF RAILWAYS (SHRI PIYUSH GOYAL): (a) and (b) Ministry of
Railways through various agencies is undertaking techno-economic feasibility studies
of Railway stations. Based on the outcome of these feasibility studies, stations are
planned to be taken up for redevelopment in phases, especially the stations located in
major cities, pilgrimage centres and important tourist destinations. The cost of station
redevelopment project is to be met by leveraging commercial development of land and
air space in and around the stations. The Railway stations are taken up for
redevelopment based on financial viability.

Works for redevelopment of Habibganj (Madhya Pradesh) and Gandhinagar
(Gujarat) stations are in progress. Ministry of Railways is redeveloping Bhubaneshwar
(Odisha) Station in cooperation with Govt. of Odisha. Rail Land Development Authority
(RLDA) has also entered into an MoU with Massouri Dehradun Development Authority
(MDDA) for redevelopment of Dehradun (Uttarakhand) Railway Station. RLDA has
signed an MoU with National Highway Authority of India in April-2019, for
redevelopment of Ajni (Nagpur) station as a Multi-modal Hub.
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Qadian - Beas railway project

2187. SHRI PARTAP SINGH BAJWA: Will the Minister of RAILWAYS be pleased
to state:

(@ the projected completion date of the Qadian-Beas railway project;

(b) the steps taken to begin the construction of the Qadian-Beas railway project;
(c) whether the Final Location Survey (FLS) has been completed; and

(d) if so, the details thereof?

THE MINISTER OF RAILWAY'S (SHRI PIYUSH GOYAL): (a) to (d) Qadian-Beas
(39.68 km) new line project was included in budget 2011-12 subject to requisite approvals.
Latest cost of the project is ¥890.67 crore.

Final Location Survey (FLS) of the project from Qadian side was started in May,
2012, but it got delayed due to protest from local public and law & order problems in
the area. Finally, Final Location Survey has been completed in the year 2017 under
police protection and ensuring the presence of Duty Magistrate.

This project was declared as "Special Railway Project" to expedite the land
acquisition, SDM/Baba Bakala and SDM/Batala have been nominated as Special Land
Acquisition Officers for this project. The land acquisition papers for acquisition of
166.68 hectares land has been submitted to, concerned Special Land Acquisition Officers
for the project. For speedy land acquisition, ¥13 lakh has also been paid by Railway
to State Revenue Department for hiring of retired revenue staff.

The timely completion of any Railway project depends on various factors like
quick land acquisition by State Government, forest clearance by officials of forest
department, shifting of infringing utilities (both underground and over ground), statutory
clearances from various authorities, geological and topographical conditions of area,
law and order situation in the area of project site, number of working months in a year
for particular project site due to climatic conditions, encountering unforeseen conditions
like earthquake, flooding, excessive rains, strikes of labour, orders of Hon'ble Courts,
situation and conditions of working agencies/contractors etc. All these factors affect
the completion time and cost of the project, which is finally worked out at the completion
stage. As such no confirmed time line can be given for completion of project.
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New DFCs under consideration

2188. SHRI D. KUPENDRA REDDY: Will the Minister of RAILWAY'S be pleased
to state:

(@ the details of present status of Dedicated Freight Corridors (DFCs) in the
country;

(b) whether more such Dedicated Freight Corridors are under consideration;
and

(c) if so, the details thereof?

THE MINISTER OF RAILWAYS (SHRI PIYUSH GOYAL): (a) Eastern Dedicated
Freight Corridor (EDFC) from Ludhiana to Sonnagar (1318 km.) and Western Dedicated
Freight Corridor (WDFQ from Jawaharlal Nehru Port (JNPT) to Dadri (1504 km.) are
under execution and largetted for completion in phases by December, 2021. Financial
and Physical progress of the project is 64.5% and 68% respectively till October, 2019.
In addition, Sonnagar - Dankuni (538 km.) portion of EDFC has been planned for
execution on Public Private Partnership (PPP) mode.

(b) and (c) No, Sir. Eastern and Western Dedicated Freight Corridors are the only
two freight corridors sanctioned by Government of India.

Status of Sakri-Nirmali and Saharsa-Supaul rail lines

2189. PROF. MANOJ KUMAR JHA: Will the Minister of RAILWAYS be pleased
to state:

(@ the total budget spent on Sakri-Nirmali rail line for gauge conversion;
(b) the current status of Sakri-Nirmali rail line and the details thereof;

() by when the common people will have an opportunity to ride a train between
the Sakri and Nirmali on new rail line and whether new trains have been allocated for
the Sakri-Nirmali rail line;

(d) the total budget spent on the Saharsa-Supaul rail line;
(e) the current status of Saharsa-Supaul rail line and the details thereof; and

(H by when the common people will have an opportunity to ride a train between
the Saharsa and Supaul?
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THE MINISTER OF RAILWAYS (SHRI PIYUSH GOYAL): (a) to (f) Sakri-Nirmali
(51 Km) and Saharsa-Supaul (27 Km) sections are part of Sakri-Nirmali-Jhanjharpur
Laukaha Bazar and Saharsha Forbesganj (206 Km) Gauge Conversion (GC) project.
Latest anticipated cost of the project is 1470.50 crore. An expenditure of ¥658 crore
has been incurred upto March 2019 and an outlay of ¥150 crore provided for the current
financial year 2019-20.

So far, GC of Sakari-Jhanjharpur (19 Km) part of Sakri-Nirmali section and GC of
Saharsha-Garhbaruari-Supaul (27 Km) part of Saharsa-Forbesganj section has been
completed and commissioned and work has been taken up on remaining portion of the
project.

At present, running of trains has been introduced between Sakri -Mandan Mishra
Halt and Saharsa-Supaul sections. Train No. 55502/55501 Saharsa-Garh Baruari Passenger
has also been extended upto Supaul w.e.f. 02.12.2019. This train is providing direct
connectivity between Saharsa and Supaul. Further, 55579/80 Darbhanga-Mandan Mishra
Halt Passenger has been extended upto Jhanjharpur with effect from 04.12.2019.

The timely completion of any Railway project depends on various factors like
quick land acquisition by State Government, forest clearance by officials of forest
department, shifting of infringing utilities (both underground and over ground), statutory
clearances from various authorities, geological and topographical conditions of area,
law and order situation in the area of project site, number of working months in a year
for particular project site due to climatic conditions, encountering unforeseen conditions
like earthquake, flooding, excessive rains, strikes of labour, orders of Hon'ble Courts,
situation and conditions of working agencies/contractors etc. All these factors vary
from project to project and site to site and affect the completion time and cost of the
project, which is finally worked out at the completion stage. As such, no confirmed time
line can be given for completion of this project.

Quality of product supplied by SAIL to Indian Railways

2190. SHRI DHIRAJ PRASAD SAHU: Will the Minister of RAILWAY'S be pleased
to state:

(@ whether it is a fact that the product supplied by Steel Authority of India Ltd.
(SAIL) to Indian Railway is not matching the quality parameters of the Rail Manual
issued by the Research Designs and Standards Organisation (RDSO) of Railways;
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(b) whether it is also a fact that the tensile strength of the existing railway track
was "not adequate" for 25-tonne axle load operations; and

(c) if so, the details thereof and the remedial steps taken by Government in this
regard?

THE MINISTER OF RAILWAYS (SHRI PIYUSH GOYAL): (a) Rail being supplied
by Steel Authority of India Ltd. (SAIL) to Indian Railway meets the quality parameters
of Indian Railway Standard Specification for Flat Bottom Rails Serial No.-T-12-2009, with
its latest amendments, issued by the Research Designs & Standards Organisation
(RDSO) of Indian Railways (IR).

(b) and (c) Based on RDSQO's recommendation, for the track structure for 25-tonne
(25T) axle load on mixed traffic, the minimum requirement of rail is 60kg section having
Ultimate Tensile Strength (UTS) of 1080MPa(N/mmz2) and with minimum yield strength
of 560MPa(N/mmz2). Considering the requirement for 25T axle load, RDSO has developed
the specification for rail grade 1175HT having minimum UTS 1175MPa(N/mm2). The
Special Technical Conditions and Inspection & Testing regime for 1175HT grade rails
have been shared with Ministry of Steel and SAIL and they have been requested to
develop such rails domestically.

Profitability of railways
2191. SHRI DEREK O' BRIEN: Will the Minister of RAILWAY'S be pleased to state:
(@ the operating ratio of Railways in the last five years;
(b) the Compound Annual Growth Rate of Railways in the last five years; and
() the net revenue accrued to Railways in the last five years, year-wise?

THE MINISTER OF RAILWAYS (SHRI PI'YUSH GOYAL): (a) The Operating Ratio
of Railways in the last five years is given below:

Year Operating Ratio
2014-15 91.3%
2015-16 90.5%
2016-17 96.5%
2017-18 98.4%

2018-19 97.3%
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(b) The Compound Annual Growth Rate of Railways’ Gross Traffic Receipts in
the last five years (2013-14 to 2018-19) was 6.4%.

(c) The Net Revenue accrued to Railways in the last five years, year-wise is

given below:
Year Net Revenue (% in crore)
2014-15 16,838
2015-16 19,228
2016-17 4913
2017-18 1,666
2018-19 3774

The Operating Ratio and Net Revenue have been adversely affected after
2015-16 due to implementation of 7th Central Pay Commission's recommendations, the
annual recurring impact whereof is over 322,000 crore on the Revenue expenditure of

the Railways.
Encroachment/illegal occupation of railway land

2192. SHRI A. VIJAYAKUMAR: Will the Minister of RAILWAYS be pleased to

state:

(@ whether Government is aware that instances of encroachment/illegal

occupation of railway land are increasing in recent years;

(b) if so, the details of railway land encroached or illegally occupied in the
country and measures taken to free the land from encroachment/illegal occupation;

(c) whether there is any national policy on public/private use of railway land,;

and
(d) if so, the details thereof?

THE MINISTER OF RAILWAY'S (SHRI PIYUSH GOYAL): (a) to (d) No, Sir. The
instances of encroachment/illegal occupation of railway land in recent years,have
decreased due to closed monitoring by the Railways. The details of Railway's land
under encroachment/illegal occupation during the last 5 years are as under:-
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Year 201415 201516 2016-17 2017-18  2018-19

Area under encroachment 914.80 879.51 861.70 844.38 821.46
(in Hectare)

For prevention/removal of encroachments, Railways carry out regular surveys of
encroachment and take action for their removal. If the encroachments are of temporary
nature (soft encroachments) in the shape of jhuggies, jhopris and squatters, the same
are got removed in consultation with and the assistance of Railway Protection Force
and local civil authorities. For old encroachments, where party is not amenable to
persuasion, action is taken under Public Premises (Eviction of Unauthorized Occupants)
Act, 1971 (PPE Act, 1971), as amended from time to time. Actual eviction of unauthorized
occupants is carried out with the assistance of State Government and police.

The vacant land of Railways, which is mostly in the form of narrow strips along
tracks, is utilized for servicing and maintenance of track, bridges and other infrastructure.
The vacant land is also utilized for execution of various infrastructural projects for
meeting future growth needs for Railways which include projects like doubling/tripling
and traffic facilities works, etc.

As per extant policy of Ministry of Railways, Railway's vacant land is provided
to private individuals on license basis only for the purposes directly connected with
Railway working. Vacant land which is not required by Railways for its immediate
operational use is also utilized to generate revenue through commercial development
on long term lease basis by Rail Land Development Authority (RLDA), wherever
feasible. Beside this, vacant land, if not required by Railway, can be provided to State
Government/other Central Government/Public Sector Units, etc. on long term lease
basis for public utility purposes as per the extant guidelines.

Passenger train connectivity with neighbouring countries
2193. SHRI DEREK O'BRIEN: Will the Minister of RAILWAYS be pleased to state:

(@ whether it is a fact that among the six neighbouring countries with which
India has land connectivity, it has passenger rail connectivity with only one;

(b) if so, the reasons therefor;

(c) whether there are plans to start passenger train connectivity with the other
neighbouring countries; and
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(d) if so, the details thereof, if not, the reasons therefor?

THE MINISTER OF RAILWAYS (SHRI PIYUSH GOYAL): (a) to (d) At present,
India is having passenger rail connectivity with two neighbouring countries having
land connectivity out of six such countries, namely Bangladesh and Pakistan. Passenger
services with Bangladesh are operational while passenger services with Pakistan are
currently suspended since 16.08.2019.

There are two passenger rail connectivity projects with Nepal under execution
namely Jogbani (India) to Biratnagar (Nepal) and Jayanagar (India) to Bardibas (Nepal).

The planning of passenger rail connectivity projects with neighbouring countries
is a complex process, as it depends on number of works to be done by the associated
neighbouring country. The execution of such projects can commence only after all

associated issues are resolved.
Corporatization of coach factories

2194. DR. T. SUBBARAMI REDDY:
SHRI VAIKO:

Will the Minister of RAILWAYS be pleased to state:

(@) whether there is any plan to corporatize coach factories like Rae Bareli
Modern Rail Coach Factory and RCF units in Kapurthala and Chennai;

(b) if so, whether all the stakeholders like contractors, employees, State

Governments have been consulted;
(c) the rationale behind corporatization of these coach factories;

(d) whether the interests of workers, both direct and indirect, including contract

workers would be taken care of, if so, the details thereof; and

(e) the measures taken to ensure that the career prospects and terms and
conditions of workers are not altered to their detriment, with the details thereof?

THE MINISTER OF RAILWAYS (SHRI PIYUSH GOYAL): (a) Ministry of Railways
have envisaged preparation of an action plan for corporatization of its Production Units

including Rail Coach Factories.
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(b) Consultations with stakeholders in this process have commenced and will
continue as part of this initiative.
(c) Corporatization is expected to be attended with the following benefits:
() State-of-the-art technology and modernization
(i) Managerial autonomy
(iii) Superior operational efficiency due to better management practices
(iv) Export capability
(v) Increase MSME business
(vi) Employment generation
(vii) Better benefits to employees
(viii) Making India an international hub for rolling stock manufacturing
(iX) Attract investments.

(d) Such issues are to be decided in consultation with stakeholders at an
appropriate later stage.

(e) Does not arise.
Corridors identified for allowing train operations by private players

2195. SHRI S. MUTHUKARUPPAN: Will the Minister of RAILWAYS be pleased
to state:

(@ whether it is a fact that the Railway has identified 28 railway corridors in the
country for roping in private players for trains operations;

(b) if so, the details thereof;

(c) whether it is also a fact that the 214 km rail line in Kerala has also been
included in the said list; and

(d) if so, the details thereof?

THE MINISTER OF RAILWAYS (SHRI PIYUSH GOYAL): (a) to (d) Ministry of
Railways have constituted a Group of Secretaries (GoS) with a term of one year,
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inter-alia, to advice on the terms and conditions for private passenger train operators
to operate trains with world class technology over Indian Railways network. The GoS
has, so far, held four meetings and routes and modalities in this regard have not been
finalized.

Bullet trains between metros less than 500 kms apart

2196. DR. PRABHAKAR KORE: Will the Minister of RAILWAY'S be pleased to
state:

(@ whether it is a fact that Government proposes to run bullet trains between
metros which are less than 500 km apart to reduce the travel time and vehicular traffic
between the cities; and

(b) if so, the details of the proposal and the cities identified for bullet train
connectivity, State-wise?

THE MINISTER OF RAILWAYS (SHRI PIYUSH GOYAL): (a) and (b) At present,
Mumbai-Ahmedabad Rail corridor is the only High Speed Rail Project sanctioned by
the Government of India.

Status of superfast train service between Delhi and Alwar

12197. SHRI REWATI RAMAN SINGH: Will the Minister of RAILWAYS be
pleased to state:

(@ whether it is a fact that considerable progress has been made on the
superfast train service running from Delhi to Alwar(Rajasthan) so far;

(b) whether it is also a fact that no land acquisition for the said superfast train
service has not been done as yet; and

(c) by when Government proposes to complete this much awaited superfast
train service?

THE MINISTER OF RAILWAYS (SHRI PIYUSH GOYAL): (a) to (c) At present, 23
pairs of Mail/Express trains, including Train 22985/86 Delhi S. Rohilla-Udaipur Rajasthan
Humsafar Express via Alwar and Train 19337/38 Delhi S. Rohilla-Indore Express via
Alwar, introduced w.e.f. 24.02.2018 and 18.01.2019 respectively, serve Delhi-Alwar sector.
Further, Delhi-Alwar Regional Rapid Transit System (RRTS) corridor under the purview

tOriginal notice of the question was received in Hindi.
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of Ministry of Housing and Urban Affairs, is planned for implementation in first phase
along with Delhi-Ghaziabad- Meerut and Delhi-Panipat RRTS corridors. The
Delhi-Alwar RRTS corridor has not been approved by the Government of India. As
such, timeline for its completion cannot be fixed. RRTS is a highly capital intensive
project which requires extensive inter-ministerial consultation and approval depends on
feasibility of the project and availability of the resources.

Multi-tracking project

2198. SHRI D. KUPENDRA REDDY:
SHRIMATI VANDANA CHAVAN:

Will the Minister of RAILWAYS be pleased to state:

(@ whether the Ministry has proposed 'multi-tracking' project in the 34,000 km.
stretch of highly busy/important/utilised rail network;

(b) if so, the details thereof including the proposed targets and phases of the
project;

(c) the estimated cost of the project; and
(d) the proposed time-frame within which the project is to be completed?

THE MINISTER OF RAILWAY'S (SHRI PIYUSH GOYAL): (a) to (c) Yes, Sir. Out
of 34,000 km, highly utilized network, multi-tracking exists on about 16,000 km. Works
for about 14,000 km are on-going. Multi-tracking works for remaining about 4,000 km
are under planning for sanction.

Presently, Indian Railways have taken up multi tracking projects costing 32.32
lakh crore, which are in different stages of planning/sanction/ execution, out of which
commissioning of 2,784 km has been achieved and expenditure of 348,342 crore incurred
up to March, 2019.

Based on operational requirement, thorough review of throughput enhancement
projects has been carried out and with focussed approach, the projects have been
prioritized into Super Critical Projects (58 nos), Critical Projects (68 nos.) and other
throughput enhancement projects (130 nos.).

All out sincere and focussed approach is being adopted by Railway for quick
execution and early return to Railways.



302  Written Answers to [RAJYA SABHA] Unstarred Questions

(d) The timely completion of any Railway project depends on various factors
like quick land acquisition by State Government, forest clearance by officials of forest
department, shifting of infringing utilities (both underground and over ground), statutory
clearances from various authorities, geological and topographical conditions of area,
law and order situation in the area of project site, number of working months in a year
for particular project site due to climatic conditions, encountering unforeseen conditions
like earthquake, flooding, excessive rains, strikes of labour, orders of Hon'ble Courts,
situation and conditions of working agencies/contractors etc. and all these factors vary
from project to project and site to site. Hence, no confirmed time frame can be fixed

for completion of projects.
Vacancies in railways

2199. SHRI RIPUN BORA:
SHRI RITABRATA BANERJEE:
SHRI DEREK O' BRIEN:

Will the Minister of RAILWAYS be pleased to state:

(@) whether it is a fact that a large number of sanctioned posts are lying vacant

in Railways;

(b) if so, the zone-vvise/year-wise/department-wise details thereof alongwith
the reasons therefor and steps taken to fill such vacancies;

(c) whether it is also a fact that Government has decided to bring down the
strength of Railway employees to half of the present strength; and

(d) if so, zone-wise plan details and the reasons therefor?

THE MINISTER OF RAILWAYS (SHRI PIYUSH GOYAL): (a) and (b) The Manpower
position on Railways (as on 1.04.2019) is as under:

Zonal Railway Sanctioned On-roll Vacancy
Strength

1 2 3 4

Central 125753 101421 24332

East Coast 55741 46098 9643
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1 2 3 4
East Central 97606 78618 18988
Eastern 130694 107743 22951
Metro 4990 4073 917
North Central 84034 63655 20379
North Eastern 63112 48652 14460
Northeast Frontier 74098 57990 16108
Northern 172680 132440 40240
North Western 62982 45551 17431
South Central 98359 79417 18942
South East Central 55304 45659 9645
South Eastern 99917 82254 17663
Southern 103529 84153 19376
South Western 42604 35516 7088
West Central 65843 534938 12350
Western 117336 93413 23923
Other Railway Units 69540 57749 11791
TotaL 1524127 1217900 306227

Action for filling vacancies:

Seven (7) Employment Notifications for 2,83,674 vacancies to be filled from open
market were issued in 2018 and 2019 out of which three were in 2018 (Group-C: 77,909
& Level 1: 63,202) and four in 2019 (Group-C: 38,794 & Level 1: 1,03,769).

Panels for 82603 posts have been declared so far. For remaining vacancies panels/

recruitment is under process. Bulk of the panels will be issued by January 2020 (except
1,03,769 for Level-1 vacancies). For 1,03,769 Level -1 vacancies, notified in 2019, around

1.15 Crores applications have been received.

() No, Sir.

(d) Does not arise.
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Elephants killed by trains

2200. SHRI RITABRATA BANERJEE:
SHRI DEREK O'BRIEN:

Will the Minister of RAILWAYS be pleased to state:

(@ whether it a fact that the number of elephants injured, killed by running
trains in the entire country including North Bengal have increased in the last five years;

(b) if so, the year-wise details thereof;
(c) the measures taken by Railways to curb the increasing accidents; and
(d) the loss incurred by Railways due to such accidents?

THE MINISTER OF RAILWAY'S (SHRI PIYUSH GOYAL): (a) and (b) No, Sir. The
year-wise details for elephants killed by running trains in all Zonal Railways including
North Bengal are as under:

Year Elephants killed on the
railway tracks

2015 10

2016 19

2017 15

2018 26

2019 (upto November, 2019) 7

Details of elephant deaths due to train hits in North Bengal covered under
Northeast Frontier Railway are as under:

Year Elephants killed on the
railway tracks

2015 4

2016 0

2017 1

2018 4

2019 (upto November. 2019) 1
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(¢) A number of preventive measures are taken by Zonal Railways in coordination
with Ministry of Environment and Forest which include the following:
() Imposition of speed restrictions in identified locations,
(i) Provision of signage board,
(i) Sensitization of Train Crew and Station Masters on a regular basis,

(iv) Need based clearance of vegetation on the sides of the track within railway
land,

(v) Construction of underpasses and ramps for the movement of elephants at
identified locations,

(vi) Provision of fencing at isolated locations,

(vii) Forest Department staff deputed in Railway control offices to liaison with
Railway and elephant trackers engaged by Forest Department for timely
action by alerting station master and loco pilots,

(viii) Installation of Honey bee sound systems at locations, which are prone to
crossing of elephants.

(d) No loss incurred by Railways for such incidents. However, checking of
locomotives and track after the incidents result in detention of trains.

Survey to complete pending railway projects by 2022

2201. SHRI VAIKO:
DR. T. SUBBARAMI REDDY:

Will the Minister of RAILWAYS be pleased to state:

(@ whether Railways have undertaken a survey to complete all the pending
projects running behind schedule, in a time-bound manner, by 2022;

(b) if so, the details thereof;

(c) what are the major projects pending in the States of Andhra Pradesh, Tamil
Nadu and Telangana for the last ten years or more; and

(d) by when these projects will be completed, by providing adequate funds,
particularly for Andhra Pradesh and Tamil Nadu?
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THE MINISTER OF RAILWAYS (SHRI PIYUSH GOYAL): (a) to (d) Presently,
Indian Railways have taken up 498 Railway projects of 49,069 km length, costing ¥6.75
lakh crore, which are in different stages of planning/sanction/ execution, out of which,
commissioning of 8,979 km length has been achieved and expenditure of ¥1.53 lakh
crore incurred upto March, 2019.

Above projects include:-

Total 31 projects of 4,677 km length, costing ¥52,686 crore, falling fully/partly in
the State of Andhra Pradesh. Out of which, commissioning of 265 km length has
been achieved and expenditure of 7,891 crore has been incurred upto March,
2019.

Total 22 projects of 2,519 km length, costing 321,579 crore, falling fully/partly in
the State of Tamil Nadu. Out of which, commissioning of 730 km length has been
achieved and expenditure of ¥4,479 crore has been incurred upto March, 2019.

Total 13 projects of 1,604 km length, costing 20,226 crore, falling fully/partly in
the State of Telangana. Out of which, commissioning of 85 km length has been
achieved and expenditure of 33,037 crore has been incurred upto March, 2019.

Project-wise details of projects including allotment of funds and expenditure are
made available in public domain on Indian Railways website i.e.
www.indianrailways.gov.in >Ministry of Railways >Railway Board >About Indian
Railways >Railway Board Directorates >Finance (Budget).

Based on operational requirement, thorough review of throughput enhancement
projects has been carried out and with focussed approach, the projects have been
prioritized into Super Critical Projects (58 nos), Critical Projects (68 nos.) and other
throughput enhancement projects (130 nos.).

Presently, the balance length of Super Critical Projects is 2347 km, 5676 km of
Critical Projects and 9703 km for other Doubling Projects. All out sincere and
focussed approach is being adopted by Railway for quick execution and early
return to Railways.

Till 2013-14, due to overall limited availability of funds, most of the projects were
not progressing satisfactory. Since 2014-15, based on physical progress of projects,
last mile connectivity projects and projects for decongesting the existing routes
have been given sufficient funds.
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Average annual budget allocation for infrastructure projects and safety works,
falling fully/partly in the state of Andhra Pradesh, during 2014-19 is 32,830 crore,
which is 319% of average annual budget allocation of 2009-14 (3886 crore).

Average annual budget allocation for infrastructure projects and safety works,
falling fully/partly in the state of Tamil Nadu, during 2014-19 is 31,979 crore, which
is 225% of average annual budget allocation of 2009-14 (3879 crore).

The timely completion of any Railway project depends on various factors like
quick land acquisition by State Government, forest clearance by officials of forest
department, shifting of infringing utilities (both underground and over ground), statutory
clearances from various authorities, geological and topographical conditions of area,
law and order situation in the area of project site, number of working months in a year
for particular project site due to climatic conditions, encountering unforeseen conditions
like earthquake, flooding, excessive rains, strikes of labour, orders of Hon'ble Courts,
situation and conditions of working agencies/contractors etc. and all these factors vary
from project to project and site to site. Hence, no confirmed time frame can be fixed

for completion of projects.
Recruitment drives in railways

12202. CH. SUKHRAM SINGH YADAV:
SHRI VISHAMBHAR PRASAD NISHAD:
SHRIMATI CHHAYA VERMA:

Will the Minister of RAILWAYS be pleased to state:

(@ the number of recruitment drives undertaken in Railways during the last five
years, the zone-wise details thereof;

(b) the number of employees appointed on regular posts through these

recruitment drives;
() the number of recruitment drives for which the result is yet to be declared;

(d) the number of candidates waiting for appointment after the declaration of

results;

tOriginal notice of the question was received in Hindi.



308  Written Answers to [RAJYA SABHA] Unstarred Questions

(e) the time-limit initially prescribed for the awaited results and the reasons for

delay in this regard; and

()  the details of recruitment drives for which eligibility conditions were amended

after the submission of applications by candidates and declaration of results?

THE MINISTER OF RAILWAY'S (SHRI PIYUSH GOYAL): (a) The information
regarding no. of recruitment duties undertaken is given in the Statement

(See below).

(b) During 2015-2016 to 2019-2020 (upto 30.11.2019), panels of 45,507 candidates
for appointment on Zonal Railways/Production Units for various Group 'C' posts
(excluding Level-1) have been furnished by 21 Railway Recruitment Boards (RRBS).
Panels of 55,013 candidates for various Level-1 posts have been furnished by 16
Railway Recruitment Cells (RRCs). In addition to above, 9,664 candidates have also
been empanelled for various posts of Railway Protection Force (RPF)/Railway Protection

Special Force (RPSF) for appointment on Railways.

(c) The Computer Based Test, as on 30.11.2019, for Centralized Employment
Notifications (CENSs) viz. 01/2019, 03/2019 and RRC-01/2019 for 1,40,640 combined
vacancies is under process. Declaration of result for CEN 03/2018 for 13,538 vacancies
is under process. Part panels of 49,314 for all levels are under process at Zonal

Railways/Production Units.

(d) Offer of appointment is given by Zonal Railways/Production Units to all the
empanelled candidates subject to candidates satisfying all eligibility criteria including

antecedents and character.

() Inthe Centralized Employment Notifications, no time-limit is prescribed for

declaration of awaited results.

() No eligibility conditions were amended after submission of applications by

the candidates and declaration of results.
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Statement
Details regarding the no. of recruitment drives

Direct Recruitment Quota for various Group 'C' posts, Level 1 posts and Security
related posts are catered to by 21 Railway Recruitment Boards (RRBs) and 16 Railway
Recruitment Cells (RRCs)/ Zonal Railways. The number of recruitment drives undertaken
in Railways during 2015-2016 to 2019-2020 (upto 30.11.2019), Zone wise details are as
under:

Name of RRB Recruitment Drives Notified Vacancies
Ahmedabad 8 31271
Ajmer 8 7016
Allahabad 8 15467
Bangalore 8 7768
Bhopal 8 5522
Bhubaneswar 8 4243
Bilaspur 8 4407
Chandigarh 8 8611
Chennai 8 8911
Gorakhpur 8 5900
Guwahati 8 3325
Jammu 8 2715
Kolkata 8 11959
Malda 8 3515
Mumbai 8 14013
Muzaffarpur 7 1915
Patna 8 3254
Ranchi 8 6518

Secunderabad 7 12420
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Name of RRB Recruitment Drives Notified Vacancies
Siliguri 8 1908
Trivandrum 7 2101
TotaL 8 135215
Zonal Railway (Including Recruitment Drives Notified Vacancies

Level 1 & RPF/ RPSF)*

Central 7 14989
East Central 7 10027
East Coastal 7 4361
Eastern 7 14544
North Central 7 10217
North Eastern 7 7828
Northeast Frontier 7 5925
Northern 7 22658
North Western 7 10262
South Central 7 16785
South East Central 7 3018
South Eastern 7 9030
Southern 7 13454
South Western 7 10263
West Central 7 7733
Western 7 17544
RPSF 4 1001
TotaL 7 179639

*RPF- Railway Protection Force: RPSF- Railway Protection Special Force.
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Grand Total of Notified Vacancies

RRB 135215
Zonal Railway (Including Level 1 & RPF/ RPSF)* 179639
ToTAL 314854

Representation from railway union employees against
privatisation of railways

2203. SHRI RANJIB BISWAL: Will the Minister of RAILWAY'S be pleased to state:

(@ whether Government has privatised several railway routes in the recent past,
if so, the details thereof, zone-wise and the reasons therefor;

(b) whether Government has received requests/representations from various
quarters including Railway Unions against privatising the railway routes;

(c) if so, the details thereof along with action taken/being taken by Government
on such requests/representations so far; and

(d) the steps taken by Government to protect the interests of the employees of
Railways while privatising such railway routes?

THE MINISTER OF RAILWAYS (SHRI PIYUSH GOYAL): (a) to (d) No, Sir. There
is no plan for privatization of railway routes. There is a proposal to outsource the
commercial and on board services of a few trains and to permit private players to induct
modern rakes to run trains on select routes with an objective to provide improved
service delivery to passengers. However, the responsibility of train operations and
safety rests with Indian Railways. There have been a few representations from Railway
Staff Federations along with their affiliated Trade Unions and other Trade Unions in
Zonal Railways about passenger train operation by private players. In this connection,
Railway Board has interacted with both Staff Federations on multiple occasions (i.e. on
02.07.2019, 13.08.2019 and 09.10.2019) to sensitize them and apprise them about
background & advantages of the policy. There will be no impact on the existing
employees of Railways due to above proposal.

Low occupancy of trains last year

12204. SHRI LAL SINH VADODIA: Will the Minister of RAILWAYS be pleased
to state:

(@ whether it is a fact that there was low passenger occupancy in many trains
including Shatabdi during last year;
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(b) if so, the names of such trains;

(c) whether Government proposes to take any steps to avoid low passenger

occupancy in trains; and
(d) if so, the details thereof and by when, if not, the reasons therefor?

THE MINISTER OF RAILWAYS (SHRI PIYUSH GOYAL): (a) and (b) The demand
pattern for reserved accommodation over Indian Railways is not uniform. It varies
across different sectors and seasons. During financial year 2018-19, the average
occupancy of different types of trains including Shatabdi Express trains on an end-to-
end basis ranged between 70% and 100%.

(c) and (d) Indian Railways continuously strives to improve passenger traffic over
its network. With a view to ensure optimum utilisation of available accommodation, the
utilisation of reservation quota is reviewed on periodical basis and necessary adjustments
made, wherever required. Further, various initiatives like augmentation of on-board
capacity, rationalisation of Flexi-fare scheme, graded discount in classes and sections
with low occupancy and offering fare of AC chair Car and Second class unreserved for
AC-3 tier coaches and Sleeper class coaches respectively having low occupancy on
particular sections, extension of Alternate Train Accommodation Scheme known as
VIKALP have been undertaken to enhance passenger traffic.

Improvement of railway infrastructure in the North-Eastern region
2205. SHRI K.G. KENYE: Will the Minister of RAILWAYS be pleased to state:

(@) the details of efforts made by Government to improve railway infrastructure
in the North-Eastern region including total expenditure for the same in the last five

years, State-wise;

(b) whether Government has fixed any time-frame to bring rail connectivity to

all major cities in the North-East including linking all capital cities; and
(c) if so, the details thereof?

THE MINISTER OF RAILWAY'S (SHRI PIYUSH GOYAL): (a) For development of
Assam and North Eastern Region, 20 projects (14 New Lines and 6 Doubling) costing
373,214 crore covering a length of 1,786 km, falling fully/partly in the Assam and North
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Eastern Region, are under different stages of planning/ approval/ execution. This
includes:

14 New Line projects, covering a length of 1,303 km, costing ¥57,826 crore, out
of which, commissioning of 333 km length has been achieved and an expenditure
of 320,062 crore has been incurred upto March, 2019 and an outlay of 32828 crore
has been provided for 2019-20.

6 Doubling projects, covering a length of 483 km, costing 315,388 crore, out of
which, commissioning of 20 km length has been achieved and an expenditure of
31,298 crore has been incurred upto March, 2019 and an outlay of ¥725 crore has
been provided for 2019-20.

Thorough review of throughput enhancement projects has been carried out and
with focused approach, the projects have been prioritized into Super Critical,
Critical and other throughput enhancement projects. All out sincere and focused
efforts are being made by Railway for quick execution of these projects so as to
get early returns to Railway.

In the overall interest of the Nation and to ensure that projects are completed in
time without cost overrun, lot of monitoring is done in Railways at various levels
(field level, Divisional level, Zonal level and Board level) and regular meetings are
held with the officials of State Government and concerned authorities to resolve
the pending issues that are obstructing the progress of projects.

For important projects, capacity enhancement projects, last mile connectivity etc.
institutional financing has been done by arranging loan of ¥1.5 lakh crore, which
has increased Railways' capacity for committed fund provision for essential
projects.

Average Annual Budget allocation for Infrastructure projects and safety works,
falling fully/partly in Assam and North Eastern Region during 2014-19 has been
enhanced to 5,531 crore per year from 32122 crore per year during 2009-14. Thus,
the average annual budget allocation during 2014-19 is 261% of average annual
budget allocation during 2009-14.

Total allocation of Budget for Infrastructure projects and Safety works, falling
fully/ partly in State of Assam and North Eastern States, in 2019-20 is ¥4909 crore
which is 231% of the average annual budget allocation of 2009-14 (32122 crore/

year).
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During 2009-14, 333 km length (66 km New Line, 257 km Gauge Conversion and
10 km Doubling) has been commissioned in Assam and North Eastern Region, at
an average annual rate of 67 km per year.

During 2014-19, 1223 km (231 km New Line, 972 km Gauge Conversion and 20 km
Doubling) has been commissioned in Assam and North Eastern Region, at an
average annual rate of 245 km per year, which is 367% of commissioning during
2009-14.

Projects are not sanctioned State-wise and allotment of budget and expenditure
on projects is done project-wise, not State-wise. The expenditure incurred on new lines,
gauge conversion and doubling project during last 5 years falling fully/partly in the
North Eastern Region is as under:

Year Expenditure
(X in crore)
2014-15 5148
2015-16 5398
2016-17 5990
2017-18 4361
2018-19 4965

(b) and (c) The timely completion of any Railway project including projects of
capital connectivity of North Eastern States depends on various factors like quick land
acquisition by State Government, forest clearance by officials of forest department,
shifting of infringing utilities (both underground and over ground), statutory clearances
from various authorities, geological and topographical conditions of area, law and order
situation in the area of project site, number of working months in a year for particular
project site due to climatic conditions, encountering unforeseen conditions like
earthquake, flooding, excessive rains, strikes of labour, orders of Hon'ble Courts, situation
and conditions of working agencies/contractors etc. All these factors vary project to
project and site to site, which affect the completion time and cost of the project, which
is finally worked out at the completion stage. As such, confirmed completion time for

projects cannot be fixed at this stage.
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Proposal to make Kazipet junction into a new division

2206. SHRI B. LINGAIAH YADAV: Will the Minister of RAILWAY'S be pleased to
state:

(@ whether Government has received any proposal to make Kazipet Junction as

new division in Telangana State; and

(b) if so, the details thereof and the action taken thereon along with the details
of the funds sanctioned and spent so far post bifurcation of the State of Andhra
Pradesh?

THE MINISTER OF RAILWAYS (SHRI PIYUSH GOYAL): (a) and (b) Requests for
formation of new railway Division at Kazipet have been received from time to time from
various fora. This request was examined from the standpoint of administrative and
operational requirement and was not found feasible.

Rashtriya Rail Sanraksha Kosh

2207. SHRI SUSHIL KUMAR GUPTA: Will the Minister of RAILWAYS be pleased
to state:

(@ whether it is a fact that in the Union Budget 2017-18, the Rashtriya Rail
Sanraksha Kosh was created to provide for passenger safety in Railways, if so. the
details thereof;

(b) whether it is also a fact that the safety fund is used towards elimination of

unmanned level crossings and improving and modernising signalling systems; and

(c) if so, the quantum of fund Government has provided under the scheme and
how much of it has been utilised under the scheme till date for passenger safety, the
details thereof?

THE MINISTER OF RAILWAYS (SHRI PIYUSH GOYAL): (a) to (c) Rashtriya Rail
Sanraksha Kosh (RRSK) has been created in 2017-18 with a corpus of %1 lakh crore over
a period of five years for critical safety related works with an annual outlay of 320,000
crore, which includes 15,000 crore from Gross Budgetary Support and 5,000 crore out
of Railways' internal resources. Expenditure of 316,091 crore and 318,015 crore has been
incurred out of RRSK in 2017-18 and 2018-19. An outlay of 20,000 crore has been
allocated under RRSK in Budget Estimates 2019-20 also. RRSK is utilized for financing
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identified works under Planheads Track Renewal, Bride Works, Signal & Telecom works,

Road Safety works of Level Crossing and Road Over/Under Bridges including elimination

of unmanned level crossings, Rolling Stock, Traffic Facilities, Electrical Works, Machinery

and Plant, Workshops, Passenger Amenities and Training/FIRD.

Expenditure during 2017-18, 2018-19 and outlay/expenditure in 2019-20 under
RRSK for various planheads is as under:

(X in crore)

Actual Actual BE Exp. to

2017-18 2018-19 2019-20  the end

(Prov) of Oct'

2019

16-Traffic Facilities 654.02 498.23 468.94 27134
18-Railway Research 0 0.10

21-Rolling Stock 1099.11 1637.28 1094.82 608.72

29-Level Crossings 535.09 678.60 700.00 38240

30-Road Over/Under Bridges 3175.23 3488.82 4100.00 1990.24

31-Track Renewals 8903.99 9697.31  10120.00 717371

32-Bridge Works 451.34 516.72 700.00 402.79

33-Signalling and Telecom Works 1201.01 1461.29 1650.00 964.48

36-Other Electrical Works 350.24 349.79 515.00 201.01

41-Machinery & Plant 127.10 179.82 22958 93.36

42-Workshops incl. PUs 240.96 202.67 300.00 152.25

53-Passengers Amenities 46255 795.11 1650.00 615.25

64-Other Specified Works 42.00 300.00 99.04

65-Training/HRD 58.00 48.00 80.00 56.24

Credits/recoveries 1168.8 1580.31 1908.44 84043

TotaL 16090.74 1801533  20000.00  12170.10




Written Answers to [6 December, 2019] Unstarred Questions 317

Re-allocation of railway officers to zonal levels
2208. SHRI AHMED PATEL: Will the Minister of RAILWAYSS be pleased to state:

(@ whether it is a fact that the Ministry of Railways is planning on re-allocating
its officers to zonal levels based on the report of the Committee headed by Bibek
Debroy in 2015;

(b) the reasons for restructuring the Railway Board,;
(c) the details from the eighteen zonal centres; and

(d) the measures being taken to maintain regular accountability of the Railway
Board and the zonal centres?

THE MINISTER OF RAILWAYS (SHRI PIYUSH GOYAL): (a) to (c) An exercise
has recently been undertaken to rationalise the strength of senior officers in Railway
Board by re-organising and re-assigning work of organised Railway Services' posts in
Board's Office. As a result of this exercise, 50 posts of officers of the level of Junior
Administrative Grade and above belonging to different Railway Services were identified
and transferred out of Railway Board's Office for operation on Zonal Railways/Production
Units/Training Institutes etc.

(d) Zonal Railways and Railway Board are assigned target for Key Performance
Indicators and their performance is regularly monitored.

Improvement of facilities through privatisation
2209. SHRI C. M. RAMESH: Will the Minister of RAILWAY'S be pleased to state:

(@ whether Government is planning for privatisation of some prestigious
superfast trains in the country, the details thereof;

(b) the areas where privatisation would help improve existing facilities in these
trains for the benefit of passengers, the details thereof; and

(¢) whether it would lead to retrenchment of railway employees, the details
thereof?

THE MINISTER OF RAILWAYS (SHRI PIYUSH GOYAL): (a) and (b) Ministry of
Railways have constituted a Group of Secretaries (GoS) with a term of one year, inter-
alia, to advise on the terms and conditions to permit private passenger train operators
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to operate trains with world class technology over Indian Railways network. The GoS
has, so far, held four meetings. Further modalities in this regard have not been finalized.

(¢) No, Sir. It would not lead to retrenchment.
Privatisation of trains and train routes

2210. SHRI ELAMARAM KAREEM: Will the Minister of RAILWAY'S be pleased
to state:

(@ the number or routes that have been privatised so far and expected to be
privatised in the near future;

(b) the number of private trains operating at present that have received
permission and those which are awaiting permission;

(c) the criteria followed to decide the routes for privatisation; and
(d) the manner in which the private train operations affect the normal trains?

THE MINISTER OF RAILWAYS (SHRI PIYUSH GOYAL): (a) to (d) There is no
plan for privatisation of railway routes. There is a proposal to outsource the commercial
and on board services of a few trains and also to permit private players to induct
modern rakes to run trains on select routes with an objective to provide improved
service delivery to passenge¥ However, the responsibility of train operations and
safety rests with Indian Railways. As of now, IRCTC, a Public Sector Undertaking (PSU)
of Ministry of Railways, has been permitted to operate two trains out of which one train
is currently operational.

Further, Government has constituted a Group of Secretaries (GoS) to advise on
the terms & conditions for private passenger train operators, which are under finalisation.

Filling up of vacant safety-related posts

2211. SHRI RITABRATA BANERJEE: Will the Minister of RAILWAYS be pleased
to state:

(@ whether it is a fact that Government is going to fill up safety-related vacant
posts within a year;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?
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THE MINISTER OF RAILWAYS (SHRI PIYUSH GOYAL): (a) to (c) Three Centralized
Employment Notifications (CENS) for around 1.41 lakh vacancies for various Group 'C
posts (including Level-1), mainly safety-related posts, have been notified in 2018.
Recruitment process is almost completed and, as on 30.11.2019, panels of 81,083
candidates have been supplied to Indenting Railways.

Further, in 2019, another four CENSs for around 1.43 lakh additional vacancies,
including 1,13,474 (about 79%) vacancies for various safety-related posts, have also
been notified. Recruitment process for the same is in progress.

Additional funds for MGNREGA

2212. SHRI ABDUL WAHAB: Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(@ whether Government proposes to pump in more funds to MGNREGA so that
the scheme may become more effective;

(b) whether more works are to be added in this; and
(¢) whether Government proposes to make MGNREGA a permanent feature?

THE MINISTER OF RURAL DEVELOPMENT (SHRI NARENDRA SINGH
TOMAR): (a) The Mahatma Gandhi National Rural Employment Guarantee Scheme
(Mahatma Gandhi NREGS) is a demand driven wage employment programme. Fund
release to the States/UTs is a continuous process and Central Government is committed
to making funds available keeping in view the demand for work. The Ministry seeks
additional fund for implementation of Mahatma Gandhi NREGS from the Ministry of
Finance as and when required for meeting the demand for work on the ground.

(b) The implementation of Mahatma Gandhi NREGS is reviewed on regular basis
based on the inputs received from the stakeholders and the list of permissible works
is amended in the Schedule of the Act, as and when found necessary.

(¢) The Mahatma Gandhi National Rural Employment Guarantee Act (MGNREGA),
2005 is under implementation with the approval of the Parliament of India.

Organic kitchen gardens in the National Rural Livelihood Mission

2213. SHRI MAHESH PODDAR: Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(@ whether, on the lines of Odisha Rural Livelihood Mission, Government is
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planning to incorporate organic kitchen gardens in the National Rural Livelihood
Mission; and

(b) if so, the details thereof?

THE MINISTER OF RURAL DEVELOPMENT (SHRI NARENDRA SINGH
TOMAR): (a) and (b) The initiative to promote agri nutri gardens or organic kitchen
gardens as an essential element of farm based livelihoods interventions under Deendayal
Antyodaya Yojana -National Rural Livelihoods Mission (DAY-NRLM) was started first
under Mahila Kisan Shasaktikaran Pariyojana (MKSP), launched in 2010-11 as a sub-
component of DAY-NRLM. As the farm livelihoods interventions are now being scaled
up through Annual Action Plan (AAP) of State Rural Livelihoods Mission (SRLMS),
organic kitchen gardens are also being promoted under AAP component. DAY-NRLM
promotes agro ecological practices focusing on use of natural inputs rather than
chemical inputs in agriculture and same principles and practices are being followed
while promoting Agri-Nutri gardens under DAY NRLM.

The agro-ecological practices are being promoted across the country under SRLM
AAP and MKSP components of DAY-NRLM. The major intervention areas under these
agro-ecological practices are:-

. Seed: seed selection, treatment with non-chemical preparation

. Soil: Maintaining the soil and plant health. Preparation of ghanajeev amruth,
farm yard manure, green manuring, improved composting, azolla cultivation
etc.

. Water management: the major focus is given on the in-situ moisture
conservation through mulching, land preparation (ridge and furrow), bunding,
corner pits, 5% models etc.

. Pest management: Preparation and usage of bio-pesticides such as
Agnayastram, Neemastram and Brahmastram, pot manure, pheromone trap,
sticky trap etc.

. Agronomic practices: other agronomic practice like method of cultivation,
showing techniques, land preparation etc. are being promoted.

. Livestock is integrated with Agro-ecological practices, under which improved
livestock management practices are being promoted.
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Till September 2019, 28.72 lakhs households have been supported across 22
States for promotion of agri-nutrition garden across the country through adoption of
non-chemical based Agro Ecological Practices.

Skill training to workers under MGNREGA

2214. SHRI V. VIJAYASAI REDDY: Will the Minister of RURAL DEVELOPMENT
be pleased to state:

(@ whether Ministry has decided to provide skill training to workers under
MGNREGA and pay T250 per day for specialised work that they do after obtaining
skills;

(b) if so, the details of the initiative;

() whether the Ministry has also tied up with Krishi Vigyan Kendras to train
MGNREGA workers;

(d) if so, the details thereof and whether there are any tie-ups with any other
agency to provide skills, if so, the details thereof;

(e) whether the above programme would be first started in aspirational districts;
and

(f) if so, the details thereof, with particular reference to aspirational districts in
Andhra Pradesh?

THE MINISTER OF RURAL DEVELOPMENT (SHRI NARENDRA SINGH
TOMAR): (a) No, Sir.

(b) to (f) Do not arise.
Pension scheme for persons living below poverty line

t2215. SHRIMATI KANTA KARDAM: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(@ whether any pension scheme is being implemented by Government for
widows, old aged | and unemployed persons, living Below Poverty Line (BPL);

(b) if so, the details thereof;

tOriginal notice of the question was received in Hindi.
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(c) the details of funds allocated, sanctioned and expended under this scheme
during last five years, State/UT-wise; and

(d) whether Government is considering to double the funds allocated under this
scheme and by when it is likely to be implemented?

THE MINISTER OF RURAL DEVELOPMENT (SHRI NARENDRA SINGH
TOMAR): (a) and (b) Government is implementing three pension schemes under National
Social Assistance Programme (NSAP) for the persons belonging to Below Poverty Line
(BPL) households, namely Indira Gandhi National Old Age Pension Scheme (IGNOAPS),
Indira Gandhi National Disability Pension Scheme (IGNDPS), Indira Gandhi National
Widow Pension Scheme (IGNWPS). Under the above schemes, the targeted beneficiaries
are provided with monthly central assistance ranging between ¥200-500 depending on
the age of the beneficiary and category of the pension. State Governments have been
requested to provide an additional amount, at least an equivalent amount to the
assistance provided by the Central Government so that NSAP beneficiaries get a decent

level of pension.

(c) State/UT-wise details of funds allocated, sanctioned and expended under
these schemes are given in the Statement (See below).

(d) At present, there is no proposal to double the fund allocation under these
schemes.

Statement

A. State/UT-wise details of funds allocated/sanctioned and expendtiure reported
during the last five years under IGNOAPS, IGNWPS and IGNDPS

(X in lakh)
Sl States/UTs Funds Allocation/ Expenditure reported
No. Sanctioned by State/UTs

IGNOAPS IGNWPS IGNDPS IGNOAPS IGNWPS IGNDPS

1 2 3 4 5 6 7 8

Year: 2014-2015
1. Andhra Pradesh 21569.72 84575 129724 25169.72 845750 129724

2. Bihar 7151325 1765086 350841 11330254 26981.00  3380.00
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1 2 3 4 5 6 7 8

3. Chhattisgarh 1263105 724797 1056.78 1874090 482751  1294.25

4. Goa

5 Gujarat 4949022 404904 93267 11686.74 17251 172.33

6. Haryana 314859 158931 46731 314859 158931  467.31

7. Himachal 178251 500.01 8691 178251  500.01 86.91
Pradesh

8 Jammu and 3047.55 231.78 9309 425143 0.00 0.00
Kashmir

9. Jharkhand 109194 756732  870.06 1848764 9651.02  576.94

10. Karnataka 2043357 15536.13 121359 2645122 2011151  1571.00

11.  Kerala 292575  5818.86 8325 916000 1377000 429500

12.  Madhya 2726511 1950384 430881 3139188 12308.72 312645
Pradesh

13, Maharashtra 1920708  8569.96 3170.34 2869592 93819 17491

14.  Odisha 3145356 1469952 308196 4021334 1875189  3390.11

15.  Punjab 32883 117322 180 427016  369.38 94.64

16. Rajasthan 11908.62  7750.98 158112 2294124 3943.36 718.97

17.  Tamilnadu 16507.83 21698.37 240278  16507.83 21698.37  2402.78

18. Telangana 8290.72 325432  499.16 8290.72 3254.32 499.16

19. Uttar Pradesh ~ 7450752 18387.68 5084.31 136148.25 0.00 0.00

20. Uttarakhand 367443 17671 40008 733959 58005 24846

21.  West Bengal 4238165 2305741 241249 4580101 2821735 2001.74
Sue TotaL 391414.43 188511.18 33479.61 573790.23 176122.00 25798.20
NE States

22, Arunachal 61245 99.15 50.13 61245 99.15 50.13
Pradesh

23.  Assam 1432028 382284 52605 1755866 382371 65501
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1 2 3 4 5 6 7 8

24.  Manipur 1392.93 22368 3729 218183 156.05 56.20
29. Meghalaya 995.85 236.34 4089  1205.85 220.33 50.99
26.  Mizoram 590.88 64.23 20.64 590.88 64.23 20.64
27.  Nagaland 1105.71 124.14 3204  1838.00 0.00 0.00
28.  Sikkim 395.1 44.88 21.24 510.00 29.00 6.00
29. Tripura 4316.08 552.84 8925  4399.89 44985  119.00

Sus TotaL 41514371 193679.28 3430314 602687.79 180964.32 26756.17

Union Territories

30. Andaman and 0.00 0.00 0.00 0.00 0.00 0.00
Nicobar Islands

31. Chandigarh 0.00 0.00 0.00 0.00 0.00 0.00

32. Dadra and Nagar 0.00 0.00 0.00 0.00 0.00 0.00
Haveli

33. Daman and Diu 0.00 0.00 000 255618 101121  175.80

34.  NCT Delhi 255618 101121 175.80 0.00 0.00 0.00

35.  Lakshadweep 0.00 0.00 0.00 398.16 27213 3501

36. Puducherry 398.16 272.13 3501 295434 128334 21081
Sus ToTaL 295434 128334 21081

GranD TotaL  418098.05 194962.62 3451395 605642.13 182247.66 26966.98

(B) State/UT-wise details of funds allocated/sanctioned and expendtiure reported
during the last five years underlGNOAPS, IGNWPS and IGNDPS

(X in lakh)
Sl States/UTs Funds Allocation/ Expenditure reported
No. Sanctioned by State/UTs

IGNOAPS IGNWPS IGNDPS IGNOAPS IGNWPS IGNDPS

1 2 3 4 5 6 7 8

Year: 2015-2016
1. Andhra Pradesh 15009.35  6828.07 801.84 1840546 910258  905.24
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2. Bihar 109065.17 2748820 309723 9714698 18305.77 2920.65

3. Chhattisgarh 1353117 455460 94246 2163230 620389 1620.29

4. Goa 0.00 0.00 0.00

5 Gujarat 683330 207654 41277 1428344 317.72  257.00

6. Haryana 372878 158931 36967 372878 1589.31  369.67

7. Himachal 2196.24 500.00 3941 357113 86535  51.04
Pradesh

8  Jammu and 3061.85 145.64 65.25 2936.94 177.23 7179
Kashmir

9. Jharkhand 2329286 1246148  587.18 1836111 944106 534.98

10. Karnataka 2038550 1380654 121230 2724500 2071500 161800

11.  Kerala 764106 581886 83249 764106 593859  952.22

12.  Madhya 49989.67 2385190 509525 45052.19 29707.90 5284.75
Pradesh

13.  Maharashtra 21547.25 47813 113489 2960597 114629 159.11

14.  Odisha 51326.76 1331152 293628 4013611 1888575 3151.78

15.  Punjab 4098.69 677.03 120.26 659748 101737 27411

16. Rajasthan 1610235 473686 94139 2029243  3759.11 68262

17.  Tamilnadu 4151793 2626511 195448 4578296 2043801 2169.35

18. Telangana 1072684 471201 57307 1315397 385035 646.97

19. Uttar Pradesh ~ 7080298 2758152 308523 104020.23 2493155 438852

20. Uttarakhand 477921 138404 219.92 517193 61942  162.17

21, West Bengal 4320097 1995261 305341 42307.81 2892574 244143
SuB ToTaL 518846.93 198219.97 27474.78 567073.28 205937.99 28661.69
NE States

22, Arunachal 154.32 000 0.00 154.32 0.00 0.00

Pradesh
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1 2 3 4 5 6 7 8
23.  Assam 2386715 563355 87675 2265285 426744 1297.96
24.  Manipur 813.88 0.00 0.00 813.88 0.00 0.00
29. Meghalaya 180347 332,62 4957  2513.08 500.54 97.62
26.  Mizoram 1105.22 65.61 2172 1105.22 65.61 2172
27.  Nagaland 1260.21 52.02 1741 1260.21 52.02 1741
28.  Sikkim 21425 17.93 12.29 386.38 2850 2941
29. Tripura 412150 84902 10925  2949.30 533.08 81.82
Sus TotaL 3334000 6950.75 1086.99 3183524  5456.19 154594

Union Territories

30. Andaman and 0.00 0.00 0.00
Nicobar Islands

31L.  Chandigarh 142.99 34.93 7.56 74.81 100.14 3.77
32. Dadra and Nagar 0.00 0.00 0.00

Haveli
33. Daman and Diu 0.00 0.00 0.00
34.  NCT Delhi 340825 131964 23438 340824 131964 234.38
35.  Lakshadweep 0.00 0.00 0.00
36. Puducherry 530.90 362.83 0.00 530.90 362.83

Sus ToTAL 4082.14 171740 24194 401395 178261 23815

GranD TotaL  556269.07 206888.12 28803.71 602922.47 213176.79 30445.78
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(C) State/UT-wise details of funds allocated/sanctioned and expendtiure reported

during the last five years under IGNOAPS, IGNWPS and IGNDPS

(% in lakh)
SI. No. States/UTs Funds Allocation/Sanctioned Expenditure reported
by State/UTs
IGNOAPS IGNWPS IGNDPS IGNOAPS IGNWPS IGNDPS
1 2 3 4 5 6 7 8
Year: 2016-2017
1. Andhra Pradesh 27608.19 1365495 135785 2760819 1365495 1357.85
2. Bihar 5777771 929349 739207 8541407 1663281 3145.09
3. Chhattisgarh 2481652 267402 156021 1418641 465825 1130.50
4. Goa 0.00 0.00 0.00 0.00 0.00 0.00
5 Gujarat 18390.27 23264 000 1432490 556451 6536
6. Haryana 8037.75  3178.62 641.70 8037.75 317862  641.70
7. Himachal 330754 666.66 2321 393543 91869 4812
Pradesh
8  Jammu and 412532 25130 10238 444003 23504 10055
Kashmir
9. Jharkhand 2434894  10089.76 000 2466581 949037 676.89
10. Karnataka 3494000 24164.12 202124 3494000 2416412 2021.24
11.  Kerala 666581 387924 55499 666581  3879.24  554.99
12.  Madhya 4601821 19890.16 185259  49119.64 3552507 5345.03
Pradesh
13.  Mabharashtra 14926.87 0.00 000 2893671 132764 16852
14.  Odisha 3953950 18147.10 272464 4017948 18002.37 2679.84
15.  Punjab 300259 0.00 6026  2612.34 52479  56.00
16. Rajasthan 16322.89 0.00 000 21309.00 394200 766.00
17.  Tamil Nadu 3601532 11507.73 114991 3601532 1322368 114951
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18. Telangana 1973094 830219 97046 1315397 5217.34  646.97
19. Uttar Pradesh  113679.80 3677536 2791.38 10104233 23069.84 279138
20. Uttarakhand 7108.80 0.00 000  6509.10 61349 12204

21.  West Bengal 5633924 35536.00 233590 41466.00 2320500 2267.00

Sus TotaL 56270221 198243.34 25538.79 564562.29 20702782 25734.58

NE States
22. Arunachal 425.75 66.10 2381 0.00 0.00 0.00
Pradesh
23.  Assam 1335248 252940 42667 959855 209681  916.06
24.  Manipur 842.24 0.00 18.67 842.24 0.00 0.00
29. Meghalaya 1433.66 294,01 4188 113590 24006 3828
26.  Mizoram 975.24 7138 14.84 975.24 7138 14.84
27.  Nagaland 1861.40 51.76 23.10 930.70 25.88 1155
28.  Sikkim 438.10 36.01 2458 21712 1754 1192
29. Tripura 412150 664.74 7950 384454 68753 9899
Sus ToTAL 2345037 371340 65305 1754429 313920 1091.64

Union Territories

30. Andaman and 0.00 0.00 0.00 0.00 0.00 0.00
Nicobar Islands

31.  Chandigarh 0.00 0.00 0.00 0.00 0.00 0.00

32. Dadra and Nagar 0.00 0.00 0.00 0.00 0.00 0.00
Haveli

33. Daman and Diu 0.00 0.00 0.00 0.00 0.00 0.00

34.  NCT Delhi 340824 134826 23438 330897 130899  227.56
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35.  Lakshadweep 0.00 0.00 0.00 0.00 0.00 0.00

36. Puducherry 530.90 362.83 0.00 530.90 362.83 0.00
Sus TotaL 393014 171109 23438 383987 167182  227.56

GranDp TotaL  590091.72 203667.83 2642622 585946.45 211838.84 27053.78

(D) State/UT-wise details of funds allocated/sanctioned and expendtiure reported
during the last five years underlGNOAPS, IGNWPS and IGNDPS

® in lakh)

Sl States/UTs Funds Allocation/ Expenditure reported
No. Sanctioned by State/UTs

IGNOAPS IGNWPS IGNDPS IGNOAPS IGNWPS IGNDPS

1 2 3 4 5 6 7 8

Year: 2017-2018

1. Andhra Pradesh 1840546 910711 90523 1840546 910711  905.23
2. Bihar 82554.02  16435.60 000 8436708 1858698 2590.93
3. Chhattisgarh 1729827 516245 118972 1821816  5961.03 1340.83

4. Goa 0.00 0.00 0.00 0.00 0.00 0.00

5 Gujarat 13414.34 0.00 14524 1576373 376371 27955

6. Haryana 709051  2119.08 427.79 709051 211908  427.79

7. Himachal 5209.29 999.99 1277 421777  1028.37 64.77
Pradesh

8  Jammu and 424321 248.72 8543 423253 25385 8819
Kashmir

9. Jharkhand 2521555 10089.76 000 2342339 928842 75301

10. Karnataka 2925446 1725566 161554 29256.00 17256.00 1620.03

11.  Kerala 12882.75 775848 110998 12882.75 775848 1109.98

12.  Madhya 4601820 19890.16 370518 44677.80 1931088 3597.24

Pradesh
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1 2 3 4 5 6 7 8

13. Maharashtra 41282.89 0.00 000 2817389 146690 17864
14.  Odisha 4084224 1925304 297344 4057833 18502.34 2867.22
15.  Punjab 0.00 0.00 0.00 788.03 29545 2246
16. Rajasthan 35219.04 487232 93738 2404521 538822 84271
17.  Tamilnadu 3601532 2202118 335224 36821.07 1877689 2035.06
18. Telangana 1315396  6508.64 64698 1315392 650867  646.93

19. Uttar Pradesh  115673.92 18387.68 2791.37 11310573 1527895 279136
20. Uttarakhand 6344.39 0.00 2496 690242 122249  103.15

21.  West Bengal 3526327 16640.17 1595.76 4019048 2320524 2190.73

Sus TotaL 585381.09 176750.04 21519.01 566294.26 185079.06 24455.81

NE States
22.  Arunachal 0.00 0.00 0.00 0.00 0.00 0.00
Pradesh
23.  Assam 11521.74 219996 20184 1589884 256296 89361
24.  Manipur 2526.71 0.00 0.00 965.80 176.94 21.62
29. Meghalaya 1334.15 24521 3204 1076.80 184.34 2591
26.  Mizoram 883.32 7138 14.83 883.32 7138 14.83
27.  Nagaland 965.72 68.97 17.80 1861.44 5172 2316
28.  Sikkim 652.35 54.22 36.87 435.03 36.67 2494
29. Tripura 3839.05 595.99 7950  3800.02 643.63 77.07
Sus ToTAaL 2172304 323573 38288 2492125 372764 108114

Union Territories

30. Andaman and 0.00 0.00 0.00 33.00 4095 40.00
Nicobar Islands

31 Chandigarh 0.00 0.00 0.00 0.00 0.00 0.00




Written Answers to [6 December, 2019] Unstarred Questions 331

1 2 3 4 5 6 7 8

32.  Dadra and Nagar 0.00 0.00 0.00 0.00 0.00 0.00
Haveli

33. Daman and Diu 0.00 0.00 0.00 0.00 0.00 0.00

34.  NCT Delhi 340824  1348.26 234.38 340824 134826  234.38

35. Lakshadweep 0.00 0.00 0.00 0.00 0.00 0.00

36. Puducherry 530.90 362.83 0.00 530.90 362.83 0.00
SuB ToTaL 3939.14  1711.09 234.38 397214 175204  274.38

GranD TotaL 61104327 181696.86 2213627 595187.65 190558.74 25811.33

(E) State/UT-wise details of funds allocated/sanctioned and expendtiure reported
during the last five years under IGNOAPS, IGNWPS and IGNDPS

( in lakh)
Sl States/UTs Funds Allocation/Sanctioned Expenditure reported
No. by State/UTs

IGNOAPS IGNWPS IGNDPS IGNOAPS IGNWPS IGNDPS

1 2 3 4 5 6 7 8

Year: 2018-2019
1. Andhra Pradesh 1840546  9107.10 90524 1840548  9107.10 905.28

2. Bihar 8522742 18386.38 3813.72 8585810 1874797 3713.72
3. Chhattisgarh 1809127 577133 116176 1692561 569562 115850
4. Goa 0.00 0.00 0.00 0.00 0.00 0.00
5. Gujarat 14763.55 000 34355 19352.22 45328  397.71
6. Haryana 671120  2119.08 427.79 488700 154305 31149
7. Himachal 3630.89 666.66 2555 469453 113263 12204
Pradesh
8  Jammu and 4371.55 259.75 88.19 137111 129.20 47.22
Kashmir

9. Jharkhand 2481876  9619.04 83876 2419483 918581  801.08
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10. Karnataka 29532.79 1724569 161813 2953278 1724568 1618.14
11. Kerala 1999743 11637.71 166498 666581 387924  554.99

12. Madhya Pradesh 4601820 19890.16 370518 4519753 19310.88 3597.24

13.  Maharashtra 31691.46 0.00 000 3017255 166850  202.38
14.  Odisha 4084224 18914.32 298097 40358.87 18474.78 2867.22
15.  Punjab 2020.38 87052 27022 0.00 0.00 0.00
16. Rajasthan 2426562 524412 101496 1865743 1050052  812.23
17.  Tamilnadu 3601532 19269.92 212082 3983395 20729.03 2336.64
18. Telangana 1315397  6508.65 64697 657698 325432 279138
19. Uttar Pradesh 87629.09 000 2791.38 104003.09 1545622 2791.38
20. Uttarakhand 6765.55 687.17 10337 690205 122282 10345

21.  West Bengal 3231520 20469.07 2327.70 4184097 2320524 2267.85

Sus TotaL 546267.35 166666.67 26849.24 545430.89 180941.89 27399.94

NE States
22. Arunachal 943.94 13753 49.69 425.75 6610 2381
Pradesh
23.  Assam 1909372 393561 70140 2378403 315223 1055.28
24.  Manipur 813.88 86.43 1867 81388 86.43 1867
29. Meghalaya 1342.24 24503 3349  1666.15 29632 4554
26.  Mizoram 78243 7138 14.83 78243 7138 14.83
27.  Nagaland 2129.15 163.82 4715 173385 13794 3560
28.  Sikkim 219.22 15.20 9.07 212.82 14.76 8.82
29. Tripura 205243 332.37 39.75 3477.69 611.46 7390

Sus TotaL 2737701 498737 91405 3289660 443662 127645
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Union Territories

30. Andaman and 0.00 0.00 0.00 0.00 0.00 0.00
Nicobar Islands

31. Chandigarh 0.00 0.00 0.00 0.00 0.00 0.00

32.  Dadra and Nagar 0.00 0.00 0.00 0.00 0.00 0.00
Haveli

33. Daman and Diu 0.00 0.00 0.00 0.00 0.00 0.00

34.  NCT Delhi 340824  1348.26 234.38 330875 130896 22752

35.  Lakshadweep 0.00 0.00 0.00 0.00 0.00 0.00

36. Puducherry 530.90 362.82 2331 530.90 362.82 23.28
SuB ToTAL 3939.14 171108 257.69 383965 1671.78  250.80

GranDp TotaL 57758350 173365.12 2802098 582167.14 187050.29 28927.19

Labourers employed under MGNREGA in Bihar

12216. SHRI AHMAD ASHFAQUE KARIM: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(@ whether it is a fact that under Mahatma Gandhi National Rural Employment
Guarantee Act (MGNREGA) scheme of Government, the wages per person have been
fixed as ¥ 171 per day for 2019-20 for 100 working days;

(b) the details of the number of labourers employed for 100 days under
MGNREGA in the State of Bihar from April, 2019 to 31 October, 2019; and

(c) the amount of funds spent in the said period?

THE MINISTER OF RURAL DEVELOPMENT (SHRI NARENDRA SINGH
TOMAR): (a) As per section 6(1) of Mahatma Gandhi National Rural Employment
Guarantee Act (Mahatma Gandhi NREGA), 2005, the Ministry of Rural Development
notifies Mahatma Gandhi NREGA wage rates every year for States/UTs based on
Consumer Price Index for Agricultural Labour (CPI-AL) published by Labour Bureau,

tOriginal notice of the question was received in Hindi.
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Shimla. The wage rates are made applicable from 1st April of each Financial Year. State/
UT-wise wage rate under Mahatma Gandhi NREGA during the financial year 2019-20 are
given in the Statement (See below).

(b) and (c) As per information uploaded by Bihar in Management Information
System (MIS), 4,760 households have completed 100 days of wage employment and a
total expenditure of ¥ 2233.87 crore has been made on the implementation of Mahatma
Gandhi NREGS in Bihar during the FY 2019-20 (as on 02.12.2019).

Statement

Notified wage rate (FY 2019-20)

SI. No. State/UTs MGNREGA wage rate as per Gazette
notification w.e.f. 01.04.2019

1 2 3

1 Andhra Pradesh 211
2. Arunachal Pradesh 192
3. Assam 193
4. Bihar 171
5. Chhattisgarh 176
6. Gujarat 199
7. Haryana 284
8. Himachal Pradesh Non Scheduled Area - 185

Scheduled Area - 231

9. Jammu and Kashmir 189
10.  Jharkhand 171
11.  Karnataka 249
12, Kerala 271
13.  Madhya Pradesh 176
14.  Maharashtra 206

15, Manipur 219
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16.  Meghalaya 187
17. Mizoram 211
18. Nagaland 192
19.  Odisha 188
20.  Punjab 241
21.  Rajasthan 199
22. Sikkim 192
23.  Tamil Nadu 229
24.  Tripura 192
25.  Uttar Pradesh 182
26.  Uttarakhand 182
27.  West Bengal 191
28. Goa 254
29.  Andaman and Nicobar Andaman 250
Nicobar 264
30.  Dadra and Nagar Haveli 224
31.  Daman and Diu 202
32.  Lakshadweep 248
33.  Puducherry 229
34.  Telangana 211

Adoption of villages under SAGY in Jammu and Kashmir

2217. MIR MOHAMMAD FAYAZ: Will the Minister of RURAL DEVELOPMENT

be pleased to state:

(@ whether all Hon'ble MPs have adopted their villages under Saansad Adarsh

Gram Yojana (SAGY) scheme in Jammu and Kashmir; and
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(b) if so, the status of these villages in Jammu and Kashmir?

THE MINISTER OF RURAL DEVELOPMENT (SHRI NARENDRA SINGH
TOMAR): (a) and (b) 11 Hon'ble Members of Parliament of erstwhile Jammu and
Kashmir State have identified 15 Gram Panchayats (GPs) under Saansad Adarsh Gram
Yojana (SAGY), as per the information uploaded by the State on the SAGY website
(saanjhi.gov.in) as on 02 December 2019. The status of implementation of Village
Development Plans (VDP) in these Gram Panchayats is given in the Statement.

Statement

The status of Village Development Plans (VDP) implementation in the Gram
Panchayats identified under SAGY in erstwhile Jammu and Kashmir State,
as per information uploaded by the State on the SAGY website
(saanjhi.gov.in) as on 02 December 2019

SI. Name of the Name of the Gram Whether GPs Total no of Total no of

No. District Panchayat Uploaded projects projects
VDP planned completed

1 2 3 4 5 6

1 Baramulla Kalayban Yes 46 5

2. Doda Barthi Yes 49 27

3 Ganderbal Manigam A Yes 9 1

4. Jammu Mathwar Yes 101 87

5. Kupwara Halmatpora A Yes 37 0

6. Kupwara Laderwan Yes %

7. Leh Ladakh Hanu Yes a

8. Pulwama Newa Yes 97 61

9. Samba Sangwali Yes 130 57
10.  Shupiyan Melhura Yes 61 14
11.  Baramulla Wagoora A Yes 40
12, Baramulla Wagoora B Yes 26 14
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13.  Doda Hambal-a Yes 74 64
14.  Ganderbal Manigam B No 0 0
15.  Kulgam Ashmugi A Yes 7 0
917 444

Construction of lavatories to the houses under Indira Awaas Yojana

2218. SHRI T. G. VENKATESH: Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(@ whether attention of Government is drawn to the matter of houses constructed
under Indira Awaas Yojana (1A Y) scheme, if so, the details thereof;

(b) the number of houses constructed so far and distributed to the poor;

(c) whether it is a fact that proper lavatory system has not been provided in
these houses, if so, the details thereof;

(d) the amount sanctioned for IAY houses during 2019-20 in the State of Andhra
Pradesh, the details thereof; and

(e) the steps being taken by Government for providing lavatories to those
houses, the details thereof?

THE MINISTER OF RURAL DEVELOPMENT (SHRI NARENDRA SINGH
TOMAR): (a) to (e) The number of houses constructed under 1AY, since 1985-86 till
date, are 4.01 crore units. Under Indira Awaas Yojana (IAY) financial assistance was
provided to eligible rural households for construction of a pucca house. There was also
a provision for construction of toilets/lavatories for IAY houses in convergence with
schemes implemented by Govt. of India and State Govt.

Indira Awas Yojana (IAY) has been restructured into Pradhan Mantri Awaas
Yojana-Gramin (PMAY-G) w.e.f. 1st April, 2016 in accordance with Government's
commitment to provide "Housing for All" by 2022. An eligible beneficiary is provided
assistance of ¥ 12,000 for construction of toilets through convergence with Swachh
Bharat Mission- Gramin (SBM-G), MGNREGS or any other dedicated source of
funding.
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No fund has been released under IAY scheme during 2019-20 to the State of
Andhra Pradesh as it has been decided not to release any funds in advance for IAY
houses to any States/UTs w.e.f. 01.04.2018.

The Government of India launched Swatch Bharat Mission-Gramin (SBM-G) to
make rural India Open Defecation Free (ODF). State of Andhra Pradesh has been
declared ODF as per Management Information System (MIS) of SBM-G Scheme.

Construction of roads under PMGSY using green technology

2219. PROF. M.V. RAJEEV GOWDA: Will the Minister of RURAL DEVELOPMENT

be pleased to state:

(@) the details of roads sanctioned, work-in-progress and completed using green
technology under the Pradhan Mantri Gram Sadak Yojana (PMGSY), State-wise and
year-wise for the last three years;

(b) the details of plastic waste used under PMGSY for contruction of roads

through green technology, including the quantity in kilogram terms;

(c) the details of cost of constructing roads through greeen and other new
technologies, including but not limited to cold mix technology and plastic waste, in per

kilometer terms; and

(d) whether Government plans to increase the use of these technologies, the

details thereof?

THE MINISTER OF RURAL DEVELOPMENT (SHRI NARENDRA SINGH
TOMAR): (a) The details of roads sanctioned, work-in-progress and completed, using
green technology under the Pradhan Mantri Gram Sadak Yojana (PMGSY), State-wise

and year-wise during the last three years are given in the Statement (See below).

(b) As reported by the State Governments, 13,370 Km of roads have been
completed under PMGSY using 58,561 Kg (approximately) of Waste plastic.

(c) Ministry has not fixed any average cost for PMGSY works and the amount
is sanctioned based on the specific Detailed Project Report (DPR) of each road prepared
by the State Government after thorough examination of factors like terrain, type of soil,
rainfall and traffic following the technical specifications laid down in Ministry of Rural
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Development Book of Specifications, Rural Roads Manual, other guidelines published
by Indian Roads Congress and scrutinized by the State Technical Agencies. The
average cost of construction/Km varies from State to State due to material cost, labour
wages as per State specific Schedule of Rates, cartage of materials, location of site and

specific provisions made in the DPRS.

In respect of soil stabilization, there is a reduction of ¥ 1.50 to 4 Lakhs/Km
depending on the geography, transportation of aggregates and type of soil stabilized.
Waste plastic of about 400 Kg (Approximately) can be re-utilised per Km as a replacement
of about 6 to 8% of bitumen requirement. Though this does not directly reduce the
average cost per kilometre, it would certainly result in some savings via the decrease

in the disposal cost of the waste plastic and environmental benefits.

In respect of Cold Mix, there is an increase of ¥ 2 to ¥ 3.50 lakhs/Km depending
on the geography of the area and transportation of Cold emulsion. However, this
technology helps in reduction in carbon foot print due to non heating of aggregates

and bitumen and prolongs the working season in certain geographies.

(d) State Governments have been requested to propose minimum 15% of total
length of annual proposals under new technologies such as Cement stabilization, Lime
stabilization, Cold mix, Waste plastics, Cell filled concrete, Paneled cement concrete
pavement, Fly ash etc. in order to reduce the cost of construction and promoting green
technologies. There is no proposal to further increase the mandatory minimum new

technology length to be proposed by the State in their annual proposals.



Statement

State-wise/Year-wise details of roads sanctioned, work-in-progress and completed, using green technology under PMGSY

SI. No. State Total Sanctioned Length (in km) Length Achieved (in km)* Length in
progress

2016-17 2017-18 2018-19 2016-17 2017-18 2018-19 (in km)*

1 Andaman and Nicobar Islands 0 2.955 419 0 0 0 714
2. Andhra Pradesh 0 161.711 373515 24.251 212 34.937 51394
3 Arunachal Pradesh 398.595 4288 151361 84.313 39.18 454,189 1689.56
4 Assam 516.762 247245 707.599 133.404 154131 1489.195 2314.19
5. Bihar 2323.708 908.458 359.026 104535 119.775 1597.258 200047
6. Chhattisgarh 419.788 1172.281 986.297 31.307 117.315 498.099 2086.12
7. Gujarat 2651 14.39 0 62.38 54.296 1848 0.00
8. Haryana 5124 0 0 61.362 65.277 124 0.00
0. Himachal Pradesh 797.46 325,528 674.125 14.76 71375 145.032 1576.23
10.  Jammu and Kashmir 24301 119.87 755.332 0 6.16 94.97 1032.32
11 Jharkhand 681.012 1911.978 517.46 98.792 348.795: 1220.257 1381.311
12.  Karnataka 0 0 0 253.048 12.645 791 30.30
13.  Kerala 263412 173.865 55.842 29535 169.703 188.404 198.44
14.  Madhya Pradesh 1215.499 2786.99 0 796.146  1169.387 2077.066 1449.66
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15.  Maharashtra 0 96.475 0 489.791 101.94 40.153 136.49
16.  Manipur 0 521.39 294.33 74.87 24.787 201.19 720.26
17. Meghalaya 0 266.593 954.977 169.47 153.774 110.623 1700.16
18.  Mizoram 11959 12243 199.09 105.213 6.358 70.639 485.87
19.  Nagaland 0 217.74 261.08 0 0 704 40842
20.  Odisha 2899.172 2121.276 1437.895 562.129 848.621 2768.095 3295.90
21.  Punjab 0 0 0 5171 268.39 3891 38.90
22.  Rajasthan 991.974 812.091 0 184.55 779.569 793.885 127.70
23.  Sikkim 344.44 605.77 1256 88.927 0 145.65 766.50
24.  Tamilnadu 252.063 472.388 504.186 341.251 360.645 247.235 798.62
25. Tripura 104.39 4537 6.192 47516 17.937 50.12 165.32
26.  Uttar Pradesh 1639.601 63.34 184.495 188.278 524.291 754.148 392.06
27.  Uttarakhand 171,628 328.717 2760.905 88.03 36.375 195.093 3072.84
28.  West Bengal 1682.901 1382.987 515.716 55 698.265 1203.168 1697.39
29.  Telangana 24.258 561.004 0 41 22.387 60.952 541.90

GRAND TOTAL 15167.013 1771093 13078.42 4095168 6192578 14588458 28627.99

* including length sanctioned during previous years.
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Wages given to labourers in Madhya Pradesh under MGNREGA

12220. DR. SATYANARAYAN JATIYA: Will the Minister of RURAL
DEVELOPMENT be pleased to state the details and conclusions of action taken with
reference to Madhya Pradesh to equalize the daily wages being given to the labourers
under MGNREGA with the wages being given to the labourers employed in agriculture-
related works, as in Madhya Pradesh, agricultural labourers' wage is ¥205 while wages
of unskilled labour under MGNREGA is ¥176?

THE MINISTER OF RURAL DEVELOPMENT (SHRI NARENDRA SINGH
TOMAR): As per section 6(1) of Mahatma Gandhi National Rural Employment Guarantee
Act (Mahatma Gandhi NREGA), 2005, the Ministry of Rural Development notifies
Mahatma Gandhi NREGA wage rates every year for States/UTs based on Consumer
Price Index for Agricultural Labour (CPI-AL) published by Labour Bureau, Shimla. The
wage rates are made applicable from 1st April of each Financial Year. Mahatma Gandhi
NREGA wages of Madhya Pradesh was notified as ¥ 174/- for the FY 2018-19. In the
FY 2018-19 (up to December, 2018), the CPI (AL) was increased 0.9% from the previous
year. Accordingly, the wage rate of Madhya Pradesh has been fixed at ¥ 176/- for the
FY 2019-20.

Rural connectivity projects under PMGSY in Bihar

2221. PROF. MANOJ KUMAR JHA: Will the Minister of RURAL DEVELOPMENT
be pleased to state:

(@ the rural connectivity projects sanctioned in Bihar in the last five years
including but not limited to works sanctioned under Pradhan Mantri Gram Sadak Yojana
(PMGSY);

(b) the rural connectivity projects completed by the Ministry in Bihar in the last
five years;

(c) whether rural connectivity projects sanctioned in the last five years in Bihar
have not yet been completed; and

(d) if so, the details thereof and the reasons therefor?

THE MINISTER OF RURAL DEVELOPMENT (SHRI NARENDRA SINGH
TOMAR): (a) to (d) Under Rural Connectivity projects, the Ministry of Rural Development
is implementing 'Pradhan Mantri Gram Sadak Yojana (PMGSY), which is a one-time

tOriginal notice of the question was received in Hindi.
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special intervention to provide rural connectivity, by way of a single all-weather road,
to the eligible unconnected habitations in the core network. The details of projects
sanctioned to the State of Bihar, projects completed and road length balance to be
completed under PMGSY are as under:-

Year Sanctioned length Completed Length Balance Length
(km) (km) (km)

2014-15 - - -
2015-16 - - -
2016-17 3777.89 3479.37 298.52
2017-18 231653 112398 119255
2018-19 690.85 280.83 410.02
TotaL 6785.27 4884.18 1901.09

The Government of Bihar has intimated that some of the road projects under
PMGSY are pending for completion due to land dispute, forest clearance etc.

Expansion in scope of MGNREGA scheme

2222. SHRI BINOY VISWAM: Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(@ whether Government is considering a proposal to expand the scope of the
Mahatma Gandhi National Rural Employment Guarantee Act (MGNREGA) Scheme by
increasing the guaranteed number of days of employment and the kind of works
permissible under the scheme, in order to accelerate rural demand in the wake of the

general slowdown of the economy;
(b) if so, the details thereof;

(c) whether it is a fact that some State Governments have demanded relaxation
of the bar on the use of machines to tackle rocky terrain in the works undertaken; and

(d) if so, the details and Government's reaction thereto?

THE MINISTER OF RURAL DEVELOPMENT (SHRI NARENDRA SINGH
TOMAR): (a) and (b) There is no proposal to increase the guaranteed number of 100
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days of wage employment under Mahatma Gandhi National Rural Employment Guarantee
Scheme (Mahatma Gandhi NREGS). However, the implementation of Mahatma Gandhi
NREGS is reviewed on regular basis and based on the inputs received from the
stakeholders. Government considers amending the list of permissible works in the
Schedule of the Act.

(c) and (d) Para 22 of Schedule-I of Mahatma Gandhi National Rural Employment
Guarantee Act (Mahatma Gandhi NREGA), 2005 lays down that "as far as practicable,
works executed by the programme implementation agencies shall be performed by using
manual labour and no labour displacing machines shall be used". There may be
activities in executing works which cannot be carried out by manual labour, where use
of machine may become essential for maintaining the quality and durability of works.
A suggested list of activities and machines which can be used under Mahatma Gandhi
NREGA is given in the Statement.

Statement

Suggested list of activities and machines which can be used
Mahatma Gandhi NREGA

Sl Name of work as Name of Activity Name of Machine(s)
No.  per para 4.(1) of that can be used
Schedule-1,
MGNREGA
1 2 3 4
1. Il. Category B: (i) (i) The excavation/ (i) Pump set for
Improving productivity deepening of dug dewatering,
of lands, dug wells well (i) Tractor mounted

Compressor hammer for
rocky strata,
(iii) Lifiting device/
Chain pulley (motorised)
2. V. Category D: (ii) (i) Compaction of (i) Power Roller
Road connectivity earthen embankment (ii) Trailer mounted

in 15 to 23 cm layers,  water browser

at optimum moisture

content
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IV. Category D: (v)
Construction of
building

IV. Category D:
(vii) Production of
building materials

I. Category A: (V)
Afforestation, tree
plantation in common
and forest lands

(ii) Compaction of
morum/ gravel in 15 to
20 cm layers at optimum
moisture content

(iii) Mixing of cement
concrete.

(iv) Compaction of
cement concrete

(v) Cutting of joint in
Cement Concrete

(i) RCC Footing,
Column, Beam and
Roof

(i) For compressing
Compressed Stabilised
Earthen Blocks (CSEB)

(ii) For production of
fly ash bricks/ blocks

(i) Digging pits for
plantation, which
cannot be done
manually in Usar
areas, where there
is Kankar pan and
soil is alkaline with
pH more than 8.5.

(i) Static smooth
wheeled roller of 8-20
ton weight.

(i) Trailer mounted water
browser

(i) Mechanical Mixer

(i) Mechanical Vibrator

(i) Concrete joint cutter

(i) Mechanical mixer and
Mechanical vibrator.

(i) Machine for CSEB,
such as Aurum Press,
Cinvaram, Terstara,
Mardini, TARA-Balram,
etc.

(if) Pan mixer & Brick/
block making machine
(Vibratory table/ Hydraulic
press)

(i) Mechanical Auger
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Execution of schemes by district rural development agencies

2223. SHRI VIJAY GOEL: Will the Minister of RURAL DEVELOPMENT be pleased
to state:

(@ the details of functions and schemes that have been entrusted to and are
being executed by District Rural Development Agencies (DRDAS); and

(b) the details of funds that have been allocated to DRDAs during the last five
years including in the State of Rajasthan?

THE MINISTER OF RURAL DEVELOPMENT (SHRI NARENDRA SINGH
TOMAR): (a) As per guidelines, DRDAs are a supporting and facilitating organization
and need to act as a catalyst in development process. The role of the DRDAs is in
terms of planning for effective implementation of anti-poverty programmes of the
Ministry of Rural Development in the districts, coordinating with other agencies-
Government, non-Governmental, technical and financial for successful programme
implementation, enabling the community and the rural poor to participate in the decision
making process, overseeing the implementation to ensure adherence to guidelines,
quality, equity and efficiency, reporting to the prescribed authorities on the
implementation and promoting transparency in decision making and implementation.
However, actual implementation of the schemes are expected to be done by the
Panchayati Raj and other institutions.

In practice, functions of DRDAs are not uniform across the States as different
States have entrusted different schemes to the DRDAs. including some State Government
schemes.

(b) The details of funds that have been allocated to States/UTs including
Rajasthan for DRDAs under DRDA Administration Scheme during the last live years
are given in the Statement.

Statement

State-wise details of Central release of funds to the States/UTs for DRDAs
during the last 5 years.

(X in Crore)
SI. No. States/UTs 2014-2015 2015-2016 2016-2017 2017-2018 2018-2019
1 Andhra Pradesh 8.88 747 7.79 7.10 5.61
2. Telangana 573 3.62 249 179 3.73

3. Bihar 1323 12.19 11.78 1181 717
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Sl. No. States/UTs 2014-2015 2015-2016 2016-2017 2017-2018 2018-2019
4. Chhattisgarh 10.98 913 5.78 7.06 9.09
5. Goa 115 0.77 0.71 059 0.34
6. Gujarat 10.72 11.44 9.01 10.30 11.88
7. Haryana 10.30 8.30 5.67 407 326
8. Himachal Pradesh 6.22 448 6.29 521 6.03
9. Jammu and Kashmir ~ 7.94 9.05 6.53 446 11.27
10.  Jharkhand 9.29 8.72 11.40 9.64 955
11.  Karnataka 12.97 12.07 9.26 513 10.33
12, Kerala 597 744 7.79 6.22 5.09
13.  Madhya Pradesh 24.86 16.87 18.40 950 17.98
14.  Maharashtra 1701 18.02 16.76 12.09 13.36
15.  Odisha 17.14 1420 16.27 11.72 10.64
16.  Punjab 955 8.03 883 7.03 764
17.  Rajasthan 18.09 14.35 9.68 12.23 12.02
18.  Tamil Nadu 20.17 16.06 17.60 16.12 1262
19.  Uttar Pradesh 31.28 2549 28.87 32.26 2951
20.  Uttarakhand 6.61 3.98 216 031 325
21.  West Bengal 7.86 454 5.36 5.96 8.25
22.  Andaman and 0.08 0.09 1.02 0.60 101

Nicobar Island

23.  Dadra and Nagar 0.08 0.08 0.48 0.20 0.34
Haveli

24.  Daman and Diu 0.00 0.00 0.00 0.00 0.10

25.  Lakshadweep 0.09 0.08 0.00 0.00 021

26.  Puducherry 0.25 0.25 0.40 0.84 0.53

27. Arunachal Pradesh 10.32 6.32 8.97 9.92 9.81
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SI. No. States/UTs 2014-2015 2015-2016 2016-2017 2017-2018 2018-2019
28. Assam 17.27 15.98 1832 15.70 13.38
29.  Meghalaya 507 214 252 473 512
30.  Manipur 4.30 359 3.26 246 424
31 Nagaland 353 2.04 445 221 532
32. Mizoram 413 4.23 522 451 3.58
33, Sikkim 0.65 0.66 0.27 031 0.55
34.  Tripura 331 2.37 159 296 1.90

Utilisation of funds made to the District Rural Development Agencies

2224. DR. KANWAR DEEP SINGH: Will the Minister of RURAL DEVELOPMENT
be pleased to state:

(@ theallocation and utilisation of funds made to the District Rural Development
Agencies (DRDAS) during the last three years, State-wise, including the district-wise
details of Andhra Pradesh;

(b) whether any suggestions/complaints have been received to strengthen the
DRDAs for their effective functioning and implementation of schemes; and

(c) if so, the details thereof and the action taken thereon?

THE MINISTER OF RURAL DEVELOPMENT (SHRI NARENDRA SINGH
TOMAR): (a) The State-wise details of Central allocation and release of funds under
the DRDA Administration Scheme by the Centre during last three years is given in the
enclosed Statement-I (See below) and District wise details of the same in respect of the
State of Andhra Pradesh is given in the enclosed Statement-1l (See below).

(b) and (c) No specific suggestions/ complaints have been received to strengthen
the DRDAs for its effective functioning and implementation of scheme during the last
three years. However, a Committee had been setup under the Chairmanship of Shri V.
Ramachandran by Ministry of Rural Development in 2010 in order to review the
functioning of the DRDAs in the Country and to make suitable recommendations for
its restructuring. The Committee had made certain recommendations for restructuring
of DRDA in its report submitted in 2012. The main recommendations of the Committee
were as follows:
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1 To set up District Plan Support Unit (DPSU), in each district to assist the
District Planning Committee (DPC)/ Zila Parisad in preparations of District
Plan etc.

2. To set up a State level supporting unit with identical composition as DPSU.
3. To abolish society status of DRDA.
4. Transitory arrangement may be made for the staff of DRDAs.

The total financial implication for implementing the recommendations of the
Committee was estimated at ¥ 12,671 crore approximately. The recommendations made
by the Committee were initially accepted by the Ministry of Rural Development with
some modifications and a Note for Expenditure Finance Committee for restructuring the
DRDAs was circulated for inter-departmental consultation. Subsequently, in the backdrop
of observations/comments of Department of Expenditure the matter was re-examined in
the Ministry of Rural Development. Considering the complexity of the proposal, the
volume of financial implication involved and shrunken role of DRDASs in implementation
of centrally sponsored schemes, the proposal for implementation of the recommendations
of the Committee was dropped.

Subsequently, a Committee on Performance Based Payments for Better Outcomes
in Rural Development Programmes was setup by MoRD in December 2016 under the
chairmanship of Shri Sumit Bose recommended merger of DRDAS with District
Panchayats. Subsequently, an evaluation study of the DRDA Administration Scheme
has also been initiated.

Statement-1

The Details of Central Allocation and Release of funds to the States/UTs for
DRDAs during the last three years State-wise

® in lakh)

SI. No. States/UTs 2016-2017 2017-2018 2018-19

Central  Central Central Central Central Central
Allocation Release Allocation Release Allocation Release

1 2 3 4 5 6 7 8

1 Andhra Pradesh 538.60 77929 63316 70991 516.94 561.40

2. Telangana 356.35 24881 41884 17896 341.94 372.72
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1 2 3 4 5 6 7 8

3. Bihar 149410 117768 175624 118062  1433.96 716.98

4. Chhatisgarh 850.63 57755 99996 70584 81650 908.84

5  Goa 7115 7112 83.60 58.58 68.28 3414

6.  Gujarat 1120.25 90127 131664 1029.70 107516  1188.02

7. Haryana 678.39 56746 79740 40732 65114 32557

8 Himachal 586.02 62891 68884 52134 56224 60328
Pradesh

9. Jammu and 1096.21 65250 128854 44590 105172  1126.96
Kashmir

10.  Jharkhand 909.94 114013 106940 96394 87326 95534

11. Karnataka 969.21 92589 113928 51326 93028 103288

12. Kerala 53047 77857 62352 62184 50904  509.04

13.  Madhya 166321 183993 198864 94952 162383 179830
Pradesh

14.  Maharashtra 127128 167593 149412 120933 121994  1336.22

15.  Orissa 110839 162695 130272 117197 106368  1063.68
16.  Punjab 717.07 88344 84292 70322 688.26 763.50
17. Rajasthan 113522 96791 133428 122319 108950  1202.36
18.  Tamil Nadu 120512 176019 141648 161240 115644 126246

19. Uttar Pradesh 280720 288697 3299.36 322595 2694.04 295054
20. Uttaranchal 677.77 21553  796.66 31.36 650.20 325.10
21.  West Bengal 788.25 536.19 92656  595.89 756.56 824.96

22. Andaman and 14353 101.97 120.18 60.09 100.98 100.98
Nicobar Isaland

23. Dadra and Nagar 47.84 47.80 40.06 20.03 33.66 33.66
Haveli
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1 2 3 4 5 6 7 8

24.  Daman and Diu 4784 0.00 40.06 0.00 33.66 9.68
25.  Lakshadweep 59.29 0.00 49.70 0.00 41.70 20.85
26.  Pondicherry 59.29 4000  164.00 8400  105.00 5250
27.  Arunachal 951.10 90535 111800 99169 91256  980.96

Pradesh
28.  Assam 139484 183249 163958 156958 1337.92  1337.92
29. Meghalaya 494.27 251.95 581.02 47343 474.28 511.90
30.  Manipur 41845 326.02 49188 24594 401.52 42424
31.  Nagaland 514.87 44455 60522  220.63 494.04 531.66
32.  Mizoram 344.48 522.00 40496 45114 330.56 357.92
33.  Sikkim 53.36 26.65 62.72 31.36 51.20 55.46
34.  Tripura 395.99 15900 46546 29614  379.96 189.98
Statement-11

The Details of Central Allocation and Release of funds to the State of Andhra

Pradesh for DRDAs during the last three years District-wise.

(X In lakh)

SI. Name of District/ 2016-17 2017-18 2018-19
No. DRDA

Central Release  Central Release Central Release

Allocation Allocation Allocation
1 2 3 4 5 6 7 8
1. Ananthapur 41.80 50.09 49.16 55.48 40.14 4356
2. Chittoor 41.80 61.39 49.16 55.48 40.14 4356
3. Cuddapah 4052 59.52 4768 54.00 38.92 4234
(kapada)

4. East godavari 41.80 61.39 49.16 55.48 40.14 4356
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1 2 3 4 5 6 7 8

5 Gantur 41.80 61.39 49.16 5548 40.14 4356
6.  Krishna 41.80 61.39 49.16 54.69 40.14 4356
7. Kurnool 4052 59.52 47.68 54.00 38.92 42.34
8. Nellore 4052 59.52 47.68 54.00 38.92 42.34
9. Prakasam 41.80 61.39 49.16 5548 40.14 4356
10.  Srikakulam 41.80 61.39 49.16 5548 40.14 4356

11.  Vishakhapatnam 41.80 61.39 49.16 55.48 40.14 4356
12, Viziyanagaram 4052 59.52 47.68 54.00 3892 4234

13.  West godavari 41.80 61.39 49.16 50.86 40.14 4356

Issuance of landholding ID numbers

2225. KUMARI SELJA: Will the Minister of RURAL DEVELOPMENT be pleased
to state:

(@ whether Government is planning to issue a unique ID number for
landholdings;

(b) if so, the details thereof;

(c) the time by which Government is planning to roll out and complete the
process;

(d) the agency which would be given the authorisation to collect the data; and
(e) on what basis and to whom would the unique ID number be issued?

THE MINISTER OF RURAL DEVELOPMENT (SHRI NARENDRA SINGH
TOMAR): (a) to (e) The subject of 'Land' and its management falls within the legislative
and administrative jurisdiction of the respective States as provided under Entry Numbers
18 and 45 of List Il (State list) of the Seventh Schedule to the Constitution. The Central
Government, through the Digital India Land Records Modernisation Programme, a
Central Sector Scheme, is providing financial assistance to the states inter alia for
Computerisation of land records including assigning unique identification numbers to
the land parcels.
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Amount spent under MGNREGS

2226. SHRI ABDUL WAHAB: Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(@ the amount Central Government has spent, out of its full year budget, for
the flagship rural job guarantee scheme, MGNREGS;

(b) whether Government proposes to allocate more funds to the scheme to
boost rural economy; and

(c) if so, the details thereof?

THE MINISTER OF RURAL DEVELOPMENT (SHRI NARENDRA SINGH
TOMAR): (a) The Ministry of Rural Development has released ¥ 54432.64 crore to the
States/UTs for implementation of Mahatma Gandhi National Rural Employment Guarantee
Scheme (Mahatma Gandhi NREGS), out of the Budget allocation of ¥ 60,000 crore in
the FY 2019-20 (as on 29.11.2019).

(b) and (c) The Mahatma Gandhi NREGS is a demand driven wage employment
programme. Fund release to the States/UTs is a continuous process and Central
Government is committed to making funds available keeping in view the demand for
work. The Ministry seeks additional fund for implementation of Mahatma Gandhi
NREGS from the Ministry of Finance as and when required for meeting the demand for
work on the ground.

Watershed projects in Odisha

2227. SHRI PRASHANTA NANDA: Will the Minister of RURAL DEVELOPMENT
be pleased to state:

(@ the reasons for non-sanction of new watershed projects since 2015-16 for
the State of Odisha which is predominantly a rain-fed State; and

(b) whether steps would be taken for release of assistance from Central
Government for smooth completion of 76 watershed projects in Odisha?

THE MINISTER OF RURAL DEVELOPMENT (SHRI NARENDRA SINGH
TOMAR): (a) The Government is focusing on completion of all on-going projects and
therefore no new projects under Watershed Development Component of Pradhan Mantri
Krishi Sinchayee Yojana (WDC-PMKSY) have been sanctioned with effect from
2015-16.
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(b) 310 watershed development projects were sanctioned under WDC-PMKSY
(erstwhile IWMP) during 2009-10 to 2014-15 in Odisha involving an area of 17.00 lakh
ha at a total cost of ¥ 2191.50 crore. So far an amount of ¥ 1004.31 crore has been
released as Central share to the State. Out of 310 projects, as decided by Government
based on the performance of the projects, 76 preparatory phase projects had been
transferred to the State on 01.08.2018 with a request to implement them with State
budget. As on 03.12.2019, out of balance 234 projects being funded by DoLR, 127 have
been reported completed and 107 are in Works Phase. As per the information received
from the State, ¥ 103.52 crore unspent balance is available for implementation of
projects as on 30.11.2019.

Increase in MGNREGA wages to match agricultural wages

2228. SHRI NARESH GUJRAL: Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(@ whether the Ministry plans to link the MGNREGA wages to CPI (Rural)
instead of CPI (AL) as is being recommended by the Committee under the Chairpersonship
of former Additional Secretary, Ministry of Rural Development, if so, the details thereof;
and

(b) whether the Ministry intends to increase MGNREGA wages to match the
minimum agricultural wages for all the States, if so, the details thereof?

THE MINISTER OF RURAL DEVELOPMENT (SHRI NARENDRA SINGH
TOMAR): (a) A Committee was constituted to study, inter-alia, the appropriate index
for revising Mahatma Gandhi National Rural Employment Guarantee Act (Mahatma
Gandhi NREGA) wages. The Committee recommended using Consumer Price Index-
Rural (CPI-R) instead of the existing Consumer Price Index for Agricultural Labour (CPI-
AL) for revising Mahatma Gandhi NREGA wage every year. The Committee also
recommended use of annual average instead of the existing practice of using December
month index only. The recommendations of the Committee are under examination in
consultation with other Ministries including the Ministry of Finance.

(b) No, Sir. As per section 6(1) of Mahatma Gandhi National Rural Employment
Guarantee Act (Mahatma Gandhi NREGA), 2005, the Ministry of Rural Development
notifies Mahatma Gandhi NREGA wage rate every year for all States/UTs based on
Consumer Price Index for Agricultural Labour (CPI-AL) published by Labour Bureau,
Shimla.
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Construction of roads under PMGSY in Rajasthan

2229. SHRI K. J. ALPHONS: Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(@ the rural roads, in kilometres, that have been constructed under PMGSY in
Rajasthan during the past five years; and

(b) how many kilometres of roads are proposed to be constructed in 2019-20?

THE MINISTER OF RURAL DEVELOPMENT (SHRI NARENDRA SINGH
TOMAR): (a) and (b) 14,484.95 kilometers of rural roads have been constructed under
Pradhan Mantri Gram Sadak Yojana (PMGSY) in Rajasthan during the past five years
and 150.00 kilometers of roads are proposed to be constructed in 2019-20.

Average employment days under MGNREGA in Andhra Pradesh

2230. SHRI PRABHAKAR REDDY VEMIREDDY: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(@ whether average days of employment under MGNREGA in Andhra Pradesh
were just 52 days in 2016-17 and has gone upto 58 days in 2018-19;

(b) if so, the reasons that, in spite of MGNREGA mandating to provide 100 days
of guaranteed wage employment, the Ministry has not been able to provide 100 days
of employment in Andhra Pradesh during the above period;

(c) the extent of role of State Government in ensuring 100 days of wage
employment to job-seekers; and

(d) how the Ministry would ensure that henceforth, all job-seekers would be
provided 100 days of employment?

THE MINISTER OF RURAL DEVELOPMENT (SHRI NARENDRA SINGH
TOMAR): (a) Yes, Sir. As per information is uploaded by the Andhra Pradesh in
Management Information System (MIS), the average persondays per households during
the FY 2016-17 and 2018-19 was 51.49 days and 58.32 days respectively.

(b) to (d) Mahatma Gandhi National Rural Employment Guarantee Scheme (Mahatma
Gandhi NREGS) is a demand driven wage employment programme. It provides livelihood
security i.e., fall back option for livelihood for the rural households when no better
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employment opportunity is available. The demand for work is influenced by various
factors such as rain-fall, availability of alternative and remunerative employment
opportunities outside Mahatma Gandhi NREGS.

The Government is actively engaged with the State Government in establishing
systems that ensure provision of work as per demand. To generate awareness about
the provisions of the Scheme and to provide adequate employment opportunities to
rural households under Mahatma Gandhi NREGS, all States/UTs have been requested
to (i) initiate appropriate Information Education and Communication (IEC) campaigns
including wall paintings for wide dissemination of the provisions of the Act, (ii) expand
scope and coverage of demand registration system to ensure that demand for work
under Mahatma Gandhi NREGS does not go unregistered, (iii) prepare plans in a
participatory mode and approve them in the Gram Sabha, and (iv) prepare realistic
labour budget by the State.

Assistance for house construction under PMAY

t2231. SHRI PRABHAT JHA: Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(@ whether there is any proposal for increasing the assistance provided for
construction of houses under Pradhan Mantri Awas Yojana-Gramin (PMAY-G);

(b) if so, the details thereof;

(c) whether the execution of PMAY-G in Madhya Pradesh is as per the targets
set; and

(d) if so, the details thereof?

THE MINISTER OF RURAL DEVELOPMENT (SHRI NARENDRA SINGH
TOMAR): (a) and (b) To achieve the objective of "Housing for All" by year 2022, the
erstwhile rural housing scheme has been restructured into Pradhan Mantri Awaas
Yojana - Gramin (PMAY-G) from 1st April, 2016. Under the restructured rural housing
scheme PMAY-G, the unit assistance has been enhanced from ¥ 70,000 to ¥ 1,20,000
in plain areas and ¥ 75,000 to ¥ 1,30,000 in hilly States, difficult areas and Integrated
Action Plan (IAP) districts. Further, the beneficiaries are also entitled for unskilled
labour wage from Mahatma Gandhi National Rural Employment Guarantee Scheme

tOriginal notice of the question was received in Hindi.
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(MGNREGS) for 90 person days in plain areas and 95 person days in hilly States,
difficult areas and AP districts. In addition, an eligible beneficiary is provided assistance
of ¥ 12,000 for construction of toilets through convergence with Swachh Bharat Mission-
Gramin (SBM-G), MGNREGS or any other dedicated source of funding. At present,
there is no proposal for increasing the assistance amount.

(c) and (d) Against a target of 14,03,593 houses under PMAY-G Phase-I (FY 2016-
17 to 2018-19) in the State of Madhya Pradesh, 14,01,115 beneficiaries have been
sanctioned houses, out of which 13,28,223 houses have been completed (as on
03.12.2019).

Further, under Phase-11, 2019, the State of Madhya Pradesh was allocated target
of 8,32,100 houses for the year 2019-20. The State Government of Madhya Pradesh has
communicated, vide letter dated 27.07.2019, to surrender of 2.32 lakh houses and to
revise the target to 6,00,000 houses.

Under PMAY-G Phase-I1 in FY 2019-20, the State Government of Madhya Pradesh
has sanctioned 3,64,168 houses, of which 53,443 houses have already been completed
(ason 03.12.2019).

Operational centres under PMKVY

2232. SHRI MANAS RANJAN BHUNIA: Will the Minister of SKILL
DEVELOPMENT AND ENTREPRENEURSHIP be pleased to state:

(@ how many centres are operational in different States, as of now, under
Pradhan Mantri Kaushal Vikas Yojana (PMKVY);

(b) how many people have so far been able to develop skill by using these
centres; and

(¢) how much funds have so far been allocated for this purpose, State-wise
details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SKILL DEVELOPMENT AND
ENTREPRENEURSHIP (SHRI RAJ KUMAR SINGH): (a) to (c) Under Skill India Mission,
Ministry of Skill Development and Entrepreneurship (MSDE) is implementing a flagship
scheme Pradhan Mantri Kaushal Vikas Yojana (PMKVY) 2016-20 wherein it enables
large number of prospective youth for taking up Short Term Training (STT) and
Recognition of Prior Learning (RPL) through empanelled training centers / training
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providers (TCs/TPs) throughout the country. Under the scheme, empanelment of TCs/
TPs is done through single window IT application known as SMART (Skill Management
and Accreditation of Training Centres). As on 11.11.2019, 13,911 TCs have been accredited
and affiliated throughout the country; out of which, 3,699 TCs are operational. Under
Pradhan Mantri Kaushal Vikas Yojana (2016-20), as on 11.11.2019, 69.03 lakh (appx.)
(38.01 lakh STT + 31.02 lakh RPL) candidates have been trained throughout the country.

In addition, MSDE promotes establishment of model and aspirational skill centres
known as Pradhan Mantri Kaushal Kendra (PMKK) in every district throughout the
country for imparting skill training through its flagship scheme PMKVY 2016-20. The
Ministry through National Skill Development Corporation (NSDC) provides capital
expenditure upto 75% of the project investment as well as operational support to each
PMKK. As on 11.11.2019, 812 PMKKSs have been allocated in 707 districts across the
country. Out of allocated PMKKSs, 681 PMKKSs have been already established and the
disbursed loan amount for the establishment of PMKKs is ¥ 225.27 Cr.

The State-wise number of empanelled TCs, candidates trained, established PMKKs
and loan amount disbursed for establishment of PMKK are given in the Statement.

Statement

The State-wise number of empanelled TCs (STT) under PMKVY, candidates
trained/oriented under PMKVY, established PMKKs and loan amount
disbursed for establishment of PMKK, as on 11.11.2019

SI. No. State/UT Empanelled  Trained / No. of Disbursed
TCs Oriented Established  loan amount
PMKKs (inCr))

1 2 3 4 5 6

1.  Andaman and 8 1,002 1 0.19

Nicobar Island

2. Andhra Pradesh 474 181657 23 9.47

3. Arunachal Pradesh 74 13435 4 0

4. Assam 308 189722 23 757

5. Bihar 458 299886 46 18.08

6.  Chandigarh 45 13985 1 04
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1 2 3 4 5 6

7. Chhattisgarh 166 93591 27 845
8. Dadra and Nagar Haveli 6 2950 1 0
9. Daman and Diu 2 4181 1 0.49
10.  Delhi 374 270952 9 028
11. Goa 2 5752 1 0.56
12, Gujarat 442 224218 3 94
13.  Haryana 1039 424071 23 9.57
14.  Himachal Pradesh 281 76943 n 031
15, Jammu and Kashmir 358 152252 17 332
16.  Jharkhand 181 119125 23 993
17.  Karnataka 254 300923 35 13.17
18. Kerala 285 163308 n 2.56
19. Lakshadweep 1 0 0 0
20. Madhya Pradesh 1057 476804 50 1443
21. Maharashtra 668 604153 4 151
22. Manipur 112 31442 9 116
23.  Meghalaya 48 19927 3 0.89
24.  Mizoram 62 12672 0 0.21
25.  Nagaland 49 9082 2 0.69
26. Odisha 364 295430 21 232
27.  Puducherry 43 14315 4 0.55
28.  Punjab 744 230017 24 8.77
29. Rajasthan 1385 588784 A 12.03
30.  Sikkim K1) 6873 1 0
31 Tamil Nadu 1114 402754 31 1084
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1 2 3 4 5 6
32.  Telangana 441 220195 23 532
33.  Tripura 155 37868 3 122
34. Uttar Pradesh 2102 1024173 &4 314
35.  Uttarakhand 313 112889 13 581
36. West Bengal 436 278340 Viv) 20.76
TotaL 13911 6903671 681 22527

Counselling programmes and vocational traininng standards

2233. SHRI HUSAIN DALWAL: Will the Minister of SKILL DEVELOPMENT AND
ENTREPRENEURSHIP be pleased to state:

(@) whether there are any counselling programmes available that focus on soft
skills, such as how candidates should look at their job prospects, if so, the details
thereof, if not, the reasons therefor;

(b) whether there is any nation-wide vocational education and training standards
in India or are there any plan to set such standards, along with the details thereof, if
not, whether Government plans to introduce such standards; and

(c) the monitoring mechanism to ensure that sub-standard training is not being
imparted, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SKILL DEVELOPMENT AND
ENTREPRENEURSHIP (SHRI RAJ KUMAR SINGH): (a) Ministry of Skill Development
and Entrepreneurship (MSDE) under its flagship Scheme Pradhan Mantri Kaushal Vikas
Yojana (PMKVY 2.0) 2016-20 launched Skills Career Counselling initiative to counsel
one crore candidates in the age group of 15-35 years focusing on School & College
drop-outs, young adults from the community, college students, polytechnic students,
ITI students, Diploma students, Graduates, Post-Graduates, NEET category (Not in
Employment education or Training), etc. pan India from August 2018.

(b) Government have notified the National Skills Qualification Framework (NSQF)
which is the National Standard for vocational education and training. NSQF is a
competency-based framework that organizes all qualifications according to a series of
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levels of knowledge, skills and aptitude. These levels, graded from one to ten, are
defined in terms of learning outcomes which the learner must possess regardless of
whether they are obtained through formal, non-formal or informal learning. NSQF is a
quality assurance and a nationally integrated education and competency-based skill
framework that provides for horizontal as well as vertical mobility between vocational
education, skill training, general education and technical education. This enables a
person to acquire desired competency levels, transit to the job market and, at an
opportune time, return for acquiring additional skills to further upgrade their competences.

The Ministry has also issued a Gazette Notification for the formation of "National
Council for Vocational Education and Training (NCVET)" on 5th December, 2018. The
NCVET would play the role of National Regulator for both short term and long term
skill training and is mandated to look into development, qualitative improvement and
regulation of vocational education and training, grant recognition to and monitor the
functioning of awarding bodies, assessment agencies and skill information providers.

() PMKVY and its empanelled training centres are being monitored effectively
through various methodologies including IT interventions and measures such as self-
audit reporting, call validations, surprise visits and monitoring through the Skills
Development Management System (SDMS), SMART, AEBAS, social media platform,
etc. Under the scheme, PMKVY Monitoring Committee reviews and formulates a
framework for monitoring issues of the stakeholders. Also, the Committee has formulated
a penalty grid (approved by Steering Committee for PMKVY) for taking action against
erring / non compliant training centres / stakeholders. Based on the penalty grid, the
National Skill Development Corporation (NSDC), the implementing agency of PMKVY
under MSDE, has suspended training centres for non-compliance of PMKVY guidelines
on multiple parameters. The list of the suspended training centres is published on
PMKVY official website. As on 01.10.2019, 298 TCs/TPs have been suspended across
the different locations.

Setting up of Indian Institute of Skills

2234. SHRI SANJAY SETH: Will the Minister of SKILL DEVELOPMENT AND
ENTREPRENEURSHIP be pleased to state:

(@ whether Government has approved setting up of Indian Institute of Skills
(ns);

(b) if so, the details thereof and objective behind the move:
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(c) whether Government has shortlisted places where 11S would be set up, if so,
details thereof;

(d) whether Government has shortlisted courses to be offered to students along
with number of students to be trained, if so, the details thereof;

(e) whether these institutes would be constructed and operated on Public-
Private-Partnership (PPP) model, if so, details thereof; and

()  other steps taken by Government to make 11S equal to 11Ts by imparting first-
hand learning facilities from internationally renowned existing institutions?

THE MINISTER OF STATE IN THE MINISTRY OF SKILL DEVELOPMENT AND
ENTREPRENEURSHIP (SHRI RAJ KUMAR SINGH): (a) to (f) The Government of India
has approved the proposal for setting up of Indian Institute of Skills (1ISs) in 3
locations in the country namely Mumbai, Kanpur and Ahmedabad. The vision behind
setting up 1S is to build world-class skill training centres by learning from and imbibing
best practices from internationally renowned existing skill institutions. The existing skill
ecosystem of the Ministry of Skill Development and Entrepreneurship (MSDE) consists
of Industrial Training Institutes (ITIs), Polytechnics, Advanced Training Institutes
(ATIs) which are now known as National Skill Training Institutes (NSTI) besides a large
number of short duration skill training providers. The proposed I1I1S will be established
in PPP mode. These proposed IIS would have the following features which would
uniquely distinguish them from the other MSDE training institutions:

(i) State-of-art skill centre uniquely conceptualized to bring in best in class
infrastructure and facilities to meet the aspirations of students, who directly
enter the skill learning domain after class X/XII (like ITI / diploma courses)
instead of the traditionally preferred pathway of higher education.

(i)  Strong industry/employer connect through collaboration with both public
and private sector leading industry, both for supporting latest training
facilities in these institutes and also opportunities for on-the-job trainings
in their industries for students of these institutes.

(i) Modern training methodology with extensive use of tools such as simulators,
virtual learning and augmented learning platforms.

(iv) Autonomy in governance to enable innovation & promote seamless adoption
of modern curricula, emerging technologies & learning methodologies.
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(v) Promote delivery of qualifications in modular fashion with clear and multiple
entry-exit pathways.

(vi) Promote apprenticeship-embedded courses by leveraging better industry

connect.

(vii) Offer higher order qualifications leading up to certificates, diplomas, advanced

diplomas, and even degrees in conjunction with Universities.
Training of persons with disabilities under NSDC

2235. SHRI TIRUCHI SIVA: Will the Minister of SKILL DEVELOPMENT AND
ENTREPRENEURSHIP be pleased to state:

(@ the total number of persons trained under the National Skill Development
Corporation (NSDC) during the years 2015-16, 2016-17, 2017-18 and 2018-19;

(b) the total number of Persons with Disabilities (PwDs) trained under NSDC
during the above said years, year-wise; and

(c) whether any special policies are in place to fund initiatives by PwDs that
could encourage their participation?

THE MINISTER OF STATE IN THE MINISTRY OF SKILL DEVELOPMENT AND
ENTREPRENEURSHIP (SHRI RAJ KUMAR SINGH): (a) and (b) The Financial year wise
details of overall candidates and Persons with Disabilities (PwDs) trained and reported
placed by NSDC under fee based model, as on 22.11.2019 is given in table below:

Financial Year Training completed Placed candidates
Overall Persons with Overall Persons with
Disabilities Disabilities
(PwDs) (PwDs)
2015-16 13,555,473 11,097 6,35,156 1112
2016-17 15,91,519 3107 6,64,952 332
2017-18 18,90,234 2,341 7,74,502 1,075
2018-19 20,17,420 1,090 6,60,734 245
2019-20* 2,78932 - 59,732 -

TotaL 71,33,578 17,635 27,95,076 2,764




364  Written Answers to [RAJYA SABHA] Unstarred Questions

NSDC is also implementing agency of Government scheme namely Pradhan Mantri
Kaushal Vikas Yojana (PMKVY) which is the flagship skill development scheme of
Ministry of Skill Development and Entrepreneurship. The Financial year-wise details of
overall candidates and Persons with Disabilities (PwDs), trained, certified and reported
placed candidates under PMKVY (2016-20), as on 11.11.2019, and PMKVY-1 (2015-16),

is given in table below:

[PMKVY-1 (2015-16)]

Financial ~Training completed Certified Reported Placed
Year Overall Persons with Overall Persons with  Overall Persons with
Disabilities Disabilities Disabilities
(PwDs) (PwDs) (PwDs)
2015-16 19,85,937 378 14,51,285 267 2,51,689 63

[PMKVY (2016-20)]

Financial ~Training completed Certified Reported Placed
Year Overall Persons with Overall Persons with  Overall Persons with
Disabilities Disabilities Disabilities
(PwDs) (PwDs) (PwDs)
2016-17 2,23,885 53 85,104 27 281 0
2017-18 21,55,868 2530 16,24,695 1,437 453,003 542

201819  20,99,474 14,234 15,91,656 9,747 7,04,215 1812

2019-20*  24,24,444 17,408 19,72,940 15,740 3,82,667 8,971

TotAaL 69,03,671 34225  52,74,395 26,951 15,40,166 11,325

(¢) Under PMKVY, there are certain incentives to encourage participation of
PwDs in the skill training namely; post placement support, monthly conveyance
allowance, boarding and lodging etc. Further, there is an exclusive Sector Skill Council
for PwDs namely Skill Council for PwD (SCPwD) for catering the needs of the PwD
candidates and run training in PwD-friendly training centres. Such centres are structurally
designed to enable PwD candidates to experience a beneficial training such as availability
of Braille, computer screen reader for visually impaired, sign language interpreter for

speech and hearing impaired at Training Centres.



Written Answers to [6 December, 2019] Unstarred Questions 365

Women entrepreneurs in the country

2236. SHRI SANJAY SINGH: Will the Minister of SKILL DEVELOPMENT AND
ENTREPRENEURSHIP be pleased to state:

(@ the factors responsible for there being very few women entrepreneurs;
(b) the steps being taken to better this situation; and
(c) the future plans to extend aid to women entrepreneurs in the country?

THE MINISTER OF STATE IN THE MINISTRY OF SKILL DEVELOPMENT AND
ENTREPRENEURSHIP (SHRI RAJ KUMAR SINGH): (a) to (c) The key challenges for
women entrepreneurs in India include access to funding, availability of market, family
constraints, lack of confidence in business skills, gender bias etc. In order to address
the problems in development of women entrepreneurship, different Ministries /
Departments of Government of India have been implementing a number of schemes viz;
Start-up India by the Ministry of Commerce and Industry and Prime Minister's
Employment Generation Programme (PMEGP) including Udyam Sakhi Portal by Ministry
of Micro, Small and Medium Enterprises (MSME) etc.

Start-up India aims to build a strong eco-system for nurturing innovation and
Start-ups in the country under which 10% of the total corpus of Fund of Funds
amounting to T 1000 crore, has been reserved for women led start-ups. MSME has
launched a portal namely "Udyam Sakhi" for encouraging women entrepreneurs and to
aid, counsel, assist and protect their interests. Udyam Sakhi network is a platform for
emerging Women Entrepreneurs of India to get support, to understand current scenario
of industries and to get guidance in various aspects of entrepreneurship. It helps
Indian women to start, build and grow businesses and creating business models
revolving around low-cost products and services to resolve social inequities. Similarly,
Prime Minister's Employment Generation Programme (PMEGP), is a major credit-linked
subsidy scheme to promote and set up micro, small and medium enterprises and to
generate employment in rural and urban areas of the country. The maximum cost of the
project under PMEGP scheme is ¥25.00 lakhs for manufacturing sector units and ¥ 10.00
lakhs for units under service sector. Under the scheme the women entrepreneurs are
provided 25% and 35% subsidies for the project set up in urban and rural areas
respectively. For women beneficiaries, own contribution is only 5% of the project cost
while for general category it is 10%. All the entrepreneurs including women are eligible
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for 2 weeks Entrepreneurship Development Programme (EDP) after the sanction of their
projects from banks for financial assistance to setup their unit.

Further, to encourage women entrepreneurship within the Country, Ministry of
Skill Development and Entrepreneurship is running a pilot project named 'Economic
Empowerment of Women Entrepreneurs and Start-ups by Women' in collaboration with
Deutsche Gesellschaft fur Internationale Zusammenarbeit (G1Z) Germany. The project
pilots incubation and acceleration programmes for micro women entrepreneurs to start
new businesses and scale up existing enterprises in Assam, Rajasthan and Telangana.
The project has the target to pilot the incubation programme with 250 women and the
acceleration programme with 100 women.

ITIs in north-eastern region

2237. SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of SKILL
DEVELOPMENT AND ENTREPRENEURSHIP be pleased to state:

(@ the total number of Industrial Training Institutes (ITIs), both Government
and private, presently running in the North-Eastern region, especially in Assam, State-
wise;

(b) the details of funds allocated for the establishment/improvement of ITIs in

the country during the last three years and the current year;

(c) whether Government has any plan to set up more ITIs in the North-Eastern
region, if so, the details thereof and if not, the reasons therefor; and

(d) the time by which the same are likely to be set up, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF SKILL DEVELOPMENT AND
ENTREPRENEURSHIP (SHRI RAJ KUMAR SINGH): (a) There are 83 Industrial Training
Institutes (ITIs) both Government and private, presently running in the North-Eastern
region. The State-wise details are given below:-

Sl. State Name Number of Number of  Total (Govt. ITIs
No. Government ITls Private ITls + Private ITIs)
1 2 3 4 5
1 Arunachal Pradesh 5 0 05

2. Assam 0 6 )




Written Answers to [6 December, 2019] Unstarred Questions 367

1 2 3 4 5
3. Manipur 1 0 01
4, Meghalaya 5 1 06
5. Mizoram 3 0 03
6. Nagaland 8 0 08
7. Sikkim 3 0 03
8. Tripura 19 2 2

ToTAL 74 9 &3

(b) Ministry of Skill Development & Entrepreneurship, Directorate General of
Training have formulated the following schemes to fund ITIs for Skill
Development:

Upgradation of existing Government ITls into Model ITIs: The scheme was
approved in Dec. 2014 at a total cost of ¥ 300 crores. The Implementation period
for the Scheme was 3 years i.e., till FY 2016-17. The scheme has now been
extended upto March, 2020 by the Standing Finance Committee (SFC) for a total
cost of ¥ 300 crore. The details of fund released are given in the Statement
(See below).

Skill Development in 47 Districts Affected by Left Wing Extremism: The scheme
was formulated in March, 2011 at a total cost of ¥ 241.65 crore with a duration
upto 31st March, 2012. Thereafter, the scheme has been revised thrice. At present,
the cost of the scheme is ¥ 407.85 crore. The details of fund released are givern
in the statement (See below)

Enhancing Skill Development Infrastructure in NE States: The scheme was
formulated in 2011 at a total of ¥ 57.39 crore, the scheme has been revised with
enhanced coverage and cost of T 417.93 crore in September 2018 and will
be continued till 31st March, 2020. The details of fund released are givern in the
statement (See below)

Vocational Training Improvement Project (VTIP): The scheme, inter alia covered
upgradation of 400 Government ITls in 34 States/UTs. The scheme was closed on
September 2018.
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Detail of fund released under VTIP for improvement of ITls during the last three
year is as follows:

Central funds allocation/released last three year

Amount (In lakhs)

FY 2016-17 FY 2017-18 FY 2018-19

722.80 3221 477.79

Skills Strengthening for Industrial Value Enhancement (STRIVE) is a new central
sector World Bank funded project at a total cost of ¥ 2200 crore. The project
commenced from year 2017 with a duration of 5 years and the closing date is November
2022.

Detail of fund released under STRIVE for improvement of ITIs during the starting
of the project is as follows:

Central funds allocation/ released during FY 2018-19 and 2019-20

Amount (In lakhs)

FY 2018-19 FY 2019-20

3725.00 2448.15

(c) and (d) Setting up of Industrial Training Institutes (ITIs) for North-Eastern
region and its operation are in the domain of respective State Governments, whereas
preparation of norms and designing curricula along with conducting examination and

certification are the responsibility of Central Government.



Statement

State-wise details of funds released under schemes during the last three years

(a) Upgradation of existing Govt. ITls into Model ITIs

(X in lakh)
Sl. States/UTs Location of Central Funds Funds Funds Fund Total  Total fund
No. the ITI Allocation  Released Released Released Released released
inFY inFY inFY inFY
2016-17 2017-18 2018-19 2019-20
(as on
30*
November
2019)
1 2 3 4 5 6 7 8 9 10
1. Andhra Pradesh ITI Gajuwaka 700.00 175.00 175.00 350.00
2. Assam ITI Jorhat 783.00 195.75 195.75 195.75
3. Arunachal Pradesh ITI Yupia 392.00 98.00 97.75 195.75 195.75
4,  Bihar ITI Marhowrah 700.00 0.00 175.00
5. Chhattisgarh ITI Bhilai 700.00 175.00 175.00 350.00
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1 2 3 4 5 7 9 10
6.  Chandigarh ITIChandigarh 1000.00 150.00 150.00 150.00
7.  Delhi ITI Pusa 590.00 295.00 295.00 295.00
8.  Goa ITI Panaji 350.00 87.50 87.50 175.00
9.  Gujarat ITI Dashrath 637.00 91.65 91.65 31850
10. Haryana ITI Gurgaon 700.00 350.00 350.00 350.00
11.  Himachal Pradesh ITI Nalagarh 639.00 13055 13055 319.50
12. Jharkhand ITI Ranchi 700.00 0.00 350.00
13.  Karnataka ITI Bangalore 700.00 136.00 136.00 350.00
ITI Honnavar 350.00 175.00 175.00 175.00
14.  Kerala ITI Kalamassery 700.00 175.00 280.00 280.00 630.00
15. Madhya Pradesh ITI Bhopal 700.00 276.50 276.50 350.00
16. Maharashtra ITI Nashik 629.30 0.00 157.33
17.  Odisha ITI Barbil 497.00 198.80 198.80 447.30
18. Punjab ITI Roopnagar 700.00 173.00 173.00 350.00
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19.  Puducherry ITI Men, 350.00 175.00 175.00 175.00
Mettupalayam
20. Rajasthan ITI Udaipur 350.00 46.30 140.00 186.30 315.00
21, Sikkim ITI Namchi 450.00 49.50 49.50 225.00
22.  Tamil Nadu ITI Coimbatore 700.00 0.00 175.00
23.  Tripura ITI Indranagar (W) 720.00 248.94 248.94 360.00
24. Telangana ITI Mallepally 700.00 0.00 228.00
25.  Uttar Pradesh ITI Meerut 700.00 154.00 280.00 434.00 630.00
26. ITI Varanasi 630.00 157.50 157.50 315.00 315,00
27.  Uttarakhand ITI Jagjitpur, Haridwar 525.00 88.75 88.75 167.75
28.  West Bengal ITI Durgapur 700.00 185.00 185.00 350.00
ToTaL 17992.30 2633.30 44469 1725.00 140.00 4767.99 8624.88

* Includes Central and State Share in the ratio of 70:30 (North-East is 90:10, 100% for UT without legislator)
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(b) Skill Development in 47 Districts Affected by LWE

Central Share only (% in lakh)

SI. No.  States Fund Allocation Fund released

ITI & SDC 2016-17 2017-18 2018-19 2019-20 Total  Since inception

of the scheme
1 Andhra Pradesh 550.95 412.92 0 0 412.92 412.92
2. Telangana 474.45 0 0 0 0 19.29 355.84
3 Bihar 5408.55 0 396.9 0 82343 1733.39 315252
4. Chhattisgarh 4423.05 1646.59 0 0 0 21364 414758
5. Jharkhand 9110.7 300 303134 1072.21 0 5075.22 6875.89
6. Madhya Pradesh 474.45 0 0 0 0 171.38 474.45
7. Maharashtra 11004 0 0 0 0 0 602.43
8. Orissa 29232 27495 0 0 0 1086.81 2647.19
9. Uttar Pradesh 474.45 0 0 0 0 164.98 474.45
10. Bengal 474.45 0 17184 0 0 189.14 474.45
ToTAL 25414.65 222154 4013 1072.21 82343 10989.53 19617.72
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(c) Enhancing Skill Development Infrastructure in NE States

Central Share only (X In lakh)

SI.No.  States Fund Allocation Fund released

Upgradation ~ New ITI Total 2016-17 2017-18 2018-19 2019-20 Total Since
inception

of the

scheme
1 Arunachal Pradesh 1146.87 7695 8841.87 565.74 258.84 1400.00 77300 299758 5045.73
2. Nagaland 113453 3420 455453 236.95 310.50 0.00 118.60 666.05 2407.07
3 Sikkim 5103 2565 3075.3 0.00 22847 0.00 0.00 22847 879.37
4. Manipur 1856.05 3420 5276.05 53547 0.00 0.00 0.00 53547 1704.98
5. Mizoram 1062.66 2565 3627.66 29241 0.00 0.00 0.00 29241 2379.19
6. Meghalaya 1120.68 2565 3685.68 0.00 0.00 0.00 0.00 0.00 74741
7. Assam 144324 4275 5718.24 93121 0.00 0.00 0.00 93121 2330.76
8. Tripura 354.22 2565 2919.22 689.86 676.79 0.00 000  1366.65 2590.13
ToTaL 8628.55 29070 3769855 325164 1474.6 1400 8916 7017.84  18084.64
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Schemes for skill development of women

2238. SHRI M.P. VEERENDRA KUMAR: Will the Minister of SKILL
DEVELOPMENT AND ENTREPRENEURSHIP be pleased to state:

(@  whether the schemes being implemented by Government for skill development
of women to increase their employability have achieved the desired results during the
last five years;

(b) if so, the details thereof, State-wise and scheme/programme-wise, if not, the
reasons therefor;

(c) whether cases of irregularities/ corruption in the implementation of the said
schemes have come to the notice of Government during this period; and

(d) if so, the details thereof, State-wise and scheme/programme-wise, along with
the action taken/being taken by Government so far?

THE MINISTER OF STATE IN THE MINISTRY OF SKILL DEVELOPMENT AND
ENTREPRENEURSHIP (SHRI RAJ KUMAR SINGH): (a) and (b) The National Skill
Development Policy focuses on inclusive skill development, with the objective of
increased women participation for better economic productivity. The Ministry through
its flagship programme i.e. Pradhan Mantri Kaushal Vikas Yojana (PMKVY 2.0) 2016-
20 envisages to train one crore people including women under Short Term Training
(STT), Recognition of Prior Learning (RPL) and Special Project (SP) over four years
(2016-2020) with an outlay of ¥12, 000 crore. As on 11.11.2019, the State-wise details
of women trained and placed under the scheme PMKVY 2.0 is given in the Statement
(See below). Further, enrolment of women in Industrial Training Institutes (ITIs) has
increased by 97% in 2018 compared to 2014 i.e. from 87,799 to 1,73,105 across 15000
plus ITls. State-wise details of women trained under the ITIs during last five years
(2014-18) are given in the Statement-11 (See below). Besides, exclusive batches to
provide basic/ theoretical training to women have been started under National
Apprenticeship Promotion Scheme (NAPS) in all Centrally Funded Institutes (CFIs) in
such programmes as Office Management, Electronics, Fashion Desigh & Technology,
Computer Aided Embroidery & Designing etc. We are also seeing active participation
/ from women in new age job roles aligned to Industry 4.0 like those in Artificial /
Intelligence, 3D printing, Data Analytics etc. and also across in skills like welding,
automobile mechanics etc.

(c) and (d) PMKVY and its empanelled training centres are being monitored
effectively through various methodologies including IT interventions and measures
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namely; self-audit reporting, call validations, surprise visits and monitoring through the
Skills Development Management System (SDMS), SMART, AEBAS, social media
platform, etc. Under the scheme, PMKVY Monitoring Committee review and formulate
framework on the critical cases related to monitoring issues of the stakeholders. Also,
the Committee has formulated penalty grid (approved by Steering Committee for PMKVY)
for taking action against erring / non compliant training centres / stakeholders. Based
on the penalty grid, the National Skill Development Corporation (NSDC), the implementing
agency of PMKVY under MSDE, have suspended training centres for non-compliance
of PMKVY guidelines on multiple parameters. This list is periodically published on the
PMKVY official website. As on 01.10.2019, 298 TCs/TPs have been suspended across
the different locations.

Statement-1

State-wise details of women trained and reported placed under PMKVY 2.0.

Sl. No. State Name Trained Reported Placed
1 Andaman and Nicobar Island 379 41
2. Andhra Pradesh 64,189 27,247
3. Arunachal Pradesh 7,254 1,084
4. Assam 103111 15,119
5. Bihar 100,326 28,308
6. Chandigarh 5,030 1378
7. Chhattisgarh 38,070 8,945
8. Dadra and Nagar Haveli 1114 390
9. Daman and Diu 907 298
10.  Delhi 120,918 35,691
11. Goa 1,165 332
12.  Gujarat 79,194 16,892
13. Haryana 147,924 63,951

14. Himachal Pradesh 34,549 9,617
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SI. No. State Name Trained Reported Placed
15, Jammu and Kashmir 70,783 23,864
16.  Jharkhand 37,450 10,590
17. Karnataka 117,659 22,571
18. Kerala 64,749 7,690
19. Madhya Pradesh 191,700 70,707
20. Maharashtra 162,810 20,491
21. Manipur 15,048 1,320
22. Meghalaya 7,811 2,098
23. Mizoram 3,106 427
24. Nagaland 3,065 944
25.  Odisha 102,002 20,991
26. Puducherry 3,636 1,982
27.  Punjab 108,223 46,691
28.  Rajasthan 241,634 55,007
29. Sikkim 2,351 179
30.  Tamil Nadu 216,953 74,004
3L Telangana 83,266 39,063
32. Tripura 12,268 3,660
33 Uttar Pradesh 384,961 95,779
34. Uttarakhand 41,862 14,248
35. West Bengal 100,389 35,464
TotaL 26,75,856 757,063
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SI. No. State Name Total
1 Andaman and Nicobar islands 542
2. Andhra Pradesh 9010
3 Arunachal Pradesh 809
4, Assam 2735
5. Bihar 6616
6. Chandigarh 2583
7. Chhattisgarh 17782
8. Dadra and Nagar Haveli 0
9. Daman and Diu 160
10.  Delhi 13876
11. Goa 1871
12, Guijarat 51394
13. Haryana 43912
14, Himachal Pradesh 24706
15, Jammu And Kashmir 4065
16.  Jharkhand 2797
17.  Karnataka 21865
18.  Kerala 27819
19.  Lakshadweep 184
20.  Madhya Pradesh 33072
21.  Maharashtra 90586
22, Manipur 63
23.  Meghalaya 1258
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SI. No. State Name Total
24.  Mizoram 690
25.  Nagaland 84
26.  Odisha 16963
27.  Puducherry 743
28.  Punjab 44383
29.  Rajasthan 41620
30.  Sikkim 632
31 Tamil Nadu 25958
32.  Telangana 13337
33, Tripura 1645
34.  Uttar Pradesh 99812
35, Uttarakhand 8376
36.  West Bengal 11562

GRAND ToTAL 6,23,510

Setting up of ITI in Konkan region

12239. SHRI NARAYAN RANE: Will the Minister of SKILL DEVELOPMENT AND
ENTREPRENEURSHIP be pleased to state:

(@ whether any ITI is being set up in any district under Konkan region of
Maharashtra under the vocational training improvement project by Government with
the assistance of World Bank;

(b) if so, the details thereof and the region it belongs to; and
(c) the current status of the functioning of this ITI?

THE MINISTER OF STATE IN THE MINISTRY OF SKILL DEVELOPMENT AND
ENTREPRENEURSHIP (SHRI RAJ KUMAR SINGH): (a) to (c) Under Vocational Training
Improvement Project assisted by World Bank, no new ITI is being set up in Konkan

tOriginal notice of the question was received in Hindi.
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region of Maharashtra. However, 12 existing ITls in 5 districts under Konkan region of
Maharashtra were upgraded. The Vocational Training Improvement Project (VTIP) was
closed on 30th September 2018. The details of ITIs upgraded is given in the Statement.

Statement

List of 12 ITIs of 5 districts in Konkan region of Maharashtra covered under
Vocational Training Improvement Project

Name of the Region Name of the Name of the ITls
State District
Maharashtra Konkan Mumbai Kurla
Thane ITI Jawahar
ITI Wada
ITI Wangaon
ITI Thane (W)
Raigad ITI Nagothane
ITI Panvel
Ratnagiri ITI Chiplun
ITI Guhagar
ITI Ratnagiri
Sindhudurga ITI Oras

ITI Sawantwadi

Goals achieved by PMKVY

2240. SHRI K. SOMAPRASAD: Will the Minister of SKILL DEVELOPMENT AND
ENTREPRENEURSHIP be pleased to state:

(@ whether Government has achieved the goal of the scheme Pradhan Mantri
Kaushal Vikas Yojana (PMKVY), if so, the details thereof and if not, the reasons
therefor;
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(b) the details of funds spent for PMKVY during 2016-19, State-wise;
(c) the details of total number of candidates trained, State-wise; and

(d) the number of SC and ST candidates trained under PMKVY during 2016-19,
State-wise including Kerala?

THE MINISTER OF STATE IN THE MINISTRY OF SKILL DEVELOPMENT AND
ENTREPRENEURSHIP (SHRI RAJ KUMAR SINGH): (a) to (c) Under Skill India Mission,
Ministry of Skill Development and Entrepreneurship is implementing a flagship scheme
called Pradhan Mantri Kaushal Vikas Yojana (PMKVY) 2016-20 with an objective to
provide skilling to 1 crore prospective youth under Short Term Training (STT) courses
and Recognition of Prior Learning (RPL) across the country for four years i.e. 2016-2020
with an outlay of ¥ 12,000 Cr. Under Pradhan Mantri Kaushal Vikas Yojana (2016-20),
ason 11.11.2019, 69.03 lakh (appx.) (38.01 lakh STT + 31.02 lakh RPL) candidates have
been trained / oriented throughout the country. The State-wise number of candidates
trained / oriented under PMKVY is given at column (a) of table given in the Statement
(See below).

PMKVY has two components known as Centrally Sponsored Centrally Managed
(CSCM) being implemented by National Skill Development Corporation (NSDC) and
Centrally Sponsored State Managed (CSSM) being implemented by State Skill
Development Missions of the States/ UTs popularly known as State- Engagement
Component of PMKVY (2016-20).

Under CSCM component of PMKVY 2016-20, there is no provision of State-wise
funds allocation. However, under CSSM component of PMKVY 2016-20, 25% of the
funds and corresponding physical targets of PMKVY 2016-20 have been allocated to
the States/UTs for the implementation of the scheme through State Skill Development
Missions. The State-wise details of funds disbursed under CSSM component of PMKVY
2016-20, as on 11.11.2019, are given at column (d) of table given in the Statement
(See below).

(d) The number of SC and ST candidates trained / oriented under PMKVY
(2016-20) are 9,28,884 and 2,68,901, respectively. The State-wise including State of
Kerala number of SC and ST candidates trained under PMKVY (2016-20), as on 11.11.2019,
is given at / column (b) and (c), respectively, of table given in the Statement
(See below).
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State-wise details of candidates trained / oriented under PMKVY 2016-20
(CSCM+CSSM), trained / oriented SC and ST candidates and funds

disbursed under CSSM component of PMKVY 2016-20,

as on 11.11.2019

Sl. State Name Total trained/ SC ST Funds
No. oriented candidates candidates disbursed
under CSSM
component
1 2 3 4 5 6
1. Andaman and Nicobar 1,002 5 % 2,10,78,767
Islands
2. Andhra Pradesh 1,81,657 25,242 4,084 28,84,26,464
3. Arunachal Pradesh 13435 290 8,045 14,42,49,768
4. Assam 1,89,722 11,049 20,263 36,95,32,800
5 Bihar 2,99,886 33,219 5911 36,81,62,449
6.  Chandigarh 13,985 1,600 5 6,15,88,800
7. Chhattisgarh 93,591 10,642 17,415 35,57,76,000
8.  Dadra and Nagar 2,950 105 633 1,10,85,984
Haveli
9. Daman and Diu 4181 163 277 3,00,24,540
10.  Delhi 2,70,952 28,117 2997 15,39,72,000
11. Goa 5,752 a1 159 10,70,25,937
12.  Gujarat 224,218 22,567 14,734 35,94,93,826
13.  Haryana 4,24,071 57,765 2011 21,56,99,375
14.  Himachal Pradesh 76,943 10,225 1,931 21,55,60,800
15, Jammu and Kashmir 152,252 8,150 2011 22,94,18,280
16. Jharkhand 1,19,125 9,390 12,175 29,59,64,978
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1 2 3 4 5 6
17.  Karnataka 3,00,923 20,734 6,051 21,43,95,135
18.  Kerala 1,63,308 12,507 1,210 22,00,25,988
19. Lakshadweep 0 0 0 1,23,17,760
20. Madhya Pradesh 476,804 69,191 28,313 21,46,66,296
21. Mabharashtra 6,04,153 46,855 19,246 85,77,62,615
22. Manipur 31,442 1,162 5,350 24,99,88,939
23.  Meghalaya 19,927 355 8,054 12,77,96,760
24.  Mizoram 12,672 144 10,337 10,88,73,601
25.  Nagaland 9,082 7 6,598 16,94,76,980
26. Odisha 2,95,430 29417 16,893 27,71,49,600
27.  Puducherry 14,315 1458 14 7,34,51,280
28.  Punjab 2,30,017 61,583 215 26,39,52,000
29. Rajasthan 588,784 1,67,965 32,915 14,19,35,789
30.  Sikkim 6,873 297 1,850 2,00,16,360
31.  Tamil Nadu 4,02,754 55,540 4,029 34,43,10,720
32. Telangana 2,20,195 32,396 13,735 22,94,64,472
33.  Tripura 37,868 5,946 9,245 8,37,68,100
34. Uttar Pradesh 10,24,173 1,49,421 3,686 52,26,00,000
35.  Uttarakhand 1,12,889 17,655 1317 35,01,78,040
36. West Bengal 2,78,340 37,563 7,220 38,04,64,812
ToTAL 69,03,671 9,28,884 2,69,055 8,08,96,56,015

MR. DEPUTY CHAIRMAN: Question Hour is over. The House stands adjourned
till 2.30 p.m.

The House then adjourned for lunch at one of the clock.
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The House reassembled after lunch at thirty minutes past two of the clock,
MR. DEPUTY CHAIRMAN in the Chair.
OATH ORAFFIRMATION
Shri K.C. Ramamurthy (Karnataka)
OBSERVATIONS BY THE CHAIR — Contd.

MR. DEPUTY CHAIRMAN: On 22nd November, 2019, the first day allotted for
transaction of Private Members' Legislative Business, a Constitution (Amendment) Bill
2019 (Insertion of a new article 14A and omission of article 44) was listed for introduction
in the name of Shri Narayan Lai Panchariya. Before | could call the name of Shri
Panchariya to move for leave to introduce the Bill, Shri K.K. Ragesh raised a point of
order stating that the Bill was against the basic structure of the Constitution and
secularism and, therefore, could not be introduced in the House. My observation to
his point of order was that 'your point is taken and | would come to this'. Subsequently,
when | called Shri Panchariya to move his motion for introduction of the Bill, it was
observed that he was not present in the House. Therefore, there was no motion before
the House for introduction of the Bill.

Rule 67 of the Rules of Procedure and Conduct of Business in Rajya Sabha
provides that if a motion for leave to introduce a Bill is opposed, the Chairman after
permitting, if he thinks fit, a brief explanatory statement from the Member who moves
the motion and from the Member who opposes the motion, without further debate, put
the question before the House for a decision. As per well established convention of
the House, which has been reiterated time and again by various Presiding Officers
through their rulings, the Chair has never taken upon himself the responsibility of
deciding whether a Bill is Constitutional or ultra vires. It is for the House to take a
decision in the matter by voting either in favour of or rejecting the introduction of the
Bill. In the instant case, Shri Ragesh objected to the introduction of the Bill before a
formal motion to introduce the Bill was moved in the House. As there was no formal
motion before the House, the objection of Shri K.K. Ragesh was found to be premature
and, therefore, infructuous. There does not seem to be any necessity, therefore, for
going into the merits of his objection. However, | have been informed that Shri Panchariya
has now withdrawn his Bill.
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PRIVATE MEMBERS' BILLS

MR. DEPUTY CHAIRMAN: Now, we shall take up Private Members' Legislative
Business. Bills for introduction

The Constitution (Amendment) Bill, 2018 (Substitution of new article
for Article 48A and amendment of Article 51A)

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, I move for leave to introduce
a Bill further to amend the Constitution of India.

The question was put and the motion was adopted.
DR. T. SUBBARAMI REDDY: Sir, | introduce the Bill.
The Nationalisation of Inter-State Rivers Bill, 2019

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, I move for leave to introduce
a Bill to provide for nationalisation of inter-State rivers for the purpose of equitable
distribution of river waters among the States and for matters connected therewith or
incidental thereto.

The question was put and the motion was adopted.
DR. T. SUBBARAMI REDDY: Sir, | introduce the Bill.
The Right to Adequate Housing Bill, 2019

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, I move for leave to introduce
a Bill to provide for adequate dwelling units to the families living below poverty line
or falling under low income group in the country by providing one dwelling unit free
of cost or at such reasonable cost and providing interest free loans to families in low
income group for purchase of dwelling units and for matters connected therewith or
incidental thereto.

The question was put and the motion was adopted.
DR. T. SUBBARAMI REDDY: Sir, | introduce the Bill.

MR. DEPUTY CHAIRMAN: Now, Shri Anil Desai to move for leave to introduce
the Indian Penal Code (Amendment) Bill, 2019 (insertion of new sections 376F and
376G). He is not present. Now, Shri Rajkumar Dhoot.
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The Mangrove Forests (Special Provisions) Bill, 2019

SHRI RAJKUMAR DHOOT (Maharashtra): Sir, I move for leave to introduce a Bill
to provide for the protection, development and afforestation of Mangroves which are
essential natural barriers against rising tides of various natures of vengeful sea when
it roars ashore, by establishing a National Board for development of Mangrove forests
in the coastal areas of the country, proper use of dry wood of Mangroves etc. and for
matters connected therewith or incidental thereto.

The question was put and the motion was adopted.
SHRI RAJKUMAR DHOQT: Sir, I introduce the Bill.

The Victims of Flood Caused by Heavy Rains, Cyclones and
Other Reasons (Rehabilitation and Welfare) Bill, 2019

SHRI RAJKUMAR DHOOT (Mabharashtra): Sir, I move for leave to introduce a Bill
to provide for the protection and rehabilitation of victims of floods which may be
caused by heavy rains, cloudbursts, cyclones, breached bunds of dams, reservoirs, etc.
and other reasons by making various provisions through a statutory board at national
level which may also suggest measures to be taken by Central and State Governments
to control floods and for matters connected therewith and incidental thereto.

The question was put and the motion was adopted.
SHRI RAJKUMAR DHOQT: Sir, I introduce the Bill.

The Compulsory Periodical Desiltation of Dams, Reservoirs
and Rivers Bill, 2019

SHRI RAJKUMAR DHOOT (Mabharashtra): Sir, I move for leave to introduce a Bill
to provide for the compulsory periodical desiltation of dams, reservoirs, rivers and such
other water bodies and an institutional mechanism by establishing a National Authority
to ensure timely and periodical desiltation of such water bodies in the country to
increase their water holding capacity and ensure smooth flow of water which will
reduce the incidence of floods and for matters connected therewith and incidental
thereto.

The question was put and the motion was adopted.
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SHRI RAJKUMAR DHOQT: Sir, | introduce the Bill.
The Population Control Bill, 2019

DR. ABHISHEK MANU SINGHVI (West Bengal): Sir, I move for leave to introduce
a Bill to provide for measures to control the population in the country and for matters
connected therewith and incidental thereto.

The question was put and the motion was adopted.
DR. ABHISHEK MANU SINGHVI: Sir, | introduce the Bill.
The E-Commerce (Regulation) Bill, 2019

SHRIMATI SHANTA CHHETRI (West Bengal): Sir, | move for leave to introduce
a Bill to provide for the protection of rights of consumers against marketing of products
and services through e-commerce and for matters connected therewith or incidental
thereto.

The question was put and the motion was adopted.
SHRIMATI SHANTA CHHETRI: Sir, I introduce the Bill.
The Decarbonisation Bill, 2019

SHRIMATI SHANTA CHHETRI (West Bengal): Sir, | move for leave to introduce
a Bill to decarbonise the Indian economy and to establish higher environmental standards
for air, water and green spaces,- to make provision to protect and restore natural
habitats; and for matters connected therewith or incidental thereto.

The question was put and the motion was adopted.
SHRIMATI SHANTA CHHETRI Sir, | introduce the Bill.
The OId Delhi Conservation Authority Bill, 2019

SHRI VIJAY GOEL (Rajasthan): Sir, I move for leave to introduce a Bill to conserve
the iconic Old Delhi located in the heart of the National Capital Territory of Delhi and
to provide for matters connected therewith and incidental thereto.

The question was put and the motion was adopted.

SHRI VIJAY GOEL.: Sir, | introduce the Bill.
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The Prohibition of Multi-digit Lotteries Bill, 2019

SHRI VIJAY GOEL (Rajasthan): Sir, I move for leave to introduce a Bill to prohibit
sale and promotion of multi-digit lotteries and for matters connected therewith or
incidental thereto.

The question was put and the motion was adopted.
SHRI VIJAY GOEL: Sir, | introduce the Bill.

The Hindu Shrines and Religious Places (Management and Regulation) Bill, 2019
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The question was put and the motion was adopted.

#t o vaw R Aeey, § g &1 it aRar gl
The Public Credit Registry of India Bill, 2019

SHRI RAKESH SINHA (Nominated): Sir, I move for leave to introduce a Bill to
provide for a public credit registry to serve as a central repository of credit information
and to facilitate efficient distribution of credit, increase financial inclusion, improve ease
of doing business and control delinquencies and for matters connected therewith and
incidental thereto.

The question was put and the motion was adopted.
SHRI RAKESH SINHA: Sir, I introduce the Bill.
The Single-Use Plastic (Regulation) Bill, 2019

SHRI RONALD SAPATLAU (Mizoram): Sir, I move for leave to introduce a Bill
to provide for a framework to enable the country to achieve its goal of eliminating
single-use plastic by the year 2022 and for matters connected therewith or incidental
thereto.

The question was put and the motion was adopted.

SHRI RONALD SAPA TLAU: Sir, | introduce the Bill.
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The Prevention of Insult to the Father of the Nation and Other
Icons of Freedom Movement Bill, 2019
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The question was put and the motion was adopted.
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SHRI B.K. HARI PRASAD (Karnataka): Sir, | am on a point of order.
...(Interruptions)... There is no Cabinet Minister. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Puri is here. ...(Interruptions)...

SHRI JAIRAM RAMESH (Karnataka): Sir, he is not Cabinet Minister.
...(Interruptions)...

SHRI B.K. HARI PRASAD: Sir, it is disrespect to the House. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: He was here. ...(Interruptions)... | have been informed
that he has gone to the washroom. ...(Interruptions)...

SHRI B.K. HARIPRASAD: Sir, it is disrespect to the House. It should not be
repeated. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Thank you. Now, Shri Derek O'Brien.

SHRI DEREK O'BRIEN (West Bengal): Sir, | move for leave to introduce a Bill to
facilitate the development of a holistic national policy to ensure preservation of rights
and provision of specialised care to senior citizens for their welfare and development
to be undertaken by the State and for ...(Interruptions)...

tTransliteration in Urdu script.
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SHRI JAIRAM RAMESH: Sir, it is violation of the Rules of Procedure.
...(Interruptions)... There is no Cabinet Minister. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Mr. Derek O'Brien, please introduce the Bill.

SHRI DEREK O'BRIEN: Sir, I will introduce the Bill but my colleagues are raising
a point. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, | have taken note of this.

SHRI DEREK O'BRIEN: Sir, since there is no Cabinet Minister, should | introduce
the Bill? If you give me permission, | will introduce it.

MR. DEPUTY CHAIRMAN: It is already introduced. ...(Interruptions)... You have
already said this. ...(Interruptions)...

it SIae Srelt @WIH: IR, 59 AFEAR HA SN M A¢ I9 . (SFEH)...
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SHRI JAIRAM RAMESH: Sir, there is no Cabinet Minister. ...(Interruptions)...
it SuwTufer: #3 Sf, orfl o v® T ..(uam)...

SHRI B.K. HARI PRASAD: Sir, there is no Cabinet Minister. ...(Interruptions)...
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SHRI DEREK O'BRIEN: Sir, | do not want this important Bill for Elder Persons Care
and Protection and other bills to become infructuous. That is all, Sir. It is not to make
a point. We are all introducing the Bills. If it gets infructuous, then so many senior
citizens...

MR. DEPUTY CHAIRMAN: | have been informed that he has gone to washroom.
He is just coming.

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI
V. MURALEEDHARAN): Sir, the Minister was here. He has gone to washroom. He is

coming. ...(Interruptions)...

tTransliteration in Urdu script.
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MR. DEPUTY CHAIRMAN: He is coming. You please introduce the Bill.
...(Interruptions)... Derek O'Brien ji, please introduce the Bill.

SHRI DEREK O'BRIEN: Sir, there is a long washroom, short washroom but it is

a 40-minute washroom. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: You please introduce the Bill. ...(Interruptions)...
SHRI DEREK O'BRIEN: No, Sir. | am serious, Sir. Let us wait.

SHRI V. MURALEEDHARAN: Sir, hon. Minister was sitting here till just now. He
has gone to the washroom. He is just coming back.

SHRI DEREK O'BRIEN: Sir, adjourn the House for five minutes. ...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, this is against the Rules. ...(Interruptions)...

it IR AAET: ITHHURT S, 319 Ui e & o1 8/s9 @7 adjourn & <IRTT |
AT S 37 SIRAN, $9H STST R Bl Pls 910 el & | ... (STaEH)...

sft SuFHTafer: SHH SRTET B @l BIg 91 Tl 2 | MU procedure @t 91 IS8
& | # JMUS! 91 convey FR &l & | J3T A el € b 9 dreed Y § | . (aeT)...
T e T B (...

it RB M WX, Ui fAee i, g9 e o e dfered #1 . (caem)...
10 fiFe o AT, Afea omu &s9 adjourn &) QRNIT| . (aem)...

2 SuwTfn: § AR A9Ey 198 B AL St A g b feRi ol dfaee
3 BT ol RTT | . (ae)...

# IurTaer § WA @ drRiarE! 10 e & fay @ @xar g

The House then adjourned at fifty minutes past two of the clock.
The House reassembled at three of the clock,
THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA) in the Chair.
sft ST 3l W WX © 4l Wise 3NH IffeX Sol Adhd |

SUTHTETET (ST. AIFRTIVT SIfeT): B89 3ifex § Y2, d Wise 3 e &l
SIe’d 81 81 US| Now, Shri Derek O'Brien to introduce the Bill.
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The Elder Persons (Care and Protection) Bill, 2019

SHRI DEREK O'BRIEN (West Bengal): Sir, | move for leave to introduce a Bill to
facilitate the development of a holistic national policy to ensure preservation of rights
and provision of specialised care to senior citizens for their welfare and development
to be undertaken by the State and for matters connected therewith and incidental
thereto.

The question was put and the motion was adopted.
SHRI DEREK O'BRIEN: Sir, I introduce the Bill.

SUTHTEIET (ST, FIFRTIT SfeAT): 3R USAId St ®f iR R.&F. Ri=er st &f
Y ST 3TaRgd P A ST 2, A § qed A gorord ol arg b 3% fda
introduce @< @7 HidT foar oy, S 6 9 <1 9@ |

The Right to Breathe Clean Air Bill, 2019

M R.F. Ri=eT (RER): weley, § uaE &_a1 € & 0e Al & ugual 3iiR
i dfg:ma 3 o A% g1 H A o1 & AUSR B U PR, IUYH
WRIRAT @1 a1y uguer ¥ e & fog AifeR ue™ &x; el ik arivr e
H IRy ot @ FIRT 98, IS W 9] BRIsH (YU § FEiRa -
TR PRI B Gl WP U™ a= IR doda! srEr gl vl &1
IUEY B b (Y fA8ud P RGBT DI A &1 S|

The question was put and the motion was adopted.

2 IR.P. Rier. Aeley, # fGUye @ qRwenfia &Rar g |
The Right of Children to Free and Compulsory Education (Amendment) Bill, 2019

DR. AMAR PATNAIK (Odisha): Sir, I move for leave to introduce a Bill further
to amend the Right of Children to Free and Compulsory Education Act, 2009.

The question was put and the motion was adopted.
DR. AMAR PATNAIK: Sir, | introduce the Bill.
THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Now, Kumari Selja.
The National Commission for Senior Citizens Bill, 2019

KUMARI SELJA (Haryana): Sir, | move for leave to introduce a Bill to provide for
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the establishment of a National Commission for Senior Citizens to improve the conditions
of Senior Citizens and for matters connected therewith or incidental thereto.

The question was put and the motion was adopted.
KUMARI SELJA: Sir, I introduce the Bill.

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Now, the Representation
of the People (Amendment) Bill, 2019, Shri G.V.L. Narasimha Rao.

FARY SIS IUFHTIE Sil, W1 Abs f9et 1 Sir, | have another Bill.

SURTHTENET (ST. AR SAfea): 81, MU Udh fdt iR &1 er) introduce &t
PINY, T4 H MMUBT AN Tdd BTG | Shri G.V.L. Narasimha Rao.

The Representation of the People (Amendment) Bill, 2019

SHRI G.V.L. NARASIMHA RAO (Uttar Pradesh): Sir, | move for leave to introduce
a Bill further to amend the Representation of the People Act, 1951.

The question was put and the motion was adopted.
SHRI GV.L. NARASIMHA RAQO: Sir, | introduce the Bill.

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Now, the Deposit
Insurance and Credit Guarantee Corporation (Amendment) Bill, 2019. Dr. Amar Patnaik.
...(Interruptions)...

KUMAR | SELJA: Sir, You missed my Bill twice. ...(Interruptions)...

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Yes, | will give you the
chance.

KUMARI SELJA: Okay, Sir.

The Deposit Insurance and Credit Guarantee Corporation
(Amendment) Bill, 2019

DR. AMAR PATNAIK (Odisha): Sir, I move for leave to introduce a Bill further
to amend the Deposit Insurance and Credit Guarantee Corporation Act, 1961.

The question was put and the motion was adopted.
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DR. AMAR PATNAIK: Sir, | introduce the Bill.
The Right to Information (Amendment) Bill, 2019

DR. AMAR PATNAIK (Odisha): Sir, I move for leave to introduce a Bill further
to amend the Right to Information Act, 2005.

The question was put and the motion was adopted.
DR. AMAR PATNAIK: Sir, | introduce the Bill.
The Right of Persons with Disabilities (Amendment) Bill, 2019

KUMARI SELJA (Haryana): Sir, | move for leave to introduce a Bill further to
amend the Right of Persons with Disabilities Act, 2016.

The question was put and the motion was adopted.
KUMARI SELJA: Sir, I introduce the Bill.

The Indian Penal Code (Amendment) Bill, 2019
(Insertion of new Sections 379A and 379B)

SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Sir, | move for leave to introduce
a Bill further to amend the Indian Penal Code, 1860.

The question was put and the motion was adopted.
SHRI V. VIJAYASAI REDDY: Sir, | introduce the Bill.
The Advocates (Amendment) Bill, 2019

SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Sir, | move for leave to introduce
a Bill further to amend the Advocates Act, 1961.

The question was put and the motion was adopted.
SHRI V. VIJAYASAI REDDY: Sir, | introduce the Bill.

The Constitution (Amendment) Bill, 2019 (insertion of new article 338C)

SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Sir, | move for leave to introduce
a Bill further to amend the Constitution of India.

The question was put and the motion was adopted.
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SHRI V. VIJAYASAI REDDY: Sir, | introduce the Bill.

The Trafficking of Persons (Prevention, Protection and Rehabilitation) Bill, 2019;
Dr. Sasmit Patra.

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA):

The Trafficking of Persons (Prevention, Protection and
Rehabilitation) Bill, 2019

DR. SASMIT PATRA (Odisha): Sir, this is my maiden Bill in the House. | move
for leave to introduce a Bill to prevent trafficking of persons, especially women and
children and to provide care, protection and rehabilitation to the victims of trafficking,
to prosecute offenders and to create a legal, economic and social environment for the
victims and for matters connected therewith or incidental thereto.

The question was put and the motion was adopted.
DR. SASMIT PATRA: Sir, | introduce the Bill.
The Sal Leaves Collectors and Traders' Welfare Bill, 2019

DR. SASMIT PATRA (Odisha): Sir, I move for leave to introduce a Bill to provide
for setting up of Sal Leaves Collectors and Traders' Welfare Fund and a Board that shall
administer the Fund for the welfare of sal leaves collectors and traders and for matters
connected therewith or incidental thereto.

The question was put and the motion was adopted.
DR. SASMIT PATRA: Sir, | introduce the Bill.
The State Reorganization Commission Bill, 2019

DR. SASMIT PATRA (Odisha): Sir, I move for leave to introduce a Bill to provide
for the establishment of a Commission for reorganization of States within the geographical
boundaries of the Union of India with an objective to preserve and strengthen the unity
of the India keeping into consideration, the linguistic, cultural, financial, economic and
administrative viability of reorganization of a State corresponding to the safety and
welfare of the citizens of the State as well as of the citizens of the nation.

The question was put and the motion was adopted.

DR. SASMIT PATRA: Sir, | introduce the Bill.
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The Constitution (Amendment) Bill, 2019 (Amendment of Article 16)

SHRI K.K. RAGESH (Kerala): Sir, I move for leave to introduce a Bill further to

amend the Constitution of India.
The question was put and the motion was adopted.
SHRI K.K. RAGESH: Sir, | introduce the Bill.

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): The National Council
for Waste Management Bill, 2019, Shri Mahesh Poddar; not present. The Refugee and
Asylum Bill, 2019, Shri Husain Dalwai; not present. The Criminal Laws (Amendment)

Bill, 2019, Shri Husain Dalwai; not present. Now, Shri Naresh Gujral.
The National Commission for Food Grain Management Bill, 2019

SHRI NARESH GUJRAL (Punjab): Sir, I move for leave to introduce a Bill to
establish a Natbnal Commission for Food Grain Management as an autonomous authority
for supervision of Food Corporation of India and State Procurement Agencies, to act
as an advisory body for scientific storage, handling and transportation of food grains
in order to combat water crisis and reduce the wastage of food grains and for matters

connected therewith or incidental thereto.
The question was put and the motion was adopted.
SHRI NARESH GUJRAL: Sir, | introduce the Bill.

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): The Constitution
(Amendment) Bill, 2019 (amendment of articles 217 and 224), Shri P. Wilson.

The Constitution (Amendment) Bill, 2019 (Amendment of Articles 217 and 224)

SHRI P. WILSON (Tamil Nadu): Sir, this is my maiden Bill. Sir, I move for leave

to introduce a Bill further to amend the Constitution of India.
The question was put and the motion was adopted.

SHRI P. WILSON: Sir, | introduce the Bill.
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The Constitution (Amendment) Bill, 2019 (Insertion of new Article 44A and
Amendment of Article 51 A)

#} IAFAR TAT (TSR Heled, § UG Pl § b 9Rd & Afaas &1 iR
HeMed HR & (Y fA899d B qRINUT HRA B JFANM I SY |

The question was put and the motion was adopted.
2 IR At Heled, § fAdud B RIenfyd exar gl

MR. DEPUTY CHAIRMAN: Now, we will resume further discussion on the
Constitution (Amendment) Bill, 2017 (amendment of article 51A). Shri Hardeep Singh
Puri.

The Constitution (Amendment) Bill, 2017 (Amendment of Article 51 A) — Contd.*

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS; THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION; AND
THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(SHRI HARDEEP SINGH PURI): Sir, I would like to start by thanking the hon. Members,
who took part in this very important discussion, a very rich discussion on the 22nd
of November, 2019. | want to thank, in particular, Shri Prabhat Jha, for bringing this
issue before this House through this Private Member's Bill. Sir, it will be recalled that
the newly-elected Prime Minister, Shri Narendra Modi, speaking from the ramparts of
the Red Fort on 15th August, 2014 said, and | quote:" A clean India would be the best
tribute India could pay to Mahatama Gandhi on his 150th birth anniversary in 2019."
Sir, 1 want to thank the other eleven hon. Members, namely, Dr. Vikas Mahatme, Shri
P.L. Punia, Prof. Manoj Kumar Jha, Dr. Satyanarayan Jatiya, Shri Rakesh Sinha, Dr. L.
Hanumanthaiah, Lt. Gen. (Dr.) D.P. Vats, Dr. Amee Yajnik, Shrimati Kanta Kardam, Shri
Kailash Soni, and Shri Shambhuprasad who spoke on this Bill. Sir, when the hon. Prime
Minister made that statement which, I think, will be cross-referenced, both in terms of
our history in the urban and the rural space on 15th August, 2014, there was not a
slight, but a clearly discernible snigger, among some of my friends, who like to be
characterized as part of the, let us say, a liberal outlook. The reaction was, is swachhta,
is the issue of sanitation, something that is so important that needs to be brought up
in a speech from the ramparts of the Red Fort? That was the refrain if you analyse the

*Continued from 22 November 2019.
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press in that period. And | remember many of us then saying that this is not only an

important issue, but one which assumes overriding importance. 9%, § 3M0d AT A

JE TEHRI AT AR {6 STg AETHT A AISY ABIBT A 1915 H I, I THI
FIRY fovg gMarddt # . (@aum).. 4 1915 § dicl 1916 H o4 4 §RY o
faeafqerery & 9 T2 9, @ S=F 9 9HI Fer {5 sl 2m '1 went around the
temples," and he said, and | quote: "If even our temples are not models of roominess
and cleanliness, what can our self Government be?" | want to make to this House a
very simple submission. In terms of priorities that the Father of the Nation laid out,
Swachhata in 1916 appeared a more important priority than freedom because this was
the statement he made in 1916. The first social mobilisation of freedom movement
commenced with the Champaran Movement in 1917. The subsequent record in history
bears out this assessment. | have absolutely no doubt that successive Governments
have accorded priority to the issue of cleanliness, Swachhata and sanitation. But, what
has happened in the period of five years or so, between the time that this project of
the Government was launched, that it has seeped down to the people? Today it is the
project of the people, it is a Jan Andolan. That is something which is visible both in

terms of the areas which are classified as rural as well as all our urban spaces.

Participating in the discussion, which is a very rich discussion, for which I want
to thank each Member, if | have to pick up the points made by the Members, there
would be difference of nuances because they all supported the objective and the

implementing processes. Of course, political nuances crept in. W1.gel. gf=m Sit sl <.

Udl. EHaET S 7 del {6 399 ugd gd Ao off I e Rd AT A UEd
U Ao, e WA ST off | They said that a lot of work was done, equivalent
amount of work was done. | want to acknowledge the work done under the Nirmal
Bharat Scheme. But, | also want to take this opportunity to share with this House some

of the statistics that we have in front of us. These are empirically verifiable.

To begin with, Sir, in so far as the programmatic interventions which were adopted
in June, 2015—I1 am speaking about the programmatic interventions, the flagship
programmes of the Prime Minister which my Ministry has the privilege of dealing
with—apart from the Swachh Bharat Mission, there are Pradhan Mantri Awas Yojana,
AMRUT Scheme, HRIDAY," etc. $7 a1 SiI foundation &, # w9l € & it comes

from Swachh Bharat Mission. Because if you don't have sanitation, India being open
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defacation free, both in terms of water tap connections to all households, sewage
treatment, smart cities, etc., all can't proceed further without this. So, what are the
statistics that we have in terms of what was done under the previous scheme and what
has been done under the Swachh Bharat Mission-Gramin?

The Swachh Bharat Mission-Gramin picked up from the work and factored in the
work done by the previous mission. ¥<, 2014 H Sl 4RI sanitation cover o, g8 39
T¥T o1l Today, the Sanitation coverage in rural India is 100 per cent. So, from 39
per cent in 2014, 7 5 A&l & GRM, it has become 100 per cent. There have been
10 crore toilets constructed in the rural areas. 699 districts, 6,874 Gram Panchayats and
5,99,963 villages have been declared open defacation free.

In addition, Sir, 36 States and Union Territories have been declared open defacation
free. Rural areas of the country have self declared as open defacation free. Sir, in the
case of urban areas, Sir, third party verification & T&d gaa@! certification 8l &l
Many innovative initiatives for citizen outreach have been adopted by the @@ HRd

e 3mfion, e WIRA summer internships, TQTE ¥ WT8UE HHA, annual el

g WA A, e dhed 9 Wee fafg $RH along with training and delpoyment
of about 5.68 lakhs trained ¥@=gue! in villages across India to promote behaviour
change and ODF outcomes. ¥R, ¥&e8 WIRA mission ¥ Sl e eRICH a0 g
Y 9, those are easy to achieve. R 3RET W H &ART TRIC o1 f& 67 @@
individual household toilets ST ST &R IR-UFE &Rg BRI A1 ufeddd el
g7 SITG, Riifh BAR s U HS-9849 ®, fSTd 3104 AT & 3iex Sreie a9
¥ forg oFE wE 2, @ S fou e Shreiew €1 S 3 ffved eriew g,
for toilet construction, these have been met almost 100 per cent, community 3R ufecia
SrIeicd dl 116 TR¥C HIT &R Y &, Sfdh 39 b &I, S AR & il Fheld]
2, 98 behavioral change & #9 8Ffi| And my submission to the House is that this
movement from a project of the Government to a project of the people 3R T& -
JfieTe 99 T 8, that is something which is clearly visible. ¥%, 519 # WRd & 37ell-
3T TERT ¥ AT g, Sferor ¥ Sar g, 99 dgd g &kl @ fF v T terminology
B S T UBd B9 9OfRdl & 919 eRd ¥, 3@ Wesdfedl @ 91 dRd § iR
S AfgeAd €, who are doing this on a voluntary basis, the self help groups, so this

is the movement which has caught on. For the Swachh Bharat Mission in the rural
areas, three crore citizen feedback was received during the ¥aegdl WdeToT| Fourteen
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crores citizens were involved in the Ted g1 ¥a1 &¥IA this year alone and this is
testimony to the deep engagement that this process is having with the citizens.

|, g H UMV SATHl A urban spaces B AR AT g for which my Ministry
has direct responsibility. I know one hon. Member enquired as to how | was the
concerned Minister. But %@z is integrated and since | have the privilege of dealing
with the Swachh Bharat Mission in the urban centres and with other aspects, | am
taking the liberty to respond on behalf of the other sections of the Government as well.
Sir, 66 lakh households have been provided with individual household toilets in urban
areas. These 66 lakh toilets roughly benefit five crore of our citizens. We hava also
constructed more than three lakhs community toilet seats for the economically weaker
sections and these have been constructed as part of the community and public toilets
especially for those of our brothers and sisters who need to use toilets in the public
space. In areas where there is a real paucity of space 31X STg & &I 921, mobile toilets
are provided. 519 J& ARSI ARH g3 oI, T4 50 W BM Y& [HAT T o1, I T
Fo criticism fiear o & <fadew @ &1 Ry, W Sigelcd & SFE d8! fedt 7
BIg BICIAT GRIER Y HR [CAT &, Bl goll Bl g a1 T8 8 fhed HAfsar &
&RT 41 this was the story which was there. Another point of criticism was CielcH

dl 99 7Y, TR gl J8f 21 Sir, | want to make this submission before you, on record,
that these are all complaints which are of a bygone era. Ig Ufa Tl YR &7 & | 31T
3 Sl ERIeled &, The details are publicly available, the information on that is available.
They are available on Google maps. Sir, 58,000 of these toilets are available on Google
maps across 2,500 cities. Very early in my tenure, as Minister of Housing and Urban
Affairs, when | went around on field visits, one of the first things we did was to provide
coordinates of each toilet, so that it can be accessible on internet. 39 toilet @I
maintenance & foTT &I responsible &, S MG & A & AL-A1T ARI SAGRT
T8l IUAY T W, H AP R AUG AEIH W T ESH Pl g1 A, today,

if a toilet is not maintained or if it is not usable, we are able to fix it through the use
of technology on a real time basis. And, these complaints, in fact, have decreased
considerably.

Sir, we were never going to be content. The first phase of the programme is being
completed. Te= #3T ST 7 9E HET o &5 the best tribute we can pay to Mahatma
when we celebrate his 150th Birth Anniversary is to make India open defecation free
and to have scientific solid waste management. In so far as ODF status is concerned,
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except one State — | don't want to name — all other States completed the work. This
State is telling us that it can complete the work by end of this December. Sir, rural India
is ODF. In so far as urban India is concerned, | am hoping that early new year we will
be able to declare the entire country ODF based on third party verification. ¥R, third
party verification &I Adeld Ig & o5 W1 7121 {6 @I§ ¥ a1 +13 urban local body
I JMUHT g Afcfhde § <, afcd gA®T Adad I8 & & 313 outside agency ST
certification &M | gA@T Adeld I8 I ¥ f& 3R cleanliness 3fR wWeadl standard

maintain sT&i 801, @ they can lose that certificate as has happened in a few cases.
But, Sir, we wanted to carry this now on further. Merely using a toilet would not be
enough to achieve the expected health impacts. Therefore, we are producing ODF+ and
ODF++ Protocols. These deal with fecal sludge and septage generated from toilets, so
that they are safely contained, transported and processed, so that our water bodies are
not contaminated. Sir, 35 States and UTs in urban India have become ODF. Sir, 99 per
cent of our statutory towns i.e., out of 4,378, 4,320 have become ODF. Of which, 4,155
cities have been certified through third party verification and 722 cities have been
certified as ODF+ and 288 cities have been certified as ODF++. 9%, SI9-9I I8 -
RISl 3 dgdl S Y&l &, g9 Y CRACH Siis off W8 &1 $8 & 72 ugd
U HAT ST 15 3FRH, 2019, dI ¥ WIE WX when he was addressing the nation,

he also announced that we were going to embark on a major mission on single use
plastic. This work has now, again, assumed a great speed and | am very happy to say
that all parts of our society — civil society, academia, Ministries of the Government,
common citizens, etc., — have taken to this process. | am very sure that the work, in

terms of the objectives, will be achieved again in a record time.

22 dNE @I Sl F@i gs, 9 AR manual scavenging was referred to. |
remember, some references, which we also see in the press, have been made. | wanted
to place it on record that, sometimes, when a country is in transition, you can introduce
the strictest punishment. But somehow it takes time for the full impact of that to be
felt, and for the desired change to come. But, I think, this is a good opportunity for
me to state what the Government has done in terms of manual scavenging. First of all,
the Employment of Manual Scavengers and Construction Dry Latrine (Prohibition) Act,
1993 put a blanket prohibition on employment of manual scavenging. & a9 1993 @&t
a1 g1 99 1993 #, the Parliament passed another law, the Prohibition of Employment
as Manual Scavengers and their Rehabilitation Act, 2013, in order to address the
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dehumanising practice and to provide for rehabilitation of manual scavengers and their
families. | have written to all the Chief Ministers of all the States and Union Territories
to impress on them the need to ensure that this is given the widest possible publicity
3R ua | & manual scavenging &1 T &1 Despite these efforts, we periodically
come across reports that some contractors will employ individuals, who, without wearing
the protective gear, 3R fic & a1 &2l $© I, they perform such work. So, all work
of rehabilitation of these people, providing them with mechanised cleaning equipment,
is in progress. But, again, | think time has come for us to drive the message home and,
I think, a discussion like this under a Private Member's Bill will help serve that purpose.

SUTHTETE (ST. IRV SAfAN): AR < H T T8 x| H Saxd &, SI4
I S RS e €, S96 SR AR @ el Wa) § U S g1 S AT 98
P FA &, d Pel RPbls R T8l 8 & UH AN P GRET UG B Pl gie
d 3MU PO IUT B HF |

3t g¥<div Riw gt W), g Su ey W E

SUTHTETE (ST. GIIRRIYT Sifedn): Rifh 3T 9191 Aed & AeraRfafor faaw
g, M UH 9gd I8! OINul &R Adhd © |

#t gvdiv fig & R, 39 999 R S oMd AT §, IS9P ded Sl ERI
urban space @ sanitation cover 32-35 per cent T, S\dh! B9 69 per cent T& o oIl
I €, so that the sewage is taken in closed pipes from the point where it is produced
to the treatment plants. ST&f =¥ fafce™r o9 <& € &1 W 91 Mm@l ¥, 981 W
&1 STP's (Sewage Treatment Plants) 3feliT & &1 Y2 &, I8 Udb dNidl =, fohqg 9@
AW, ¥ aHed H, U ARl Bl S 39 WiheH H Ugd 9, e uRar |fe
I 9 involved 2, I9®! ST @R IR SFdT mechanical cleaning equipment &Y

T AT ST RET &1 4 Hue! ey featrn =g & § gqe! wiell |ife” R,
Fife Ig urban phenomena &, J€ SATQT rural areas § &1 &ia| Therefore, | want
to place on record & 3Moe S worel AU, @RG99 W Holed faan, &9 gd®!
QX aRIb A ures )1 and we will ensure that not a single death takes place like this.

In fact, one death is too many.
SURTHTEET (ST. ARV SAfeT): g=Iarg |

3t gvdiu fig gt : W=, =1 orf Wfee St 1 FET that we are seeing celebrities
with brooms, but we do not know where the collected garbage goes because we have
not been provided for a proper drainage system or sewage disposal system to see that
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this garbage is cleaned. Tgell 91 a1 # I& submit &% f what you see is celebrities
with brooms, | don t think that is the case. I think, that may have been one or two photo
ops when the things started. But, what you are seeing is a concerted effort at scientific
waste management. There are three ways of doing this. One is to have sewage treatment
plants, located where new facilities are coming up. S’IT AR $%¢ f¥hgds TR # ¥,
where all the waste is treated, where the water is treated, recycled for reuse, etc. The
other is to take it in closed pipes to treatment centres. The third is in areas where
sewage systems are not there to have those pits periodically cleaned and taken to
treatment centres. The work is going on in all three of these modes. The ultimate focus,
whether now or earlier, — now it has gathered momentum — is to make India clean
and garbage free in a sustainable manner. For this, it is necessary for us to have
garbage collection door to door 3R Ig segregated &Il I&H solid waste TH TRH
8l 3R wet waste T& X% El, to use wet waste to make compost and to use solid
waste for the production of energy. We have also been following the three Rs principle
- Reduce, Reuse and Recycle—so that the waste is segregated at the point of production,
and then, reused accordingly. Construction and demolition waste is a very major
source. About 58 per cent of the waste is now being scientifically processed. There has
been a three-fold increase on the figure in 2019. ¥R, 22 ARG &I Sl < g, SAD
SR one or two statements which were made, | think, need to be commented on.
WA St T del b I8 S WY WM g, this is a characterisation, this is a
continuation of the UPA's Nirmal Bharat Yojana. # #1=iar1 g f a8 urfior &5 & forg
T fafics M ot | 891 S W R fi7e 2, this is inclusive. I8 I¥ <21 &,
IO 3R B SATHI Bl PaR PRAT & | SAP a8 I8 PV FeHed al which
I thought were uncalled for f&& fo=i= et St @& g1 @7 IFF SRME he
characterised the Father of the Nation as a character. | want, on record, to respond to

that. Perhaps, he did not mean it. But | don't want the record of this House to show
this; we are celebrating the Mahatma's contribution not only to India, but also to the
world. R, #fFed # o9 ¥ ugd H TP IR Wb # o, @I, for want of a
better term, diplomacy @&d €1 # 98l 40 AT Tl SH WHI S South Africa &
RIOTgd =ATG § ¥, 9 AFAR Pel dRd o b e[ el Sl U < & Father
of the Nation & | 3T I7eT 9gd MMER I 7, W IR Jgi /I I foy 9gd Redae
21 3R 3 gfue™ I, a1 as Mohandas Karamchand Gandhi @ 370+t TS]here &
fofy @fe= 17| He went to University College, London, got a degree. He was called to
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the Bar, Inner Temple, 31X f5< in the late 90s he went to South Africa, @ South Africa
% RToTgd IR PET B A you had sent us an English educated barrister, we sent

you a Mahatma. T¥ STd! il transition & from being a barrister to a Mahatma, |
acknowledge, some of the South African experiences provided the basis, TR 9Rd #
I8 ST experience &1, he turned a movement, which was one of elitiest lawyers',
into a national movement by joining the link between the lawyers and the masses. That
was the contribution and the value system which he created. Today, what we are
celebrating, the Swachh Bharat Mission, that is the contribution, of which we will never
be able to fully realize the potential, but, | think his message and his contribution rose
louder and louder. Therefore, | think, in a discussion of the House, to refer to him as
a character is uncalled for. Now, | would like to come to Prof. Manoj Kumar Jha.

R, UI. {11 PR ST S T HET, what about Swachh Bharat which is a physical

aspect. 31 @aT what about other forms of cleanliness, and he referred, particularly,

to mental cleanliness. SUHHTEIET HEIGd, mental cleanliness &1 normally $© 3R a7
2T €1 But | don't think the hon. Member had mental cleanliness in his mind. | think
he is talking here about ideological political issues. Here | just want to make a basic
statement that the development of a country requires the State to assume a pivotal role
when it comes to schemes of the kind we are talking here. When the State puts
resources at the disposal of its people and mobilizes the citizenry through a Jan
Andolan like this, you get success. So, | don't know what is meant by 'mental cleanliness'.
But I do want to say that the kind of discourse that | have heard about — you know,
I was a student of History myself.

SURWIEIE HElqd, 9 I ysell UIRST §g, SfFdl ¥ 5/ § Iroigd AT, to the
United Nations, S9 w93 political theory I8 8T @l T that an individual does
not commit a human rights violation. It is only the State which, in political theory, is
regarded as a strong all-powerful State, and only the State commits wrong. But that
school of political thought predates the rise of the arms, the individual non-State armed
military-actor. It predates the point when individuals threatened the State. So, when the
State is subjected to onslaught of that kind, that is one kind of challenge facing
terrorism. Another kind of challenge is, when there is large-scale pollution of rivers,
when there is large-scale pollution of water bodies, when individual citizens indulge in
practices which contribute to atmospheric pollution, the State has a very important role

to play, because, then the State is able to coordinate and the State is able to provide
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the kind of corrective course, and, | think, the Swachh Bharat Mission is a classic
example where the State took the initiative but, after that, it become a people's movement
and a Jan Andolan. Therefore, | don't know how this discussion of mental cleanliness
comes in, etc., but | would be very happy to have a discussion subsequently with the

hon. Member on some of these issues.

Sir, we have introduced several other initiatives. It is one thing to start a movement,
but, periodically, "==adr e through, through star-rating of cities on garbage
collection, through other initiatives, we have now been able to instill a degree of
consciousness. 'We' means ‘we collectively'. So, now various people who are in-charge
of urban local bodies, various other administrators take great pride when the ranking
of their cities comes; and let us say in a "vIeodl FdeoT SN AR MR AT - H
AT ®, A1 A TR 1 R 2 WX 3Md £ But it is also having another effect. ¥R, IR
T8l IR BAR A AfF urban cities €, ST Wg@! grading Bl €1 So, there is also
conversely, those who are at the bottom-end of the ladder, there is an external stimulus
3R AIF-A1T &ArT name and shame ¥ 81 I8T 21 SAMIY 514 Hlg WX 9 ewdl
|deror § 100 positions S¥ w1 ¥, dl it has become a part of our ethos.

Sir, under the 'Star-rating Initiative’, 67 of our cities have been certified as three-
star garbage-free, by three-star garbage-free; and four cities have been certified as five-
star garbage-free cities till date, signifying the cities are now addressing the entire

range of solid waste management activities.

gt & -1, Sir, we have been building the urban local body capacities
through workshops, technical advisories and need-based hand-holding support so that
they are able to deliver the components of the Swachh Bharat Mission on a mission

mode.

39 9R 3M=<ra= # the use and the leveraging of ICT and digital solutions is
a central part of the programme. About 1.55 crore citizens have downloaded the
Swachhata App. BR $§ @RI AFR®I 4 39 "&eedl 0" &I 3709 ®IF I download
%7 forar €, and 1.62 crore complaints have been resolved with a 93 per cent resolution
rate. 19 I AT IYH g A, @ H3 T ded O 6 U FE T 5 wRd
WP BN S I8T 8, WRd ODF 7 oI 8 &, W A HAEcel & dEx dl ool sl
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21 So, we introduced this app. 37§ 3TUHI F& el BT €, app B download HIw,
SHB! BT opr A | sHeT compliance rate is 93 per cent. # A9 § & any

rate like this means, <19 31T BIel 9oid &, S&H U 8IaT & | The swachchta manch

has recorded participation from more than eight crore citizens across lakhs of events

including participation during the swachchta hi sewa campaign. AR 8 &RI$ AN
q el € AT B, S 3 ATe g, SuH Wi forar ¥ endt 'l € H '
swachch nagar app @1 introduce f&ar &, 791 g @1 collection, transportation and
final disposal of segregated waste across the entire chain can be recorded. When this
jan andolan, which started as a project of the Government, was introduced, | had
mentioned that many of my colleagues, on different persuasions, some from the Left,

Centre and some on the liberal side, said, 'this is not an important issue; we should

deal with more important issues.' T& @Ia, ST S99 fdegpel W &1 T8 © & e
#1 St @1 ¥E S |uer on, dream project, which he has been harbouring and
developing 3iX Ryt g =€1 & at a personal level, to take it to the remotest part of
the country and to develop an institutional manner of dealing with swachchta is the
real message. | feel, today, from littering, on which a stigma has been attached, to
hundred per cent solid waste management -- 81 9gd &l Sleq d8f U Ugas dlel @
-- to an entire country becoming open defecation free, | think is a great movement
forward. § wHsTar g o Sl 22 ARG &1 =4l g9 €, A § BIg UAT comment el
g1, R el 7 e FoRe fwar 811 In fact, it only lends support to a movement

which has become a people's movement.

Having said this, Sir, | would submit that Shri Prabhat Jha has done a great service
by bringing this Private Member's Bill, but the Government has already acted on all
these and is in the process of acting on and completing this process. We are already
100 per cent open defecation free in the rural areas. As regards urban spaces too, we
are almost there. 89 9 3fiQIel &I AT o WG, ODF+ 3R ODF++, dl # =@l
g b 9 39 ursde #%Ri 9T 1 withdraw @R of 3R 89 Ad $dgl M B under

the existing levels of cooperation. Thank you very much, Sir.

SUTHTEIE (ST, ARV SAfeAT): 3T SH-37G el Bl SIH-1fae # gger e,
AT G 3T & E &1 uwWe off

St T ST (ST UTT): SR SUNHIEI Heled, AY gRT URATdd e |9
faeres, 2017 W Ug-fauer & 3F® RN o WP S1. [Jb™ w8, s qhue. g
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ST, WL FAST GRS SN, AT ARV Sifedm Sit, e RiwgT Sfl, S gel. sgqazn
S, S Sl a1 S, =1 oFl Aifeie Sft, sfiWcl drar wad SfY, darer | St iR
HEd IFURATES] giedl S 7 U fJaR 9| 31 39 a1d #1 gel © 5 59 dfdurs
I RAd W 9 7 e faR W @R I 9 SR Sodx W | Tl
S &1 IR 21 TR § g W IR wal & & 98 W | PR dis WiE
A1 AT 8, 91 99 o & 6§ Sfef A E1 €, 9'l "Wl 8, ORI anr 6l
4g g1 <1 IRT @I 39 Al el W < & JGE HAT S A, S 9RA B P Bid
off fr YRT v a1 € < 2, W ¥, 98 a1 <9 2, O #Are Ml S & 91,
ITBI 15091 TS WR 2014 H T YT HA Sl T BIRIE B, IADI <A o Y g
S SRR & w0 H Wer el § 59 vy wooier §8 dear @l
Tl faerT wetd St 7 $El {6 fadus W™ @9l 89 9 <9 & anl @ Hifdd s
THS AT | aad § 7 3AfTT 39 XA Bl 8l A & Hiferd wdew |®ar g1 gH
< DI IS G| I B GG BT 2| I B I5IOE < HT RS 8, < fne
U1t BT 8! 8, I 130 BRI ANRSD! BT & AR 96 AdeR H IRT &I BT Ry
TR W A g 2

SUHHIETE Heled, Hifed DR IR A 989 G Bl &, el 41 HlfeTd Heied
&I Sfldd BT Bl AT T8l W Pel ATl BRI BT 8 HH TET BT AMSY, <Al
Faat I gid g Aey, adR AFRE w9 9 e fafde Sg¢t 8, W AR dig
BT T1feT fh I8 AT YR §, 39 WS YT W o 2| § f¥eRt & fow a@r
Sl §, Wi B & Y el ofedl § | 3R &9 AUl e el (9, STd WRd
& el ', O g9 fedd WRA BW, &9 f9 9Ra & 9Rd € € aad | g9
YRA I THAT B G- BT G &H 99 Bl dad g4, 39 Qo § 9 ugel &l
off, # s faer #eTH St &1 Al SMYR e $Ral § |

s dLud. g St 9, s fdowar ured o Sl WRA § M 6§, 39 SS9
gga e A1 @1 oY | 3HH BIS &1 HG el €| B9 99 9P O € AR H S9 T
FET 4l & Al RIBR o ardll Bl <@ a1y & <21 9 fhw dve 9 e giear
FC & TR, IS die e T, 9 Afed q B9 dRE @ gad e & A
I 9 had YRT H, dfcd 44 Hoiol § Wewdl BT HTH I ST B UM ABR fhAr
g, I8 Sl AtV | SeM FRiE R @ ad ®el M| F s T8l usar g1 PiE
W A 8, FR o Wt o, @1 @Rig o1 € fean o, <fes 39 S9a! w@e w8
frar, a8 FEdY 39 AT &I FHOR T8l dRA1 a1yl A1 fdeq € f5 < eme
frar g9 SO 91 W @s &1 Weedl di Sidd 2, Sfiad & IR g1 $9fofy 3my
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S fopan, Sad foTT eTue! gvgaTe | <ifd Ua S9-3Talad &1 &, ol S HIRd & 3MaH!
P PR 1 &1 H TR HEAT §,9d Dl S U& I Pl © b YD T HA,
a1 # pedl g b oFR MU BIT YOI, A AT AT HEI? AW I Pedl fF W gu
3 92 87 TewdT I |9 &1 € AR AT U S fhan, Se fov g=yare |
3R # el WRE &I F@Ie el B Uil af § R ¥ dedl g (& s S S
foar, ag WY 21 S9F ugd R w93t 9 fean, 98 ft 21 JfeT g9t SH-oH
P YT F S 919 o b wWewdr 81 91T, SHGT SHIH &I B PR SHMGRN!
F gieRr Sft, oy | off ge, @1 T dheie AR WR &E, fbd H oy W $E b
g, 8 U9rd Soff, Rv= A 399 M dd v g

<. 3l AIfee St S 'He and She' g1, § 98d MU & A1 ®edl § (& w11
fe=l 9gad uaa €1 3fUSH ¥ J i €. He and She, Wifds Sfex & R # aMUH
Il AR BT ©, <lfbd WX FEl Al Al & ¢ 1 98 P8l ol € 3R goy &
fore oY g8 wer Siar 1 e 3ol # fewid far grm, ofed #9 a1 i<l 7 9w
faEdx 1&g o7l 98 ARCRYE B ST of - # 1 § Sfex # IS 3R &1 fdar
o1, 37U S H 'He and She' BlaT & &, <fd gARI el 4, &9 99 @ fg=<
¥ g, 98 & wU ¥ Blal 2, sV 98 A Tardt et ot #9 S oRdrg 9= o,
IGd g8 S B Wi I o7 39 H FIREIE wR g fb W fad # S @o W e
MRFSTel a8 fa=l # o 3R Sy Iog AW & ARCRUYS - SHHI FT 3l
fpar, @& S Anyway # S9! T appreciate ®RaT & & S=iF 9T wel {6 § g
AT HRa E |

Ol 7T AR ST S A 9gd 8 Aidfe & ¥ $El, S el and i ol
IR foarRyRT & ddg # I='M thought process, mentally @eTl 3@ I a1 Uit i
g, R W o1 w@ee v usdl 21§ a1 j@1 g f6 § dar a # fSd e
die A1 uIfeamHest ofvast # dle], I8 q3 q9 HRA & | Wlfdd 3resl a1 ar g8l Bl
2, @1 mentally thought 3re8T €A1 ¥ 1 3R mentally thought ferR &t €, e
TE &, A B A FEAM & A@d € I el €, 39 W 8 SIS B SR | uge
IR QAT gIN, OIF S=M AW F bEl fp 6 T 991 I ¥ qg wag €« o,
R w €Sl 81, <9 Bl €T O & A 99 DI SNIET 7, ST H I a1 del
o

AT ST AR Sfedl S 5 9qd & dvE 99 3R &3 & WX vl #
Y&, WAl AR UAFAT W AU R 9| H I@r W 99 dR WR SERT g |
TR RI7RT S 7 31U+t doTRadn, iiRadr # der - 9 59 aRE 9 died €, 89 fad
W S wesdl & Ul S dedl A gRyel Wy e, § Se ufa W SR e
FRal gl
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HEIqd, oUeiHe SRe (S1) SLl 90 St 7 ofeX @ dignity @1 restore &R
H S 9 Fel, § I ufd ol SR e BRam g S U sgHaT S A FEl
& 'the Private Member Bill brought by Prabhat Jhaji, is not just a practical thing, but

it is necessity of the day. | agree with it. | thank you, Hanumanthaiahji, f& 3o ga=n
dl ol f& 98 AT B AMEISRAT & | Sl BT dad Sit 7 Fel, s dorer |
St A Y 91 PE! SR HEd IRYUNIESH giedr 7 Wt 91 ®ell § 39 99 & Ui SHR
IFT BT § |

Held, AT Jgi 7 Bvalu Rig g1 Sff 9 Sl a1d Hel, IAP (oY # ITdhT AR
g HRAl &1 S8 98 detail H U A1 BB £ AU H 8 PRIS AICH B
1, IE Pl AW "eAl T8l © | ANMal & a6 I VAT ggell IR gl & b sa
S dere # W # ShIeicd 9N &1 B fhAr T 21 I B GHRT movement
TEl FE! S Fahdl & | AM AT 6 I 10-20 Seled # urll 181 ugan a1 &=
# e B T, A $9d o Sl 3Pl dRI§ Cielcd a1 €, R 89 S ignore X
AP 87 99l T8 ol b I ignore FRAT AIRBT

AEICY, 3 T |9 o 3 U movement &1 feam €1 319 WRd ¥ ~aeodr
U% movement I3 | T BT g2al MY, 3FR IAHT UMAT dAldholc WIHI wrapper SER-
SR ®F qdl &, dl IAB 9l HEdl € & umdT 39 wrapper &1 919 # 39 <fifog|
9 UBR P Td sense, Sl BIC ¥ d=d # develop g1 &, 391 all credit goes to
Narendra Modi ji, & # &4 & W1 P8 Fhdl & | IR AT $ ged § Ig e 70
o Taogar g A1fT @R 98 = UTT &I guide &R o1, O IE HIs AGd el
21 ag 99 B, R S & T ot fvet &) ok @ 9 Reg 7 S A PEl
g1l # exaly Rig gl S ®I ggd-agd auTg odl & fdb SBiH 9gd 3 qib A <
# S fear S vET 8 S9 o ¥ gdmn 2

wEIed, # BHIN PEdl § (& T B9 -1 B €, Al AR M P =T I,
Afer H31 aead ol € o BN RS 3@ B3 ATl # FdY I Y&l €, T o
qd T Bl ABT HH fHa1 € 8l 8, Hifd o7e ddb, JuR B =, I ufcruer
D WG A A g 99 T2 FEl R [ 5 WK T I§ BM Il Bl
..(TF)... TE-T8l, a8l 9 T8l Y, dfch 44 el A 91 e I 52 IR W
AT F1 T @ SR STt W W Tl Se, e AT fded Re s © fh S et
Aol el WRBR T B 8, I 3T Pel difey| § Pl Aedl g b I8 e
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B AT I H B FHhl T, O WRA & IR F Ug WA § AR TA & IR H
gig # AFar 21 &9 Ugd WRd & IR H Wiad € SR IS9P 9ig ¥We & aR H
Are € |

eI, a¥ 2014 ¥ Ig IR Yo g iR dR-ER I8 Af S-SR &R
SR 997 | Sy AT SUTHTEIe] Heied, § Afqu dees fagrrd, 2017 &
UTRE B BT UG PRAT § SR Al BT g 6 59 [q8qe 1 uIiRa BRI fua
HETHT el 1 39 TRPR AR Sl 15091 quie 79 &1 (o7 fomn 1@ &, a8 396
o1 T srgrorfer B, I8 w_1 faeT ®, g |

SUTHTEIE (ST AIRTIT SAfea): $it UwTd 3 S, a7 319 faggsds &l arosy o n
I IREAT 39 AT favye & faw v@r e

S I ST A SIS Helqd, § ARGR &l WIEadl Bl S 8¢ 3R AT
TEd 87 P WeR 9 favn # 9« jE g, 39 9™ ol g

SUFHTEE (ST IR0 JAfEAT): 7 AR FET DI fA8RId arq o @ goirerd
g SIg?

H{B AT WS SN B |

JURTATEIET (ST HIARTIYT SAfeAT): AR F& & 3rAfd 9 fage araw form @ |
The Bill was, by leave, withdrawn.
The Representation of People (Amendment) Bill, 2014 — Contd.*

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Now, further
consideration of the Representation of the Pesple (Amendment) Bill, 2014, Shri Rakesh
Sinha.

it Irher ReeT (M ERM): STwviens weley, B9 o favy W fUselt ar
frar-faasl &) gd I SR I & F ool AN Fel Vel gl y' vy R 5w 9w
2, 8] & €, P (Y I8 dgd &l Hew@yul & | Saa Bl Ale B URANNT B
g, I8 % 7q &1 faurom 7 81 €, e I il & Bl 981§ fb 3
fepe dle ura €, B fba dic Wiar €1 dlbas Bl Teb URA § Jod Bl U agd
gel WM € & dlc I el Jagrd 3R gAd Sl drell Ui, 9 & dh @
g B IR FAT v, RIS S g & fog 98 9a T2 21 T R

*Continued from 26 July, 2019.




410 Private Members' [RAJYA SABHA] Bills

[ T R

7 N 9 da] g™ & el iR foesdt 9@ @ SHdiftd SRR # <wl g
I SEAIAD FGRT BT Sl AYFD wU ©, FTADT U dAlbas Ped ©, indirect

democracy ®Ed g, SUH AN & gRI ol FaRAT & g WRBN g9 €1 3
g & | St A kT €, 9 gt 39 ueR @t € fF S AR IRad &
AHT €, T AT GRIT &b A 8, T8l gl 3 S <2 & A 9 g R

# SHBT Teeld HRAT ARG |

SUFHTIET Sfl, Ugell gHll I8 & fi SHdife @awen 4 g91d & SR 99 &9
f[IRYRT B B Sd 8, 514 89 SHIGARI & gRA Pl PR I &, d § 39 ddy
H U, EedTe SUTEATT ST Bl Igd PRAT A8 | S9! Political Diary # a1 o g Fgq
Feaqol 21 89 P ok &8 7ae™ X Td §ART SHIGdR &dl 81, 59 &I drdr o
I Sl YF WU H BEl ¢, 98 {O 39 UBR © [b, 'Tolly AR H @Al a9
AT €, 5 89 W& & 9 W SR od 21 Number 3R Narrative @ldds # IH1
P IRER HT W & | I Narrative & 9T Number €, A1 98 FaR Aldasl Bl el
F)al 21 Al Narrative € 3R a) I9F G &1 &, Al I8 UAMKIEM IR ITdHY
& S &1 9 Narrative @1 910 89 3% I8 &, IGH AT Sl @ gHKN § a8
I ¥ fo s aft aefe €, 59 B9 ST &l dSle dSd §, SIHAT Bl T
B P AT PR § AR Y8 AW {WG § O A | I arell SHEaR, A |
ST dTell RIS qifedl R B & desi 4 81 def | 5/ FHeT & o
P URT IRIPR 8RN, I &H YRIAT Pl AUAIH Sidd H 6T q1BR e, Al ABTH]
T, O, SIS SUTRAR, STAUGTR ARV, AT U, Hi FEH e ST &,
TR gmal # RSN BT DI <@ Y T ARA P GRS &1 fHar| S
Chartered Accountant & URT SR FiChdhe o @l ragaddr W Tef wHsh, Fifdh
IS WRIGRE | gad 98 Ufhar 2, S STUd! T B, TS 79 $I Bfd | d18%
REPR qRAfddHal d Siredl 8, I A Sirsdl § |

HEIGd, H MRIBI BT UP bl Bl [ HRAT A8 | 1980 & IS ¥ I HIgal
9, S oil company & g% #Wifeld 9, 3996 M RaE @g iR fae @k 91 Sfas
®ra aigd URTSe & SHIRaR 9| 99 9 g9 R Y, 99 I ey fea fe
T IO BT O SRSHE &I T ST 997 ol | Rare @ ik Sfis @ A
"7 dRE ¥ sFRI® # radical conservatives @I 9@ Y [HaA1, IF aolE A I8
NPT, ST MU MU T STote SHIRT HEdl ¥, T8l g9amT o dldbad b1 hostage
g1 for, ST der 997 form | SeE &) wft g @t f$ftee ufthar < & S
g o e g1 S/ S Pl dgAl T FEARIBI b AlbadS DI IAUAT D JAN, 9
SFRIBT B IR Gelt 5 $U 89 39 Idhye 4 Fpel?
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ST ST, Abaa § A TSI AN I8 B & [ D ST AHRI dd AR
AT UA? SIF MG dd AT AR Uga & oy fud! AgcdTdhien wI 8?
TP Fu4 T &2 g sHufafaf o1 quan ars & e duy 8, A & A9 feun
S B, Uh ol Wil ©, 98 SMUREY 8 dlbdd &l @R RURT $I ofdx 31
el qhl & |

[SURHTETe, (W. WA Irohg Tiren) 7T gy

# R W 39 Wed @I e A Aredr g, § g9a! w6l aRAR Rl g (b
P TR A 1963 # IR IUGAM BT I | BROWEE I S IF AARR ANSAT, FARIET

H ITAR PUAM], SIMYR ¥ S U St 3R IR | Al F9=1 S g1d S

RE J| TP TRB Gl Y, SR 8% Bl dAlbUaen oA R gEl WE g AR

AN BT AT o7 | IUAHTE Heled, gA1d H € 7el, ge1 7ol gich Jedl U ARG

g AT I8 % [ERURT & MR WR E gAG T80 A1, dfcd Al P AER W
g1 7| AT # Peal g & oo dRI Bl & SR fareRT Ry gk 81 S«
DG W B 7, O W fFaReRT & Iy gkt 81 sHferg 1963 & S IR SUYAE
AT 39 IR oIt B faRURIC 3o off, wiféat arerr-arer off | SHeare St S=<iH
P ¥, AT Sl ARIfewe 9, 4 F9T S W@ds uIiel & & 3R HUelil Sl B FeT
Ul ot 39 AR AR B ¥ & AER W UH A A SH FEEAN A AR
QMBS Bl Y AT KT < &1 HM (T |

SUAWTETe HeIgy, fhd TeR ¥ TR Al S & IRGR 7 2014 # M & 918
A 39 I H AIBdT Pl AEFT & wY H STIRT BRd gY FHM & AT Bl U B
& forg AT & ifvad aafed @, last man @1, 7 Y S o ag B O, S9EATe
S A BRd A, ST UBRI ARMV S AIE SR A, dAlfedl St ag dRd 9, Heea
A BT BM fpar, daife S orf~aw @fed & Bx 7 fastell &1, U 'Y, ey g1
# 2014 | TG 2019 TH DI W A&l St Bl ARHR DI Afrat &I wealth equalizing
policy H&dl g, 39d Ul e dd o | IUGWERe Heled, 1922 ¥ Ugel dR Sfed
H $TPH S BT AEH AT AT AT| 1922 H STHH CaT & RITH Bl AN B
@ g% 1930s & TG W T [T BI;AT, Al ST P 21 U HEEEl W B g
URreTd @ &1 deoll AT| ST 8H 1950 H 30 dlldha= & 12, 30+ HiJem & A1,
AR @ IF WG B A I g¢, Forad FAFAr &1 &g g, S g @
F&T €, S FHMAl & ed, equality & eI B B 919 A AT ¢, Al AT EH
T fF 1922 F B 2015 IF FAMAT & IS4 ed # BF FEl ugd | 2014 # EERY
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(3 =T e

WRBR 3, Al 1922 A AP 2015 TH BT § U |d g1 & | 9 F 29 Ufererd w=mer
TR TH Yaed AR BT deoll § IR T & S 40 Ufaerd @ €, ST bottom ¥ €,
ST A e €, 9T 23 Ui W¥TeEt WY deoll €1 319 R aRE ¥ 40 wferd
T R 23 ufcrerd EreEt & 91 S I € 8k U ufaerd AT 29l dmest
& 1 off 2 &, a1 B v B a5 Aihd s & TS # g9 AMfUeR dl Aad!
TR o1 8, JfpT a8 IR-SRE Bl gerdl 8§ T IR-ERIES] B FHW HRdT &1 39
A # S de¥ e ued 2, 98 97 © {6 &9 Ud Iorifae & wy H 59 ST
¥ dg # 9 g, q@T UF AT Afad | U B! fhaer S R gEd €1
Y B AT G W I 3T Bl WIS B} oEd §, e I8 AT Afdd R
8GY # U9 BRI €, O R MR SUd 919 iR AW g &1 g1 €, dHedr
B B 1 S9d 3R AR 419 3R o &1 2! 8Idl 8, aHl Shx &9 A= Afed
BT faaT U $R € | 31 B9 Wb 9T, a9 |HT A1 UArdl & gAdl | S g9
<@ g ©, gAal H ISHIT BT gHId B & 7 1952 I RN R &7 & GouanT
TR g3M &, fo7 UK corporate houses &1 E¥& dgdl AT &, S b &
foT ema! IR Afffoat g9 €| sft Sau@ETer AR™ET St A Citizens for Democracy
% S A GUR & g AT g91g ot 8k 70 & I H I AT T S RUe
&1 ofl, I FHY & STIUBIT TRV ST 61 BT AR Yo gAT AT .. (FHT BY 6e)...

SUQUIEdE Heled, § &1 e # Sus ard |HIa BR el g1 S JAlGle bl
R ART AT - TRl hifcl BT ART &, Wrdl giie™™ 89R1 € ' 98 qequl il &1 R
faw a1 aRads & forg =12t o, ag 39 ergwen uRads & forg o, 59 sgazen uRacd+
H AlPds &b A A A & | I GAMT AN H IE HEayui AR IGifhd
AT AT {5 AT BH Al H AU AN, &, AW AT g Bl oAb Kl © AT AU
IR BY, 3O fIARYRT B, U9 HUA! BT B S 82 ST 3T § JET Hee
aredl g 6 st 1ofia Tirer S &1 i1 wigde 9W9d [ &, IS9P TP E Iqe¥ ©
5 & o9 @ U B B AW B Gl <, fhd, Suwieget S, €9 @t AT B
g R7a=T Y ge1 & sqd! Bis AT FuiRd & 81 Hebal &1 37 Bhdel 100 YR,
458 faferad SfeR & Alfeld &, AT &9 1 WA Bl deld) 81 Alhds Pl GO
TE IR Fahd €1 S ARt & SR & a1 S STueer AR St 7 So-fag e
S a1 @1 A H we = {6 Afe dE € gerl ®, gadid el e &, i 84
T AT F GaAdid B SAT P | AT Aldda I GURAT 8, AT 8 SH-URITR BT
365 f&d, 24 €¢ 1T wenm & foIT TUR B UL WRA &I S9d1, 99 @1, S8l
e, TAR AU of of | § W At & fag S €, 9 @it & fag S
afaffe a1 € SR A Al b fofg &1 A | Sl Sfreel wacal ffaler & QIR
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IR WA & 91§, gAal & SR Jedl WX AR 7 URgd by, 981 eyl dldda
% Y lamp light &1 =8 €1 S T Pl BISHR B P11 b SG7 TAHR ATDH
P TEI GIR Fhd T |

SURHIEIET WEIGY, Ay H AUl HRaAT §, BIeliid 34l 37U W SUFHEAE P
Ug TR IR €, dfebs 51 e I fae e o, a9 snud w9 # ¥} 9 I e
& & &1 yare @gd 9¢ 81 &1 9 AEQ g & €9 F1 yAe 96 @1 8, e A
== A&l St A S digitalization @Y UBAT Yw B T, 98 Blel 89 Bl b b U
F fog & @ T iR IB sHHI A IU Tl ofd H F s & dear G b
I IRT PI, IRAT Abdd Bl Th AHel dAldbad a1 8, Al 89 30 e Bl fh
A RIS &Y | Jed QAU 81, A1 SAlpaial IUrail & A1 AR GeT, 341 & A1
# 3fUP! qgd-agd gare ol g |

it di.od. gfar (SR USEl): SuwWrEds Sfl, S aaae e "the Representation
of the People Act" # H3Med X7 & oI oImm 71 &, S9H IRad @1 7§ &
wd @ S A giRa 8, 9@t S Upper limit FeiRa €, ¥ w9ra & e
S, difs @d & I@-I@@ H, accounting # URERIAT I7, SAMGR! I8, Hifd 14
% SR S mandate @R eld €, il VUMY & fEAE F AISH Bl AT BRA Bl
mandate €, ITHT ST T GEAM H S @d o SR UF upper limit iR &
& I8 I9 W AR AT Y, A€ el dRE 4 Sl el ©, Sy URSRIA a9
IgH & g eR fafie &1 Wt o &) e gl

& FHeEr § [ STeie | g WeHd el shl | qus g & v &
Ufcy, IH FaReIT o UlT JADT ST &9 B, S I B, I el 8, IFBI A PRA
B SHD] U AEIH IR 7 © | Al 991 gA1d @9 d upper limit 70 RG ST
g, foum 3w gama 7 28 9 40 @ FEiRa fbar @ g1 g8 A oue g # U
anomaly 8, ®iff SR U9 § Udh ol 991 &= # 5 fJge 9w &5 €, saaTe
d Uh A |9 e H 8 IR 9 faum |W &5 € SR @ Al 10 AR 10 9
Wt SareT 21 PR U f3em 9w &5 &1 10 & multiply &% 3R 5 & multiply &%,
I SO 50 TR¥IC Y8 OIaT | aad # S @d (eiRa ®, SHar S upper limit FeiRa
8, SO PE! &I WA B & | I A1 H AUD! 91 | F WeHd gl I§ SHHER]
W accounting el €, fed@ & Y@@ ¥ URSRIA T €, I8 YU dRE A el
2| Political parties & ™ & Hl @9 B4 €| 3FR Ud @ild A4 &5 H 70 oG @9
fuiRa €, @d @t upper limit FERA & &R U & W®RE & IFH 70 d”G B IO
70 RIS I Wd 8 WY, Al SUH Blg [BAE Y@+ drell el &1 39 IRe I8 Y IRE
A Gl Wl &, 7 ¥@d gy A, upper limit fix 8 8¢ 1, 98 upper limit &gt &
T2 g1 d I Al o e H ue s g
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[+ d1.get. gferam

Ig M1 Uhed JHIE @R <l SY, I8 o1 § qeear g o Sfaa 78t 8l
AEaEIRE AT a9y M A1feV| SHRI d@MT aey, difh SS9 09 § RM™ 9
comfortably 30T TG AaTed & AH | Idh Arg-ar gar | FE g @Ry fe
S geay], e TN o9 @ BIS A AR €, 9 98 R i @9 9, 981 a@
& voters @1 @dies #, died B U9 UEAM H- ToOIRE W UF T ugd AR
Tifg-Tig uga @} U9 dfcd @ Fawn S Bk 7, 98 W 7 81, 98 W g9d Q@
FIfeT | @aeiRe A FiRa o= & 99 te FREY W srawy ' @y, arfe
T€ PRI ¥ AN Bl | AT FEIRT 8l R8T €, MR 91 8l ]8T 8, elfb R
ol gardt 21 €, I8 W WIP A 21 F |HeIn g b e 39 W 9, 39
Welgd ¥, the Repressentation of the Pepole Act & W=led | A9 JuRT &I TR
SRR B&H SN g Pl Udh W9l el ©1 e IR UG 9@l 11§, g9 §s
g1 Wity Sooiid e &8t @ Rurd oy off, s =M state funding @1 9@
@ ol | I8 9gd AUl € IR ITb aig Wl 39 W ¥ 949 8% © & state funding
g AR | .. (@aer)... state funding 3/@ed B A1fRY| SHfSSTH & comparative
chart §TeR WWHR &I TREB A BT o < & I8 8 dfesSe &1 biodata &, <1
TIg BISSTH &, Sl STHIaD Gl & HleseH &, Al Sl & g § g1 SIHaRI
ff 81 9T 3R & dfeee & IR # ISR Ugd S| SRR W, TE @Il
W AR B TWH A 99 FIRIN B AR &Y & A7 AR B oHIfad gal Bl

-3 Y, Ae-37el ot # fMgiRa v fer Sy, aife WRar @ e 4
@R 81 3R AN o, AU Wi da} oMY, S gadl Wiax oY iR 9 g8 W
S W9 BRP S| lfbd SHS Fage sHP! doRdl d FIRE R A smavdd
grfl, wife W BT &, e 3aF 9 9, el F | 31 31 @d a1 @it
SIl R R8T 8, 98 QR oRE A @A 8l

S WI-N1 dgd AUl d1d Y€ Pl Y b SE Bl g9 Bb S|
golaerd HHIEE o fUsel gama # ®al o f& SHE-SiTE | 1,800 HRIS 3UY HI G-I
S g3 | UgS NI W gAE 8Y €, I8 S9H ARl TGl REl © | Sy [ed e
Blel g9 I SUANT U gA1a d gAT| Sd A A1 Usel Aledal Ar] b T o,
I & A& T AT AT b IEA Pl 87 R A S, elfhT Brel g9 R [
S b IOT, Plel 89 Bl delaN! g9 8, 39 R W ¥E GNI RE W W Bl g
MU SIdERA dle ®l aF] fbar | I9+ ot J€1 9 T 6 S/ S Fiel 87 B
Uaed €, 98 $H B SR, oifed dRAdhdr w27 L (AET B Hd).. R W

electoral bond WIS 71T AT ATdbe H 3MT 3R WIS 71T, ST T 95 TS T To-lfd
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T & UM Tl Y| SHD! R 9 22 AR 9gd W MR TR, 9gd | ywraeied
AT R #Rd € fF /@ S @1 AR & d UHl aid dgd Axedl ¥, Mexdl
A B & IHd g1 yead # R dXE @1 ARl g1 18y, Wedl ¥ Y& a1y,
JHDT 3G BT ST IET ©

Sl TRE ¥ R A IR @l 91d IRd g, d EVM & SHE defe g |
AT B DI AFT FAA BN IET B | IFDT R A &H g ARG | (T B E)...
gA®! AT 9 foram Sy, oifd B @M ded € f& EVM &1 Adad * 21 § I
TET ST @TEd g, dlfbd EVM @1 oY dde U | g BRI B S AR I
TS B, IH hadl U IoHIid gof faRig @ &l 8, Siafd d1a! qd que d)d
g 39 W f far o =@zl

THE MINISTER OF LAW AND JUSTICE; THE MINISTER OF
COMMUNICATIONS; AND THE MINISTER OF ELECTRONICS AND INFORMATION
TECHNOLOGY (SHRI RAVI SHANKAR PRASAD): Sir, kindly examine whether * should

go on record or not.
THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): We will examine.

Mt §. ver g W), W ued € @Er B § I% U e 9 TS FE E g
gfew g fBl 7 @1 €1 oM sHdl Rafe A Fara €| # wHsian g f& g9ma
JURI P RE &H FH! dg1 aAey| I8 AFard ¢ |

$Ed A1 B, IfP a8 e € uaE €, safey # ey fded dem & sad
e PRb $API GO RIb A A-T WY, F4d1E |

it femR y™Ie e ([TR USYn): A SUNHRIe "EIGd, e ufdfea
(Femer) faSRIep, 2014 # Weied @R & folg wrgde AR fddt oman €| Jf, orer |fde
ftar arear ART R S E] St @ quafafy €, e4dt weTaRfyater faaw g, saferw
d WA UEC AU IRE A, I T Pl RW A ITD] Agroel adl gl F I§ b
Il g & oFR Afdgr 7 g, @ fIemR w¥e M ore sy |/ # A g,
Hif Ugel A b AR WR AL o, JTeqvl, &aBE, 9%, Y& $ AER IR AGuE
1| UBel AT 1 Y& AT P IS &9 PI, TAYAY I BI, THYT I B HIg
AfYBR TET AT| 3T T1a1 W2 DI Iolg A &9 AN 37T, B dlc ST HI AHR
et | ggel IS BT S IET F US| 8 OB o, W W9 die S @ JMfUeR
e, a1 SISt IO, UATAT, TEU, dErgdt iR g e # &Y 9 & AR @l
Uieg frear €1 89 I8 ®eal aied © (b 399 Il gAg W9 Bl fdie @l ar

* Whithdrawn by Hon. Members.
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(s faem R g fTe)

S &, Al Il I B9IR [e AR, ULua. gier Sff ard v8 o 6 geaoiia @l Bl
B S RAEIRe off, IHd AR S e BRT & 91d Bl WRHR B Ml 1Ry,
T I/ HI8Y @Al S F i1 U1 <@l o1, FAS1 H F8RAd] 81 3R TRIG-TRET
e W g S A | P MM 19 dRE g9 BT GOUANT &1 BT 8, BRI Sl
W BId1 &, DI beld Wl el Bl &, Ay AU I§ 1 & €, a1 #§ g
WA $AT g1 AT 51 aRE 3 a1 €, 98 <@ Bl fendl &1 ¥ < 4 b
e T 7 A w7 Teae 21 gh ol o aees 9 U9 Ui UW Udhs
T, SiEl R o @) g SR uar el fB g8l Jdl BH ¢ I 21 g9 dRg 9 SiEl
g 2, 987 8} e 999, iy gER) 9ot uret & IS arede, JiRgersT
Ired Sft 7 W 99 TR ¥ gAE RE & fAU ugd @ 2 iR gAR) Ut @ WY An
2 o 9w geray waud, dolc YR ¥ gAd dRIg S|

SOl 91, ISl 39 < H SidRAl @ Hen 9gd <l 1 g9 Al $8d § (b
"Forres! T wRer WY, SHS! Il WIER AN BT AMMSY | SHT Wt HfciE
BT AT # MUl JdqMT aredl § b agd 4 U @ €, Sfoel & 72 A 41
MY, oifhs ST ga ff ufaffee 7 O fags wwr # ugar €, 9 o e 9w § ugan
g, dfcw dargd H 1 €1 ugd Uil €, i gdd, dIgdd & gabY H IADI I
1 A et e 21 g9 a1 dred € 6 e ave @ deradt # ERi-uad-oid
& oy @wen &, 9l & oy «ie awr, fgm war & ff RodeE g1 =gy siiR
I |/ d W g ARy, e S eI @ €, S TR | €, Sl ot wEt
3 T il firet a |

AR, o e 9 ga @R 3 BT B €, a8 g9 @ gaEt § dwd
IR 399 | TSl I HIRSAT BT BT &1 &9 @l o oxdr 6 iRy arel wed €
b Ul o a4t BIN, 59 MY US S b (¢ We $ | § A gAa d$ 8T
o, q9 H9 TS gol b 3y fhar offl, Al S el b 89 U™ 20 g 2uAl
STl I feum W @ A &1 9 P81 6 § 20 @Rg ¥UY A1 7 I, Wfdd o
R AT GAR UIST BT JAR 8l BRAI, Al SAT BT [ I8 DY 69g & | 31 I
FET fo5 3T AT T TER o B, 91 o # HifEAr @1 W 9gd gouanT B
g1 S U9 drel N €, g8 AN €, Us =W ¥ Sl $ ol VUl &l § b
Wl Siid Y81 &, Hell Siidl Y81 &, $dT ARl 991 36T & | ..(FHT 3t 6. AR,
S |9 Al @1 dg fear S @ifel 'A< fB 2018 H O STR USY & IREYR
3R HAR # SUgHE gY A1 g8l g qHd s s, Al Bl goudAn fHAr T,
g BT YANT fhar 1, oif 987 @) SFar bl 89 99s <9 b =i 9ar ok i
P TREBR $P FASMERT UIS] B Al 991 § aF Aie A &1 &m fear ol
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# ofeR & IE Per A B R @RE § o g <9 # So-dsd 8l V@l
BIdT €, 39 W U T8+ I BT eV | IR, 89 @l o <7 & fb o ueifterd
AT MR # Y& € I GG XM & BM H o B 8, I TR Sl B A
UEAId & 3R oY % 9ol 3 & ©U H SHB] IBIRAT % v H MANT F wEf
T pel forn Sar € A1 S9h! YHI-UAYEy 941 faar Sar 1 L(Hd 3t "), 39
TR S S AIRY| 3R Blg Afdd g dR Gl fhEl g R UeY TET
B, A 9B H HF gAT ded BT AfGR e B ARy | L (FHT @) '), T AT
RerR €M & 919 W Ugl W N W €, 9 o g g Ayl

AR, 39 9 &1 999 F=d gY § IE P daedt g b g guR
g &, 919 EVM BCSaR IRM Ad-UA1 & &R TR A &f | =21 oal & ar, #
9 a4 &1 w9 9= €, gars |

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): We have three-four
names that have come up afterwards and the party's time is up. So, we will keep this
to very, very brief interventions, a couple of minutes each. Now, Dr. Ashok Bajpai.

SHRI JAIRAM RAMESH: Sir, do we have quorum?

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): Yes.

ST, 3TN ISTUT (STR UST): A SUHIETET ABIGd, MU+ i UIgde Had
foer wga fear 2, 59 Wdy # # diem & g @ gon g

ARG, 9 291 &1 olidbdd SRR Uieaeer &) 3R 9¢ 8l & 3R g9 70 araf
% 980 AR 3gHd 8U R Io! Bl AIb? AHI-HHI W AR AT Fawell H WY FuR
fry g, Fife Aeds § ve wad i € f 99 O™ egwa B €, S fRee
H G GuR By S 21 AR, TR S FT Alddd S g & fofg ey
g1 gan ® | o gfear @ ureRiar & e g9 <9 ¥ g due ' g, o aReRiar
F A1 TEl P AbAd Halerd BId1 €, S g8 g & U ve e €1 ame
9 9ed d Ueh U¥ 99y wR TEl 81 Rl 2, O dArbdd A ST UP-Ud i e
IR G & | AER, gAd Bl 59 Uishdr H FarEd i 7 A & @6l & oy
v A FeiRa @) 21 W=7 79 & 5 Baat U1 € g &1 R AR 8Tl R
RTSTHI® PIRIG] ST & g B HRaAl 8, STl & g JqdT bRal &, i 4 e
el § 6 S9 feell yeR & arfaRad e @) smavdddl g §1 TR 8H
SAMERY & Ufd ATel ST & |aT w8, R wM & forg g9 Sear 7 g 8, S9at
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[S1. 3NE qroru]

AR 9 dgd o iR SHar & §9 8F Ul IoIae BT B UREI @ |
WD B, A A H DBS IS G B AnagAhal T8t anft | a0 f ot sma 3
70 IE B & A FEiRa @ gl

AMIER, ARA O <9 # 70 @ IUA @I G dlddd & fedl e & fog
T | SR 21 # 1 w5 59 A A HH Bl oY, R®ifE 70 AR FUY sdheal
BT U AM BHRIGA & 7 B P18l & AR H3I IH AT Bl TG B
PIg ST faxarg 81 uedl & | gl ufshar R uReell g1, gama @ gfear e
ufes &M, S &1 EHRT dlbd s dolgd BT | HETAT T S ped o 5 Aed @l
gfysrar & forg st @ gfasar STest ® 1 hdel Aed U $HR ol 8 WRT e e
g, dfed B I8 W <= € fp Swe fog qwem ff ufem & Iorifa # dda ue
U HRAT YA g B, dfed I8 <@l W 9]l BT € T 98 U fae et
I U R Sar g1 "R, 3R U8 | 70 9 $UY 9 Iffdd geit, af fhv 3
T BEN A SMEN? R T A= a9 BT BRG], Yo AT GRAR # ST fed
I AR A g R ' dAlbdd # R of Adhd € A1 AU |9 srrar |l T
BT IS 99 Ihd ©, R Th A BRG] P [T ST oI FRTEN UhiHd BT
THR B S B

ARIAR, &9 aTed € 5 o Ja1 919 & A1 g9 31U <9 H Alhad Bl SFaR
o &, S Wa1 919 & WY §H ST P drd SB], Sl DI AT R S0 B
I BT B B Fhd gl B9 UCT gRT BRI @l 18 Iuatfeai, urdt grT fey v
Bl 3R Ul gRT f6Y U ASH-HAUGRT BRI B Tdi b Sidl & FTgANT B
e @ B B Fhd &1 (T Bt "6)... AR, 39 WE 9 89 <, a1 g9
& fag < g8 dm1 FEiRa €, 98 te 9m e & (g & 9gd el 21 R
S 9T WY, A oRE-avg @l fanfaRt e ghf 9w oft wifidat & 9 % forw
BART WBR o ¥ 2017 H U [A89qF Ad gAE! dfvs Bl U1 DI 1 Sa],
2018 B! I8 df~s gAafery yaferd garm o for widdr g i &9 aifvia o) dadht 21
=1 T Sl @1 Al 9w & AIeH | TR U U1 UHEd BR BT AUDR
fear T 2, R wifdat o wd & oy gardt dfve & " 9 L(9HT 3t E)...
AR, ¥ Al BART 99 a1 © | J9=aR, It 15 fiFe 7

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): The party time is over.

Already 15 minutes are over. | am granting you two-two minutes each. Please cooperate.

ST1. 3 aroTit: AaaR, # Ul 91d &1 e § wEw eR g |
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o

SurHTegeT (W TH.A. Iohg e T fiee # S i

ST. 379 I ArER, # A B gaE @l ufeEar s k@ & [y g
3 BMI DI gl PN, AT BEI DI Sl db UgaA B HHE B | AT AGT SN
F Sl Alp-peAIUTbR] A Tl €, § |Hsrar g f fowi ot romifae eriedl &
oY IR faRIveR 89T faRTERT ¥ S 80 dRIGAIR & fofg U4 $I Tagadhdl Te!
BRf| A1) St ) Ui 9§ @t Ut 3R SHaT o e <@l f 99 2014 |
¥ 2019 IF IR ST el B ARBR H S Ab-HedTHRT T §Y, g8 §AR
BrIbaiel B goll off SR Il MR W a9 2019 H 9RAY ST Ul & AN Bl
MR Gl U 8% |

AR, AT g A9 2 5 Iorifa & oy dar orew € ok gaR) g da9
HEYUl & | SAIPdiid gavl B Ui iR YT Bl a7 v@- & g Hisgar W
T €| Heled, g/ A1 ®I 9@ A gAd H Blel &9 BT GHG G IR A
I H S AR BT RIS H I AT BRAT G981 8RN | sy § A
IAMUF gRT S U e €, e S9aT dig Siifgq w81 e usdr 7|

[SURHTEIE (ST . AR Afean) fSrH7 g9

ST 37901 qIoTU: ATaR [ SAIY 9 I8 el aredl § (& 39 T8 [Farae
ERT S W fRgiRa 2, fHafaes smamT I9a-99y ) g9 aHen Wt &Rl g SN
JE <@l & b O a8 ¥ 8% 96l €, S dRE 8 g H UP A Bl TG
B B A 98 BT & b (Y IR W d8 B DIS aAShdl A8l & | G
DI ATLIGAT & ATHY 1d & &d df i dwr FeiRa @ 78 & a8 maiw 21 AR,
# a1 e SR die|

SURTHTEET (ST . AR Sfea): 31T ifery |

ST 37eNd aoTilt ATIaR [ WRT I8 FEA Bl Sqavd AT & dldds wReERel 9
FeIdl & Afd el | =il €| 5/ AR Q¥ & AU FHIAIe o dthdiiad eawe
PR 1 A1 IUS WY Igawd I8 A1 & dAlbad H $M B dlel AN SHdl &
9 SR Sdl B SH-GARISH | S[ST, ST S SH-Rll & g & g
BT BT 3R ST S S=dT & {7 Fafid gRm | afe 39 91 | oHad dRibdl
B BN, Al J3 A8l 1 § b 98d IS g-dd, digddl Al Bl 3 UBR & I
DI ATLIHAT BRI | IAD! FaAT G ARG Silae S gfdadr [, SHa! Uafidr &
g Jev1 91 dred BRf, )T 89 didda | e W 93 Ug @l BN dY |ahd
&l
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[S1. 3MeMH TToTU

HARIGR, H U 1 B A8T U FHI B Y 59 [A89d Pl QROIR [aRIg HRal
& & gAR didbds & g @1 ol A9 €, S FeIY S Bl Aaeqdd A8l 81 Sl
g @ A feiRa @& ¥ € 98w § &R g9 oed & forg wrm 2

SHRI G.V.L. NARASIMHA RAO (Uttar Pradesh): Sir, this Private Member Bill of
Prof. M.V. Rajeev Gowda, actually, proposes that all caps on election expenditure for
candidates must be removed. He claims that this will remove any kind of infirmities in
the entire democratic process. | think this is a very dangerous premise and a very
dangerous prescription to the problem of money power that we all encounter in the
process of elections. | would like to present the context before | go on to comment on
the prescription. Presently, the limit for Parliamentary constituencies for each candidate
is ¥ 70 lakhs. In some States, it is ¥ 54 lakhs. For Assembly elections, it is ¥ 20 lakhs
in smaller States and UTs, and ¥ 28 lakhs in other areas. One important point that needs
to be noted is, what the Election Commission is prescribing is the legitimate expenditure
for elections, which involves campaigning expenditure, public meetings, vehicles,
publicity material, so on and so forth. Whereas, indeed we find that a large amount of
money is spent in elections for illegitimate purposes and bribery is a serious problem
that is really cutting at the roots of our democracy today. And this problem is all-
pervasive in many States in the southern region from where | come, and | am really a
little disheartened that I don't find many hon. Members from the South in the House
today. Shri Jairam Ramesh is there, but Prof. M.V. Rajeev Gowda also is not there. But,
I would have loved to see parties from Tamil Nadu, parties from Karnataka, parties from
Andhra Pradesh and parties from Telangana because the entire process of elections and
democratic process has been vitiated over the last decades, and if we do not really
acknowledge this menace, and if we do not openly speak about this and find solutions,
we are actually destroying our democracy, and on a day, when we are payings tribute
to Dr. Baba Saheb Ambedkar, | think, it is very important that we really understand that
how this is eating at the vitals of our democracy. You see, ¥ 70 lakhs is the authorized
expenditure. Let me give you two statistics. In 2014, 33 per cent of candidates who won
the elections, spent less than fifty per cent of the permitted expenditure. So, the
expenditure of below I 35 lakhs has been shown by them in their statement. I am
certainly not saying that there would have been no other expenditure. There is a lot
of expenditure that people incur, but, for illegitimate purposes, and it is really a matter
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of great tragedy. And according to the Report of the Law Commission last year, 59 per
cent of the candidates have spent less than 50 per cent of the allowed expenditure. So,
the point I am making is, a lot of money is being spent, but, it is not being spent for
legitimate purposes, and even if you hike the limit to ¥ 5 crore or ¥ 10 crores or you
remove the limit, people will tend to spend, they will continue to spend money for
illegitimate purposes. You cannot legitimise bribery. | can tell you one thing. | am
making this point with a heavy heart, and with a sense of great despondency. | think,
in Lok Sabha elections, in several constituencies in the southern part of the country,
candidates have to spend ¥ 100 crores or ¥ 150 crores per constituency. | think, this
is a matter of greaf danger to our democracy. If you cannot spend ¥ 100 crores, being
the minimum expenditure, or, ¥ 150 crores, you cannot even qualify as a candidate for
many political parties. This has actually made people, who do not have that kind of
resources, suffer. In that case, you are not eligible to contest for the purposes of
political imperative or electoral imperative. | think, these are serious problems and ills
affecting our democracy, and we cannot ignore it. We can put a lid over it, not talk
about this, but, in that event, we would be doing a greater disservice to our democracy
rather than highlighting it.

Bribery is rampant. | am glad that there are many States where bribery does not
happen. But, in many States, candidates have really spoiled the electoral contest. But,
at least, | am happy to say that the verdict of the people is not influenced by money.
Having been an election analyst, | have really studied this very closely. It is not money
that really matters. But, money is being spent lavishly in elections, and this certainly
is going to have a very, very, negative impact, and we cannot legitimize this. We have
to fight the menace. The Election Commission of India has been making very, very
serious and sincere efforts. But, what has been confiscated in elections, is a few
hundred crores, but, what actually is spent for illegitimate purposes, Nearly runs into
thousands of crores of rupees. | would certainly want this House to really take note
of this problem, not gloss over it, not ignore it, so that we can really leave safer and
better democracy for the future generations. There is a problem of paid news. You may
meet any candidate in the elections. They will tell you, 'We have to spend money on
the media.' It is unfashionable to say, but this is a reality. In many, many constituencies,
candidates say, 'l am not getting any kind of media coverage because the media does
not cover your news until you actually take package!" There are many places where this
kind of malpractices are there. This is a problem and we can't ignore it. Let us face it.
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If this is a legitimate expenditure, we should really make it legitimate. But, doing this
under cover, in a dubious and clandestine manner, is giving a bad name to our

democracy.

Sir, let me quote what the hon. Supreme Court stated with regard to certain
contentions on this matter. In 1975, in the case of Kanwarlal Gupta versus Amar Nath
Chawla, the Supreme Court clearly stated that we can't allow money to be spent without
any limits as this will distort our democracy. | will read a sentence from what the hon.
court had observed. It said, "Expenditure in excess of the prescribed limit is a corrupt
practice. The object of the provision limiting the expenditure is two-fold. In the first
place, it should be open to any individual or any political party, howsoever small, to
be able to contest an election." It goes on to say further, "Elections have to offer a
footing of equality for all individuals and for all political parties. Removing curbs on
expenditure will certainly not make it equitable. It will certainly give a clear edge to the
people who have a huge pocket to contest elections.” In Shivarame Gowda versus
Chandrashekhar, in a 1999 case, the hon. Court observed that this is a corrupt practice
and the Election Commission, under Section 10A of the Representation of the People
Act, is empowered to disqualify a candidate for three years. But, how many of such
candidates have been disqualified? I can tell you that this happens on a rampant basis.
I don't have the numbers, but | can tell you that there would be hardly any candidate
who had been disqualified under this Section although it is a very rampant malpractice.
In fact, the Law Commission, last year, said that the three years must be increased to
something like five years. A disqualification to any political candidate can be a very,
very negative impact; it can really deter people from indulging in malpractices.

Widespread distribution of money is shocking. It is actually eroding the values
of our democracy. Removing the cap will only make our elections a money race. We
can't afford to make our elections a monetary race where people can bid based on their
ability to contest elections. That will further diminish our democracy.

As far as the current limits are concerned, | have this observation. I70 lakhs is
the limit for every State, for every Lok Sabha constituency in the country. The only
exceptions are Arunachal Pradesh, Goa, Sikkim and Union Territories, except Delhi. For
them, the limit is ¥54 lakhs. | would certainly urge upon the hon. Minister, the Government

and the Election Commission because contesting elections in some States is certainly
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more expensive. Certainly, the cost of living is more in some areas. The voter population
is more in some areas. The geographic territory and terrains are difficult in some areas.
So, keeping that in mind, there has to be a rational way of estimating the cost of
contesting elections. Therefore, keeping it constant across the entire country may not
be a good idea. So, this is a suggestion | would like them to certainly consider. I am
saying this out of my personal experiences in Southern States. There used to be a
tradition when you had political party cadres who would do everything on a voluntary
basis, but today that spirit is gone. So, the cost of contesting elections has indeed
gone up because in many places the parties have to actually incur huge costs in getting
their cadres to actually work for them. So, this is a reality of our democracy. So, the
current limits may be relooked into, given these changing dynamics. Also, the media
publicity today has become imperative. You cannot expect to fight elections today
without really availing the avenues of mass media and that costs money. So, may be
a separate amount can be allocated for media publicity so that both the parties and the
media organisations do not have to resort to dubious practices and indulge in malpractices
for the sake of contesting elections. So, with these suggestions, | would like to urge
upon the Government and the Election Commission of India, let us not close our eyes
to the realities on the ground. Let us all work together to really improve our democracy
and this is a fitting tribute that we can pay to the founding father of the Constitution,
Dr. Baba Saheb Ambedkar. Thank you, Sir.
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THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI
V. MURALEEDHARAN): Mr. Deputy Chairman, Sir, the hon. Minister has said that he
would like to give a detailed reply on such an important topic. Of course, the mover
of the Resolution also would like to respond to the reply given. So, if the rules permit
and the hon. Minister is willing to speak next time, whenever the Bill comes up, and
if the House decides so, we may take up the next Bill in the priority till the House
adjourns today.

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): In that case, it would

be taken up in the next Session only.

SHRI V. MURALEEDHARAN: Obviously, Sir, it would be in the next Session. So,
if the House decides so, it can be taken up next time.

JURTHTEE (ST. ARV SIfean): IS A @1 golford &1 dl JgAfd & & Sy
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TUHHTEET (ST, AIFRM SAfean): e &, AT & Sl 7 |

The Foreign Investment in Financial Services, Critical Infrastructure and
Technology Affecting National Security (Regulation)
Bill, 2018- Under Consideration

Now, we shall take up the Foreign Investment in Financial Services, Critical
Infrastructure and Technology Affecting National Security (Regulation) Bill, 2018. Dr.
Narendra Jadhav.

DR. NARENDRA JADHAV (Nominated): Vice-Chairman, Sir, With your permission,”
I rise to move:

"That the Bill to provide for measures to ensure national security while promoting
foreign investment, to reform the process of examination of such investment, vis-
a-vis their effect, if any, on national security and to establish a Committee on
Foreign Investment to effectively guard against the risk to national security posed
by certain type of foreign investment in financial services, critical infrastructure
and technology sector and for matters connected therewith and incidental thereto,
be taken into consideration.”

This Bill is about new threats to our national security. The title of the Bill is the
Foreign Investment in Financial Services, Critical Infrastructure and Technology Affecting
National Security (Regulation) Bill, 2018. This Bill essentially seeks to: One, protect our
national security, while promoting foreign direct investment. This is sought to be done
by reforming the process by which foreign investments are examined in the light of
national security considerations. Why is this Bill necessary in India at this point of
time?

Sir, let me offer you a perspective, based on a real life example. | would like to
recount what happened in the United States before the US-China trade war began. As
the international media has reported, the Chinese Government wields a lot of influence
on the multinationals of China, including Alibaba. In January, 2017, Alibaba's subsidiary,
called ANT Financial attempted to buyout a company, called, Moneygram, a big US
fintech company. And, the Committee of Foreign Investment in the US, which is an
inter-agency committee under the US Treasury, rejected the buyout, stating national
security concerns. What were the reasons for the rejection? It is very interesting to see.
The first reason was access to sensitive data. Had they permitted the take-over of
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Moneygram, a foreign government would have access to data of 2.4 million US citizens
and it would have been an important national security concern. Second reason was
weaponisation of data. Consumer data could be weaponised by using dual technologies,
such as, chips which could be used for both civil and military purposes. Personal data
can be misused to damage credit ratings, access bank accounts or identity theft. The
third reason given was hindrance in tracking terrorism and money-laundering activities.
Allowing one of the largest American forums to come under the control of Chinese
Government would have jeopardized, it was argued, America's ability to monitor terrorism
financing, money-laundering and other crimes. Sir, both sides of political parties in
America — the Democrats as well as the Republicans — strongly came out against this
endeavour. And, in fact, it was argued that the Moneygram would give the Chinese
Government, | am quoting Congressman, Chris Smith, "It would give the Chinese
Government significant access to information on financial markets as well as financial
‘dealings of the US citizens."

The Republican Senator, Pat Robertson, wrote to the Treasury Secretary expressing
concern that the acquisition could pose national security threats. This has happened
in America. Subsequently, what happened in America was, in July, 2018, the US passed
an Act titled Foreign Investment Risk Review Modernisation Act of 2018, (FERMA).
The Act notes that changes in the national security environment have increased the
risks created by some forms of foreign investment. Similarly, in addition to the United
States, for example, the then German Chancellor, Angela Merkel, also rejected acquisition
of another company in Germany by the Chinese companies. Against that background,
it would be very interesting to see how China itself protects its own financial sector
industry from foreign firms. The answer in one word is, ‘fiercely' China fiercely protects
its own financial sector from foreign ownership. For example, China has 25 per cent
combined foreign ownership limit compared to 74 per cent limit on combined foreign
ownership for Indian private sector banks. China controls key products such as credit
cards. For example, China UnionPay controls 90 per cent of their market. In the Mobile
Wallet Space, foreign platforms like Apple Pay who allowed to operate in China only
in 2019. By that time, Alipay and Tenpay already had more than 95 per cent of the
market share of the digital payments. No wonder, the share foreign banks and foreign
institutions have in the Chinese financial sector is only 1.5 per cent! What about other
Asian countries? Malaysia and Vietnam have 30 per cent cap, China has 25 per cent
cap and Indonesia has 40 per cent cap on the combined foreign ownership of private
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sector banks. Against that backdrop, what is the situation in our own country? As
opposed to the Chinese limit of 25 per cent, Malaysia and Indonesia limit of 25 to 40
per cent, the combined foreign ownership limit in India in private sector banks is as
large as 74 per cent. Are we too liberal or so desperate to get foreign investment? What
about the NBFCs? What about payment firms? Can you imagine, Sir, that there is no
limit, and | repeat, please note that there is no limit whatsoever on the foreign ownership
of Non-Banking Financing Companies, NBFCs. 100 per cent foreign ownership is
allowed, and that too under the automatic route in the NBFCs and in payment firms
in our country. In other words, "SfI3il, STI3il, 8% J=RI" has been our policy which
iS now posing a very serious threat to our national security. The simple question is:
Can we simply sit back and relax and let the foreign firms have a controlling interest
in Non-Banking Finance Companies and in payment firms? Mr. vice-Chairman, Sir, we
simply cannot. ...(Time-bell rings)... Okay, | stop here. | have got to make the rest of
the speech. When it is taken up again, | will complete the rest of the speech with your
permission. Thank you.

SURTHTEIE (ST, AIIRTICT Sifea): IToig ey Sff, 97 31U g9 WX dieil dTeil?
o, TH.L ol Ter 9], R’ 9HT 87

SURTHTEIET (ST, AIIRIIYN SAfeAN): &1, I9hT IH7T I 81 T 2| 3% §, 89
AP el IR o1 | Now, Special Mentions. Shri P. Wilson.

SPECIAL MENTIONS — Contd.
Demand for OBC reservation in UG/PG/Diploma courses of medical colleges

SHRI P. WILSON (Tamil Nadu): Mr. Vice-Chairman, Sir, | rise to bring to the kind
attention of the hon. Union Ministef of Health and Family Welfare the failure of Medical
Counselling Committee to provide reservations for Other Backward Classes (OBC)
students in admissions to the Under Graduate, Diploma, PG Diploma and Post Graduate
medical courses in all medical colleges across the country in the category of 'State
surrendered seats to the All India Quota' in Government and private medical colleges
other than the Central Government institutions.

The reservation of seats in UG, PG, Diploma courses in medical colleges for
respective categories shall be as per applicable laws prevailing in States, Union Territories



430 Special [RAJYA SABHA] Mentions

[Shri P. Wilson]
where the medical college is situated. In Tamil Nadu, we have OBC and MBC reservations
totaling to about 50 per cent.

The Central Government medical institutions provide 27 per cent reservations to
the OBCs, however, the Medical Counselling Committee does not apply the reservation.
In Tamil Nadu Act 45 of 1994 which allows 50 per cent reservation to BCs & OBCs,
no OBC reservations are given to these seats; and it is an injustice and loss to OBC
students all over India. In Post Graduation 2019 admissions, out of 8,137 seats in All
India Quota, only 27 per cent of seats should have been applied and 2,197 seats should
have been given. However, only 224 OBC candidates were given admissions throughout
India thus depriving 1,973 OBC candidates.

In Tamil Nadu, 50 per cent reservation for OBC was not implemented. | request
to apply the reservation for admission of Most Backward Class/OBC students in Under
Graduate, Diploma and Post Graduate medical courses in the All India Quota in non-
Central Government medical institutions across India. Thank you, Sir.

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): The House stands
adjourned till 11.00 hours on Monday, the 9th December, 2019.

The House then adjourned at seventeen minutes past
five of the clock till eleven of the clock on Monday,
the 9th December, 2019.
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